
 Fourth  Series,  Vol.II,  No.13  Wednesday,  December  3,  969
 Agrahayana  12,  89  (Saka)

 LOK  SABHA

 ~-DEBATES

 (  Ninth  Session)

 (  Vol.  II  contains  Nos.  lI:to  20)

 LOK  SABHA  SECRETARIAT

 NEW  DELHI

 Price:  Rs..  00



 CONTENTS

 No.  3—Wednesday,  December  3,  (1969/Agrahayana  72,  7897  (Saka)

 CoLuMNs

 Oral  Answers  to  Questions
 *Starred  Questions  Nos.  36]  to  363  and  365  to  367  ae  —29

 ‘Written  Answers  to  Questions
 Starred  Questions  Nos.  364  and  368  to  390.  29—46
 Unstarred  Questions  Nos.  240l  to  2415,  247  to  2433,  2435  to

 2517,  259  to  2565  and  2567  to
 2600.  46—94

 Calling  Attention  to  Matters  of  Urgent  Public  Importance—
 Reported  hunger  strike  by  Chief  Minister  of  West  Bengal  94—22

 Papers  Laid  on  the  Table  22—3
 Demands  for  Supplementary  Grants  (Railways),  1969-70,

 Statement  presented  2i3
 Rules  Committee

 Minutes  2I3—4
 Re.  Meeting  between  certain  officers  and

 Shri  T.  T.  Krishnamachari  24—26,  272—84
 Re.  Personal  explanation  by  Shri  R.  K.  Birla  226—24
 Re.  Hunger  strike  by  Central  Government  Employees  229—37

 Central  Siik  Bodrd  (Amendment)  Bill  238—309
 Motion  to  Consider  238

 Shri  Ram  Sewak  238—40,  305—309
 Shri  ron  Muthuswami  240—4I
 Shri  Chintamani  Panigrahi  24.—43
 Shri  Abdul  Ghani  Dar  243—47
 Shri  Liladar  Kotoki  248—49
 Shri  Beni  Shanker  Sharma  249—55
 Shri  Vikram  Chand  Mahajan  see  eee  255—S57
 Shri  Jyotirmoy  Basu  257—6l
 Shri  Sezhiyan  26l—60
 Shri  K.  M.  Madhukar  266—72
 Shri  K.  Lakkappa  284—90

 *The  sign++marked  above  the  name  of  a  Member  indicates  that  the  question  was
 actually  asked  on  the  floor  of  the  House  by  that  Member.



 (ii)

 Shri  Shiva  Chandra  Jha
 Shri  Hukam  Chand  Kachwai

 Re.  Communal  Riots  in  Varanasi

 Half-an-Hour  Discussion
 Illegal  Entry  of  Pakistanis  into  Ajmer

 Shri  Raghuvir  Singh  Shastri
 Shri  Mohd.  Shafi  Qureshi
 Shri  Vidya  Charan  Shukla

 eee

 COLUMNS
 292—97
 297—300
 300—05

 309—26
 309—3
 33—I8
 38—20,
 323—26



 LOK  SABH  A  DEBATES

 LOK  SABHA

 Wednesday,  December  3,  (1969)
 Agrahayana  72,  4897  (Saka).

 [The  Lok  Sabha  met  at
 Eleven  of  the  Clock]

 [MR  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  5.  M.  BANERJEE  ॥  Before  we
 start,  may  I  make  a  request  that  we  should
 congratulate  the  Indian  cricket  team  which
 has  won  the  Test  match?  May  I  request
 you  to  say  something  and  encourage  those
 boys  who  have  defeated  the  all-mighty
 Australians  oe  Asa  sportsman  you  should
 say  a  few  words,

 MR.  SPEAKER:  Our  heartlest  cong-
 ratulations  to  them.

 SHRI  M.  R.  KRISHNA:  Let  us  not
 decry  them  in  case  they  play  well  and  fail
 anywhere  else.

 विद्रोही  नागा

 #361,  श्री  निहाल  सिंह  :  क्या  प्रति  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  50  विद्रोही
 नागा  युद्ध-प्रशिक्षण  प्राप्त  करके  बर्मा  से  भारत
 लौट  आये  हैं  ;

 (ख)  यदि  हां,  तो  सरकार  ने  .इस  बारे  में
 क्या  कायेवाही  की  है;  और

 (ग)  यदि  कोई  कार्यवाही  नहीं  की  गई  है
 तो  इसके  क्‍या  कारण  हैं  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  No,  Sir,
 Not  recently.  Naga  Hostiles  have  no  train-
 ing  facilitles  in  Burma.

 (b)  and  (c).  All  necessary  measurcs  are
 being  taken  to  intercept  underground  person-
 nel  going  to  and  returning  from  China.

 श्रो  निहाल  सिंह  :  हमारी  सीमा  की  सुरक्षा
 की  व्यवस्था  बहुत  असंतोषजनक  है  कभी  हमारे
 देश  में  पाकिस्तान  से  घुसपंठिये  आते  हैं  और
 कभी  चीन  से  प्रशिक्षित  होकर  नागा  विद्रोही
 बर्मा  से  होकर  आते  हैं।  सरकार  को  इन  बातों
 की  खबर  तक  नहीं  होती  है  7  इन  लोगों  की
 घुसपैंट  के  बारे  में  समाचारपत्रों  में  खबरें  छपती
 हैं,  परन्तु  सरकार  उन  से  इन्कार  करती  है।  मैं
 यह  जानना  चाहता  हूं  कि  अभी  तक  प्रशिक्षित
 नागा  विद्रोही  कितने  आये  हैं,  उनमें  से  कितनों
 को  गिरफ्तार  किया  गया  है  और  कितने  ऑ्भी
 बाहर  हैं  |

 SHRI  SWARAN  SINGH  t  If  the  ques-
 tion  is  about  the  Nagas  who  went  over  to
 China  and  the  number  who  may  have  retur-
 ned,  then  we  have  already  glven  some  in-
 formation  ;  but  if  it  is  required  again,  I
 can  again  give  the  information.  Our  in-
 formation  is  that  about  650  underground
 Nagas  went  to  China  in  967  and  1968,
 The  earlier  figures  were  estimated  at  a
 somewhat  higher  level,  but  later  investiga-
 tions  and  collection  of  information  and  the
 result  of  interrogation  has  shown  that  the
 figure  is  just  what  I  have  given,  namely
 1650.  About  700  of  them  have  returned
 after  training  in  guerilla  warfare  and  after
 procuring  arms  and  ammunitions,  and  cut
 of  them,  about  275  have  been  captured,  and
 the  remaining  have  split  themselves  into
 small  groups  and  dispersed  in  various  areas
 of  Nagaland.  This  is  the  factual  position.

 ot  निहाल  सिंह  :  क्‍या  सरकार  युद्ध-प्रशि-
 क्षण  लेकर  हमारे  देश  में  आने  वाले  नागा
 विद्रोहियों  को  रोकने  के  लिए  उन  देशों  के  साथ
 मिल  कर  कोई  स्थायी  उपाय  निकालेगोी  और
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 कोई  ठोस  कदम  उठायेगी  ?

 SHRI  SWARAN  SINGH  1  It  fs  not
 realistic  for  us  to  expect  that  we  could  have
 any  arrangement  with  China  or  Pakistan
 which  might  dissuade  them  from  giving
 training  to  the  Nagas.  It  fs  in  their  interest
 to  give  support  to  the  elements  that  are  try-
 ing  to  disrupt  our  severeignty  and  trying  to
 give  trouble  to  us,  We  cannot  expect  China
 and  Pakistan  to  accept  that  they  are  giving
 this  training  ;  even  if  we  approach  them  it
 is  not  likely  that  they  will  be  dissuaded  from
 this  programme.

 श्री  ओम  प्रकाश  त्यागी  :  जब  चाइना  की
 गवनंमेंट  हमारे  देश  के  नागरिकों  को  बाकायदा

 ट्रेनिंग  दे  कर  उन  को  विद्रोही  बनने  के  लिए
 प्रोत्साहन  दे  रही  है  और  उस  का  रेडियो  भी
 लगातार  यहां  के  विद्रोहियों  और  देशद्रोहियों  को
 प्रोत्साहन  दे  रहा  है,  तो  क्‍या  इस  को  दृष्टि  में
 रख  कर  भारत  सरकार  उस  के  साथ  दोौत्य-
 सम्बन्धों  को  तोड़ने  के  प्रश्न  पर  विचार  कर
 रही  है  ;  यदि  नहीं,  तो  क्‍यों  नहीं  ?

 SHRI  SWARAN  SINGH  That  does
 not  help.  Merely  breaking  relations  will
 not  stop  them  from  training  the  hostiles,
 nor  wil!  it  dissuade  them  from  carrying  on
 their  programme  on  the  radio  and  elsewhere.

 SHRI  BISWANARAYAN  SHASTRI  t
 May  I  know  from  the  hon.  Minister  whether
 he  has  any  information  that  the  Nagas  living
 in  other  parts  of  Assam,  excluding  Naga-
 land,  as,  for  istance,  in  Cachar  and  Mani-
 pur  are  joining  such  teams  which  have  gone
 to  China  for  receiving  training  ?

 SHRI  SWARAN  SINGH  :  I  have  not
 got  any  information  regionwise  about  the
 Nagas  who  have  gone  to  China  for  training,
 I  cannot  say  how  many  of  them  belong  to
 each  district  or  each  part,

 SHRI  HEM  BARUA  30  In  view  of  the
 fact  that  700  Naga  hostiles  have  received
 training  in  China  and  have  come  back  to
 Nagaland,  may  I  know  whether  Government
 have  been  able  to  apprehend  any  of  them,
 and  whether  Gen.  Mou  who  had  been  under
 arrest  had  been  interrogated  and  if  so,  whe-
 ther  the  interrogations  have  given  any  idea
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 of  the  operations  of  these  people  in  Naga-
 land  ?

 SHRI  SWARAN  SINGH  ::  I  have  al-
 ready  given  the  figures  that  out  of  these  who
 have  returned  from  China  after  taking  train-
 ing,  275  have  been  captured.  I  have  already
 given  the  figure  in  reply  to  the  first  ques-
 tion  ?

 The  Interrogation  of  Gen.  Mou  Angami
 has  given  us  very  valuable  information,  but
 as  to  the  precise  question  whether  as  a
 result  of  that  interrogation  we  have  got  any
 further  information  about  the  operation  of
 the  remnants  of  the  China-returned  Nagas,
 that  Is  not  quite  clear,  because  there  is  no
 clear  information  about  the  activitles  of
 those  who  have  not  yet  been  captured,

 श्री  एस०  एम०  जोज्ञी  :  क्या  मंत्री  महोदय
 यह  बताने  की  कपा  करेंगे  कि  क्‍या  नागालैंड  के

 चीफ  मिनिस्टर,  सेमा  साहब,  से  केन्द्रीय  सर-
 कार  का  कोई  सलाह-मश्वरा  हुआ,  है  क्या  इस
 खतरे  को  रोकने  के  लिए  उन्होंने  केन्द्रीय  सरकार
 से  कोई  मदद  मांगी  है  या  कोई  सुझाव  रखे  हैं  ?

 SHRI  SWARAN  SINGH:  We  are  cons-
 tantly  fn  touch  with  the  Chief  Minister  of
 Nagaland.  There  has  been  very  complete
 understanding  between  the  Government  of
 Nagaland  and  the  Central  Government  about
 the  steps  that  we  should  take  to  deal  with
 the  Naga  situation.  He  had  made  several
 suggestions,  and  the  most  important  of  them
 was  that  some  police  should  be  placed
 directly  under  his  control.  That  was  agreed
 to.  He  is  utilising  that  police,  and  we  have
 also  assured  him  that  the  security  forces  also
 will  come  to  his  help  if  he  wants  to  take
 any  action  to  establish  the  authority  of  his
 administration  in  any  part  of  Nagaland.  I
 am  glad  to  say  that  he  has  succeeded  now,
 particularly  after  the  last  general  elections,
 in  taking  the  administration  to  distant  parts
 of  Nagaland,  and  the  authority  of  the  Go-
 vernment  of  Nagaland  {s  better  established
 than  in  the  recent  past.

 Objectives  and  Activities  of  ‘Al  Fatah’
 Movement  in  India

 *362.  SHRI  RAM  CHARAN  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
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 Pleased  to  state  ;

 (a)  whether  Government  are  aware  of
 the  activities  of  ‘Al  Fatah’  Movement  in
 India  ;

 (b)  if  so,  the  main  objectives  of  the
 organisation  ;  and

 (c)  if  the  activities  of  the  organisation
 create  hatred  and  communal  feelings  among
 a  particular  class  of  people  in  India,  the
 circumstances  under  which  the  organisation
 has  been  permitted  to  spread  the  Movement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  3  (a)
 So  far  as  Government  are  aware  there  have
 been  no  activities  of  the  Movement  in  India.
 Three-members  of  Al  Fatah  visited  India  in
 September/October,  1969,  at  the  invitation
 of  the  Indian  Association  for  Afro-Asian
 Solidarity,  a  non-official  organisation.

 (b)  and  (०),  Do  not  arise,

 श्री  राम  चरण  :  मंत्री  महोदय  ने  जो  फर-
 माया  है,  उस  में  उन्होंने  असलियत  को  बिल्कुल
 छिपाया  है  i  अल  फतह  का  मतलब  क्‍या  है,  यह
 मैं  आपको  पहले  बतलाना  चाहता  हूं।  इसका
 मतलब  है  खुदा  को  कायम  करना  और  काफिरों
 को  खत्म  करना।  इस  मुवैंट  का  मकसद
 दारुहुइह्छाम  को  कायम  करता  है।  जिन  छोगों
 को  रिकू  क्रिया  जाता  है  वे  इजराइल  के
 खिलाफ  लड़ते  हैं।  उतको  गुरिल्ला  ट्रेनिंग  दी
 जाती  है  1  ट्रेनिंग  देने  वले  कौन  कौन  लोग  हैं  ?
 वे  चाइनीज  हैं  1

 अध्यक्ष  महोदय  :  आप  सवाल  करें  |

 श्री  राम  चरण  :  मैं  ज़रा  हिस्ट्री  बता  दूं,
 फिर  सवाल  कहूगा।  हिन्दुस्तान  में  भी  इस
 आर्गेनाइजेशन  के  लिए  लोगों  को  रिक्रूट  किया
 जाता  है।  उनको  ट्रेनिंग  चीती  देते  हैं  -  यहां  से
 मुसझमानों  को  लेता  और  कुरान  के  मुताबिक
 खुदाई  हकूमत  करना  और  इज़राइल  के  खिलाफ

 लड़ना,  यह  इसका  मकसद  हूँ
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 श्री  बख्ीं  गुलाम  मुहम्मद  :  मैं ब्रज  करू  कि
 अल  फतह  मींज़  समर्थिग  डिफ्रेंट।  कुरान  को
 इस  मामले  में  लाना  यह  जाहिर  करता  है  कि
 आनरेबल  मंम्बर  को  ज़रा  भी  वाकफियत  नहीं
 है  1  उनको  पता  ही  नहीं  है  कि  इसका  मतलब
 क्या  है  1  इस  मामले  का  जो  कि  एक  इस्लामिक
 आर्गेनाइजेशन  है,  कुरान  से  कोई  ताललुक  नहीं
 है  श्रौर  ख्वामर्वाह  वह  कुरान  को  बीच  में  ला

 रहे  हैं।  इज़राइल  के  खिलाफ  लड़े  या  नहीं,  यह
 कहीं  कुरान  में  नहीं  है

 i  7
 hes,  rod  i Lipiggrddd  द्  2  Sof  Pit

 Ae  wetier  turd  Soy

 ia  Br  S  nl  20  '  cu  a?  I  adh
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 ene  rite

 अध्यक्ष  सहोदय  :  बजाय  इसके  कि  आप

 ह्स्ट्री  में  जाएं,  आप  सवाल  करें।  वर्ना  मुझे
 आपको  बन्द  करना  पड़ेगा  ।  अल  फतह  के  माने
 न  बताइये  ।  फतह  तो  हमारे  सिक्‍सखों  की  भी
 होती  है  ।

 श्री  राम  चरण  :  रवात  में  इनको  बुरी
 तरह  से  बेइज्जत  होना  पड़ा  है।  जो  बेइज्ज़ती
 इनको  वहां  मिली  है,  उससे  साफ  जाहिर  है:

 अध्यक्ष  महोदय  :  मैं  एलाउ  नहीं  करता

 हूं  1

 भरी  राम  चरण  :  मैं  सवाल  कर  रहा  हूं  अल

 फतह  को  हिन्दुस्तान  में  प्रापेगंडा  करने  या

 रिक़ूटमेंट  करने  की  सरकार  ने  परमिशन  दी

 है  -  ऊनू  साहब  जो  बर्मा  के  प्रधान  मंत्री  थे,  बह
 भारत  में  धाभिक  यात्रा  पर  आए  थे।  उन्होंने
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 श्रीमती  इन्दिरा  गांधी  को  पत्र  लिखा  कि  वह
 हिन्दुस्तान  में  शरण  लेना  चाहते  हैं  और  आप  से
 मिलना  चाहते  हैं।  श्रीमती  गांधी  ने  मिलने  से
 इंकार  कर  दिया  था।  इस  मजहबी  आर्गेनाइजे-
 शन  को  तो  सरकार  परमिशन  देती  है  और

 दूसरी  तरफ  ऊनू  साहब  से  मिलने  से  इन्कार
 करती  है।  मैं  जानना  चाहता  हूँ  कि  किस
 आधार  पर  इस  संस्था  को  जो  एक  कम्युनल
 आर्गेनाइजेशन  है,  आप  एलाउ  करते  हैं  1

 अध्यक्ष  महोदय  :  श्री  मधोक  |

 श्री  राम  चरण  :  इसका  जवाब  नहीं  दिया
 जाएगा  ।  जबाब  दिलाइये  ।

 अध्यक्ष  महोदय  :  कोई  जवाब  नहीं

 श्री  राम  चरण  :  दूसरा  सवाल  तो  पूछने
 दीजिये

 SHRI  BAL  RAJ  MADHOK  :  In  view
 of  the  fact  that  Al  Fatah  {s  a  terrorist  or-
 ganisation  whose  aim  is  to  subvert  the  law-
 fully  established  Government  of  Isreal  and
 in  view  also  of  the  fact  that  in  Pakistan  too
 they  have  a  similar  organisation,  Al  Muja-
 hids,  whose  aim  is  to  subvert  the  lawful
 Government  of  Kashmir  and  ‘liberate’
 Kashmir,  will  the  Government  of  India
 provide  the  same  facilities  to  Al  Mujahids
 from  Pakistan  if  they  want  to  come  to  India;
 take  them  round  the  country,  give  them
 receptions  and  give  them  purses  so  that  they
 may  work  for  the  ‘liberation’  of  Kashmir,
 as  Government  have  given  to  Al  Fatah  when
 they  came  to  India  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  i  (SHRI  DINESH  SINGH)  :
 The  two  are  not  connected  at  all,

 SHRI  BAL  RAJ  MADHOK  :  No,  Sir.
 Hew  are  the  two,  Al  Fatah  and  Al  Mujahid,

 Enot  conected  ?  Both  are  terrorist  organisa-
 tions,  both  have  the  same  objects.  I  want
 your  protection,  He  must  give  a  clear
 answer.

 MR.  SPEAKER  :  Rather  than  asking  a
 straight  question  by  name,  he  could  have
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 just  said  a  similar  organisation  with  a
 similar  object.

 SHRI  DINESH  SINGH  :  I  said  that
 the  two  are  not  connected,  and  that  is
 because  this  Al  Fatah  has  nothing  te  do  with
 India  or  with  parts  of  India  aid  Kashmir.
 They  are  fighting  for  the  rights  of  the
 Palestinian  people.  So  far  as  those  who
 would  wish  to  disrupt  the  legal  Government
 in  India  are  concerned,  we  should  deal  with
 them  according  to  our  laws,  there  is  question
 of  giving  them  facilities.

 SHRI  BAL  RAJ  MADHOK :  Is  it  not  a
 fact  that  we  stand  by  Panch  Sheel,  non-
 interference  in  the  internal  affairs  of  other
 countries  ?  How  do  you  encourage  inter-
 ference  in  the  internal  affairs  of  other
 countries  here  ?

 SHRI  INDRAJIT  GUPTA:  Is  it  not
 a  fact  that  the  object  and  purpose  of  this
 Al  Fatah  movement  are  not,  as  Mr.  Madhok
 has  alleged,  to  subvert  the  State  of  Israel,
 but  to  liberate  those  Arab  territories  which
 have  been  seized  by  Israel  by  military
 aggression  2  If  that  is  the  object,  in  view
 of  the  well  known  and  publicly  declared
 stand  of  the  Government  of  India,  there  is
 nothing  wrong  in  inviting  a  delegation  here.
 I  would  like  to  know.  from  the  Minister
 whether  that  is  the  purpose  of  this  Al
 Fatah  organisation  and  whether  he  feels
 that  their  visit  here  and  the  meetings  that
 they  have  addressed  have  helped  the  cause
 of  the  liberation  of  these  Arab  territories
 which  have  been  seized  by  the  Israeli
 aggressors.

 SHRI  DINESH  SINGH  :  That  is  one
 of  the  purposes,  to  liberate  the  Arab
 territories  occupied  by  Israel.  The  other
 aims  and  objects  about  which  they  spoke
 here  are  well  known,  (Inéerruptions)

 SOME  HON.  MEMBERS  :  We  could
 not  hear  the  answer.

 I  had
 I  am

 SHRI  INDRAJIT  GUPTA:
 asked  a  question.  I  got  no  reply.
 entitled  to  a  reply  to  my  question.

 SHRI  VIREDRAKUMAR  SHAH:  Is
 it  a  fact  that  thls  Al  Fatah  delegation
 collected  some  funds  here,  and  if  so,  will
 the  bon,  Minister  let  us  know  the  amount
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 collected  and  whether  this  was  allowed  to  be
 taken  out  of  the  country  ?

 SHRI  DINESH  SINGH  3  We  under-
 Stand  that  some  funds  were  given  to  them
 during  their  visit  to  different  parts  of  the
 country.  I  think  it  was  about  Rs.  80,000.
 Ido  not  know  what  has  happened  to  it,
 whether  they  have  asked  for  permission  or
 whether  permission  was  given  or  not.  I
 cannot  say  off-hand.

 SHRI  VIRENDRAKUMAR  SHAH  :
 The  Finance  Minister  is  here.

 SHRI  M.L.  SONDHI  :  We  believe
 that  the  Minister  of  External  affairs  finds
 time  to  study  some  of  the  developments  in
 international  affairs,  though  he  is  so  busy
 with  interna!  politics  in  this  country,  but  he
 should  know  that  this  Al  Fatah  organisation
 has  recently  aimed  some  of  its  statements
 and  activities  even  against  President  Nassar.
 I  can  supply  him  with  some  statements.  In
 the  light  of  that,  what  is  the  attitude  of  the
 Government  of  India  to  specific  acts  of  the
 Al  Fatah  which  relate  0  hijacking  of
 aircraft,  which  relate  to  throwing  of
 explosive  substance  through  the  medium  of
 small  childern  and  other  terrorist  activities
 would  he  clarify  the  attitude  of  the  Govern-
 ment  of  India  ?  Is  it  one  of  blanket  approval
 of  all  these  activities  or  is  it  some  kind  of
 qualified  approval  to  this  organisation?  In
 any  case  we  should  like  from  him  a  clear-
 cut  statement  on  this  subject.  He  should
 utilise  this  opportunity  to  tell  us  if  he  has
 anything  on  the  subject.

 SHRI  DINESH  SINGH  :  It  {s  not  a
 question  of  approval  or  disapproval  of  the
 organisation.  I  do  not  think  that  there
 would  be  anybody  who  would  approve  of
 hijacking  of  planes  or  of  killing  of  childern

 CUnterruptions.)  That  is  not  the  issue
 here.  Three  members  07  a  _  non-otficial
 organisation  were  invited  as  they  represented
 a  certain  amount  of  opinion  in  that  part  of
 the  world.  We  did  not  think  that  it  was
 desirable  to  keep  them  out  of  the  country
 and  IJ  think  it  is  right  for  our  people  also
 to  be  able  to  meet  persons  from  different
 parts  of  the  world  to  know  what  they  are
 thinking.  I  do  not  know  how  the  hon.
 Member  feels  that  we  should  all  be  wrapped
 in  cotton  wool  and  be  insulated  from
 happenings  outside......  (Interruptions.)
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 SHRI  M.L.  SONDHI:  I  have  no
 inhibitions  on  that  score.  If  he  wants  to
 reveal  himself  in  all  his  natural  beauty  I
 would  support  it.

 SHRI  DINESH  SINGH  :  What  has
 been  revealed  is  the  mind  of  the  hon.
 Member.

 SHRI  PILOO  MODY:  I  should  like
 to  know  whether  the  hon.  Minister  is
 aware  of  the  fact  that  ail  the  training  that
 is  received  by  the  Al  Fatah  and  many  of  its
 allied  organisations  is  received  in  China  and
 that  those  terrorists  have  been  trained  in  the
 art  of  sabotage  in  China  and  they  are  now
 being  allowed  to  come  into  our  country  and
 spread  their  virulent  propaganda  such  as
 they  have  been  doing.  I  want  to  know
 whether  the  Minister  in  all  seriousness  thinks
 that  the  admission  of  the  Al  Fatah  into
 India  was  a  sort  of  exchange,  that  he  had
 in  mind  which  he  wanted  to  indulge  in  naked
 or  otherwise,  or  whether  it  was  a_  serious
 infringement  of  the  values  that  we  stand  for
 in  this  country  ?

 SHRI  DINESH  SINGH  :  No,  Sir  ;  I  do
 not  think  it  was  in  violation  of  any  values
 we  stand  for.  I  cannot  talk  of  the  values
 of  the  hon.  Member  but  I  can  talk  of  the
 values  of  the  country.  S»  far  as  their
 training  and  other  things  are  concerned,  it
 seems  the  hon,  Member  is  more  informed
 than  I  am.

 SHRI  PILOO  MODY:  Naturally,  on
 all  subjects.  What  an  absurd  statement  to
 make.

 SHRI  EBRAHiM  SULAIMAN  SAIT:;:
 May  I  know  from  the  Government  of  India
 whether  it  is  not  a  fact  that  the  Al  Fatah
 movement  consists  of  heroic  people  who
 stand  for  the  liberation  of  the  {illegally
 occupied  territories  of  the  Arab  land  and  do
 not  the  Government  consider  it  right  on  their
 parts  to  help  such  heroic  movement  which
 stands  against  aggression  ?  (/merruptions.)

 SHRI  DINESH  SINGH:  It  fs  an
 expression  of  two  views—from  this  side
 condemnation  and  from  that  side  commenda-
 tion  of  what  Al  Fatah  is  doing.  I  do  not
 wish  to  enter  into  any  debate  on  this  matter
 and  it  is  for  the  hon,  Members  themselves
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 to  judge.  So  far  as  we  are  concerned,  we
 are  in  favour  of  liberation  movements  which
 to  liberate  themselves  from  colonial
 dominatioa...(  Interruptions.)

 Asian  Council  of  Ministers  of  E.  C.  A.  F.  E.

 *363.  SHRI  K.  ANIRUDHAN:
 Will  the  Mintster  of  FOREIGN  TRADE
 be  pleased  to  state;

 (a)  how  many  times  the  Asian  Council
 of  Ministers  of  ECAFE  met  since  April,
 969  ;  and

 (b)  the  specific  efforts  taken  by  India
 towards  alleviating  problems  of  economic
 growth  in  the  developing  countries  and
 bridging  the  widening  gapbetween  the
 developed  and  the  developing  countries  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  8.8  BHAGAT):  (a)
 The  Asian  Council  of  Ministers  has  not
 met  so  far  since  April,  1969,

 (b)  The  Concerted  Declaration
 Resolution  23  (II)  adopted  at  UNCTAD  II
 reaffirmed  that  trade  expansion  and
 economic  cooperation  and  iotegration
 among  developing  countries  is  an  impor-
 tant  element  of  an  international  development
 strategy  and  would  make  an_  essential
 contribution  to  their  economic  development.
 In  pursuance  of  this  Declaration,  India
 played  an  important  role  in  securing
 unanimous  adoption  of  a  Resolution  on  the
 strategy  for  development  of  integrated
 ragional  cooperation  at  the  Third
 Ministerial  Conference  on  Asian  Economic
 Co-operation  held  in  Bangkok  in  December,
 1968,  To  implement  this  Resolution  a
 Task  Force  has  been  set  up  in  the  ECAFE
 Secretariat  to  elaborate  an  integrated  pro-
 gramme  of  action  embracing  liberation  of

 trade  exchanges,  stimulation  of  national
 production,  development  of  commercial
 {nfra-structure  and  the  organisation  of  a
 pnyments  machanism  to  stitmulate  the
 expansion  of  inter-se  trade  flows.  The
 member-governments  of  the  ECAFE  have
 established  National  Untts  to  function  as
 focial  points  for  Asian  Economic  Coope-
 ration.  The  National  Unit  of  India  is  work-
 ing  close  cooperation  with  its  counterparts
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 in  other  countries  of  the  region  and  the
 80478  Task  Force  in  evolving  an  Asian
 Trade  Development  and  Liberalisation
 supported  by  appropriate  regional  payments
 arrangements  and  development  of
 commercial  and  _  transportation  infra-
 Structure.  It  is  expected  that  programme
 will  be  capable,  when  lanuched,  of  deve-
 loping  production  and  trade  complementarity
 among  the  developing  countries  of  this
 Tegion  and  thereby  promoting  their
 economic  development.

 SHRI  K.  ANIRUDHAN  :  It  is  stated
 here  that  the  Asian  Council  or  Ministers
 has  not  met  after  April,  1969,  My  second
 question  is  specific.  I  wanted  to  know  what
 type  of  development  had  taken  place,  after
 their  meeting  at  Bargkok  which  could  have
 some  beneft  to  the  trade  perticularly  in
 connection  with  the  under-developed  coun-
 tries.  He  has  not  given  the  answer  for
 that.  Here,  he  has  given  something  about
 some  resolutions  adopted  at  the  UNCTAD
 and  its  subsequent  affirmation  in  some
 other  conferences,  something  like  a  Con-
 certed  Declaration  adopted,  which
 reaffirmed  the  economic  co-operation  and
 integration  among  developing  coun-
 tries  through  resolutions  in  so  many  words,
 But  may  I  know  at  least  how  much  money
 we  have  spent  from  our  exchequer  parti-
 cularly  by  way  of  foreign  exchange  for  this
 purpose  since  April,  969  ?

 SHRI  8,  R.  BHAGAT  5  There  has  not
 been  any  specific  expenditure  in  foreign
 exchange  as  far  as  this  project  is  con-
 cerned,  because,  at  the  moment,  what  is
 happening  is,  as  I  explained  in  some  detail,
 it  is  actually  the  agreement  between  the
 Asian  countries  which  arrived  at  some
 sort  of  integrated  form  of  development,
 leading  to  trade  and  other  exchanges.
 Apart  from  the  Ministers  having  met  once,
 now,  there  has  been  some  meeting  between
 the  representatives  of  the  Governments  and
 they  are  still  evolving  the  patterns  of  future
 trade  development,  Apart  from  that,  there
 is  no  expenditure.  I  do  not  know  what  the
 hon,  Member  wants  to  know.

 SHRI  K.  ANIRUDHAN  ay  What
 amount  of  economic  benefit  India  could  get
 after  this  meeting.

 SHRI  B.  R.  BHAGAT:  That  benefit
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 cannot  be  concretely  assessed  at  this  moment.
 What  is  taking  place  is  some  arrangement  in
 which  the  max{misation  of  economic  deve-
 lopment  of  individual  countries  through
 regional  cooperation  and  promotion  ot  their
 trade  flows.  If  through  trade  inter  se,  the
 Asian  countries  develop,  India  will  benefit  ;
 the  other  countries  will  benefit  and  the
 whole  region  will  beneft.

 SHRI  CHINTAMANI  PANIGRAHI:
 May  I  know  from  the  hon,  Minister
 whether  it  was  discussed  in  this  conference
 that  as  between  those  countries  in  the
 Asian  region  which  have  surplus  and  excess
 capacity  in  certain  spheres  of  trade  and
 industry  and  those  underdeveloped  coun-
 tries  in  the  reglon  which  are  lagging
 behind,  any  export-import  trade  wlll  be
 arranged  in  such  a  manner  between  the
 countries  in  this  region  so  that  it  will  lead
 to  economic  growth,  in  the  Asian  region,
 of  the  developing  countries,  and  if  so,  what
 is  the  specific  follow-up  programme  which
 is  being  undertaken  after  the  establishment
 of  the  Indian  unit  of  this  conference  ?

 SHRI  8,  RK.  BHAGAT:  This  is  an
 arrangement  in  which  all  countries  of  Asia,
 well  as  under-develoyed  and  intermediately
 developed,  will  cooperate.  The  exact  pattern
 and  details  will  emerge  when  there  is  some
 agreement  arrived  at,

 SHRI  K.  LAKKAPPA  :  This  question
 pertains  to  the  under-developed  countries  in
 Asia  which  are  drawing  world  attention
 today,  The  Minister  said  that  after  April
 1969,  no  conference  of  the  Asian  Couiicil  of
 Ministers  has  been  held  to  consfder  the
 liberation  programmes  of  the  under-develo-
 ped  countries.  I  want  to  know  whether  the
 Government  of  India  has  failed  to  pose  the
 Indian  dynamism  in  the  international  or-
 ganisation  because  this  conference  has
 failed  to  meet  after  969  due  to  the  pressure
 politics  of  the  big  power  blocs  to  maintain
 blalance  of  power.  I  want  to  know  whether
 India  will  take  the  lead  to  achieve  the
 liberation  of  the  under-developed  countries
 in  Asia.

 SHRI  B.  R.  BHAGAT  !  I  am  sorry,  I
 have  not  been  able  to  understand  the
 question.

 MR,  SPEAKER:  Frankly  speaking,
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 I  have  been  trying  to  catch  your  question.
 I  was  not  able  to  catch  it,  The  minister
 also  says  he  is  not  able  to  understand  your
 question,  I  would  request  you  to  puta
 concrete  question,  as  briefly  and  precisely
 is  as  possible,  as  to  what  you  want  to
 know.

 SHRI  K.  LAKKAPFPA  :  The  question
 is  very  simple.  After  April,  1959,  the
 ECAFE  has  failed  to  assess  the  situation  so
 far  as  the  under-developed  countries  of
 Asia  are  concerned,  for  which  this  council
 has  been  formed.  The  reason  is,  to  balance
 the  the  power,  the  power  blocs  are

 hampering  the  convening  of  such  a  conference
 to  see  that  the  under-developed  Asian
 countries  are  developed.

 SHRI  8,  R.  BHAGAT:  The  question
 of  any  08  power  pressurising  us  or  other
 Asian  countries  in  not  convening  the
 confereuce  does  not  arise.  The  last  meeting
 of  the  Asian  ministers  which  met  in
 December,  969  drew  up  a  time  schedule
 and  the  discussions  at  the  officials’  level
 are  taking  place.  Once  the  officials’  dis-
 cussions  lead  to  certain  detailed  programmes,
 then  the  ministers’  conference  will  be  held.
 There  fs  no  question  of  any  undue
 postponement  or  pressure  being  brought
 upon  us,  but  it  a  question  of  concrete
 proposals  emerging  from  the  officials’
 discussions.

 SHRI  S.R.  DAMANI:  One  of  the
 major  problems  facing  the  underdeveloped
 countries  is  the  repayment  of  the  loans  which
 they  have  received  from  the  developed
 countries,  either  directly  or  through  various
 agencies  of  the  United  Nations.  Repayment
 can  be  made  by  export  of  their  surplus  raw
 materials  or  finished  products.  Now  the
 developed  countries  are  putting  a  restriction
 on  that  by  imposing  heavy  import  duties.
 May  |  know  from  the  hon.  Minister  whether
 any  joint  thinking  has  been  done  by  the
 ECAFE  countries  in  this  regard  and  some
 joint  proposals  have  been  made  to  the  world
 agencies  or  directly  to  the  lending  countries
 and,  if  so,  with  what  result  ?

 SHRI  8,  7.  BHAGAT  ॥  That  is  a
 problem  between  developing  countries  and
 the  developed  countries  or  the  donor
 countries  and  the  donee  countries,  That
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 problem  js  being  tackled  through  the  agency
 of  the  UNCTAD.

 श्री  यशपाल  सिह  :  क्‍या  सरकार  से  जान
 सकता  हूँ  कि  कुछ  फेवर्ड-कैपरिट  लिस्ट्स  हैं,  जिन
 को  लाइसेंस  दिये  गये  हैं।  फरटिलाइज़र  की
 कीमतें  आज  आसमान  को  छू  रही  हैं।  थोड़े  से

 व्डेक-मार्के  टियज़  को,  जो  अपनी  व्लेक  मनी  को
 व्हाइट  करने  के  लिये  नाम-मात्र  के  कृषि-फार्म
 रखे  हुए  हैं,  उनके  सिवाय  जो  कौमन  काश्तकार
 हैं  उन  को  कोई  फायदा  नहीं  पहुंचता  हल

 अध्यक्ष  महोदय  :  यह  फटिलाइज़र  का
 सवाल  नहीं  है  |

 SHRI  S.  KANDAPPAN  }  The  economies
 of  most  of  the  ECAFE  countries  are
 competitive  and  not  complementary.  In  spite
 of  it,  government  is  trying  to  do  something.
 In  view  of  that  I  would  like  to  know  whether
 our  government  has  worked  out  as  to  what
 are  the  lines  in  which  they  can  be  benefited
 by  this  ECAFE  meeting  on  trade  promo-
 tion.

 SHRI  B.  R.  BHAGAT:  It  ds  not  true
 to  say  that  the  economies  of  these  countries
 are  not  complementary.  All  are  under-
 developed  countries  and,  to  that  extent,
 they  are  in  the  same  stage  of  development.
 But  it  has  been  found  out  that  because  of
 the  various  stages  of  development,  if  you
 follow  a  detailed  study  of  the  pattern,  it  ds
 possible  to  expand  trade  exchanges  between
 ourselves  and  promote  and  deepen  our
 economic  cooperation.  It  is  the  wish  of
 the  Asian  countries  to  promote  trade
 exchanges  between  them  and  _  deepen
 economic  cooperation  and  that  overall
 approach  we  are  trying  to  work  out.

 SHRI  S.  KANDAPPAN  :
 exactly  what  I  have  asked.
 worked  it  out  commodity-wise  ?

 That  is
 Have  you

 SHRI  B.  R.  BHAGAT:  That  is  being
 done.  It  isnot  an  easy  matter  because  a
 large  number  of  countries  are  involved  and
 it  was  to  be  done  item  by  item  and
 commodity  by  commodity.  It  {s  being  done
 in  the  various  meetings  and  that  is  why
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 further  meetings  are  needed.  They  are  being
 pursued,

 SHRI  प्र.  N.  MUKERJEE  :  Has  it  been
 found  possible  at  the  meeting  of  these
 Ministers  to  try  to  see  that  Indo-Pakistan
 trade  and  economic:  relations  improve  so
 that  they  can  be  dovetailed  into  the  broader
 idea  of  Asian  Economic  Cooperation  ?  Has
 the  influence  of  this  particular  meeting  been
 brought  to  bear  upon  the  task  of  breaking
 down  Pakistan’s  intransigence  in  this  matter
 and  improving  Indo-Pakistan  trade  and
 economic  relations  ?

 SHRI  B.  R.  BHAGAT:  So  far  ft  has
 not  been  possible  to  dovetail  any  two
 economies,  particularly  the  difficult  problems
 of  trade  exchanges  between  countries  like
 India  and  Pakistan,  because  of  the  political
 problems.  But  Pakistan  is  also  a  member
 and  subscribes  to  this  overall  approach.
 Once  this  overall  framework  is  evolved,
 Possibly  ata  later  stage  the  depending  of
 economic  relations  between  sub-regional
 groups  or  between  two  countries  might  be
 possible.  It  will  be  a  beginning  towards
 expanding  economic  and  commercial  relations
 between  that  two  countries.

 SHRI  H.  N.  MUKERJEE  :  Has  some-
 thing  been  done  in  that  direction  ?

 SHRI  B.  R.  BHAGAT  :  Not  so  far.

 Export  of  Engineering  Goods
 *365.  SHRI  PREM  CHAND  VERMA  ;

 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  there  is  any  demand  of
 our  engineering  goods  in  foreign  countries
 particularly  h:avy  engineering  goods  and  the
 quantity  of  these  goods  exported  during  the
 last  three  years  and  what  are  the  future
 targets  of  exports;

 (b)  whether  our  heavy  engineering
 goods  come  up  to  international  standards
 in  regard  to  quality  and  whether  their  cost
 of  production  is  comparable  to  internattonal
 prices  and,  if  so,  why  the  export  does  not
 increase  progressively;  and

 (c)  whether  Government  carried  out
 any  survey  of  foreign  markets  with  a  view  to
 findjng  out  where  engineering  goods  can  be
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 sold  and  if  so,  which  are  the  countries  where
 supplies  can  be  made  with  advantage  and
 the  steps  taken  to  export  goods  to  such
 countries  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  8.  R.  BHAGAT)  :  ia)  Yes,
 Str.  There  is  a  good  demand  from  abroad
 for  our  engineering  goods.  India’s  export  of
 all  engineering  goods  amounted  to  Rs.  84,97
 crores  in  ‘1968-69.  as  against  Rs.  4.47  crores
 in  ‘1967-68,  and  Rs.  31.13,  crores  in  1966-67,
 The  target  of  exportsin  this  sector  for
 1969-70.  is  Rs,  0  crores.

 A  statement  Is  laid  on  the  Table  of  the
 House  giving  export.  statistics  regarding
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 selected  heavy  engineering  products.

 (b)  The  quality  of  heavy  engineering
 goods  compares  well  with  that  of  developed
 countries  and  is  upto  international  standards
 This  is  reflected  in  progressive  increase  of
 exports  of  heavy  engineering  goods  over  the
 years.

 (c)  Market  surveys  in  respect  of
 engineering  goods  are  regularly  undertaken
 by  the  Engineering  Export  Promotion
 Council  and  other  export  promotion  agencies
 and  efforts  are  made  to  fncrease  exports  to
 all  destinations  including  new  markets.

 Statement

 EXPORT  OF  ENGINEERING  GOODS

 (Value  in  Rs  /lakhs)

 Items  1966-67,  1967-68.  1968-69,

 l.  Rly.  Coaches  and  wagons  96.8  225.9l  830.79
 2.  Jute  and  Textile  Machinery  54.46  9.6  182,49
 3.  Fabricated  Steel  Structurals

 including  Transmission  Line
 Towers  84.55  69.26  188,05

 4.  Tea  Machinery  34.8I  26.27  3.3
 5.  Excavators  and  Shovels  20.42  0.47  30.23
 6.  Oi!  Mill  Machinery  5.48  22.8  28.69
 7.  Sugar  Mill  Machinery  3.40  7.23  24.74
 8.  Cranes,  Lifts  and  Holsts  3.85  7.09  48.68
 9.  Agricultural  Machinery  and

 Tractors  6.3  5.59  32.6
 10.  Machine  Tools  66.13,  68.37  188.11
 Il.  Diesel  Engines,  Pumps  and

 Compressors  28.i8  «  87.62  262.69
 1  Electric  Motors,  Transfor-

 mers  and  other  Electric  Eq-
 uipments  30.36  27.85  6.56

 2B.  Electrical  Cables  of  all  sorts
 excluding  house  wiring
 cables  2.34  62.3  767.52

 14,  Commercial  Vehicles  and
 Vehicular  components  47.60  20.95  5496

 1S.  Wire  Ropes  62,89  67.3  92.80
 16.  Other  Industrial  Machinery  64.46  74.06  62.05

 Total  »  984,24  364.42  3436.30
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 श्री  प्रेम  चन्द  वर्मा  :  अध्यक्ष  महोदय,  मान-
 नीय  मन्त्री  महोदय  ने  जो  स्टेटमेन्ट  दिया  है
 उसके  आंकड़े  से  पता  लगता  है  कि  एक्सपोर्ट  में

 कुछ  वृद्धि  हुई  है  लेकिन  कुछ  आइटम  ऐसे  हैं
 जैसे  टी  मशीनरी,  मशीन  ट्व्ल्स  और  इ  डस्ट्रिवल
 मशीनरी,  उनमें  कमी  आई  है  जोकि  डिवेलुएशन
 के  हिसाब  से  बढ़नी  चाहिये  थी।  मैं  जानना

 चाहता  हैँ  कि  इनमें  ज्ञो  कमी  आई  है  उसका
 कारण  कया  है  ?  दूसरे  मैं  यह  जानना  चाहता  हैं
 कि  हेवी  इंजीनियरिंग  में  (पब्लिक  सेक्टर  तथा

 प्राइव्रेट  सेक्टर)  कितना  इस्वेस्टमेन्ट  किया  गया

 है  और  उस  इस्वेस्टमेन्ट  का  कितना  फीपदी  माल
 बाहर  जाता  है  ?  तीसरी  बात  यह  है  कि  जहां  तक
 क्वालिटी  का  सवाल  है,  बाहर  की  कुछ  रिपोर्टों
 से  पता  चलता  है  कि  क्वालिटी  के  बारे  में
 शिकायतें  हैं,  गवनंमेंट  को  भी  इसके  बारे  में  लिखा
 गया  हैं  कि  क्वालिटी  के  मुताबिक  उनका  स्टैंडर्ड
 नहीं  है  इसलिए  मैं  जानना  चाहता  हैँ  कि  सरकार
 क्वालिटी  को  बेहतर  बनाने  के  लिए  और
 कीमतों  को  कम  करने  के  लिए  क्‍या  एक्दामात
 उठा  रही  हैं  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  ने  एक
 ही  क्वेइचन  में  सप्लीमेंट्री  एग्जास्ट  कर  दी  हूँ

 श्री  ब०  रा०  भगत  :  मशीन  टूल्स  में  बहुत
 काफी  वृद्धि  हुई है  शर  टी  मशीनरी  में  भो

 पिछले  साल  से  वृद्धि  हुई  है,  यह  बात  सही  है
 कि  66-67  से  कम  हुई  हैँ  जिसका  कारण  ईस्ट
 अफ्रीका,  सीलोन  या  दूसरी  जगहों  पर॑  मांग  की
 कमी  होना  हैं  । मगर  उसमें  कोई  खास  कमी
 नहीं  हुई  है  ।

 जहां  तक  क्बालिटी  का  सवाल  हू,  जैसा
 मैंने  बताया,  क्वालिटी  के  ऊपर  हम  बहुत
 स्ट्रिक्ट  कन्ट्रोल  रखते  हैं  ।  हमारे  इंजीनियरिंग
 प्रोडक्ट्स  दूसरे  देशों  के  मुकाबले  में  क्वालिटी
 झौर  कीमत,  दोनों  में  कम्पेटीटिव  हैं  ।

 मवनीय-सदस्य-का  त्तीसरा  सवाल  -ज्याद-
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 तर  इ इस्ट्रीज़  मिनिस्टर  से  ताल्लुक  रखता  है  |

 उन्होंने  पूछा  है  कि  पब्लिक  सेक्टर  और  प्राइवेट
 सेक्टर  में  कितना  इन्वेस्टमेन्ट  हें।  यह  बहुत
 तफसील  की  बात  हैँ  ।  अगर  सूचना  मिलेगी  तो

 इंडस्ट्रीज  मिनिस्ट्री  से  यह  सूचना  दीं  जा  सकती

 ह,  मेरे  पास  इसके  आंकड़े  नहीं  हैं  1

 SHRI  SRADHAKAR  SUPAKAR  ॥
 The  figures  given  in  the  statement  in
 answer  to  part  (a)  of  the  question  are
 very  encouraging  but,  at  the  same  time,
 we  find  that  the  recession  in  textiles  and
 engineering  goods  is  perhaps  not  yet
 over,  In  that  context  I  want  to  know
 whether  there  is  still  a  huge  glut  In  the
 home  market  so  far  35  engineering  goods
 are  concerned  and  whether  we  are  able
 to  meet  the  demand  for  export  to  the
 fullest  extent  of  engineering  goods—the
 two  extremes.

 SHRI  8.  R  BHAGAT:  There  is  no
 glut  of  engineering  goods  in  the  home
 market  because  they  are  not  worklog  to
 full  capacity  as  yet.  We  would  like
 them  to  work  more.  About  individual
 {tems  it  may  by  because  there  are  about
 00  items  under  engineering  goods.  But
 I  can  make  a_  general  statement  that
 there  is  no  glut  in  the  market  for
 engneering  goods  and  many  of  the  engineer-
 fing  products  still  need  fuller  utilisation.
 So  far  as  exports  are  concerned,  because
 of  the  rise  in  home  demand,  it  is
 difficult  to  find  exportable  surplus  and
 also.  there  is  the  shortage  of  steel.
 These  are  the  two  factors  which  are
 coming  in  the  way  of  increasing  the
 exports  of  engineerlng  products  we  can
 do  much  more.  The  exporters  have-
 confidence  ;  they  have  built  the  capacity
 and  they  produce  quality  products  for
 which  there  is  a  demand.  But  because
 of  these  two  factors,  the  rise  in  internal
 demand  and  the  shortage  of  steel,  we
 are  not  able  to  fully  exploit  the  situation
 for  exports.

 SHRI  BEDABRATA  BARUA!  I  do
 not  know  how  the  hon.  Minfster  justifies
 the  lack  of  exportable  surplus  inview
 of  the  fact  that  we  have  always  been
 saying  that  our  engineering  goods  industry “has  “beet  suffering  from  “recéssion  and,
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 at  no  time,  has  been  working  upto
 the  full  capacity.  However,  so  far  as
 the  exports  are  concerned,  the  African
 market  appears  to  be  the  most  potential
 Source  because  they  are  developing  count-
 ries,  May  I  now  what  proposal  have
 the  Government  for  exporting  machinery
 and  other  things  to  this  region  on  liberal
 terms  as  are  given  by  the  Western  count-
 Ties,  such  as,  long-term  credits  and  all  that  ?

 SHRI  8,  २.  BHAGAT!rI  admit  we
 Cannot  compete  with  the  advanced  countries
 in  giving  very  liberal  terms,  long-term
 credits  and  all  other  facilitles.  But  we
 are  living  credit  and  all  the  facilities
 that  we  can  give,  It  is  true  that  even
 though  there  is  unutillsed  capacity,  we
 are  not  able  to  fully  exploit  it  because
 there  is  the  shortage  of  critical  raw
 materials  for  these  exportable  items.

 श्री  महाराज  सिह  मारती;  अध्यक्ष  महो-
 दय,  इस  बात  को  देखते  हुए  कि  हम  करोड़ों  रुपये
 के  ट्रेक्टर  बाहर  से  मंगाते  हैं।  और  हर  ट्रेक्टर
 के  ऊपर  दस  हजार  से  ज्यादा  का  प्रीमियम  यानी
 काला-बाजार  है  ओर  ट्रेक्टर  न  सिर्फ  खेती  के
 लिए  ही  बल्कि  शहरों  का  कूड़ा  करकट  ढ़ोने  के
 लिए  भी  इस्तेमाल  किए  जाते  हैं  लेकिन  स्टेटमेंट
 में  आपने  लिखा  है  एग्रीकल्चरल  मशीनरी  ऐंड
 ट्रेक्टर  पहले  6  लाख  के  भेजे  गये,  फिर  5  छाख
 के  भेजे  गए  और  पिछले  साल  32  लाख के  भेजे
 गए,  तो  मैं  जानना  चाहता  हुँ  कि  इस  आइटम
 के  अन्तगंत  केवल  एग्रींकल्चरल  मशीनरी  ही
 भेजी  गई  या  ट्रेक्टर  भी  एक्सपोर्ट  किए  गए  ?

 श्री  Jo  रा०  भगत  :  मेरे  खयाल  में  '“एग्री-
 कल्चरल  मशीनरी  ऐंड  ट्रेक्टर”  यह  एक  आइटम
 है,  इसके  अन्तगंत  ट्रेक्टर  एक्सपोर्ट  नहीं  होते
 हैं।  फिर  भी  मैं  इसकी  जांच  कर  लूंगा।  यह
 एक  आइटम  है  जिसके  साथ  में  ट्रेक्टर  लिखा
 जाता  है।  मैं  समझता  हूं  इस  32  लाख  में  ट्रेक्टर
 नहीं  होंगे,  एग्रीकल्चरल  मशीनरी  ही  होगी  ।  मैं
 इसकी  जांच  करके  ही  बता  सकता  हूं

 SHRI  Ss.  K.  TAPURIAH:  I  wish,
 while  answering  part  (०)  of  the  question,
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 the  hon,  Minister  had  mentioned  about
 the  haphazard  steps  taken  by  the  Export
 Promotion  Council  and  mentioned  what
 Steps  they  now  want  to  take  the  economy
 to  the  commanding  heights.  In  South-
 Eastern  region,  the  annual  -import  Dill
 of  those  countries  runs  to  Rs.  20,000  crores.
 If  wz  could  concentrate  our  attention  and
 effort  only  in  that  area  and  get  one
 Per  cent  business  {in  that  region,  we
 could  focrease  our  exports  of  engineering
 goods  three  times.  In  this  connection,
 may  I  know  from  the  Government  whether
 they  are  prepared  to  strengthen  the  com-
 mercial  attaches  in  all  the  Embassies  in
 that  region  and  set  up  a  permanent  com-
 mittee  to  explore  the  possibilities  of  finding
 new  markets  in  that  region  and  to  make
 a  study  of  marketing  techniques  and  adver-
 tlsing  media  and  other  things  in  that
 Tegion.

 SHRI  B.R.  BHAGAT:  It  fs  a
 useful  suggestion.  But  we  have  been,
 wherever  possible,  trying  to  make  a  study
 of  marketing  techniques  scientifically.  The
 Export  Promotion  Council  does  it
 mainly  because  they  are  the  agency  through
 which  it  is  done.  At  the  moment,  my
 problem  or  the  country’s  problem  is  that
 even  for  a  target  of  Rs.  l0  crores,  we
 have  to  create  capacitles  in  the  country
 and  have  critical  raw  material  for
 that.  What  fs  the  use  of  getting  more
 orders?  We  are  asking  them  not  to
 book  new  order  because  we  cannot  supply
 them  steel  and  other  critical  raw  materials.
 I  entirely  agree  with  the  hon.  Member
 that  the  development  of  marketing  research
 and  marketing  techniques  in  particular
 areas  is  a  very  useful  thing.  We  can
 partake  not  only  4  per  cent  but  more,
 But  we  must  build  up  the  capacity  in  the
 country  and  create  raw  materials  for  that.

 SHRI  S.K.  TAPURIAH:
 licences  for  building  up  the  capacity.

 श्रीमती  लक्ष्मी  कान्तम्मा  :  निर्यात  की
 मात्रा  बढ़  रही  है,  और  निर्यात  की  अधिक
 मात्रा  बढ़ाने  के  लिए  सरकार  क्या  कदम  उठाने
 जा  रही  है  ?

 श्री  qo  रा०  मगत  :  सभी  कदम  जो  संभव
 हैं  उठाये  जा  रहे  हैं।

 Grant
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 Representation  of  labour  on  Rubber, Tea  and  Cardamom  Boards
 +

 DR.  RANEN  SEN  a
 SHKI  VASUDEVAN  NAIR  :
 SHRI  C.  JANARDHANAN  t
 SHRI  INDRAJIT  GUPTA  :

 *366.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  representation  to  labour
 interests  was  given  due  consideration  while
 reconstituting  the  Rubber,  Tea  and  Carda-
 mom  Boards  ;  and

 (b)  if  so,  the  names  of  the  organi-
 sations  a:ked  to  nominate  the  labour
 Tepresentatives  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  Yes,
 Sir.

 (b)  The  Indian  National  Trade  Union
 Congress,  the  United  Trades  Union  Cong-
 Tess  and  the  Hind  Mazoor  Sabha  were
 asked  to  suggest  names  for  nomination  to
 the  Tea  Board,  The  Indian  National
 Trade  Union  Congress  and  the  United
 Trades  Union  Congress  for  the  Rubber
 Board  and  the  Indian  National  Trade  Union
 Congress  for  the  Cardamom  Board.

 DR.  RANEN  SEN  :  May  I  know  whe-
 ther  it  is  a  fact  that  certain  other  central
 trade  union  organisations’  representatives
 have  been  debarred  from  the  Rubber,  Tea
 and  Cardamom  Boards  and,  if  so,  what  is
 the  reason  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  B.  R.  BHAGAT)  5  In  this
 matter,  we  followed  the  advice  of  the  Labour
 Ministry  who  gave  us  the  names  of  the
 unions  that  can  be  represented  on  the  basis
 of  their  representative  character  which  they
 assess  from  time  to  time,  This  is  the  ad-
 vice  that  we  got  in  this  matter  and  we
 accepted  the  advice.

 DR.  RANEN  SEN  |  Is  it  known  to  the
 hon.  Minister  that  there  is  the  All  India
 Trade  Union  Congress  which  fs  one  of  the
 important  trade  unions  in  the  country  and
 which  always  participates,  every  year,  in  the
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 Indian  Labour  Conference  which  is  recog-
 nised  by  the  Government  of  Indla  and,  if
 so,  may  I  know  whether  the  hon.  Minister
 enquired  from  the  Labour  Ministry  as  to
 the  position  of  the  All-India  Trade  Union
 Congress  in  these  Rubber,  Tea  and  Carda-
 mom  Boards?  Ihave  no  grudge  against
 giving  any  representation  to  the  I.N.T.U.C.,
 the  H.M.S.  and  other  organisations.  In
 fact,  all  the  organisations  should  be  given
 proper  representation.  Unfortunately,  we
 find  that  discriminatory  treatment  has  been
 meted  out  to  the  A.IL.T.U.C,  which  is  a
 recognised  union.  Why  is  it  so?

 SHRI  8.  R.  BHAGAT  ¢  This  matter
 was  brought  to  my  notice  by  some  Members
 of  Parliament  which  I  sent  to  the  Labour
 Minister  for  advice.  As  I  stated,  we  not
 only  ask  for  their  advice  but  we  also  accept
 their  advice.  We  follow  their  advice  in
 these  matters,  In  these  matters,  as  to  which
 union  should  be  represented,  they  do  it  and,
 I  presume,  they  have  some  way  of  taking
 the  representative  character  of  these  various
 unions  from  time  to  time.  It  is  on  that
 basis,  they  give  us  the  names  of  unions
 which  should  be  represented  and  we  accept
 their  advice.

 SHRI  INDRAJIT  GUPTA  :  I  would
 like  to  know  from  the  hon.  Minister  the
 date  on  which  the  Tea  Board  was  last  re-
 constituted  and  also  the  comparative  mem-
 bership  figures  of  the  All  India  Trade
 Union  Congress  on  the  basis  of  which  the
 representatives  of  the  A.I.T.U.C.  who  were
 in  the  previous  Tea  Board  have  been  elimi-
 pated  now,  When  was  this  reconstitution
 of  the  Tea  Board  done?  What  are  the
 comparative  membership  figures  on  which
 basis  it  has  been  done  now  ?

 SHRI  8.  R.  BHAGAT:  I  do  not  have
 the  exact  figure  when  the  Tea  Board  was
 constituted.  It  was  done  a  few  months  ago
 during  this  year.  I  do  not  have  the  mem-
 bership  figure  with  me.  As  I  said,  It  is
 the  Labour  Ministry  which  does  it  and  they
 gave  their  advice.

 SHRI  S.  M.  BANERJEE:  What  was
 the  basis  ?  You  must  find  out  the  basis  on
 which  this  was  done.

 SHRI  INDRAJIT  GUPTA  |
 AITUC  members  were  there  all

 The
 along.
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 Why  have  they  been  removed  ?  You  must
 know  the  basis  on  which  it  was  done.

 SHRI  B.  R.  BHAGAT  :  I  have  got  the
 information  from  the  Labour  Ministry  that
 verification  was  done  on  3lst  of  December,
 1966,  That  was  the  membership  verifica-
 tion  basis  on  which  it  was  done.

 SHRI  S.  M.  BANERJEE  :  I  would  like
 to  know  whether  it  has  been  brought  to  the
 notice  of  the  hon.  Minister  that  there  is  a
 discrimination  in  the  matter  of  representa-
 tion  on  such  boards  to  the  AITUC,  which
 represents  the  maximum  number  of  workers
 io  this  particular  industry  but  which  is  being
 ignored,  and  more  representation  given  to
 the  INTUC.  I  would  request  him  to  take
 up  this  matter  with  the  Labour  Ministry.
 Is  he  gcing  to  take  up  this  matter  with  the
 Labour  Ministry  to  see  that  the  Injustice
 done  to  the  AITUC  is  undone  ?

 SHRI  8.  R.  BHAGAT:  I  would  cer-
 tainly  communicate  to  my  colleague  the
 Labour  Minister  the  views  of  the  hon.
 Member,

 चौथी  पंचवर्षोव  योजना  में  प्राक्ृृतिजन्य
 कच्ची  रेशम  के  उत्पादन  का  लक्ष्य

 +367.  श्री  महाराज  सिह  भारती  :  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  गत  तीन  वर्षो  में  प्राकृतिजन्य  कच्चे
 रेशम  का  कुछ  उत्पादन  कितना  था  तथा  उसकी
 खपत  कितनी  हुई;

 (ख)  क्‍या  यह  सच  है  कि  विदेशों  में  रेशमी
 कपड़े  की  मांग  बहुत  तेजी  से  बढ़  रही  है  तथा
 अन्य  देशों  से  कच्ची  रेशम  का  आयात  किया  जा

 रहा  है;  और

 (ग)  यदि  हां,  तो  इस  दिशा  में  आत्म-
 निर्भरता  प्राप्त  करने  के  लिए  क्‍या  कायंवाही
 की  जा  रही  है  ?

 वंदेशिक  व्यापार  मंत्रालय  सें  उप-मंत्री

 थनों  चौधरी  राम  सेवक)  :  (क)  से  (ग).  एक
 विवरण  सभा  पटल  पर  रखा  जाता  है।
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 विवरण

 (क)  विगत  तीन  वर्षों  में  विदेशी  तथा
 अ।यातित  कच्चे  रैशम  का  अनुमानित  तथा  खपत
 निम्नलिखित  थीं--

 (लाख  किशग्रा  में)
 966  967  968

 उत्पादन  20.46  22.29  23.2)

 खपत  20.9]  22.3  23.58

 (ख)  जी  हां  ।  कच्चे  रेशम  का  आयात
 केवल  शहतुृती  रेशम  के  माल  के  निर्यात  के
 आधार  पर  प्रतिपूर्ति  के  रूप  में  करने  दिया
 जाता  है  ।

 (गि)  चौथी  पंचवर्षीय  योजना  की  भ्रवधि
 के  दौरान,  जिसमें  रेशम  सम्बन्धी  आवश्यकतायों

 के  विषय  में  स्वावलम्बी  होने  का  लक्ष्य  रखा
 गया  है,  रेशम  उद्योग  के  विकास  हेतु  .37
 करोड़  रुपये  की  व्यवस्था  की  गई  है।  इसके
 अतिरिक्त,  देश  में  कच्चें  रेशम  का  उत्पादन  बढ़ाने
 के  लिए  निम्नलिखित  विशिष्ट  योजनाएं  भी

 विचा  राधीन  हैं--

 q)  हिमालय  के  तराई  क्षेत्रों  में  टसर  के
 कोयों  के  उत्पादन  को  बढ़ाने  के  लिए
 एक  योजना;  और

 (2)  वर्षा  द्वारा  सींचे  जाने  वाले  शहतूत
 बागानों  में  सिचाई  की  सुविधाएं
 प्रदान  करके  तथा  बेहतर  बीज  तथा
 पालन  सुविधाएं  प्रदान  करके  मंसूर
 राज्य  में  कच्चे  रेशम  का  उत्पादन
 बढ़ाने  की  एक  योजना  ।

 श्री  महाराज  सिंह  मारती  :  इस  बात  को
 ध्यान  में  रखते  हुए  कि  विश्व  में  रेशम  पैदा  करने
 वाले.  जो  देश  थे,  जापान,  इटली  या  और  कोई
 देश  हो,  उन  की  माली  हालत  बढ़  जाने  से  उनके

 वहां  मजदूरों  का  अकाल  पड़  गया  है  और  रेशम
 का  उत्पादन  बजाय  बढ़ने  के  घट  रहा  है  भ्रौर



 27  =  Oral  Answers

 इस  बात  को  देखते  हुए  कि  पूरी  दुनिया  में  कुद-
 रती  रेशम  की  मांग  बहुत  बढ़  रही  है,  और  हम
 चाहे  जितनी  रेशम  ले  आयें  और  उस  से  कपड़ा
 बना  कर  बाहर  भेज  सकते  हैं,  इन  बातों  को
 ध्यान  में  रखते  हुए  क्या  सरकार  ने  कोई  ऐसी
 योजना  बनायी  हैं  जिस  के  जरिए  हम  कई  गुना
 रेशम  का  उत्पादन  बढ़ा  सकें  ?

 श्री  चौधरों  राम  सेवक  :  सिल्क  बोर्ड  इन
 बातों  को  ध्यान  में  रखते  हुये  जो  भी  सहायता
 हो  सकती  है  वह  देता  है।  जहां  तक  रेशम
 उद्योग  का  सम्बन्ध  है  हमारे  देश  में  उसकी  प्रगति

 हो  रही  है  बराबर  |  964  में  9.43  लाख
 किलोग्राम  रेशम  पैदा  हुआ  था  और  968  में
 23.2]  लाखे  किलोग्राम  रेशम  पंदा  हुआ  है।
 इस  से  पता  चलता  है  कि  देश  में  रेशम  के  उद्योग
 में  प्रगति  बराबर  हो  रही  है  V

 att  सहाराज  भिहू  मारतो  :  क्‍या  यह  सच

 है  कि  मैसूर  को  छोड़  कर,  और  जिन  जिन

 जगहों  पर  आप  ने  रेशम  के  उत्पादन  की  योजना
 बनायी  है,  सिफ  मैसूर  में  तो  कामयाब  रही  है,
 लेकिन  और  जो  सूबे  हैं  उन  की  हुकूमतों  ने  आप
 के  साथ  आपरेट  नहीं  किया  हैं।  आप  ने

 हिमाचल  की  तराई  में  जो  योजना  चलायी  है,
 उत्तर  प्रदेश  सरकार  ने  उस  की  उपेक्षा  की  है
 और  आप  के  रुपये  तक  का  इस्तेमाल  नहीं  किया

 है।  अगर  यह  सच  है  तो  केन्द्रीय  सरकार  इसमें
 क्या  करने  जा  रही  है  ny

 श्री  चोधरो  राम  सेवक  :  सिल्क  बोर्ड  के
 सामने  कुछ  शिकायतें  आयी  हैं,  विशेष  तोर  से
 कश्मीर  के  बारे  में  ।  वहां  पर  सन्‌  962  में  98

 हजार  किलोग्राम  रेशम  पैदा  हुआ  था,  लेकिन
 पिछले  वर्ष  48  हजार  किलोग्राम  ही  पैदा  हम्ना
 है|  जहाँ  उत्तर  प्रदेश  के  बारे  में  माननीय  सद-
 सस्य  ने  कहा  है  उस  के  बारे  में  मैं  जांच  करूंगा  |

 श्री  महाराज  सिह  भारती  :  सरकार  को

 वहां  की  भंग  करो,  बहुत  घटिया  सरकार  है

 DECEMBER  3,  969  Oral  Answers  28

 श्री  हुक्म  चन्द  कछवाय  :  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  हमारे  देश  में  जो  रेशम
 का  उत्तादन  होता  है  उस  के  न  बढ़ने  का  मूल
 कारण  यह  है  कि  जो  उत्पादन  करने  वाले  लोग
 हैं,  छोटे  मजदूर  हैं  उन्हें  ठीक  प्रकार  से  पैसा
 नहीं  मिलता,  कोई  प्रोत्साहन  नहीं  दिया  जाता
 है,  यह  सब  से  बड़ी  कमजोरी  है।  यदि  उन  को
 प्रोत्साहन  दिया  जाय,  उन  को  पैसा  अच्छा  मिले
 तो  हमारे  देश  में  आज  जो  उत्पादन  है  इस  से
 चार  गुना  अधिक  उत्पादन  हो  सकता  है।  इस
 लिए  उन को  प्रोत्साहन  देने  या  उनकी  तनखूवाह
 बढ़ाने  क ेलिए  आप  कोई  व्यवस्था  करेंगे  ?

 श्री  चौधरो  राम  सेवक:  जो  माननीय
 सदस्य  ने  बात  कहो  हैं  वह  सही  है।  विशेष
 तौर  से  मध्य  प्रदेश  के  बारे  में  मेरे  खयाल  में
 उन्होंने  कहा  है।  वहां  पर  महाजन  लोग  जो
 हैं  उन्होंने  लूट  मचा  रखी  हैं।  उसकी  वजह
 से  रेशम  पैदा  करने  वाले  जो  लोग  हैं,  उनको
 ठीक  पैसा  नहीं  मिछता  है।  इस  सिलसिले  में
 को  प्रोप्रेटिव  सोसाइटीज़  स्थापित  करके  उनको
 सरकार  द्वारा  मदद  और  सहायता  प्रदान  करने
 का  प्रयत्न  किया  जा  रहा  है  ny

 जो  दूसरी  वात  माननीय  सदस्य  ने  कही  है
 उसके  बारे  में  भी  प्रान्तीय  सरकार  जो  वहां  की
 है,  उसकी  देखभाल  करायेगी  ।

 SHRI  S.  K.  SAMBANDHAN  ;  In  reply
 to  part  (b)  of  the  question,  the  hon.  Deputy
 Minister  has  said  that  the  demand  is  fncrea-
 sing  in  foreign  countries,  but  he  has  not
 revealed  whether  the  increase  in  demand  Ip
 foreign  countries  is  for  the  handloom  silk
 or  for  powerloom  silk  and  if  so  the  res-
 Pective  percentage?  May  I  also  know
 whether  Government  are  aware  that  power-
 loom  silk  is  being  exported  in  the  name  of
 handloom  silk  which  in  the  !ong  run  may
 hit  handloom  stlk  exports  to  forelgn  coun-
 tries,  and  if  so,  whether  Government  have
 taken  any  action  in  this  regard  2  Govern-
 ment  have  mentioned  that...

 MR,  SPEAKER  :  Let  him  sum  up  his
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 question.  because
 giong  to  be  over.

 the  Question  Hour  {fs

 SHRI  PILOO  MODY  i:  It  is  already
 over.

 SHRI  S.  K.  SAMBANDHAN  :  Will
 the  hon.  Minister  tell  us  the  percentage  of
 applications  for  licences  for  import  of  silk
 and  the  value  of  silk  imported  during  the
 last  year,

 SHRI  CHOWDHARY  RAM  SEWAK  3
 As  regards  the  exports  of  silk,  the  figures
 are  as  follows;  in  I965,  it  was  Rs,  282
 lakhs  ;  in  1966,  it  was  Rs.  33!  lakhs  ;  io
 1967,  it  was  Rs.  408.60  lakhs  ;  in  1968,  it
 was  Rs.  600  lakhs,  and  this  year,  up  to
 October.  {ft  is  Rs,  0.83  crores.

 SHRI  S.K.  SAMBANDHAN  5  I  wanted
 to  have  the  break-up  as  between  powerloom
 and  handloom,

 SHRI  CHOWDHARY  RAM  SEWAK  :
 These  figures  are  for  both  categories.

 SHRI  5.  K,  SAMBANDHAN  Which
 fs  more  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  B.  R.  BHAGAT)  :  Hand-
 loom  is  more,

 WRITTEN  ANSWERS  TO  QUESTIONS

 Import  of  fertilizers  by  private  fertilizers
 companies

 *364.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  3

 (a)  the  names  of  the  private  fertilizer
 companies  in  India  which  have  been  granted
 import  licences  ;

 (b)  the  quantity  of  fertilizers  imported
 by  them  during  the  last  five  years  and
 the  value  thereof  ?

 (c)  whether  it  is  a  fact  that  the  policy
 of  importation  of  the  fertilizers  by  private
 companies  require  re-examination  in  view

 of  various  Government  of  India  under-
 takings  in  the  trade  ;  and

 (१)  if  so,  what  “steps  are  being  pro-
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 posed  to  be  taken  in  this  direction  and
 if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM_  SEWAK):  (a)
 Details  of  import  licences  are  published  in
 the  ‘‘Weekly  Bulletin  of  Industrial  licences,
 Import  Licences  and  Export  Licences”,
 coples  of  which  are  available  in  the
 Parliament  Library,

 (b)  The  figures  of  actual  imports  by
 public  and  private  agencies  are  not  main-
 tained  separately.

 (०)  and  (d).  The  import  of  fertilizers
 by  private  companies  is  not  at  present
 allowed.  The  import  of  these  goods  has
 been  canalised  through  S.  T.  C.  or  is  made
 on  Government  account  by  the  Department
 of  Agriculture.

 Removal  of  Ban  on  Export  of  Pulses

 *368.  SHRI  N.SHIVAPPA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  fis  a  fact  that  the
 question  of  removing  of  ban  on  the
 exports  of  pulses  by  India  is  under  the
 consideration  of  Government  ;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  Export
 of  pules  is  not  banned,

 (a)  Does  not  arise.

 केन्द्रीय  जांच  व्यूरो  द्वारा  केन्द्रीय  मंत्रियों
 के  विरुद्ध  जांच

 #369,  श्री  शशि  भूषण  :
 श्री  कातिक  उराव  :
 श्री  अमृत  नाहाटा  :
 श्री  प०  Yo  सहृद  :

 क्या  प्रधानमंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  पिछले  तीन  वर्षों  में  केन्द्रीय  जांच
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 ब्यूरों  द्वारा  कितने  केन्द्रीय  मंत्रियों  और  उप-
 मंत्रियों  के  बारे  में  ज्ांच  की  गई  ;

 (ख)  क्या  केन्द्रीय  जाँच  व्यूरो  द्वारा  दिए
 गए  प्रतिवेदनों  में  किसी  मंत्री  के  विरुद्ध  शक्तियों
 के  दुरुपयोग  के  कोई  आरोप  लगाये  गए  हैं;

 (ग)  यदि  हां,  तो  सरकार  की  उन  पर
 क्या  प्रतिक्रिया  है;

 (घ)  क्या  केन्द्रीय  जांच'  व्यूरों  ने  मंत्रियों
 की  पैतृक  सम्पति  के  बारे  में  जांच  की  थी;
 और

 (=)  यदि  हां,  तो  क्‍या  यह  सच  है  कि
 केन्द्रीय  जांच  व्यूरों  को  जांच  के  दौरान  कुछ
 मंत्रियों  ने  व्यूरो  को  अपनी  पैतुक  सम्पति  के
 बारे  में  गलत  जानकारी  दी  थी  और  क्‍या  सर-
 कार  का  विचार  उन  मंत्रियों  के  बारे  में  पुनः
 जाँच  कराने  के  बाद  कोई  कायंवाही  करने  का
 है  जिन्होंने  अपनी  पैतृक  सम्पति  के  बारे  में
 गलत  जानकारी  दी  है  और  बेनामी  अ्रभिकरणों
 की  स्थापना  करके  सम्पति  छुपाई  है  तथा  अपनी
 शक्तियों  का  दुरुपयोग  किया  है  ?

 प्रधान  मंत्री  वित्त  मंत्री,  अणु  शक्ति  मंत्री
 तथा  योजना  मंत्री  (श्रीमति  इन्दिरा  गांधी):
 (क).  केन्द्रीय  जांच  व्यूरो  ने  पिछले  तीन  वर्षों
 में  किसी  केन्द्रीय  मंत्री  अथवा  उप  मंत्री  के
 खिलाफ  कोई  जांच  नहीं  की  है  ।

 (ख)  से  (डः)  :  प्रश्न  नहीं  उठते  t

 कपास  के  मूल्य  का  निर्धारण

 #370,  श्री  देवराव  पाटिल  :  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  किसानों  द्वारा  पैदा
 की  जाने  वाली  तथा  बाजार  में  बिकने  वाली
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 कपास  के  मूल्य  अभी  तक  निर्धारित  नहीं  किए
 गये  हैं  ;

 (ख)  क्‍या  कपास  के  निर्धारित  मूल्य
 उत्पादकों  के  हित  में  नहीं  है;  और

 (ग)  यदि  हां,  तो  कपास  के  लिए  छाभ-
 कारी  मूल्य  निर्घारित  करने  हेतु  क्‍या  प्रयत्न  किये
 गये  हैं  ।

 बेदेशिक  व्यापार  मंत्री  (धी  ao  To
 मगत)  :  (क)  से  (ग).  सितम्बर,  967
 से  कपास  पर  से  कानूनों  मूल्य  नियंत्रण  हटा
 लिया  गया  था  और  सरकार  अब  कपास  के
 बिक्री  मूल्य  निर्धारित  नहीं  करती  ।  फिर  भी,
 सरकार  प्रत्येक  कपास  वर्ष  के  लिए  न्यूनतम
 समर्थन  मूल्यों  की घोषणा  करती  है  और  इस
 बात  का  आइ्वासन  देती  है  कि  वह  कपास  के
 लिए  तैयार  होगी  जिनकी  पेशकश  उन  न्यूनतम
 समर्थन  मूल्यों  पर  की  गयी  हो  ।  यह  व्यवस्था
 कपास  वर्ष  1967-68  तथा  वर्ष  1968-69  में
 संतोषजनक  रूप  से  चली  ओर  इसे  वर्ष  1969-
 70  के  लिए  भी  जारी  रखा  गया  है

 विदेश्ञों  में  पूंजी  विनियोजना  करने  वाले
 मारतीय  विनियोजकों  को  राजनोतिक

 खतरों  से  गारंटी

 37L.  श्री  ज्ञारदा  नन्द  :
 श्री  अटल  बिहारी  वाजपेयो  :
 श्री  जगन्नाथ  राय  जोशी  :
 शनी  वृजभूषण  लाल
 श्री  सूरत  मान  :

 क्या  बेदेशिक  व्यापार  मंत्रा  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  विदेश  व्यापार  संस्थान
 के  इस  सुझाव  पर  यह  निर्णय  किया  है  कि  विदेशों
 में  व्यापार  तथा  उद्योग  धन्धों  के  संयुक्त  उपक्रमों
 में  पूंजी  लगाने  वाले  भारतीयों  को  राजनीतिक
 खतरों  से  बचाव  की  गारन्टी  दी  जानी  चाहिये  ;
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 (ख)  यदि  हां,  तो  इसका  व्यौरा  क्‍या  है  ;
 और

 (ग)  यदि  नहीं,  तो  असाघारण  विलम्ब  के
 कारण  हैं  ?

 बेदेशिक  व्यापार  मंत्री  पश्न  बत  रा०
 भगत)  :  (क  से  (ग).  ऐसे  सुझाव  दिए  गए
 थे  कि  विदेशों  में  लगी  भारती  पूंजी  के  संरक्षण
 के  लिए  सरकार  को  ऐसी  योजना  आरम्भ
 करनी  चाहिये  परन्तु  उन  पर  विचार  नहीं  किया
 गया  क्‍योंकि  विश्व  बैंक  इस  समय  एक  ऐसी
 अन्तराष्ट्रीय.  बहुदेशीय  विनियोजन  गारन्टी
 योजना  बना  रहा  है  जिससे  सम्मवतः  यही  प्रयो-
 जन  सिद्ध  हो  सकेगा  ।  विश्व  बैंक  के  द्वारा  अमी
 भी  योजना  के  ब्यौरों  पर  विचार  किया  जा  रहा
 है।

 Use  of  Revenue  Surpluses  for  Certain  Plan
 Activities

 SHRIC.  ८.  DESAIs
 SHRI  MEETHA  LAL

 MEENA  ;
 SHRI  D.  AMAT  :
 SHRI  S.  Pp.  RAMAMOORTHY  3
 SHRI  ८.  MUTHUSAMI  :

 372,

 Will  the  PRIME  MINISTER  be  pleased
 to  state  i

 (a)  whether  ‘the  Planning  Commission
 recently  established  contacts  with  the
 various  State  Governments  rezarding  use
 of  revenue  surpluses  for  certain  Plan
 activities  ;  and
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 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDBI)
 (a)  Yes,  Sir,

 (b)  The  view  of  the  Planning  Com-
 mission  will  be  placed  before  the  National
 Development  Council  next  month,

 National  and  Per  capita  Income
 373,  SHRI  HIMATSINGKA  ¢  Will

 the  PRIME  MINISTER  be  pleased  to  state  :
 (a)  the  extent  of  national  income  and

 per  capita  income  secured  during  the  year
 1968-69.  and  that  likely  to  be  secured  during
 the  year  1969-70;  and

 (b)  the  rate  of  growth  obtained  {n  the
 country  during  each  of  the  years  since  the
 Third  Five  Year  Plan  and  the  extent  to
 which  per  capita  income  has  {ncreased  over
 each  of  these  years  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  According  to  the  quick  estimates
 prepared  by  the  Central  Statistical  Organi-
 sation  the  total  and  per  capita  national
 income,  measured  in  terms  of  1960-61.  prices,
 have  been  placed  at  Rs.  16,830,  crores  and
 Rs.  39.3  respectively  for  the  year  1968-69.
 Similar  estimates  for  1969-70  would  be
 available  only  by  September,  1970,

 (b)  The  relevant  particulars  are  given
 fin  the  uttached  statement,

 Statemeut

 Total  and  Per  capita  Net  Nation  Income  at  1960-61  prices

 Net  national  income  Percentage  increase  over Year
 at  ‘1960-61,  prices  the  previous  year  in  net

 total  per  capita  national  income  (at
 (Rs.  crores)  (rupees)  1960-61  prices)

 total  per  capita

 !  2  3  4  5

 960-6I  13,308  306.7
 96-62°  13,795,  30.7  3.7  13,
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 i  2  3  4

 1962-63,  14,067  308.8  2.0  (—)  06
 1963-64  14,889  39.2  5.8  3.4
 1964-65  15,945  333.6  क्र  4.5
 1965-66,  (P)  15,045  307.3  (-)  56  (--)  7.9
 1966-67  (P)  15,173  302.4  09  (—)  6
 1967-68  (P)  16,525  32.3  8.9  6.2
 1968-69  (0)  16,830  39.3  8  (—)  0.6

 (P)—Preliminary
 (Q)—Quick  estimates

 ‘Re-Drafting  of  Fourth  Plan

 *374.  SHRI  SITARAM  KESRI:  Will
 the  PRIME  MINISTER  be  pleased  to  states
 (a)  whether  Government  have  decided  to
 re-draft  the  Fourth  Plan  with  a  view  to
 include  measures  that  would  reduce  the
 disparities  In  income  and

 (b)  if  so,  the  details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  4
 (a)  and  (b).  Some  measures  for  the  reduction
 of  disparties  in  income  have  already  been
 outlined  in  the  Fourth  Five  Year  Plan
 1969-74  Draft.  The  revision  of  the  Draft
 is  under  way  and  further/modifications
 suggestions  in  this  regard  will  be  reflected  in
 the  final  version  of  the  Fourth  Five  Year
 Plan.

 संसद  सदस्यों  द्वारा  चोथी  पंचवर्धोयष  योजना
 में  परिवतंनों  की  मांग

 #375,  श्री  रामावतार  शास्त्री  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  की
 बतेमान  आर्थिक  नीति  को  ध्यान  में  रखते  हुए
 कुछ  संसद  सदस्यों  ने  चौथी  पंचवर्षीय  योजना
 में  कुछ  परिवर्तन  किये  जाने  की  मांग  की  है  ;
 और

 (ख)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 प्रधान  मंत्री,  वित्त  मंत्रो,  अशुशक्ति  मंत्रों
 तथा  योजना  मंत्री  (श्रीमती  इंदिरा  गांधी):
 (क)  और  (ख).  राष्ट्रीय  विकास  परिषद,  संसद
 तथा  देश  में  अन्य  संगोष्ठियों  में  जो  मुद्दे  उठाये
 गए  हैं  उन  के  संदर्भ  में  योजना  आयोग  द्वारा
 चौथी  पंचवर्षीय  योजना  प्रारूप  का  उुनर्म  ल्यां-
 कन  किया  जा  रहा  है  1

 Jute  Mill  in  Orissa
 *376.  SHRI  S.M.  KRISHNA  :

 SHRI  P.  VISWAMBHARAN  4
 SHRI  SURENDRANATH

 DWIVEDY  3

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 proposed  to  establish  a  Jute  Milt  in  Orissa;

 (b)  whether  it  is  also  a  fact  that  the
 State  Trading  Corporation  has  been  entrusted
 with  the  task  of  construction  of  this  mill;
 and

 (c)  if  so,  whether  Government  propose
 to  entrust  thls  work  to  co-operative  sector
 or  to  the  private  sector  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  No,
 Sir,

 (b)  and  (०)  :  Do  not  arise.

 Allocation  of  Imported  Wool  to  Woollen
 Spindles

 *377.  SHRI  R.  K.  BIRLA!  Will
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 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  i

 (a)  whether  it  is  a  fact  that  the  quota
 of  importing  raw  wool  on  woollen  spindles
 has  been  suspended  ;  if  so,  since  when  ;

 (b)  the  reasons  for  debarring  woollen
 spindles  from  getting  this  quota  when  they
 were  getting  it  from  the  time  O.G.L.  was
 removed  ;

 (c)  whether  Government  are  aware  that
 like  worsted  spindle,  woollen  spindle  also
 needs  merino  wool  to  produce  particular
 types  of  cloth  ;  and

 (d)  if  so,  whether  Government  will
 revert  back  to  {ts  original  procedure  of
 allocating  imported  wool  to  woollen  spind-
 les  also  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  B.  R.  BHAGAT)  (a)  Yes,
 Sir.  Since  October,  1967,

 (b)  Since  woollen  spindles  can  use
 indigenous  raw  wool  no  imported  wool  {s
 being  allotted  to  these  spindles  in  the  {nte-
 rest  of  import  substitution,

 (c)  Merino  wool  can  be  used  on  woollen
 spindles,  but  such  use  is  not  considered
 essential  in  view  of  the  need  to  ensure  best
 possible  utilisation  of  the  limited  availabl-
 lity  of  foreign  exchange  for  import  of  wool,

 the (d)  It  is  proposed  to  coi
 existing  policy.

 Indigen  ous  Manufacture  of  Radio  Sets

 SHRI  S.B.  PATIL:
 SHRI  BHOGENDRA  JHA:
 SHRI  ARJUN  SINGH

 BHADORIA  4

 *378,

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  t

 (a)  the  names,  along  with  licensed  and
 installed  capacities  of  undertakings  in  the
 organised  and  small-scale  sectors,  It  d
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 (c)  the  further  break-up  of  these  pro-
 duction  figures  for  ‘1967,  968  and  January-
 May,  969  into  (i)  low-priced  transistor
 sets,  (ii)  other  than  low-priced  transistor
 sets,  (ill)  low-priced  valve  sets,  (iv)  battery
 operated  other  than  low-priced  valve  sets,
 and  (v)  mafns-operated  other  than  low-
 priced  valve  sets  ;  and

 (d)  Government’s  estimate  of  likely  de-
 mand  for  each  of  the  5  different  types  of
 radjo  sets  during  the  Fourth  Plan  pertod  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  (a)  to  (d),  A  statement  is
 laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No.  LT—
 2196/69]

 Consumption  of  Heavy  Water  in  India

 *379,  SHRIS.K.  TAPURIAH:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  the  total  yearly  consumption  of
 heavy  water  in  the  country  ;  and

 (b)  the  details  thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  +
 (a)  and  (b)  Heavy  Water  is  currently  be-
 ing  used  in  the  country  in  research  reactors
 and  for  other  research  purposes.  Its  annual
 consumption  is  of  the  order  of  200-250
 Kgs.

 Supply  of  Iron  Ore  to  Pakistan

 #380,  SHRI  K.  P.  SINGH  DEO  |
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  4

 (a)  whether  any  request  has  been  receiv
 ed  from  the  Government  of  Pakistan  for
 the  supply  of  Indian  {ron  ore  for  the  pro-
 posed  Karachi  Steel  Mill  being  set  up  with
 Soviet  assi:  eR

 to  manufacture  radio  sets  ;

 (b)  the  total  production  separately  for
 organised  and  small-scale  sectors,  of  radio
 sets  during  the  years  1967,  968  and  month-
 wise  from  January  to  May,  969  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  whether  Government  have  agreed
 te  the  request  made  by  the  Government  of
 Pakistan  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHHRY  RAM  SEWAK)  :  (a).  No,
 Sir,

 (b)  and  (c).  Do  not  arise.

 Rise  in  Price  of  Cotton  Yarn

 #381,  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  3

 (a)  whether  there  has  been  a  steep
 rise  in  the  prices  of  cotton  yarn  and  that
 resulted  in  the  closure  of  handlooms  in  the
 country  ;

 (b)  the  approximate  number  of  hand-
 looms  closed  down  cue  to  this  and  the
 number  of  persons  became  jobless  ;  and

 (c)  the  steps  taken  by  Government  to
 tehabilitate  such  jobless  persons  in  the
 country  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  B  R.  BHAGAT):  (a)
 There  has  been  some  rise  in  the  prices  of
 yarn  but  there  are  no  reports  of  any  closure
 of  handlooms.

 (b)  and  (c)  Do  not  arise.
 Nuclear  tests  by  U.S.S.R.,  U.S.A.,  U.K.  and

 France  after  Nuclear  Test  and  Treaty
 #382.  SHRI  SAMAR  GUHA :  Will  the

 PRIME  MINISTER  be  pleased  to  state  ;

 (a)  tbe  number  of  underground  nuclear
 tests  conducted  by  U.S.S.R.,  U.S.A.,
 Britain  and  France  since  international
 agreement  regarding  ban  on  nuclear  test
 was  reached  ;

 (b)  the  break-ups  of  such  nuclear  and
 thermonuclear  tests  by  each  country  and
 their  detonation  capacities  ;

 (c)  the  number  of  tests  conducted  by
 China  with  fissionable  and  fusionable  fuels
 uptil  now  and  explosive  powers  released
 during  these  tests  :

 (d)  the  reasons  for  not  conducting
 uncerground  nuclear  tests  by  India  in  order
 to  acquire  experimental)  knowledge  about
 the  technique  of  fisslon  and  fusion  of
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 nuclear  fuels  assembled
 and

 in  critical  mass  ;

 (e)  whether  Government  propose  to
 revise  its  policy  to  allow  Indian  scfentists
 to  conduct  nuclear  reaction  inside  assembly
 of  nuclear  fuels  in  critical  mass  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATO-
 MIC  ENERGY  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (c)s  A.  statement
 giving  the  factual  information  is  placed  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—297/69]

 (d)  and  (e).  The  policy  of  the  Govern-
 ment  of  India  is  to  develop  atomic  energy
 for  peaceful  purposes,  and  its  programmes
 are  devised  accordingly.  The  Indian
 Atomic  Energy  Commission  keeps  itself
 abreast  of  the  latest  developments  in  the  en-
 tire  range  of  peaceful  uses  of  atomic  energy.

 Indian  Proposal  for  Solution  of  Vietnam
 Problem  in  U.N.O.

 *383:  SHRI  D.N.  PATODIA:
 SHRI  N,  R.  LASKAR  5
 SHRI  R.  BARUA;:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  India  has
 made  some  proposals  in  the  U.N.  General
 Assembly  for  the  solution  of  the  Vietnam
 issue  ;

 (b)  if  so,  the  particulars  of  the  sugges-
 tions  made  ;  and

 (c)  whether  the  suggestions  received  any
 favourable  response  from  the  parties  at
 dispute  and  those  of  other  powers  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 and  (b).  No  specific  proposals  have  been
 made,  However,  addressing  the  session  of
 the  U.  N,  General  Asscmbly  the  Minister  of
 External  Affairs  touched  upon  the  Vietnam
 issue.  The  relevant  extract  of  his  speech  is
 laid  as  statement  on  the  Table  of  the  House.

 (c)  The  speech  was
 received.

 generally  well
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 Statement
 .  In  Asia,  too,  we  see  conflicts

 which  have  presisted  from  the  days  of
 founding  of  this  greit  Organisatioa.  I  am
 referring  speci‘ically  to  Vietnam  and  to
 West  Asia.

 “There  has  been  no  lack  of  appreciation
 of  adesire  to  achieve  peace  in  Vi2tnam.
 But  to  what  extent  has  this  d:sire  bzen
 translated  into  action  ?  Tne  stoppage  of  U.S.
 bombing  DRVN  has  enabled  talks  to
 take  place  in  Paris  to  find  pzacefual
 solution,  The  next  steps  have  now  to
 be  taken.  All  parties  to  this  dispuce
 agree  that  the  peolpe  of  Vietnam  should
 be  left  free  to  determine  their  own
 destiny,  and  no  one  seems  to  hold  a  brief
 for  keeping  foreign  forces  in  that  land.  The
 first  step  to  betaken  is  the  immz-diate
 cessation  of  hostilities.  Thereafter  necessary
 arrangements  have  to  be  mnide  for  the
 withdrawal  of  foreiga  troops  to  enable  the
 people  of  Vietnam  to  decide  their  future
 free  from  foreign  interference.  This  process
 can  be  carri:d  out  effectively  only  if
 arrangem:nts  which  inspire  th:  confidence
 of  all  parties  concerned  can  be  established.
 The  first  step  would,  therefore,  be  to  have
 a  Government  which  is  adequately  represen-
 tative  to  command  the  confidence  and
 support  of  all  sections  of  the  peop!e.  Such
 a  Government  would  be  ina  position  io
 Vietnam  to  supervise  the  withdrawal  of
 foreign  forces  and  prepire  for  holding  of  fair
 elections.  To’  facilitate  this  process  for
 bringing  pzace  in  Vietnam  the  international
 community  should  pledge  its  full-co-opera-
 tion  and  support...”

 Handloom  Industry  in  Eastern  U.P.

 #384,  SHRI  SARJOO  PANDEY  2
 SHRI  JAGESHWAR  YADAV:
 SHRI  ISHAQ  SAMBHALI  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  4

 (a)  whether  the  handloom  {industry  in
 Eastern  U.P.  is  In  a  crisis  due  to  high  prices
 of  yarn;

 (b)  whether  a  Kanpur  industrialist
 who  has  the  monopoly  in  supply  of  yarn  in
 the  area,  had  arbitrarily  raised  the  price  of
 yarn  by  25  per  cent;
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 (c)  whether  more  than  35,000  looms
 are  lying  idle  intwo  districts  in  Eastern
 U.P.  during  the  last.two  months;

 (d)  whether  the  centre  have  received
 any  representation  from  the  handloom
 weavers  in  this  connection;  and

 (e)  if  so,  the  steps  taken  to  help  the
 handloom  industry  in  Eastern  U.P.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  1  (a)
 Though  there  has  been  a  rise  in  the  prices
 of  staple  fibre  yarn  in  Eastern  U.  P.,
 Government  are  not  aware  of  any  crisis
 faced  by  the  handloom  industry  in  that  area.

 (b)  The  retaf!  prices  of  staple  fibre  yar
 of  a  mill  {n  Eastern  U  P.,  which  supplies  "
 Portion  of  the  staple  fibre  yarn,  consume?
 in  the  area,  increased  by  25°4  in  the  currend
 year,  but  recently  the  prices  have  shown  at
 declining  trend.

 (c)  No  such  information  has  been
 received.

 (d)  No,  Sir.

 (e)  Efforts  are  being  made  to  persuade
 the  industry  to  reduce  the  prices.

 Non-Delivery  of  Letter  to  Madam  Svetlana’s
 Children  by  an  Indian  Diplomat

 SHRI  KIKAR  SINGH  :
 SHRI  5.  KUNDU  :
 SHRI  P.  M.  MEHTA  :
 SHRI  GUNANAND

 THAKUR  :
 SHRI  K.  LAKKAPPA  ;
 SHRI  P.  N.  SOLANKI
 SHRI  D.  R,  PARMAR  3
 SHRI  YASHPAL  SINGH  ;
 SHRI  A.  SREEDHARAN  :
 SHRI  CHANDRIKA

 PRASAD  :
 SHRI  DEVAN  SEN  i

 #385,

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  i

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  News  Papers  Reports
 that  ‘The  Indian  Diplomat  offered  to  deliver
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 the  personal  letter  of  Madam  Svetlana,  of
 U.S  S.R.  to  her  children  through  the  Indian
 Ambassador  in  Moscow’;

 (b)  whether  itis  also  a  fact  that  the
 same  was  not  delivered  as  stated  above  to
 the  children;

 (c)  1  so,  the  reasons  therefor;  and

 (d)  the  reaction  in  the  foreign  countries
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNRL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.  Government  has  seen  such  reports
 but  there  is  no  truth  in  them.

 (b)  to  (d).  Do  not  arise.

 India’s  Balance  of  Trade  and  Balance
 of  Payments

 #386,  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state;

 (a)  what  was  India’s  balance  of  trade
 and  balance  of  payments  during  the  year
 1968-69  and  at  the  end  of  June  and
 September,  1969;

 (b)  whether  it  has  been  favourable  as
 compared  to  previous  years;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  8.  7.  BHAGAT):  (a)
 According  to  the  latest  published  figures
 India’s  net  balance  of  payments  on  current
 account  showed  a  deficit  of  Rs,  39.4  crores
 during  April-December  968  as  against  a
 deficit  of  Rs.  625.5  crores  during  the  same
 period  of  ‘1967.

 India’s  trade  deficit  in  1968-69.  was  Rs.
 50i.6  crores  as  against  Rs.  808.9  crores  in
 1967-68.  It  was  Rs.  4.9  crores  in  April
 June  969  as  against  Rs.  229.8  crores  in
 April—June  968  and  Rs.  5A  crores  in
 April  —September  969  as  against  Rs.  302.2
 crores  in  April-September  1968,

 (c)  It  will  thus  be  seen  that  there  has
 been  considerable  improvement  both  in  the
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 balance  of  payments  and  balance  of  trad?
 positions  during  the  periods  under  referenc®
 as  compared  to  the  corresponding  periods  of
 the  preceding  year.

 (b)  Does  not  arise,

 पूर्वोत्तर  क्षेत्र  में  नये  उद्योगों  की  स्थापना  के
 सम्बन्ध  में  पटेल  आयोग  की  सिफारिशों

 +387,  श्री  राम  सेवक  यादव  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  पटेल  आयोग  ने  अपने  अतिवेदन
 में  पूर्वोत्तर  प्रदेश  में  नि्घंनता  पिछड़ेपन  तथा
 बेरोजगारी  को  दूर  करने  के  लिए  उन  क्षेत्रों  में

 कुछ  नये  उद्योग  स्थापित  करने  तथा  नई  सड़कों
 का  निर्माण  करने  की  सिफारिश  की  थी  ;

 (ख)  यदि  हां,  तो  इन  सुझावों  को  अब  तक
 कितना  कार्यान्वित  किया  गया  है  ;  और  यदि

 नहीं,  तो  इसके  क्या  कारण  हैं  ;  और

 (ग)  क्‍या  इन  सुझावों  की  कार्यान्विति  के
 लिए  कोई  निर्धारित  कार्यक्रम  है,  और  यदि

 हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 प्रघान  मंत्री,  वित्त  मंत्री,  अणु  शक्ति
 मंत्री  तथा  योजना  मंत्री  (श्रीमती  इन्दिरा
 गांधी)  :  (क)  से  (ग).  अतारांकित  प्रश्न
 संख्या  2602  से  सम्बन्धित  आइवासन  की  पूर्ति
 के  लिए  2  नवम्बर,  969  को  सभा  पटल  पर
 रखे  गये  विवरण  की  ओर  ध्यान  शप्राकषित
 किया  जाता  है।  राज्य  सरकारों  से  नवीनतम

 सूचना  की  अभी  प्रतीक्षा  की  जा  रही  है

 पाकिस्तान  के  लिये  रूस  से  हथियार

 +388,  श्रो  शिव  कुमार  शास्त्रो  :
 श्री  विभूति  मिशा :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रूस  पाकिस्तान
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 को  निरन्तर  हथियारों  की  सप्लाई  कर  रहा
 है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  उनको
 यह  बताया  है  कि  अ्रमरीका  ने  पाकिस्तान  को
 हथियारों  की  सप्लाई  की  थी  जिनका  पाकिस्तान
 ने  965  के  आक्रमण  के  दौरान  प्रयोग  किया
 था  ;  और

 (ग)  यदि  हां,  तो  इस  पर  उनकी  क्‍या
 प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्री  (क्रो  स्वर्ण  सिह):  (क)
 तथा  (ग).  ध्यान  9  नवम्बर,  969  के  सदन
 में  दिए  गए  अता  रांकित  प्रदन  संख्या  67  के  उत्तर
 की  और  आकर्षित  किया  जाता  है।

 (ख)  जी  हां।

 दक्षिण  अफ्रीका  हारा  दक्षिण-पक्चिचम  अफ्रीका
 से  अपना  प्रशासन  हटाने  से  इंकारी

 +389,  श्री  चन्द्र  शेखर  सिह  :
 श्री  योगेन्द्र  शर्मा  :
 श्री  धोरेश्वर  कलिता:

 क्‍या  वेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  दक्षिण  अफ्रीका  ने  दक्षिण-
 पश्चिम  अफ्रीका  पर  से  अपना  शासन  हटाने
 और  यह  प्रदेश  संयुक्त  राष्ट्र  संघ  को  सौंप  देने
 का  प्रस्ताव  हृढ़तापूवंक  वार-बार  अस्वीकार  कर
 दिया  है  ;

 (ख)  यदि  हां,  तो  इस  संबंध  में  संयुक्त
 राष्ट्र  संघ  के  सभी  निर्णयों  की  अवहेलना  को
 जाने  के  कारण  संयुक्त  राष्ट्र  संघ  का  दक्षिण
 श्रफ़रीका  के  विरुद्ध  क्या  कार्यवाही  करने  का
 विचार  है  ;  और

 (ग)  क्‍या  भारत  ने  इस  संबंध  में  कोई

 सुझाव  दिया  है  ?
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 बेवेशिक  कार्य  मंत्रालय  में  उपमंत्री  0
 सुरेन्द्र  पाल  सिह) :  (क)  जी  हां।

 (ख)  महासभा  की  चौथी  समिति  ने  अपने
 बतंमान  अधिवेशन  में  दो  प्रस्ताव  पास  किए  हैं
 जिनमें  नामीबिया  से  अपना  प्रशासन  हटाने  से
 बराबर  इन्कार  करने  के  लिए  दक्षिण  अफ्रीका
 की  निदा  की  गई  है।  दूसरे  प्रस्ताव  में  उस
 गम्भीर  स्थिति  को  ओर  सुरक्षा  परिषद  का
 ध्यान  आकर्षित  किया  गया  है  जो  दक्षिण
 अफ्रीका  द्वारा  नामीबिया  से  अपना  प्रशासन
 हटाने  से  इन्कार  करने  के  परिणामस्वरूप  पैदा
 हो  गई  है  ;  साथ  ही  उससे  यह  प्रार्थना  भी  की

 गई  है  कि  वह  वह  इस  दिशा  में  समुचित  उपाय
 बरते  ।

 (ग)  इन  दोनों  प्रस्तावों  के  प्रस्तावकों  में
 भारत  भी  था।  बहस  के  बीच  में  बोलते

 हुए  हमारे  प्रतिनिधि  ने  कहा  कि  दक्षिण  अफ्रीका
 द्वारा  संयुक्त  राष्ट्र  के  प्रस्तावों  पर  अमल  करने
 से  इन्कार  कर  देने  के  कारण  जो  स्थिति  पैदा
 हो  गई  है  उसे  देखते  हुए  क्‍या  उपाय  किए  जाने
 चाहिएं,  इस  बात  का  निरचय  करने  के  लिए
 सुरक्षा  परिषद  की  अविलंब  बैठक  होनी  चाहिए;
 उन्होंने  यह  भी  कहा  कि  इस  सिलसिले  में  प्रति-
 बंध  लगाना  महत्वपूर्ण  हो  सकता  है  |

 Indo-Us  Bilateral  Talks
 #390.  SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  MAYAVAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  }

 (a)  whether  it  is  a  fact  that  Indo-U.  Ss.
 bilateral  talks  were  held  on  l6th  October,
 1969;

 (b)  if  so,  the  subjects  discussed  thereat;
 and

 (c)  the  decisions  arrived  at  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  |  (a)
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 Yes,  Sir,  The  second  round  of  Indo-U,  S.
 bilateral  talks  was  held  in  Washington  on
 October  16-17,  1969,

 (b)  and  (०).  During  the  talks  there  was
 an  exchange  of  vizws  on  both  bilateral
 relations  and  matters  of  common  interest
 fo  international  affairs,

 Financial  Indebtedness  of  I.  C  C.  in
 Cambodia

 2401,  SHRI  C.K.  BHATTACHAR-
 YYA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Combodia
 has  asked  the  International  Control  Com-
 mission  to  leave  the  country  ;

 (b)  whether  this  has  been  done  because
 of  financial  arrears  amounting  to  Rs.  9
 lakhs  ;  and

 (०)  if  so,  which  of  the  four  financing
 countries  are  responsible  for  this  arrear  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENRDA  PAL  SINGH)  :
 (a)  Attention  is  invited  to  the  answer
 given  to  Unstarred  Question  No.  428  on
 November  19,  1969.

 (b)  and  (c).  The  total  financial  arrears
 of  contributions  to  the  Commission  at
 present  amount  to  about  Rs.  50  lakhs
 (approximately).  The  contributing  powers
 for  tne  Commission  are  U.  K,  U.S.  S.  R.,
 France,  China,  D.  R.  V.  N.  and  Cambodia.
 The  arrears  are  a  result  of  non-payment
 of  their  respective  shares  by  China  and
 D.R.V.N.  but  7.  7२.  २५.  N.  bas  some
 counter  claims  in  I.  C.  S.  C,  Vietnam.

 land N: iat ion  of  Operati

 2402,  SHRI  C.K.  BHATTACHA-
 RYYA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  from  the
 12th:  September,  1969,  all  jungle  opera-
 tlons  in  Nagaland,  arrests  and  searches
 for  Chinese  arms  had  been  suspended  for
 5  days  ;  and
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 (b)  the  net  gain  by  such  suspension  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  _  SINGH):
 (a)  and  (b).  The  Chief  Minister  of  Naga-
 land  has  held  meetings  with  Naga  leaders
 and  some  Representatives  of  Underground
 Nagas  to  deal  with  the  new  situation
 and  evolve  conditions  for  the  restoration
 of  peace.  In  the  second  of  these  meetings
 held  towards  the  end  of  August,  1969,
 a  resolution  was  passed  urging  the  under-
 ground  leaders  to  stop  violent  activities  and
 requesting  the  State  Government  to  with-
 hold  action  by  the  Security  Forces,  to
 enable  Naga  leaders  to  have  free  movements
 and  contacts,

 Tn  pursuance  of  this  resolution,  the
 Chief  Minister  in  a  statement  issued  on
 the  2th  September,  ‘1969,  reaffirmed  the
 strict  adherence  of  his  Govenment  to  the
 terms  for  the  suspension  of  operations  and
 stated  that  although  the  normal  security
 atrangements  would  continue,  the  Securtty
 Forces  would  not  carry  out  jungle  opzra-
 tions,  arrests  and  searches  etc.  between
 the  ]2th  S:ptember  aad  the  30th  September,
 ‘1969,

 Revival  of  Posts  in  Indian  Embassy  in
 Washington

 2403.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleascd  to  state  :

 (a)  whether  it  is  a  fact  that  the  post  of
 Information  Counsellor,  which  was  abolished
 some  years  back  when  the  Indian  Embassy
 in  Washington  decided  to  employ  a  private
 firm  to  look  after  its  public  relations,  has
 been  revived  at  the  same  time  extending  the
 contract  with  the  private  public  relations
 firm  ;

 (b)  if  so,  reasons  therefor  ;  and

 (०)  the  reasons  for  reviving  the  post  of
 a  separate  Ambassador  for  Economic  Mat-
 ters,  which  had  been  discontinued  at  the
 time  of  appointing  Shri  B.  K.  Nehru  as  our
 Ambassador  to  the  United  States  ?

 THE  DEPUTY  MINISTER  IN  THE
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 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  There  is  no  post  of  Information
 Counsellor  at  the  Embassy  of  India,
 Washington.  The  post  of  Public  Relations
 Attache,  now  designated  Public  Relations
 Officer,  in  the  Information  Wing  of  the
 Embassy  which  had  been  transferred  to
 another  Mission  after  September,  1963,  has
 now  been  brought  back  to  our  Mission  {n
 Washington  anda  post  of  Assistant  Press
 Attache  held  in  abeyance.  The  total  number
 of  diplomatic  officers  in  the  Information
 Wing,  therefore,  remains  the  same  as  before.
 The  private  firm  referred  in  the  question
 has  been  engaged  for  doing  publicity  and
 public  relations  work  in  the  U.S.A,  in  con-
 nection  with  India’s  Fourth  Five-year  Plan,
 It  is  the  view  of  the  Government  of  India
 that  the  requirements  of  publicity  and  public
 relations  in  the  United  States  justify  the
 engagement  of  an  unofficial  public  relatlons
 organization  {n  addition  to  an  official  pubit-
 city  organization.

 (०)  Wnen  Shri  B,  K.  Nehru  was  Com-
 missioner  General  for  Economic  Affairs,  he
 was  also  India’s  Executive  Director  on  the

 World  Bank.  Later  when  Shri  8.  K.  Nebru
 became  Ambassador  he  continued  to  be
 Executive  Director  for  some  time.  After  a
 while  this  arrangement  was  found  unwork-
 able.  The  post  of  Executive  Director  has
 since  successively  been  held  by  officers  with
 the  rank  of  Minister  until  the  present  {ncum-
 bent  who  has  been  granted  the  personal
 rank  of  Ambassador,  took  over.  Thus  it
 will  be  seen  that  the  post  of  Commissfoner-
 General  has  not  been  revived  nor  is  there  a
 separate  post  of  Ambassador  for  Economic
 Affairs,

 Arms  supplied  to  Pakistan  by  U.S.A.,
 U.S.S.R.,  China,  Iran  and  Turkey

 2404.  SHRI  BABURAO  PATEL  4
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  quantity  and  particulars  of
 arms  sold  or  supplied  to  Pakistan  by
 U.S.A.,  US.S.R.,  China,  Iran  and  Turkey
 during  the  last  year  ;

 (b)  the  particulars,  according  to  latest
 information,  of  the  effective  striking  force
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 of  Pakistan  on  land,  water  and  in  air  at
 present  ;

 (c)  whether  Government  have  taken
 steps  to  meet  the  threat  of  Pakistan  ;  and

 (d)  whether  strong  protests  to  the
 various  arms  suppliers  to  Pakistan  were
 made  by  Government,  {if  so,  with  what
 result  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  Iaforma-
 tion  regarding  supply  of  military  equipment
 by  the  Soviet  Union  to  Pakistan,  was  given
 in  reply  to  Starred  Question  67  on  I9th
 November  1969,  As  far  as  Government  are
 aware,  no  significant  supplies  were  made
 by  the  other  countries  to  Pakistan  during
 the  past  one  year.

 (b)  Attention  is  invited  to  the  answers
 given  to  Unstarred  Question  No.  529  and
 ‘1481  on  26th  November,  1969,

 (c)  Our  state  of  defence  preparedness
 takes  into  account  the  threats  which  con-
 front  the  country.

 (d)  Government’s  views  regarding  arms
 supplies  to  Pakistan  have  been  made  known
 to  all  friendly  Governments.

 Court  Cases  Pencing  against  Sarvashri  5.  M.
 Wahi,  K.M.  Wahi  and  R.M.  Wahi

 2405.  SHRI  BABURAO  PATEL:
 Will  the  Mintster  of  SUPPLY  be  pleased  to
 state  t

 (a)  the  number  of  crim{nal  cases  against
 S.M.  Wahi,  K.M.  Wahi,  R.M.  Wahi  and
 their  associates  pending  in  the  courts  at
 present,  the  dates  when  they  were  filed  and
 the  stage  at  which  each  case  is,  with  the
 amount  of  alleged  fraud  involved  in  each
 case  ;  and

 (b)  the  number  and  particulars  of  new
 cases  against  these  persons  under  investiga-
 tion  by  the  Central  Bureau  of  Investigation
 and  the  time  by  which  these  investigations
 will  be  completed  ?

 THE  MINISTER  OF  SUPPLY  AND
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTER  OF  FINANCE  (SHRI  R.  K.
 KHADIKAR)  (a)  Information  in  respect
 of  the  criminal  cases  pending  against  S/Shri
 S.M.  Wahi,  K.M.  Wahi,  R.M.  Wahi  and
 their  associates  in  courts  was  furnished  in
 the  statement  laid  on  the  Table  of  the
 House  in  reply  to  parts  (a)  and  (b)  of
 Unstarred  Question  No.  44Il  on  26.3.69,
 The  present  position  in  respect  of  each  of
 the  four  cases  is  indicated  in  Statement  (I)
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT—2298/69.]

 (b)  A  Statement  (II)  is  lald  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No,  LT—298/69]

 Export  of  Automobiles
 2406.  SHRI  N.K.  SANGHI:  Will

 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  target  of  exports  of  automobiles
 during  the  coming  year  ;

 (b)  whether  Government  have  been
 approached  by  the  automobile  manufacturers
 for  assistance  for  promotion  of  exports  ;

 (c)  if  so,  the  nature  and  quantum  of
 assistance  ;  and

 (d)  the  countrles  that  Import  Indfan
 automobiles  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  _  SEWAK):  (a)
 Engineering  Council  has  fixed  a  target  of
 Rs.  8  crores  for  export  of  automobile  and
 components  for  the  year  1969-70.

 (b)  and  (c).  Yes,  Sir,  The  requests
 generally  relate  to  enhancement  of  the  rate
 of  cash  assistance  and  import  replenish-
 ment.

 (d)  Major  Countries  which  import
 automobiles  from  India  are  :  Bulgaria,
 Ceylon,  Egypt,  Kenya,  Sudan,  U.K.  and
 Yugoslavia,
 Uttar  Pradesh  Cantonments  (Control  of  Rent

 and  Eviction)  Act,  1952,
 SHRI  RAM  CHARAN:
 SHRI  KAMESHWAR  SINGH  :

 2407,

 Will  the  Minister  of  DEFENCE  be
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 Pleased  to  state  7

 (a)  whether  it  is  a  fact  that  the  Uttar
 Pradesh  Cantonments  (Control!  of  Rent  and
 Eviction)  Act,  952  does  not  make  any
 Provision  for  review  or  Cancellation  of  the
 orders  issued’  thereunder  by  a  District
 Magistrate  and  as  a  result  is  proving  harsh
 in  many  cases  ;

 (b)  if  so,  the  reasons  for  this  lacuna  ;

 (c)  whether  Government  have  consi-
 dered  this  drawback  ;

 (d)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  remove  this  lacuna  ;  and

 ()  the  manner  in  which  Government
 propose  to  deal  with  the  cases  which  have
 already  been  reviewed  or  are  lying  pending
 for  review  with  the  District  Magistrates,
 if  any  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.R.
 KRISHNA)  ॥  (a)  No,  Sir.  Though  the
 district  magistrate  is  empowered  under
 Section  7  to  determine  the  reasonable  annual
 rent  in  the  prescribed  cases,  the  court  of
 the  muosiff/civil/judge/district  judge  has
 jurisdiction  under  Section  4(4)  of  the  said
 Act  to  fix  the  rent  where  the  landlord
 claims  that  the  reasonable  annual  rent  fs
 inadequate  or  the  tenant  claims  that  the
 reasonable  annual  rent  is  excessive  or  that
 the  agreed  rent  is  higher  than  the  reasonable
 rent.

 (b)  to  (e).  Do  not  arise.

 Exports  of  Instant  Food
 2408.  SHRI  VIRENDRAKUMAR

 SHAH:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  news  item  appeared  in
 the  Financial  Express  of  the  6th
 September,  969  under  the  caption,  ‘Customs
 Bar  Holds  Up  Instant  Food  Exports’;

 (b)  whether  contrary  to  the  practice  in
 the  past  when  shipments  of  instant  fo  »d  were
 allowed  against.  the  production  of  shipping
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 documents,  the  Customs  Authorities  now
 insist  on  production  of  export  licences  from
 New  Delhi  before  such  shipments  are  allowed
 and  if  so,  the  reasons  therefore  ;

 (c)  whether  there  was  no  response  from
 the  issuing  authorities  in  New  Delhi  when
 some  exporters  of  Instant  food  applied  for
 export  licence  ;  and

 (d)  if  so,  whether  Government  propose
 to  take  steps  to  remove  the  difficulties  of
 exporters  of  instant  foods,  which  are  includ-
 ed  ॥  the  list  of  items  for  export  for  which
 incentives  are  given  and  if  so,  the  details
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  5  (a)  Yes,
 Sir,

 (b)  to  (d).  Instructions  have  since  been
 issued  on  3-10-69.  to  the  Port  Authorities  to
 license  freely  instant  food  items  such  as,
 Idli  Mix,  Dosai  Mix,  Vadai  Mix,  Gulab
 Jaman  etc,  against  shipping  Documents.

 Equipment  for  Atomatic  flant  Madras
 2409.  SHRI  P.C.  ADICHAN:  Will

 the  PRIME  MINISTER  be  pleased  to
 State  7

 (a)  whether  most  of  the  equipment
 required  for  the  second  atomic  power
 plant  in  Madras  would  be  manufactuered
 by  the  Heavy  Electricals  Ltd.,  and  other
 manufactures  within  India  ;

 (b)  if  so,  the  details  of  such  equipment
 and  the  foreign  exchange  likely  to  be  saved
 by  each  item  so  manufactured  ;  and

 (c)  the  cost  of  items  required  for  the
 Madras  Nuclear  Power  Plant  that  would
 still  be  required  to  be  imported,  with  details
 thereof  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTRY  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  t
 (a)  Yes,  Sir.

 (b)  Among  the  major  items  of  equip- ment  expected  to  be  manufactured  in  India
 7
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 are  reactor  components,  the  Turbo-
 Generators,  Diesel  Generators,  Generator
 Transformer,  H.  T.  and  L.  T,  Cables  and
 Cathodic  Protection  Equipment.  The  total
 saving  in  foreign  exchange  as  a  result  of
 indigenisation  is  estimated  to  be  of  the  order
 of  Rs.  5  crores.

 (c)  The  cost  of  items  required  to  be
 imported  would  be  of  the  order  of  Rs.  0
 crores,  These  cover  some  conventional
 materials  and  equipmsnt  not  yet  manufac-
 tured  in  India,

 Export  of  Quality  Seeds

 SHRI  GADILINGANA
 GOWD  ॥

 SHRI  R.  K.  BIRLA  t

 2410.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  fact  that  India  is  in
 a  position  to  export  certain  qualitles  of  seeds
 to  various  countries  ;

 (b)  whether  a  comprehensive  scheme  has
 been  drawn  by  the  National  Seeds  Corpora-
 tion  of  India  to  least  export  of  seeds  ;  and

 (c)  #  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK):  (a)  to
 (c).  Yes,  Sir.  Surplus  quantity  of  quality
 seeds  became  available  for  export
 only  during  the  last  two  or  three  years  and
 exports  are  being  effected.  A  compreshen-
 sive  scheme  to  boost  their  export  is  being
 formulated  by  the  National  Seeds  Corpora-
 tion  Ltd,

 Goods  exported  and  imported  from  Nepal, Burma  and  Ceylon

 2All,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state!

 (a)  the  details  and  the  quantity  of  goods
 exported  and  imported  from  Nepal,  Burma
 and  Ceylon  during  the  year  ‘1966-67  1967-68
 and  1968-69  ;  finished  as  well  as  raw
 material  ;
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 (b)  whether  complaints  have  been
 recelved  about  import  of  those  goods  by
 India  from  those  countries  which  are
 indigenously  available  ;  and

 (०)  if  so,  the  details  and  the  value  of
 such  goods  imported  and  remedial  measures
 being  taken  to  avoid  such  type  import  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWHK):  (a)
 Statements  giving  the  requisite  information
 are  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-299/69}

 (b)  and  (c).  No  specific  complaint  has
 been  reecived  from  manufacturers/producers
 in  India  in  respect  of  {tems  {imported  from
 Burma  and  Ceylon.  As  regards  Nepal,  the
 main  complaint  been  in  respect  of  synthetic
 yarn  fabrics  and  stainless  steel  manufacturers.
 As  3  76500  of  discussions  with  H.  M.  0.
 of  Nepal  held  in  November  1968,  it  has  been
 agreed  to  regulate  exports  of  these  items
 from  Nepal  to  India.

 चौथी  पंचवर्षोष  योजना  में  रबड़  का
 उत्पादन  लक्ष्य

 2412.  श्री  महाराज  सिह  मारती  :क्‍्या
 वंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  प्राकृतिक  रबड़  का
 कितना  उत्पादन  हुआ  और  उक्त  अवधि  में

 _ इसकी  कितनी  मांग  थी  ;  और

 (ख)  चौथी  पंचवर्षीय  योजना  की  अवधि
 में  इसकी  अनुमानित  मांग  कितनी  होगी  ओर
 इसे  पूरा  करने  के  लिए  क्या  कार्यवाही  की  जा

 रही  है  ?

 वदेशिक  व्यापार  मंत्रालय  सें  उप-मंत्री  श्री
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 1967-68  64,468  74,518
 1968-69  71,054  86,615

 चौधरी  राम  सेवक)  :  (क).

 वर्ष  प्राकृतिक  रबड़  प्राकृतिक  रबड़
 का  उत्पादन  की  खपत

 [मे०  टन)  (मे०  टन)
 ‘1966-67  54,818  68,685

 (ख)  चौथी  पंचवर्षीय  योजना  के  अस्त  में
 प्राकृतिक  तथा  संश्लिष्ट  रबड़  की  आवश्यकता
 200,000  मे०  टन  होने  का  अनुमान  है।  इसे
 प्राकृतिक  तथा  संहिलष्ट  रबड़  दोनों  ही  के,
 व्धित  स्वदेशी  उत्पादन  द्वारा,  जिसका  अनुमान
 160,000  मे ०  टन  है,  और  शेष  आवश्यकता  को
 आयात  द्वारा  पूरा  करने  का  विचार  है।

 पत्रिकाओं  के  माध्यम  द्वारा  विदेशों  में
 भारत  का  सही  चित्र  प्रस्तुत  करना

 2413,  श्री  रामावतार  शर्मा :.  क्‍या  वंदे-
 शिक्ष-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  विदेशों  में  भारत  का  सही  चित्र
 प्रस्तुत  करने  के  लिये  सरकार  विदेशी  भाषाओं
 में  कितने  साधारणा-पत्र  तथा  पत्रिकाएं  प्रकाशित
 करती  है  और  किन-किन  भाषाओं  में  तथा  किन-
 किन  देक्षों  में  ;

 (ख)  क्‍या  यह  सच  है  कि  सरकार  दक्षिण-

 पूर्वी  एशिया  के  देशों  में  जैसे  इंडोनेशिया,
 जापान,  मलयेशिया,  थाईलैंड,  वर्मा,  आदि  में
 उन  देशों  की  भाषाओं  में  पत्रिकाए'  आदि  प्रका-
 शित  नहीं  करती  ;  और

 (ग)  यवि  हां,  तो  इसके  क्‍या  कारण  हैं
 ओर  क्‍या  सरकार  का  विचार  दक्षिण-पूर्वी
 एशिया  के  देशों  में  भारत  का  सही  चित्र  प्रस्तुत
 करने  के  लिये  वहां  पर  भारत  के  प्रचार  विभाग
 को  सुदृढ़  बनाने  का  है  ?

 बे  देशिक-कार्य  मंत्रालय  में  उप-मंत्री  11 इ
 सुरेन्द्रपाल  सिह)  :  (क)  52  देशों  में  सरकार
 द्वारा  20  विदेशी  भाषाओं  (पअंग्रेजी-70,  अरबी-
 8,  फ्रैच-4,  बर्मी-3,  जमंन-3,  गोरखाली-3,
 इटली-3,  फारसी-2,  रुसी-2,  स्पेनिश-2,  स्वा-

 लीन-2,  तिब्बती-2,  पुर्तेगाली-1,  इन्डोनेशिया-
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 l,  जापानी-1,  थाई-1,  बंगाली-1,  मलयन-1,
 चीनी-1,  सिंहल-1)  में  L7  बुलेटिन्स  और  पत्र-

 पत्रिकाएं  निक्राली  जाती  हैं।  एक  विवरण,
 जिसमें  उनका  नाम  और  उन  देशों  का  नाम
 जहां  वे  प्रकाशित  होती  हैं  समा  पटल  पर  रखा
 जाता  है  [  ग्रन्यालय  में  रख  दिया  गया  ।  देखिये
 संख्या  LT—2200/69]

 (ख)  जी  नहीं  1  दक्षिण  पूर्व  एशियाई  देशों
 की  भाषाओं  में  प्रकाशित  होने  वाली  बुलेंटिन्स
 और  पत्र-पत्रिकाओं  अदि  की  सूची  सभा  पटल
 पर  रखी  जाती  है।  [ग्रथालय  में  रख  दी  गई  ।
 देखिये  संख्या  LT—2200/69]

 (ग)  प्रश्न  नहीं  उठता  लेकिन,  सरकार
 इस  मामले  को  निरन्तर  निगाह  में  रखती  है।

 Emergency  Commissioned  Officers  Re-
 Employed  in  N.C.C.

 244.  SHRI  P.C.  ADICHAN  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  how  many  Emergency  Commissloned
 Officers  are  re-employed  in  N.C.C,  ;

 (b)  what  are  their  terms  and  conditions
 of  employment  ;

 (c)  whether  they  are  taken  in  N.C.C,
 temporarily  or  permanently  ;

 (9)  if  they  are  taken  in  N.C.C.  tempo-
 rarily,  what  is  thelr  security  in  future  ;  and

 (e)  how  many  of  former  Emergency
 Commissioned  Officers  are  yet  unemloyed
 and  how  many  of  them  are  inadequately
 employed  like  that  as  clerks  and  the  schemes
 for  providing  them  with  adequate  employ-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  483.
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 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT—220/69].

 (c)  and  (d).  Ordinarily  Regular  Services
 Officers  from  the  Defence  Services  man
 the  posts  in  the  N.C.C.  However,
 due  to  the  shortage  of  such  officers,  ex-
 ECO’s  are  also  re-employed  against  such
 pasts  on  a  temporary  basis.  The  normal
 tenure  of  such  re-employment  is  two
 years,  extendable  by  one  year  at  a  time
 for  so  long  as  their  services  are  required.

 (e)  Attention  is  invited  to  the  answer
 to  Unstarred  Question  No.  1435  on  26th
 November,  1969.  Information  about  ex-
 ECO’s  employed  as  clerks  etc.  is  not
 available,

 Expenditure  incurred  on  Prime  Minister’s
 visit  to  Ranchi

 2415,  SHRI  BENI  SHANKER  SHAR-
 MAt  Will  the  PRIME  MINISTER  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  her  visit
 to  Ranchi  on  the  2th  Sepzember,  969
 cost  Rs,  64  lakhs  for  a  stay  of  6३  hours
 which  was  borne  by  the  Public  works
 Department  of  the  State  ;

 (b)  whether  this  colossal  sum  was
 expended  on  providing  railings  on  road-
 sides,  rostrum,  etc.,  apart  from  electricity,
 special  police  contingents  and  intelligence
 on  the  expenditure  on  her  entourage,
 lunch  in  the  Hindustan  Steel  and  other
 arrangements  and  decoration  in  the  Heavy
 Engineering  Corporation  ;

 (c)  whether  it  was  an  official  tour  ;
 and

 (d)  if  it  was  on  behalf  of  the  Party,
 whether  the  expenses  will  be  paid  for  by
 the  Party  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  The  Goernment  of  Bihar
 were  requested  to  intimate  the  expenditure
 fn  connection  with  the  Prime  Minister’s
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 visit  ;  their  reply  is  awaited,  It  is,  there-
 fore,  not  possible  to  indicate  that  expendi- ture  was  Incurred  by  the  State  Government whose  responsibility  it  is  during  the  visits of  the  Prime  Minister  and  other  high
 dignitaries,  to  make  necessary  arrange- ments  not  only  for  their  security,  but  also for  the  regulation,  safety  and  convenience of  the  large  number  of  People,  including women  and  children,  who  congregate  on such  occasions,  This  often  Tequires  the  sett-
 ing  up  of  barricades,  which  entail  conside- rable  expenditure,  but  are  essential  to
 Prevent  stampedes,  accidents  and  disorder.
 Necessary  arrangements  were  accordingly, made  by  the  Government  of  Bihar,

 (c)  and  (d).  The  tour  was  part  of  the
 normal  process  of  the  Prime  Minister's  Ppe- rodical  visits  to  various  States,  and  to  meet
 the  State  Government  representative  and those  of  different  sections  of  People.  On this  occasion,  the  Prime  Minister  not
 only  discussed  measures  for  the  rellef  of
 flood-affected  areas  and  People  in  the
 State,  but  also  took  the  Opportunity  to
 explain  to  the  people  the  significance  of
 the  {important  Government  measure  of
 nationalising  the  major  commercial  banks
 of  the  country.

 Opening  of  a  Sainik  School  in  Himachal
 Pradesh

 24I7.  SHRI  HEM  RAJ:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  the
 Himachal  Pradesh  State  Soldiers,  Sailors
 and  Airmens’  Board  has  made  a  recom-
 mendation  for  the  opening  of  a  Satnik
 School  in  Himachal  Pradesh  ;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  (a)  and  (b).  Government
 are  not  aware  of  any  request  from  the
 Himachal  Pradesh  Soldiers,  Sailors  and
 _Airmen’s  Board  for  opening  a  Sainik  School

 in  Himachal  Pradesh.
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 Extradition  of  Dr.  Dharma  Teja

 24I8.  SHRI  P.  VISWAMBHARAN  t
 SHRI  0.  N.  PATODIA  3

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  further  steps  have  been
 taken  for  extradition  of  Dr,  Dharma  Teja  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  The  Government  of  India  have  made
 a  formal  representation  to  the  Government
 Costa  Rica  reiterating  their  stand  and  expres-
 sing  the  hope  that  India’s  request  for  the
 extradition  of  Dr,  and  Mrs,  Teja  would  be
 accepted  despite  the  Advisory  Opinion  of
 the  Supreme  Court  of  Costa  Rica,  which
 advised  against  India’s  request  by  a  majority
 of  0  against  7,  The  Costa  Rican  Govern-
 ment,  have  not  as  yet  made  known  their
 views  on  the  Advisory  Opinion  and  India’s
 formal  representation.

 Discontentment  among  staff  of  Minerals  and
 Metals  Trading  Corporation

 24I9.  SHRIS.  M.  KRISHNA  ॥
 SHRI  P.  VISWAMBHARAU  :
 SHRI  A.  SREEDHARAN  ;
 SHRI  LAKHAN  LAL

 KAPOOR  3

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  i

 (a)  whether  it  fs  a  fact  that  the  delay
 in  fixing  the  seniority  of  the  officials  trans-
 ferred  from  other  Regions  of  the  Minerals
 and  Metals  Trading  Corporation  of  India
 has  caused  considerable  discontent  among
 the  staff  concerned  ;

 (b)  if  so,  whether  this  affected  the
 working  of  the  above  Corporation  ;  and

 (c)  the  steps  taken  to  meet  the  demands
 of  the  employees  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORBIGN  TRADE  (SHRI



 6l  Written  Answers

 CHOWDHARY  RAM  SEWAK)  :  (a)  and
 (b).  No,  Sir.

 (०)  Does  not  arlse.

 दक्षिण  रोडेशिया  के  विरुद्ध  कार्यवाही

 2420.  श्री  बाल्मीकि  चौधरी  :  क्या  वंदे-
 छिक-कार्  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  राष्ट्रमंडल  प्रति-
 बन्ध  समिति  ने  दक्षिण  रोडेशिया  के  विरुद्ध
 कठोर  कार्यवाही  करने  का  निणुय  किया  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है  ;

 ग)  इस  बारे  में  सरकार  की  क्या  प्रति-
 क्रिया  है  ?

 वंदेशिक  कार्य  मंत्रालय  में  उप-मंत्री  पश्ली
 सुरेन्द्र  पाल  सिंह  :  (क)  ;  जी  हां

 (ख)  राष्ट्रमंडल  प्रतिबंध  समिति  ने  अन्य
 बातों  के  अलावा  निम्नलिखित  उपायों  की  भी
 सिफारिश  की  है  :

 (i)  जम्बिया  में  रोडेशिया  से  आयात
 करने  की  बजाय  राष्ट्रमंडल  देशों  से  आयात
 किया  जाना  चाहिए।  (li)  राष्ट्रमंडल  देशों
 को  अपनी  अपनी  रजिस्ट्री  के  पोतों  में  या  अपने
 राष्ट्रकों  द्वारा  चार्टर  किए  गए  पोतों  में  रोडे-
 शिथाई  माल  को  ले  जाने  पर  प्रतिबन्ध  लगाने
 के  लिए  कानून  बनाने  चाहिए  ।

 (ग)  इस  समिति  ने  जो  सिफारिशें  की  हैं
 भारत  सरकार  उनका  पूरा  समर्थन  करती  हैं

 Talk  with  States  for  Finalisation  of
 Draft  Plan

 242l,  SHR!  CHENGALRAYA
 NAIDU:

 SHRI.R.  BARUA;:
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 SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  3

 (a)  whether  it  is  a  fact  that  the
 Planning  Commisson  has  completed  the  talks
 with  the  State  Governmens  for  the  finali-
 sation  of  the  Draft  Pan  ;

 (b)  if  so,  whether  in  view  of  the
 discussions  some  major  notifications  have
 been  suggested  by  some  States  ;  and

 (०)  if  so,  whether  it  is  a  fact  that  on
 her  intervention,  Central  Assistance  to  the
 States  for  their  current  year  plan  outlay
 is  being  raised  by  Rs.  100,  crores  to  Rs.  7I5
 crores  ?

 THE  PRIME  MINISTER  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  3
 (a)  and  (b).  The  discussions  with  the
 State  Governments  for  the  finalisation  of
 their  Fourth  Five  Year  Plans  are  still
 continuing.

 (c)  No,  Sir.

 चतुर्थ  पंचवर्षोय  योजना  के  लिये  संसाधनों  को
 व्यवस्था  करने  हेतु  अर्थंशास्त्रियों  का  सम्मेलन

 2422.  श्री  क०  सि०  मधुकर  :  क्या  प्रधान
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  चोथी  पंचवर्षीय  योजना  के  लिये
 संसाधनों  की  व्यवस्था  करने  के  बारे  में  इस  वर्ष
 जुलाई  के  अन्तिम  सप्ताह  तथा  अगस्त  के  प्रथम
 सप्ताह  में  दिल्‍ली  में  देश  के  25  अथंशास्त्रीयों
 का  एक  सम्मेलन  हुआ  था  ;

 (ख)  यदि  हां,  तो  इन  अथंशास्त्रियों  ने
 सर्वसम्मति  से  क्‍या  क्‍या  सुभाव  दिये  थे  ;

 (ग)  इन  में  से  प्रत्येक  सुकाव  पर  सरकार
 क्या  कार्यवाही  कर  रही  है  ;  और
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 (ध)  यदि  नहीं,  तो  इसके  क्या  कारण  है  ?

 प्रधान  मंत्री  वित्त  मंत्री,  अछ  शक्ति  मंत्री
 तथा  योजना  मंत्री  (श्रीमती  इन्दिरा  गांधी:
 (क)  चोथी  पंचवर्षीय  योजना  के  प्रारूप  और
 महत्वपूर्ण  नीति  तथा  उसके  उत्पन्न  अन्य  मामलों
 पर  विदार-विमर्श  करने  के  लिए  योजना  आयोग
 ने  एक  और  2  अगस्त,  969  को  कुछ  विख्यात
 अथं-शास्त्रियों  क ेसाथ  विचार-विमश  किया  |

 (ख)  बेठक  में  चार  अध्ययन  दलों  के  गठन
 के  बारे  में  सुझाव  दिया  गया  ।  ये  दल  उन  सम-
 स्याओं  का  निर्धारण  करेंगे  जिन  पर  विश्वविद्या-
 लय  तथा  अनुसंधान  संस्थानों  को  सघन  अन्वेषण
 करना  चाहिए  |

 (ग)  तदनुसार  निम्नप्रकार  से  चार  अध्ययन
 दलों  का  गठन  किया  गया  है  :--

 (i)  नियोजन  प्रणाली  ny

 (2)  रोज़गार,  क्षेत्रीय  असमानताँएं,
 निबंल  वर्गों  की  समस्याएं,  भूमि
 सुधार  शौर  आर्थिक  नियंत्रण  ;

 (3)  बचत,  संसाधन  जुटाना,  विनि-
 योजन  और  मूल्य  नीति  ;

 (4)  सरकारी  उद्यमा
 अध्ययन  दलों  की  शीघ्र  बेठक

 होगी  ।

 (घ)  प्रदन  नहीं  उठता  tv

 Export  of  Aluminia  Aluminium  Ingots
 and  Aluminium  Fabrications

 2423,  SHRI  R,  K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  4

 (a)  the  subsidies,  cash  assistance  or
 any  other  expert  incentives  given  by
 Government  in  export  of  Aluminia  aluml-
 nium  ingots  and  aluminium  fabrications  ;
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 (b)  if  not,  the  reasons  for  which  the
 Government  is  not  encouraging  exports
 by  giving  incentives  in  one  way  or  the
 other  as  has  been  done  for  other  industrial
 Products  ;  and

 (c)  the  names  of  companies  who  have
 exports  aluminium  ingots,  aluminium  stru-
 ctures  and  alumina  during  the  last  two
 years,  country-wise  and  the  value  of  foreign
 exchange  earned  by  such  exports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEVAK)  :  (a)  Cash
 assistance  is  allowed  at  the  rate  of  10%
 of  f.o.b  value  on  exports  of  aluminium
 fabrications.  No  cash  assistance  is  allowed
 on  alumina  and  aluminium  ingots.

 (b)  A  number  of  Indian  Industrial
 Products  face  a  range  of  difficultles  in
 penetrating  overseas  markets.  These  diffi-
 culties  stem  from  the  stage  of  {ndustrial
 Production,  {ts  efficiency,  cost  of  certain
 raw  materials  and  intermediate  products.  To
 put  our  exporters  in  a  position  to  overcome
 their  difficulties  |  Government  provides
 assistance  to  build  up  thelr  marketing
 competence  and  competitive  export  pro-
 duction,  Aluminium  Ingots  and  alumina
 do  not  require  any  support  of  the  nature
 suggested,  for  export  purposes.

 (०)  A  statement  showing  tbe  country
 wise  export  of  alumintum  ingots,  aluminium
 structurals  and  alumina  during  the  last  two
 years  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library  See  No,  LT  —2202/69].

 Under  and  over-invoicing  of  Exports  and
 Imports  by  M/s.  Raunaq  and  Co.,  Delhi

 2424.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ॥

 (a)  whether  Government  have  received
 any  complaint  against  M/s.  Raunaq  and
 Co.,  Delhi  for  under-and  over-invoicing  of
 exports  during  the  last  three  years;

 (b)  if  so,  whether  any  inquiry  was
 made  and  if  so,  the  result  thereof  ;  and

 (c)  the  action  taken,  if  any  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  to
 (c).  No  complatnt  against  M/s.  Raunaq
 and  Co.,  Delhi  for  under  and  over-invoicing
 of  exports  und  imports  has  been  received
 during  the  last  three  years.

 gia  aa  निपटान  महानिदेशालय
 द्वारा  माल  का  आयात

 2425.  श्री  रामावतार  शास्त्री  :  क्या  पूति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूति  तथा  निप-
 टान  महानिदेशालय  विभिन्‍्त  सरकारी  विभागों
 की  मांग  पूरी  करने  के  लिये  विदेशों  में  माल  का
 आयात  करता  है  ;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षो  में  प्रति-
 ब्ष  किये  गये  आयात  का  ब्यौरा  क्‍या  है  और
 उस  पर  प्रतिवर्ष  कितना  घन  व्यय  हुआ  ;

 (ग)  जिन  देशों  में  आयात  किया  गया
 उनका  प्रतिवर्ष  का  ब्यौरा  क्या  है  और  उनको
 राशि  का  भुगतान  किया  गया  है  ;

 (घ)  कया  समाजवादी  में  माल  का  आयात
 करने  के  लिये  सरकार  ने  कोई  योजना  बनाई
 है  ;  श्रोर

 (ड)  यदि  हां,  तो  उसका  ब्योरा  क्‍या  है  ?

 पूर्ति  मंत्री  तथा  वित्त  मंत्रालय  में  राज्य
 मंत्री  ध्ली  र०  के०  खडिलकर)  (क)  जी,  हां  t

 (ख)  सभा-पटल  पर  एक  विवरण  (l)  रख
 दिया  गया  है।  |  ग्रन्यालय  में  रख  दिया  गया।
 देखिये  संख्या  LT—2203/69]

 (ग)  सभा  पटल  पर  एक  विवरण  (2)  रख
 दिया  गया  है।  [प्रन्यालय  में  रख  दिया  गया  ।
 देखिये  संख्या  LT—2203/69]

 (a)  और  (ड)  सरकार  प्रत्येक  वर्ष  विविध
 प्रकार  के  माल.  के  आयात  के  लिए  वपये-खाते  के
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 अन्तंगत  निम्नलिखित  समाजवादी  देशों  के  साथ
 व्यापार  सम्बन्वी  करार  करती  है  :--

 रूस,  जमंत  लोकतंत्रातमक  गणतंत्र,  पोलैंड,
 चेकोस्लोवाकिया,  बलगारिया,  रुमानिया,  यूगो-
 स्‍लाविया,  हंगरी,  कोरिया  लोक  तंत्रात्मक  गण-
 तंत्र  (उत्तरी  कोरिया)  ।

 व्यापार  सम्बन्धी  योजनाओं  के  अन्तंगत
 राज्य  व्यापार  निगम,  खनिज  तथा  धातु-व्यापार
 निगम,  वास्तविक  उपभोकताओं,  सरकारी
 विभागों  और  सरकारी  क्षेत्र  के निगमों  को  लाइ-
 सैस  इस  शर्त  पर  दिये  जाते  हैं  कि  अदायगी
 अपरिवतंनीय  भारतीय  रुपये  में  ही  की  जाएगी
 पूर्ति  और  निपटान  महानिदेशालय  से  किए  गए
 ठेकों  के  सम्बन्ध  में  भी  मांग  कर्ता-विभागों  द्वारा
 दो  गई  विशेष  विदेशी  मुद्र।  के आवार  पर  उप-
 रोक्त  रुया-अदायगी देशों  से  आयाव  के  जिए
 लासेंस  दिए  जाते  हैं  1

 लोहे  का  निर्यात

 2426,  श्री  ऑकार  लाल  बेरवा  :  क्‍या  बेदे-
 दिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  लोहे  के  निर्यात  के  सम्बन्ध  में
 15 साल  की  श्रवृरधि  के  लिये  एक  करार  करने
 का  सरकार  का  विचार  है  ;  और

 (ख)  यदि  हां,  तो  उन  देशों  के  नाम  क्‍या

 हैं  जिनके  साथ  अब  तक  ऐसे  करार  किये  गये  हैं
 तथा  प्रत्येक  देश  के  साथ  ये  करार  कितनी-
 कितनी  अवधि  के  लिये  किये  गये  हैं  ?

 बेदशिक  व्यापार  मंत्रालय  में  उप-मंत्रो  (श्रो
 चौधरी  राम  सेवक :  (क)  और  (ख).  सम्भवतः
 सदस्य  महोदय  का  आशय  लोह-अग्स्क  के
 निर्यात  से  है,  न  कि  लोहे  तथा  इस्पात  के  निर्यात
 से  |  खनिज  तथा  धातु  व्यापार  निगम  ने  जापानी
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 इस्पात  मिलों  को  i5  वर्ष  (1970  से  984

 तक)  ककी  अवधि  में  20  करोड़  टन  लौह-अयस्क
 का  सम्मरण  करने  की  पेशकश  की  है।  खनिज
 तया  घातु  व्यापार  निगम  का  एक  शिष्टमण्डल
 इस  टोक़ियों  में  इस्पात  मित्रों  से  बातचीत  कर
 रहा  है।

 दस  वर्ष  (I97]  से  980  तक)  की  अवधि
 में  222  करोड़  टन  लौह-अयस्क  का  सम्मरण
 करने  के  लिये  रूमानिया  के  साथ  एक  दीर्घावधि
 करार  किया  गया  है।  इसमें  से  80  लाख  टन
 का  समरण  आवश्यक  है  और  L.4  करोड़  टन
 माल  का  समरण  ऐच्छिक  है।

 ८  I  ive  C  i  on  ‘probl  of  Jute
 Industry

 2427,  SHRI  7२.  K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  ls  a  fact  that  Consulta-
 tive  Committee  has  been  set  up  by  the
 Central  Government  to  solve  the  problems
 of  Jute  Industry  regarding  the  procurement
 of  raw  material,  production,  exports  and
 modernisation  ;  and

 (b)  if  so,  the  details  of  {ts  formation,  Its
 scope  of  working  and  powers  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEVAK):  (a)  and
 (b).  A  copy  of  Government’s  Resolution
 dated  the  26th  July  969  setting  up  the  Jute
 Textiles  Consulta‘ive  Council  is  laid  on
 the  Table  of  the  House.  [  Placed  in  Library
 See  No.  LT—2204/69}.

 Nuclear  Explosion  by  China

 2428,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  t

 (a)  whether  the  Government  are  aware
 of  the  latest  Chinese  nuclear  explosion  at
 Lopnor  on  the  29th  September,  1969 5  -
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 (b)  ifso,  the  nature  and  detonation
 capacity  of  this  nuclear  explosion  ;

 (c)  the  latest  assessment  regarding
 stock  piling  of  Chinese  nuclear  and
 thermo-nuclear  weapons,  including  nuclear
 missiles.

 (d)  whether  it  is  a  fact  that  China  has
 decided  to  shift  its  nuclear  installation  to
 Tibet  ;  and

 (e)  If  so,  the  steps  taken  by  India  to
 meet  increased  nuclear  threat  by  China  and
 whether  in  view  of  accelerated  programme
 for  making  nuclear  ard  thermo-nuclear
 weapons  and  develop  develivery  system  for
 such  weapons  by  China,  India  will  review
 her  policy  regarding  making  of  nuclear
 weapons  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEEING
 (SHRI  SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (b)  According  to  available  information,
 the  explosion  was  esfected  in  the  lower
 atmosphere  and  was  of  approximately  3
 magaton  yield.

 (c)  It  is  known  that  China  could
 produce  about  40  nuclear  bombs  every  year
 of  20  kiloton  capacity.  China  has  also
 capacity  to  produce  hydrogen  bombs.  The
 exact  number  of  the  stock  pile  is  not  reliably
 known.

 (9)  and  (e).  Government  have  seen  some
 reports  regarding  the  shifting  of  Chinese
 nuclear  installations,  The  reports.  even
 if  irue,  cannot  be  considered  to  have
 materially  altered  the  nature  of  threat  to
 India.  Government’s  policy  on  the  develop-
 ment  of  nuclear  weapons  has  been  explained
 to  the  House  on  anumber  of  occasions.
 Attention  is  invited  to  the  answers  given
 to  Unstarred  Question  Nos.  462  and  495
 on  23rd  July,  1969,

 Squeezing  out  of  Minorities  of  East  Pakistan

 2429.  SHRISAMAR  GUHA;  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  ;

 (a)  whether  fi  is  a  fact  that  Punjab{
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 Administration  in  East  Pakistan  is  making
 intensified  effort  to  squeeze  out  minorities
 from  there  ;

 (b)  whether  a  number  of  leading
 members  of  the  minority  community  in
 East  Pakistan  have  recently  been  imprisoned
 and  their  properties  seized  by  Government  ;
 and

 officially  sponsored
 let  loose  upon  the

 districts  of  East

 (c)  whether
 violence  has  been
 minoritles  in  different
 Pakistan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AEFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  a)  to
 (c).  Government  are  aware  of  the  hard-
 ships  and  disabilities  suffered  by  the
 minorities  in  East  Pakistan.  However,
 reports  do  not  indicate  that  recently  there
 has  been  increased  violence  against  them  or
 intensified  efforts  to  squeeze  them  out.

 Naga  Hostiles  Receiving  Training  in  air  Force
 Operation  in  China

 2430.  THRI  SAMAR  GUHA  :  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  a  report  to  the  effect  that
 Naga  hostiles  in  Caina  are  recelviog
 training  in  Air-force  op2ration  in  Coina  ;

 (b),  ff'so,  the  related  facts  about  such
 report  and  the  intention  of  China  for  giving
 air  force  training  to  Naga  hostlles  ;  and

 (c)  the  steps  taken  by  Government  to
 alert  the  people  of  Nagaland  about  such
 move  by  China  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.

 Discussion  between  India  and  Japan

 SHRI  D.  N.  PATODIA  :
 SHRI  MANIBHAI  J.  PATEL  ;

 2431,
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 SHRI  RAM  AVTAR-
 SHARMA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  any  official  level  discussion
 was  held  between  India  and  Japan  in
 October,  1969,  five  months  ahead  of  the
 schedule  ;

 (b)  if  so,  whether  the  meeting  was
 called  at  the  behest  of  India  :  and

 (c)  if  so,  the  nature  of  talks  held  and
 decisions  arrived  at  the  meeting  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  _  SHING)  :  (a)
 and  (०).  The  Sth  round  of  the  Consultative
 Talks  between  the  forelgn  offices  of  India
 and  Japan  were  held  on  7th  and  8th
 October,  1969,  Since  1966,  the  officials
 oft  he  two  Governments  have  been  meeting
 Periodically  to  exchange  views  on  matters  of
 mutual  interest.  The  exact  dates  for  these
 talks  are  determined  by  consultation
 according  to  the  coavenieace  of  the  two
 sides  and  there  is  no  _  pre-established
 schedule  as  such.

 (०)  Acopy  of  the  joint  press  release
 issued  at  the  conclusion  of  the  talks  is  laid
 on  the  Table  of  House.  [Placed  in  Library
 See  No.  LT—2205/69}

 Indo-Ceylon  trade  talks
 SHRI  D.  N.  PATODIA  :
 SHRI  ९,  A.  PRASAD  3
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  R.  BARUA:
 SHRI  YOGENDRA

 SHARMA  3
 SHRI  N.  R.  LASKAR  :
 SHRI  HIMATSINGKA  :
 SHRI  २.  R.  SINGH  DEO:

 2432,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  Indo-Ceylon
 Trade  talks  were  held  recently  in  Delhi;  and

 (b)  if  so,  the  outcome  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
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 CHOWDHARY  RAM  SEWAK)  :  (a)  and
 (b).  No,  Sir.  There  was,  however,  a
 meeting  of  a  Joint  Working  Group  set  up  by
 the  Indo-Ceylon  Committee  on  8९0
 Cooperation  which  studied  certain  problems
 relating  to  trade  and  economic  cooperation
 between  the  two  countries,

 Meeting  of  Advisory  Council  of  Trade

 SHRI  0.  N,  PATODIA  4
 SHRI  २.  K.  BIRLA  4

 2433.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  the  Foreign
 Trade  Secretary  is  reported  to  have  stated
 that  achange  In  the  methodology  of  the
 country’s  trade  was  essential  as  the  present
 policy  was  formulated  at  the  time  of  recession
 and  it  had  not  envisaged  a  boom;

 (b)  whether  the  question  was  considered
 at  the  meeting  of  the  Advisory  council  of
 Trade  held  in  Delhi  in  September,  1969;
 and

 (c)  if  so,  the  various  suggestions  that
 were  made  by  the  representatives  of  trade
 and  industry  and  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (3)  to
 (c).  The  question  was  not  considered  as  a
 specific  issue  at  the  meeting  of  the  Advisory
 Council  of  Trade.  The  observation  was,
 inter  alia,  made  during  the  speech  of
 Secretary,  Foreign  Trade,  at  the  concluding
 stage  of  the  meeting.

 Defence  Production  Projects  in
 Calcutta

 SHRI  8.  K.  MODAK  3
 SHRI  JYOTIRMOY  BASU  :
 SHRI  GANESH  GHOSH  :
 SHRI  BHAGABAN  DAS  4
 SHRI  MOHAMMAD  ISMAIL  3

 2435.

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  3

 (ay  the  names  and  descrip:ion  of  the
 new  defence  production  projggts  in  and
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 around  Calcutta  during  the  Fourth  Five  Year
 Plan  period;  and

 (b)  the  estimated  outlay  and  amount  of
 foreign  exchange  for  each  project  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  No  new  defence  production
 Projects  have  been  envisaged  so  far  in  and
 around  Calcutta  during  the  Fourth  Plan
 Period.

 (b)  Does  not  artse,

 Raproachment  with  China

 2436.  SHRI  KIKAR  SINGH  »
 SHRI  S.  KUNDU  :
 SHRI  TENNETI

 VISWANATHAM  :
 SHRI  P.  M.  MEHTA  3
 SHRI  GUNANAND

 THAKUR!
 SHRI  K.  LAKKAPPA  3
 SHRI  P.  N.  SOLANKI  |
 SHRI  D.  R.  PARMAR:
 SHRI  ONKAR  LAL  BERWA
 SHRI  DEVEN  SEN  1
 SHRI  YASHPAL  SINGH  :
 SHRI  A.  SREEDHARAN  ॥
 SHRI  CHANDRIKA

 PRASAD  :

 Will  the  Minister  of
 AEPAIRS  be  pleased  to  state  :

 EXTERNAL

 (a)  whether  it  is  a  fact  that  Rumania
 had  offered  its  good  offices  to  bring  a
 raproachment  between  India  and  China  three
 years  back;

 (b)  whether  any  definite  ideas  in  the
 matter  had  been  thrown  during  the  discussion
 between  the  Rumanian  President  and  the
 Prime  Minister  of  India,  which  was  held
 before  sometime  at  Delhi,  if  so,  details
 thereof;

 (c)  the  reaction  of  Government  thereto;
 and

 (d)  whether  jt  is  a  fact  that  India  is
 thinking  of  having  any  trade  relations  with
 China  as  appeared  in  some  of  the  News-
 papers,  and  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
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 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 No,  Sir.

 (०)

 (c)  Does  not  arise.
 No,  Sir,

 (d)  Government  of  India  are  willing  to
 discuss  matters  of  mutual  interest  including
 trade  relations  with  the  Government  of
 China,  on  the  basis  of  equality  and  recipio-
 city  and  in  concurrence  with  our  sovereignty
 and  national  interests.

 Foreign  Minister’s  Talks  with  Pak.
 Minister's  in  U.S.A.

 SHRI  KIKAR  SINGH  !
 SHRIS  KUNDU
 SHRI  TENNETI

 VISWANATHAM  !
 SHRI  P.  M.  MEHTA  3
 SHRI  GUNANAND

 THAKUR  4
 SHRI  K,  LAKKAPPA  4
 SHRI  P.  N.  SOLANKI
 SHRI  D.  R.  PARMAR  !
 SHRI  ONKAR  LAL  BERWA  !
 SHRI  HEM  BARUA!
 SHRI  DEVEN  SEN  3
 SHRI  YASHPAL  SINGH  :
 SHRI  A.  SREEDHARAN  3
 SHRI  CHANDRIKA

 PRASAD  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  MAYAVAN  :

 Will  the  Mintster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 2437,

 (a)  whether  dt  fs  a  fact  that  he,  in  the
 recent  past,  had  talks  three  times  with  the
 Pakistan  Minister  during  their  stay  in
 USS.A.;

 (b)  on  whose  invitation  the  above
 meetings  were  held  and  the  purpose  of  the
 same;

 (c)  the  details  of  the  talks;  and

 (d)  the  outcome  thereof  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (d).  The  Minister  of  External  Affairs  and
 Pakistani  Minister  of  Information  and
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 National  Affairs  met  three  times  in  the
 lobbies  of  the  General  Assembly  while  they
 were  atthe  United  Nations.  The  talks
 covered  the  desirability  of  improving
 relations  between  the  two  countries  through
 bilateral  discussions  and  avoiding  repetition
 of  well-known  positions  in  the  General
 Assembly,

 Report  of  powerloom  enquiry  commission
 2438.  SHRI  JYOTIRMOY  BASU  3

 SHRI  GANESH  GHOSH  3
 SHRI  BHAGABAN  DAS}:
 SHRI  MOHAMMAD  ISMAIL  3
 SHRI  K.  HALDER  }

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  his  Ministry  have  got  a
 copy  of  the  Report  ‘‘Powerloom  Enquiry
 Commission’”’  constituted  by  the  Government
 of  West  Bengal  by  notification  No.  5249-
 Lot.,  dated  the  Ist  June,  1967;

 (b)  ifso,  whether  it  is  a  fact  that  the
 sald  report  has  revealed  large  scale  malprac-
 tices  and  irregularities  in  regard  to  the
 utilisation  of  Government  money  advanced
 for  the  development  of  powerlooms  Co-
 Operatives  in  West  Bengal;  and

 (c)  ifso,  the  action  to  be  taken  by
 Governmet  in  the  matter  keeping  In  view  the
 fact  that  the  Central  Government  advanced
 more  than  Rs.  48  lakhs  for  the  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  3sEW.  58)  (a)  No,
 Sir.

 (0)  and  (c).  Do  not  arise.

 Dialogue  with  China
 2439.  SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  in  a  recent  interview  with
 the  Milan  (Italy)  daily,  II  GIORON,  the
 Prime  Minister  has  said  ‘‘we  favour  econo-
 mic  cooperation,  disagreements  can  be  faced
 and  solved  through  negotlations.  As  far  as
 China  js  concerned  we  have  said  (and)  we
 want,  strongly  want,  to  negotiate  with  the
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 Chinese,  though  her  behaviour  has  been  pro-
 vocatory”  ;

 (0)  Af  so,  the  full  text  of  her  interview
 with  the  said  Milan  paper  ;

 (०)  whether  Government  are  considering
 to  take  initiatlve  to  start  dialogue  with
 China  ;

 (d)  if  not,  the  reasons  therefor  ;  and

 (e)  the  positive  steps,  if  any,  which  have
 been  taken  by  Government  to  start  negotia-
 tions  with  China  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  )  (a)
 and  (b).  In  an  interview  with  the  Chief
 Editor  of  the  Milan  daily  If  Giorno  on
 October  4,  1969,  while  replying  to  a  ques-
 tion  on  Sino-Indian  relations  the  Prime
 Minister  stated  as  follows  :

 “‘Whatever  differences  exist  must  be
 settled  through  negotiations.  As  far
 as  China  is  concerned  I  have  made
 it  clear  that  we  are  perfectly  willing
 to  talk  to  them.  But  Chinese  pos-
 tures  have  been  very  provocative.
 They  carry  on  antagonistic  propa-
 ganda.  They  are  encouraging  our
 tribal  people  to  revolt  and  they  are
 also  trying  to  stir  up  troubles  amidst
 labour.  They  are  even  against  the
 Left  Communist  party  and  have  been
 backing  up  only  a  small  group  called
 Naxalites  who  believe  only  in  chaos.
 But  as  I  said,  all  this  makes  it  diffi-
 cult  for  us;  but  as  I  said  we  have
 nothing  against  talking  to  them’’.

 (c)  to  (e).  Government  of  India  have  on
 more  than  one  occasion  declared  their
 willingness  to  talk  with  China  on  a  basis
 consistent  with  India’s  territorial  integrity,
 sovereignty  and  national  honour.  However,
 as  the  Prime  Minister  pointed  out  in  her
 interview  with  the  Italian  Editor,  there  has
 been  no  positive  response  from  the  Chinese
 side  to  the  question  of  the  improvement  of
 Sino-Indian  relations,

 Foreign  Bases  in  India
 2440.  SHRI  JYOTIRMOY  .BASU  :

 Will  the  Minister  of  DEFENCE  be  pleased
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 to  state  :

 (a)  the  names  of  places  in  India  where
 foreign  Army,  Navy  and  Air  Force  are
 allowed  to  maintain  bases  in  one  form  or
 another  ;

 (b)  the  names  of  places  in  India  where
 transit  facilities  are  made  available  to  fore-
 ign  Army,  Navy  and  Air  Forces  in  one  form
 or  another  ;  and

 (c)  the  names  of  places  in  India  where
 Royal  Air  Force  (U.K.)  planes  are  allowed
 to  land  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a:  None.

 (b)  and  (c).  No  transit  facilities  are  pro-
 vided  in  India  to  any  foreign  Army.  All
 foreign  military  aircraft,  Including  RAF
 aircraft,  have  to  obtain  prior  permission
 for  transtting  through  India  and  are  required
 as  a  general  rule  to  make  their  first  landing
 at  one  of  the  international  airports  in  India.

 On  the  Naval  side,  logistic  facilities—
 by  way  of  water,  fuel,  victuals,  etc.  are
 mace  available  with  the  approval  of  the
 Government  to  Naval  ships  of  foreign  coun-
 tries  calling  at  Indian  ports  on  a_  request
 being  made  by  them,

 Indo-Soviet  Joint  Committee  to  find  Export
 Market  for  products  of  Soviet-aided

 projects

 AA  SHRI  MUHAMMAD  SHERIEF:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  3

 (a)  whether  an  Indo-Soviet  Joint  Com-
 mittee  has  been  set  up  to  find  export  mar-
 kets  for  products  of  Soviet-aided  public
 sector  projects  in  India,  both  to  the  Soviet
 Union  and  third  countries  ;

 (b)  the  time  by  which  the  committee  is
 likely  to  be  set  up  and  functions  thereto  ;
 and

 (c)  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
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 CHOWDHARY  RAM  SEWAK)  :  (a)  Al-
 though  possibilities  of  Joint  Co-operation
 in  third  markets  are  being  explored  with
 Soviet  Union,  no  Joint  Committee  has  been
 set  up  for  this  purpose.

 (०)  and  (०)  Do  not  arise,

 Ex!  of  Cash  Support  for  Export
 Items

 2442.  SHRI  MUHAMMAD  SHERIEF;
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  have  recently
 decided  to  extend  cash  support  for  certain
 export  items  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  and
 (b).  Since  1-8-1969,  the  Government  have
 announced  and  increased  the  rates  of  com-
 pensatory  support  on  the  following  Items  :
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 The  percentage
 of  f.o.b.  value

 Products  on  which  com-
 Pensatory  support  has

 been  announced

 i.  PVC  insulated  power  10%
 cables  with  copper
 conductors  (of  l.I  kv
 and  above)

 Rate  raised  from
 10%  to  25%
 subject  to  a  25%
 increase  in  ex-
 ports  being  achi-
 eved.

 2.  Commercial  vehicles

 Rate  has  been
 increased  from
 10%  of  f.0.  b.
 value  to  20%  &
 25%  respectively.

 3.  Tyres  with  nylon
 cord  and  automobile
 tubes  of  butyl  rubber
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 4.  Tyre  and  tubes  other  10% than  bicycles  tyres
 and  tubes  others  but
 excluding  automobile
 tubes  of  butyl  rubber

 5.  Job  printing  of  books
 in  India  on  behalf  of
 foreign  publishers

 Citizenship  for  Guyana  Indians

 2443,  SHRI  MUHAMMAD  SHERIEFi
 Will  the  Minister  of  EXTERNAL  AFFA-
 IRS  be  pleased  to  state  :

 (a)  the  number  of  Indians  who_  have
 lived  io  Guyana  for  over  50  years  but  are
 still  not  Guyanese  ci:izens  :

 (b)  whether  the  Mahatma  Gandhi  Or-
 ganisation  in  Guyana  asked  the  Government
 there  to  help  in  this  respect  and  if  so,  the
 reaction  of  that  Government  thereto  ;  and

 (०)  the  steps  taken  by  the  Indlan  Go-
 vernment  to  help  the  Indians  in  Guyana  to
 get  the  citizenship  there  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (c).  The  details  are  being  collected.

 पाकिस्तान  द्वारा  बेचो  गई  भारतीय
 सम्पत्ति  की  क्षतिपूति

 श्री  राम  गोपाल  शालवाले  :
 श्री  अटल  बिहारी  वाजपेयी  :
 श्री  बृज  भूषण  लाल  :
 श्री  सूरज  भान  :
 श्रो  जगन्नाथ  राव  ज्ञोशी  :
 श्री  यज्ञ  दत्त  शर्मा  :
 श्री  शारदानन्द  :

 2444,

 क्या  वदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पाकिस्तान  द्वारा  बेची  गई  उस  भार-
 तीय  सम्पत्ति  का  मूल्य  तथा  ब्यौरा  क्या  है  जो
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 उसने  965  में  तथा  उसके  बाद  जब्त  की  थी;

 (ख>  भारत  ने  इस  के  प्रतिकार  के  रूप  में
 क्या  कार्यवाही  की  है;  श्रौर

 (ग)  उन  भारतीयों  को  क्षतिपूर्ति  देने  के
 लिए  किस  प्राधिकारी  पर  जिम्मेदारी  है,  जिस
 की  सम्पत्ति  इस  प्रकार  बेच  दी  गई  है;  और  उन
 को  यह  क्षतिपूरति  कब  दी  जायेगी  ?

 वेदेशिक-कार्य  मंत्रालय  में  उप-मंत्रो  श्री
 सुरेन्द्रपाल  सिह) :  (क)  हमने  पाकिस्तान  सर-
 कार  से  कहा  है  कि  उनके  द्वारा  जब्त  किए  गए
 ओर  बेचे  गए  भारतीय  मालों  की  विस्तृत-सूची
 उनकी  कीमत  के  साथ  हमें  दें  -  उनके  उत्तर  की
 प्रतीक्षा  की  जा  रही  है;

 (ख)  और  (ग).  हमने  अभी  तक  कोई
 प्रतिकारात्मक  कदम  नहीं  उठाये  हैं  |

 हमारा  विचार  है  कि  ताशकन्द  घोषणा  के

 अनुन्छेद-आठ  की  व्यवस्था  के  अनुसार  दोनों
 देशों  की  सरकार  द्वारा  जब्त  सम्पत्तियों  की
 वापसी  पारस्परिकता  के  आधार  पर  ही  होनी
 चाहिए  1

 Acquisition  of  Russian  Military  Equipment
 by  Pakistan

 2445.  SHRI  N.  K.P.  SALVE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  of
 the  latest  move  of  Pakistan  to  acquire  more
 Russian  military  hardware  including  sub-
 marsines  ;  and

 (b)  if  so,  whether  Government  would
 keep  this  development  in  view  while
 negotiating  for  the  supply  of  military
 hardware  by  U.S,  S.  R.  to  India  as  comp-
 letely  identical  weapons  and  other  items
 in  possession  of  both  of  India  and  Pakistan
 are  bound  to  cause  security  risk  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
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 (SHRI  SWARAN  SINGH)  :  (a)  and  ७).
 Government  are  aware  of  the  efforts  made
 by  Pakistan  to  procure  arms  from  the
 Soviet  Union.  In  this  connection,  attention
 is  invited  to  the  reply  to  the  Starred
 Question  No.  67  answered  on  9th  Novem-
 ber,  1969,

 रूस  द्वारा  पाजिस्तान  को  हथियारों
 को  सप्लाई

 2446.  श्रीं  राम  सेवक  यादव  :
 श्री  य०  अ०  प्रसाद  :

 क्या  बेबेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  उन्होंने  रूस  की  सरकार  से  और
 विशेषकर  रूस  के  विदेश-कार्य  मंत्री  के  साथ
 पाकिस्तान  को  रूस  द्वारा  हथियारों  की  सप्लाई
 के  बारे  में  बातचीत  की  थी;  और

 (ख)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  ?

 वेदेशिक-कार्य  मंत्राल्य  में  उपमंत्रो  (श्री
 सुरेद्पाल  सिह,  :  (क)  और  (ख).  इस  संबंध
 में  हमारे  विचारों  स ेसोवियत  नेताओं  को  अव-
 गत  करा  दिया  गया  था  1  उनको  यह  बता  दिया
 गया  था  कि  पाकिस्तान  की  सैनिक  शक्ति  में
 किसी  प्रकार  की  वृद्धि  करना  और  पाकिस्तान
 की  सेना  का  चीन  के  साथ  सांठ-गांठ  करना,
 भारत  की  सुरक्षा  के  ऊपर  एक  गंभीर  खतरा  है
 और  पाकिस्तान  को  इन  हथियारों  को  दिये  जाने
 से  इस  उपमहाद्वीप  में  और  अधिक  तनाव  बढ़ेगा,
 हमें  उम्मीद  है  कि सोवियत  नेता  इस  ओर  यथो-
 चित  ध्यान  देंगे

 External  Affairs  Minister’s  Talks  on  Russian
 Aid  of  Tanks  to  Pakistan

 2447.  SHRI  B.K.  DASCHOWD-
 HURY  t  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  १

 (a)  whether  any  talks  were  held  in
 connection  with  the  aid  of  tanks  to
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 Pakistan,  between  him  and  the  U.S.  S.  R.
 Government,  during  his  visit  in  September,
 969  ;  and

 (b)  the  broad  outlines  of  other  matters
 discussed  and  decisions  arrived  at  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Supply  of  military  equipment  to  Pakistan
 by  Soviet  Union  came  up  in  the  discussions
 held  by  the  Minister  of  External  Affairs
 with  Soviet  authorities,

 (b)  A  copy  of  the  joint  communique
 issued  at  the  end  of  the  Foreign  Minister’s
 visit  to  U.S.  S.  R.  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT—220:/69}.

 Indo-Bulgaria  Talks
 2448.  SHRI  8.  K.  DASCHOWDHURY}

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  any  talks  between  the
 offictals  of  India  and  Bulgaria  were  held  in
 September,  969  ;  and

 (b)  ifso,  the  details  thereof  and  the
 decisions  arrived  at  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)):  (a)  and
 (b).  Yes,  Sir.  As  a  result  of  the  trade  talks
 held  in  September-October  969  with  the
 Bulgarian  delegation,  a  Protocol  was  signed
 on  I3th  October,  1969.  Copies  of  this
 Protocol  have  already  been  made  available
 to  the  Parliament  Library.

 Maintenance  of  Imports

 2°49,  SHRI  B.K.  DASCHOW-
 DHURY  4

 SHRI  S.  M.  BANERJEE

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  Government  have  declared
 its  foreign  exchange  policy  regarding
 maintenance  of  imports  recently  ;  and

 (b)  if  so,  the  details  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEVAK)  4  (a)  and
 (b).  No,  Sir,  The  existing  import  policy
 announced  on  the  Ist  April,  969  already
 provides  for  essential  imports  for  main-
 tenance  purposes.  The  policy  will  be
 reviewed  as  usual  towards  the  end  of
 current  financial  year.
 Statistical  Research  Fellows  Selected  During 96  -70

 2450.  SHRI  C.K,  CHAKRAPANI:
 Will  the  PRIME  MINISTER  be  pleased  to
 state  3

 (a)  the  number  of  Statistical  Research
 Fellows  selectcd  by  the  Indian  Statistical
 Institute  in  £969-70;

 (b)  the  research  work  done  by  them  so
 far;  and

 (c)  whether  any  All  India  Service  is
 being  formed  for  the  Statistical  Cadre  of
 Officers  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  The  Indian
 Statistical  Institute  has  admitted  in  August
 1969,  four  candidates  to  its  regular  two-
 year  Research  Course.  The  Performance
 of  these  candidates  would  be  assessed  at  the
 end  of  the  year  and  a  decision  taken  at
 that  stage  as  to  who  should  be  given  the
 status  of  a  research  scholar  and  allowed  to
 take  up  a  problem  for  research  and  prepare
 a  thesis  for  the  Doctorate  degree.

 (०)  No,  Sir.
 ताशकन्द  करार  पर  रूसी  नेताओं  से  बातचोत

 245l.  श्री  शिव  कुमार  शास्त्री :  क्‍या
 बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  रूसी  नेताओं  के  नाम  क्या  हैं
 जिनके  साथ  वे  सितम्बर  में  श्रपनी  रूस-यात्रा  के
 दौरान  मिले  थे;

 (ख)  किन-किन  मुख्य  विषयों  पर  चर्चा
 की  गई  थी;
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 (ग)  क्‍या  रूसी  नेताओं  ने  ताशकन्द  करार
 पर  भी  बातचीत  की  थी;  और

 (घ)  यदि  हां,  तो  उनके  द्वारा  उस  पर
 क्या  प्रतिक्रिया  व्यक्त  की  गई  ?

 वेदेशिक-कार्य  संत्रालय  में  उपमंत्रो  पश्वी
 सुरेन्द्र  पाल  सिंह) :  (क)  से  (घ).  विदेश  मंत्री
 की  रूस  यात्रा  के  अन्त  में  जो  संयुक्त  विज्ञप्ति
 जारी  की  गई  थी,  उसमें  इन  मामलों  के  सम्बन्ध
 में  सूचना  है  और  उसे  सभा  पटल  पर  रखा  जाता
 है  ।  [ग्रन्यालय  में  रख  दिया  गया  देखिए  संख्या
 LT—  2207/69]

 पाकिस्तान  में  स्थित  संदिरों  तथा  गुरुद्वारों
 की  संख्या  जिन्हें  प्रयोग  में  लाया  जा  रहा  है

 ताला  लगा  दिया  गया  है  या  अपवित्र
 कर  दिया  गया  है

 2452  श्री  मृत्युंजय  प्रसाद  :  क्या  वदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पाकिस्तान  में  मंदिरों  तथा  गुरु
 द्वारों  की  पवित्रता  बनाये  रखने  के  लिए  पाकि-
 सतान  सरकार  के  साथ  कोई  करार  किया  गया
 है  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है
 और  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ;

 ग)  पूर्वी  तथा  पश्चिमी  पाकिस्तान  में  इस
 समय  मंदिरों  तथा  गुरुद्वारों  की  संख्या  कितनी
 है  जिन्हें  ताला  लगा  दिया  गया  है,  जहां  पूजा
 तथा  कथा  की  सुविधाए  हैं,  जिन्हें  अपविन्र  कर
 दिया  गया  है  और  जिन्हें  अन्य  प्रयोजनों  के  लिए
 प्रयोग  में  लाया  जा  रहा  है  तथा  वे  कहां-कहां
 हैं;  और

 घ)  पाकिस्तान  में  मंदिरों  तथा  गुरुद्वारों
 को  अपवित्र  क्यें  जाने  के  विरुद्ध  सरकार  ने
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 पाकिस्तान  सरकार  को  किस  रूप  में  विरोध
 प्रकट  किया  है  ओर  उनका  क्या  उत्तर  प्राप्त

 हुआ  है  ?

 बदेशिक-  कार्य  मंत्रालय  में  उप-संत्री  री
 सुरेन्द्र  पाल  सिह)  :  (क)  और  (ख).  जी  हां  ।
 953  और  955  में,  भारत  और  पाकिघ्तान
 सरकारों  के  बीच,  दोनों  देशों  के  धार्मिक  स्थलों
 के  रक्षण,  परिरक्षण  और  अनुरक्षण  से  सम्बन्धित
 दो  समभौतों  पर  हस्त।क्षर  हुए  थे,  वे  विवरण
 के  रूप  में  सभा  पटल  पर  रखे  जाते  हैं।  [  ग्रन्था-
 लय  में  रख  दिए  गए  ।  देखिए  संख्या  LT—

 2208/69]

 (ग)  पाकिस्तान के  दोनों  क्षेत्रों  में,  जिन
 गुरुद्वारों  और  पवित्र  स्थानों  में  ताले  लगा  दिये
 गए  हैं  और  जिन्हें  अपवित्र  किया  गया  है,  उन
 की  ठीक  संख्या  मालूम  नहीं  है  1  परन्तु  खबर  है
 कि  ननकाना  साहिब  का  गुरुद्वारा  छोड़कर  जहां
 भारत  से  चार  सेवादारों  को  प्रतिदिन  पूजा
 करने  के  लिए  भेजा  गया  है,  पश्चिम  पाकिस्तान
 के  अन्य  अधिकांश  गुरुद्वारों  में  या  तो  ताले  लगा
 दिये  गए  हैं  या  उनका  दुरुपयोग  हो  रहा  है  ।

 तम्बू  साहिब,  मंजी  साहिब  के  गुरुद्वारों  का

 दुष्प्रयोग  करने,  ननकाना  साहिब  के  गुरुद्वारा
 जन्मस्थान  में  बारादरी  का  निर्माण  करने,  गुरु
 द्वारा  ननकाना  साहिब  की  कुछ  जमीनों  पर
 कब्जा  करने  और  लाहौर  में  दवाखाना  चलाने  के
 लिए  महाराजा  रणजीत  सिंह  की  समाधि  की
 ऊपरी  मंजिल  का  प्रयोग  करने  के  सम्बन्ध  में
 पिछले  साल  कुछ  खबरें  मिली  थीं  ।

 (घ)  पाकिस्तान  सरकार  के  साथ  यह
 मामला  उठाया  गया  था  और  उनसे  यह  आग्रह
 किया  गया  था  कि  वह  इन  गुरद्वारों  के  उचित

 प्रनुरक्षण  के  लिए  उपाय  करें।  उनका  उत्तर
 यह  था  कि  पाकिस्तान  में  गुरुद्वारों  और  मदिरों
 का  अनुरक्षण  उचित  ढंग  से  हो  रहा है।
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 भारत  और  बल्गारिया  के  बीच  व्यापार  करार

 2453.  श्री  मोलहू  प्रसाद  :  क्‍या  वंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  और
 बल्गरिया  &  बोव  अक्तूबर,  969  में  व्यापार
 करार  हुप्रा  था  ;

 (ख)  यदि  हां,  तो  क्या  इस  करार  की  एक
 प्रति  सभा  पटल  पर  रखने  का  सरकार  का
 विचार  है  ;  श्र

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 बंदेशिक  ब्यापार  मंत्रालय  में  उप-मंत्री  (क्री
 चौधरी  राम  सेवक)  :  (क)  से  (ग).  भारत
 श्रौर  बल्गारिया  के  बीच  पिछला  व्यापार  8

 अक्तुबर,  1968  को  किया  गया  था  और  यह
 वर्ष  i973  के  अन्त  तक  वंघ  है।  इस  वर्ष
 व्यापार  वार्ताओं  के  समाप्त  होने  पर  13  भ्रक्तूबर
 969  को  इस  करार  के  एक  संलेख  पर  हस्ता-

 क्षर  किए  गये  थे  जिसमें  आगामी  वर्ष  में  दुतरफा
 व्याग़ार  के  विकास  की  सम्भावनाओं  का  उल्लेख
 है।  व्यापार  करार  तथा  संलेख  की  प्रतियां
 संसद  पुस्तकालय  में  रख  दी  गई  हैं  1

 मरत  तवा  ह्त  के  जीव  विपक्षीय  व्यापार
 में  परिवतंन

 2454.  श्री  मोलहू  प्रसाद  :  क्‍या  वंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  5  सितम्बर,  969  को  हिन्दी-प्रन्न
 “स्वतन्त्र  भारत”  में  प्रकाशित  हुए  समाचार  के

 अनुसार  क्या  भारत  तथा  रूस  1971-76  में
 विपक्षीय  व्यापार  के  तरीकों  में  दूरगामी  परि-
 बतन  करने  के  लिए  सहमत  हो  गये  हैं;  ओर

 (ख)  यदि  हां,  तो  उन  परिवतेनों  का
 ब्यौरा  क्‍या  है  ?
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 वंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री  (श्री
 चौधरी  राम  सेवक):  (क)  और  (@).  ‘1971-75
 की  अवधि  के  लिए  भारत  तथा  सोवियत  संघ  के
 बीच  दीर्घावधि  व्यापार  करार  पर  वार्ताओं  के
 लिए,  अगस्त,  969  में  मास्कों  को  भारतीय
 व्यापार  प्रतिनिधि  मंडल  की  मात्रा  के  दौरान
 ऐसे  क्षेत्रों  का  पता  लगाने  के  लिए  वार्ताएं  हुई
 जहां  दोनों  देश  अपने  पारस्परिक  व्यापार  को
 बढ़ा  सकते  हैं।  भ।रत  में  स्वदेशी  औद्योगिक
 क्षमता  के  बढ़ने  के  सदर्भ  में,  व्यापार  के  स्वरूप
 तथा  ढांचे  में  कतिपय  परिवततनों  की  आवश्यकता
 है  ।  सामान्यतः:  यह  स्वीकार  किया  गया  कि
 पूंजीगत  माल  के  आयातों  में  उत्तरोत्तर  कमी
 करनी  होगी  और  झ्रावश्यक  औद्योगिक  कच्चे
 माल,  संघटकों  तथा  फालतू  पुर्जों  के  आयातों  में

 वृद्धि  करनी  होगी ।  1971-75,  की  अबधि  में
 सोवियत  संघ  को  अपरम्परागत  निर्मित  माल
 तथा  अथे-निर्मित  माल,  विशेष  भारत  में  रोवि-
 यत  सहायता  प्राप्त  परियोजनाओं  में  निर्मित
 इंजीनियरी  माल  का  अधिक  प्रतिशत  अंश
 निर्यात  करने  की  सम्भाव्यता  पर  भो  विचार
 किया  गया  |

 रूस  द्वारा  पाकिस्तान  को  दी  गई
 सेनिक  सहायता

 2455,  श्री  मृत्युंजय  प्रसाद  :
 शी  देवकी  नन्‍्दन  पठोविया  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन्होंने  1969,  के  दौरान  कितनी
 बार  तथा  किन-किन  तारीखों  का  रूस  का  दोरा
 किया  ;

 (ख)  उन्होंने  कितनी  बार  पाक्स्तिन  को
 रूस  द्वारा  दी  जाने  वाली  सैनिक  सहायता  के
 बारे  में  विचार  विमश  किया  तथा  सरकार  के
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 विरोध  पर,  रूसो  सरकार  ने  उक्त  सहायता  में
 कितनी  तथा  किस  प्रकार  की  कमी  करने  का
 आश्वासन  दिया  ;

 (ग)  क्‍या  उक्त  बातचीत  में  रूस  द्वारा
 पाकिस्तान  को  मूलतः  दिये  जाने  वाले  तथा  अब
 तक  सप्लाई  किये  गये  टेंकों,  मो?रों,  सैनिक
 विमानों,  रायफलों,  र।कंटों,  राडरों,  बेतार  उप-
 करण  तथा  गोला-बारुद  की  मात्रा  के  मूल्य
 प्रकार  तथा  संख्या  के  बारे  में  जानकारी  दी  गई
 थी  ;  ओर

 (घ)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है,  यदि  नहीं  तो  इस  बारे  में  रूस  द्वारा  चूप्पो
 साधने  के  संबंध  में  सरकार  की  क्‍या  प्रतिक्रिया

 है?
 प्रतिरक्षा  मंत्री  और  इस्पात  तथा  भारी

 इंजीनियरिंग  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)  रक्षा
 मंत्री  969  में  एक  बार  रूस  गए  |

 (ख)  इस  यात्रा  के  दौरान  पाकिस्तान  को
 मिलने  वाली  रूसी  सैनिक  सहायता  के  सम्बन्ध
 में  बातचीत  की  गई  और  पाकिस्तान  को  दी
 जाने  वाली  सेनिक  सहायता  के  परिणामों  की
 गम्भीरता  पर  जोर  दिया  1

 (ग)  और  (घ).  इस  विषय  में  सोवियत
 संध  को  सरकार  से  हुई  बातचीत  का  ब्यौरा  देना
 सावंजनिक  हित  में  न  होगा  ।

 Foreign  Warships  in  Indian  Ocean

 2456.  SHRI  5.  M.  KRISHNA  :
 SHRI  K.  LAKKAPPA  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minlster  of  DEFENCE  be
 pleased  to  state  3

 (a)  whether  Government  have  received
 reports  about  the  foreign  warships  presence
 in  the  Indian  Ocean  at  present  ;

 (b)  whether  it  is  also  a  fact  that  the
 number  of  warships  has  also  increased
 considerably  during  the  last  two  years  ;
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 (c)  the  ownership  of
 which  they  belong  ;  and

 the  country  to

 (d)  whether  any  concurrence  of
 Government  have  been  obtalned  by  those
 countries,  if  not,  the  action  taken  or
 Proposed  to  be  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  to  (d).
 Government  are  aware  that  foreign  warships
 belonging  to  different  countries  have  been
 visiting  the  Indian  Ocean  area  from  time  to
 time.  Under  the  international  law
 governing  freedom  of  the  high  seas,  such
 movements  outside  our  territorial  waters  do
 not  call  for  the  concurrence  of  the  Govern-
 ment  of  India.  Whenever  such  warships
 seek  to  visit  Indian  ports,  prior  permission
 of  the  Government  of  India  is  obtained.

 चीन  तथा  पाकिस्तान  द्वारा  अधिकृत  क्षेत्रों
 को  बापस  लेना

 2457.  श्री  वंश  नारायण  सिह  :
 श्रीं  कंवर  लाल  गुप्त  :
 श्री  राम  स्वरूप  विद्यार्थो  :

 श्री  मृत्युंजय  प्रसाद  :
 श्री  बि०  प्र०  मंडल  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्रमशः  चीन  तथा  पाकिस्तान  द्वारा
 श्रचिकृत  भारतीय  क्षेत्र  का  ब्यौरा  है  ;

 (ख)  भारत  सरकार  ने  विरोध  पत्र  भेजने
 के  अलावा  इन  क्षेत्रों  को  वापस  लेने  के  लिए
 क्या  कायंवाही  की  है  ;

 (ग)  क्‍या  भारत  सरकार  यह  श्राश्वासन
 देगी  कि  इस  क्षेत्र  को  वापिस  ले  लिया  जायेगा;
 और

 (घ)  भारत  सरकार  ने  इस  सम्बन्ध  में  रूस,
 अमेरिका  तथा  अरब  देशों  से  क्‍या  बातचीत
 की  है?
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 बेदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (श्रो
 सुरेन्द्रपाल  सिह)  :  (क)  (i)  sere  में  चीन  के

 गैर-कानूनी  कब्जे  में  4,500  वर्गंमील  भूमि  के
 अतिरिक्त,  पाकिस्तान  अधिकृत  काइभीर  में  भी
 भारतीय  प्रदेश  के  करीब  2,000  वर्गमील  से

 कुछ  ऊपर  के  भूभाग  पर  चीन  का  कब्ज़ा  है  जो
 मार्च  963  में  पाकिस्तान  और  चीन  के  बीच

 हुए  कथिक  सीमा  समझोते  के  परिणामस्वरूप
 उसके  कब्जे  में  आया  है  |

 (ii)  जम्मू  और  काइमीर  में  भारत  के
 30,500  वगंमील  के  प्रदेश  पर  पाकिस्तान  का
 गेर-कानूनी  कब्जा  है।  इसके  अतिरिक्त,  पूर्व
 पाकिस्तान  के  साथ  लगने  वाली  भारत  की  सीमा
 पर  भी  भारतीय  प्रदेश  के  ऐसे  छोटे-छोटे  इलाके
 हैं  जो  सीमांकन  अभी  पूरा  न  हो  पाने  की  वजह
 से  पाकिस्तान  के  अधिकार  में  है।

 (ख)  और  (ग).  सरकार  को  नीति  यह  है
 कि  देश  के  सम्मान,  प्रभुसत्ता  ओर  प्रादेशिक
 अखण्डता  के  अनुरूप  शांतिपूर्ण  तरीकों  से  भार-
 तीय  प्रदेश  से  गेर-कानूनी  कब्जे  को  समाप्त  करने
 के  लिए  प्रयत्न  किया  जाये

 (a)  भारत  की  नीति  विभिन्‍न  विदेशी
 सरकारों  को  पूरी  तरह  समझाई  गई  है  v

 Nehru’s  Letter  to  American  President  In  1962

 2458.  SHRI  BANSH  NARAIN
 SINGH  4

 SHRI  KANWAR  LAL
 GUPTA  ;

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  late
 Jawaharlal  Nehru  sent  a  communication  to
 President  Kennedy  after  the  collapse  of
 Indian  defence  in  NEFA  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 AGRAHAYANA  I2,  89l  (SAKA)  Written  Answers  90

 (SHRI  SURENDRA  PAL_  SINGH)  !
 (a)  and  (b).  The  late  President  Kennedy
 was  one  of  the  Heads  of  Governments  to
 whom  the  late  Prime  Minister  Mr.  Nehru
 sent  communications  during  the  time  of  the
 Chinese  aggression  in  962  explaining  the
 situation  that  had  arisen  on  our  frontier
 because  of  the  armed  aggression  of  the
 Chinese  forces.

 Demand  for  an  Enquiry  against  former
 Deputy  Prime  Minister

 2459.  SHRIH.N.  MUKERJEE  :
 SHRI  YOGENDRA  SHARMAt
 SHRI  INDRAJIT  GUPTA  :
 SHRI  VASUDEVAN  NAIR  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  61  Members  of  Par  {
 have  submitted  a  memorandum  to  her
 demanding  a  fullfledged  enquiry  into  the
 various  allegations  made  against  the  former
 Deputy  Prime  Minister  and  Finance  Mints-
 ter  ;  and

 (b)  if  so,  the  action  which  has  been
 taken  thereon  ?

 THE  PRIME  MINISTER  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)
 (a)  It  has  not  been  possible  to  locate  any
 such  joint  memorandum.

 (b)  Does  not  arise,

 मोरक्‍्कों  के साथ  राजनयिक  सम्बन्धों
 का  विच्छेद

 2460,  श्री  शशि  भूषण  :  क्‍या  बंदेशिक-
 कार्य  मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि  :

 (क)  क्‍या  मोरकक्‍्को  के  साथ  सम्बन्ध
 विच्छेद  करने  का  कोई  प्रस्ताव  सरकार  के
 विचाराधीन  है  ;  और

 (ख)  उन  राष्ट्रों  के  प्रति,  जो  साम्राज्य-
 वादी  है  तथा  अरब  राष्ट्रीयता  के  विरोधी  हैं,
 सरकार  का  क्या  रवैया  है  ?
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 वेदेशिक-कार्य  संत्रालय  में  उप-मंत्री  10.1 |

 सुरेन्द्रपाल  सिंह)  :  (क)  जी  नहीं  ।

 (ख)  भारत  सरकार  ने  अरब  राष्ट्रवाद  का
 बराबर  ही  समर्थन  किया  है  और  वह  ऐसी
 शक्तियों  के  खिलाफ  है  जो  इस  का  विरोध
 करती  है  V

 केरल  के  मारतोय  नागरिकों  का  पास-
 पोर्ट  के  बिना  कुबेत  जाना

 246i.  sit  शादि  भूषण  :  क्‍या  वंदेशिक
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केरल  से  कितने  भारतीय  नागरिक
 पासपोर्ट  के  बिना  कुवत  गये  हैं;

 (@)  क्‍या  वे  रोजगार  की  तलाश  में
 नौकाओं  से  वहां  गये  ;

 (ग)  उस  देश  में  उनकी  अनुमानित  आय
 और  स्थिति  कया  है  ;

 (घ)  क्‍या  सरकार  ने  ऐसे  भारतीय  नाग-
 रिको  के  बारे  में.  जो  बिना  पासपोर्ट  के  कुवेत
 गये  हैं  और  वहां  पर  बस  गये  हैं;  कुबत  सरकार
 के  साथ  कोई  बातचीत  की  है  ;  और

 (=)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है
 और  क्या  सरकार  का  विचार  उक्त  देश  की
 उनकी  नागरिकता  को  मान्यता  प्रदान  करने  का

 2?

 वेदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (श्री
 सुरेखपाल  सिंह)  :  (क)  बिना  पासपोर्ट  के  कितने
 भारतीय  केरल  से  कुवाइत  गए  हैं,  उनकी  ठीक-
 ठीक  संख्या  ज्ञात  नहीं  है  1  किन  गत  सात  वर्षो
 के  दौरान  केरल  से  3i2  अवैध  आप्रवासियों  ने

 कुवाइत  स्थित  हमारे  राजंदूतावास  को  भारत  के
 पासपोर्ट  के  लिए  श्रावेदन  किया  था

 (ख)  सरकार  को  प्राप्त  सूचनाओं  के  अनु-
 सार,  कुवाइत  में  अवेध  प्रवेश  या  तो  सीधे  ही
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 देशी  नौका  से  खाड़ी  द्वारा  हुआ  है  या  इराक
 ओर  सऊदी  अरब  से  होकर  समुद्र  या  जमीन  के
 रास्ते  छिपे  रूप  में  हुआ  है  ।  कुवाइत  में  अवध
 आप्रवासियों  का  प्रवेश  अधिकांश  रूप  में  देशी
 सौका  द्वारा  ही  हश्र  है।  ऐसा  लगता  है  कि  वे
 सभी  रोजगार  की  खोज  में  गए  हैं

 (ग)  उन्होंने  अधिकाँश  रूप  में  बेहुनर  कायें
 प्राप्त  किया  है  और  वे  प्रति  मास  5  केडी  भौर
 25  केडी  (315  रुपये  और  525  रुपये)  के  बीच
 प्राप्त  करते  हैं  ।

 (घ)  जी  नहीं  ।

 (डः)  यदि  विदेशी  सरकार  भारतीय  आप्र-
 वासी  को  अपनी  नागरिकता  दे  देती  है,  तो
 भारत  सरकार  द्वारा  उसकी  स्वीकृति  देने  का
 प्रइन  ही  नहीं  उठता  ।

 Export  of  Crushed  Bones
 SHRI  RANJEET  SINGH  3
 SHRI  NARAYAN  SWARUP

 SHARMA  3
 SHRI  OM  PRAKASH  TYAGI  |
 SHRI  SHRI  CHAND  GOYAL

 2462.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  the  number  of  films  in  India  ex-
 Porting  crushed  bones  and  whether  any
 foreign  company  is  also  dealing  in  the
 procurement  and  export  of  crushed  bones
 from  India  ;

 (b)  whether  a  foreign  company  named
 Luner  Overseas  Ltd.,  with  Headquarters  in
 England  has  also  set  up  a  branch  in  Bom-
 bay  for  procuring  and  exporting  bones  to
 its  principals  in  England  ;

 (c)  the  necessity  for  permiting  a  foreign
 Company  to  establish  a  branch  in  India
 for  procuring  raw  materials  and  exporting
 abroad  ;

 (a)  whether  out  of  a  total  annual  ex-
 -port  ‘fiom  India  of  crushed  bones  to  the
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 tune  of  Rs.  432  lakhs  more  than  86  lakh  of
 rupees  worth  are  exported  by  this  foreign
 company  alone  ;  and

 (e)  whether  there  is  any  plan  by  any
 of  these  Indian  exporter  companies  to
 start  manufacturing  here  the  finished  pro-
 ducts  which  use  crushed  bones  as  raw
 materials  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  CHOWDHARY  RAM  SEWAK)  tb
 (a)  There  are  39  exporters  of  crushed  bones
 out  of  which  there  is  only  one  foreign
 company  M/s,  Leiner  Overseas  Ltd.,  in-
 corporated  in  the  U.K.

 (b)  Yes,  Sir,

 (c)  The  foreign  company  set  up  a
 place  of  business  in  India  so  as  to  help  in
 exporting  crushed  bones.

 (d)  The  total  of  crushed  bones  during
 ‘1964-65,  1965-66,  ‘1966-67,  1967-68  and  1968-69.
 stood  at  Rs.  4.08  crores,  4.40  crores,  5.50
 crores,  5.6  crores  and  3.88  crores  respec-
 tively.  The  share  in  exports  of  crushed
 bones  of  M/s.  Leiner  Overseas  Ltd.,  Bom-
 bay,  stood  Rs,  44  lakhs  in  ‘1968-69.

 (०)  Yes,  Sir,  two  firms  namely  M/s.
 Protein  Products  Ltd.  and  M/s.  Shaw
 Leiner  Ltd.,  have  been  licensed  to  produce
 and  products  like  Gelletine,  Ossein  etc.

 Indianisation  of  Defence  Forces
 2463,  SHRI  RANJEET  SINGH  :

 SHRI  NARAYAN  SWARUP
 SHARMA  :

 SHRI  OM  PRAKASH  TYAGI;
 SHRI  SHRI  CHAND  GOYAL  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  Government  are  of  the
 view  that  there  should  be  more  Indianisa-
 tion  in  the  nomenclature  being  used  in  the
 Armed  Forces  like  names  of  ranks  ;

 (b)  whether  there  is  any  proposal  to
 have  similar  rank  nomenclatures  for  all  the
 three  Services  ;  and

 (c)  if  so,  whether  Government  cen-
 sider  that  these  nomenclatures  are  derived
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 from  the  Indian
 English  ?

 languages  instead  of

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (०.
 Except  where  change  of  nomenclature  would
 cause  more  problems,  such  as  by  disturb-
 ing  long  usage,  Government  accept
 the  approach  of  Indianisation  of  nomen-
 clature  in  the  Armed  Forces.

 (b)  No,  Sir,

 Coarse  Rice  Supplied  to  Defence  Services
 2464.  SHRI  RANJEET  SINGH  :

 SHRI  NARAYAN  SWARUP
 SHARMA:

 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  the  Services  are  still  being
 supplied  with  imported  and  coarse  grain
 rice  when  much  better  rice  is  available  {n
 the  market  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)’:  (a)  and  (७). At  present,  both  imported  and  indigenous
 varieties  of  rice  are  being  supplied  to  the
 Defence  Forces,  depending  upon  the  availa-
 bility  and  location.  Only  such  stocks,  as
 conform  to  the  ASC  Specification  are
 accepted,

 विदेशी  व्यापार  मंत्रालय  द्वारा  जारी
 को  गई  अधिसूचनाएं,  संकल्प  तथा

 कार्यालय  आदेश

 2465.  श्री  राम  स्वरूप  विद्यार्थों:  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्रितनी  अधिसूचनाएं,  संकल्प  तथा
 कार्यालय  आदेश  पहले  अंग्रेजी  में  और  बाद  में
 हिन्दी  में  प्रकाशित  किये  गये;  और
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 (@)  भारत  के  गजट  के  सभी  भागों  तथा
 अनुभागों  में  शामिल  समूची  सामग्री  तथा  उनके
 मंत्रालय  की  प्रशासन  शाखा  द्वारा  जारी  की
 जाने  वाली  अन्य  सामग्री  अनुवाद  किये  बिना

 मूलतः  हिन्दी  तथा  अंग्रेजी  में  साथ-साथ  कब  से
 प्रकाशित  की  जायेगी  ?

 बदेशिक-ब्यापार  मंत्रालय  में  उप-मंत्री  (करो
 चोधरो  राम  सेवक)  :  (क)  जानकारी  एकत्र  की
 जा  रही  है  और  सभा  पटल  पर  रख  दी  जायेगी।

 (ख)  समूची  संबद्ध  सामग्री  को  हिन्दी  तथा
 अंग्रेजी  में  साथ-साथ  प्रकाशित  करने  के  लिए
 भरसक  प्रयत्न  किये  जा  रहे  हैं  और  राजभाषा
 अधिनियम  की  घारा  3  (3)  के  अन्तगंत  हिन्दी
 तथा  श्रंग्रेजी  दोनों  भाषाओं  में  जारी  किये  जाने
 वाले  कागजातों  में  से  इस  समय  लगभग  75
 प्रतिशत  दोनों  भाषाओं  में  जारी  किये  जा  रहे
 हैँ

 रक्षा  मंत्रालय  द्वारा  सरकारी  पत्रों  का

 हिन्दी  में  जारी  क्रिया  जाना

 2466,  श्री  रास  स्वरूप  विद्यार्थी:  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  अधिसूचनाओं,  संकल्पों  तथा
 कार्यालय  भादेज्ञों  की  संख्या  कितनी  है  जो  पहले
 अंग्रेजी  में  तथा  बाद  में  हिन्दी  में  जारी  किये

 गये  थे  ;  और

 (ख)  भारत  के  राजपत्र  के  सभी  भागों  तथां
 सैक्शनों  में  प्रकाशित  होने  वाले  भारत  सरकार
 के  काम  को  सभी  पदों  तथा  उनके  मंत्रालय  के
 प्रशासन  संक्शन  द्वारा  परिचालित  किये  जाने
 वाले  सभी  अन्य  प्रशासनिक  पत्रों  को  कब  तक

 मूलत:  हिन्दी  में  तैयार  करने  तथा  हिन्दी  और
 अंग्रेजी  में  साथ-साथ  प्रकाशित  करने  का  विचार

 2?

 प्रतिरक्षा  मंत्री  और  इस्पात  तथा  भारी
 इंजीनियरिंग  मंत्री  (श्री  स्वर्ण  सिह):  (क)
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 पहली  अप्रेल  से  30  नवम्बर,  969  के  दौरान
 इस  मंत्रलय  के  स्थापना  अनुभागों  ने  केवल
 अंग्रेजी  में  बहुत  सारी  अधिसूचनाए  और  कार्या-
 लय  आदेश  जारी  किये  -  इसी  समय  के  दौरान

 उन्होंने  कोई  संकल्प  जारी  नहीं  किया।  सारे
 रक्षा  संगठन  में  उन  अधिसूचनाओं,  संकल्पों  और
 सरकारी  आदेशों  की  संख्या  के  व्यौरे,  जो  पहले
 अंग्रेजी  में  श्लोर  बाद  में  हिन्दी  में  जारी  किये
 गये,  इकट्ठा  करने  में  किया  जाने  वाला  प्रयास
 उससे  पिछले  वाले  परिणामों  के  अनुकूल  न

 होगा  ।

 (ख)  रक्षा  मंत्रालय  के  स्थापना  अनुभागों
 से  सम्बन्धित  सभी  राजपत्रित  अधिसूचनाएं  और
 प्रशासकीय  परिपत्रों  को  अंग्र जी  के  साथ-साथ
 हिन्दी  में  भी  जारी  करने  के  लिए  प्रयत्न  किये
 जा  रहे  हैं

 हिन्दी  में  जारी  किया  गया  सरकारी  पत्राचार

 2467,  श्री  रोम  स्वरूप  विद्यार्थी:  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ऐसी  अधिसूचनाओों,  संकल्पों  तथा
 कार्यालय  आदेशों  की  कुल  संख्या  कितनी  है  जो

 पहले  अंग्रेजी  में  तथा  बाद  में  हिन्दी  में  जारी
 किये  गये  ;  और

 (ख)  भारत  के  राजपत्र  के  सभी  भागों  में
 प्रकाशित  होने  वाली  काम  की  सभी  मदों  को
 तथा  उनके  अधीन  सभी  मंत्रालयों/विभागों  के
 प्रशासन  अनुभागों  द्वारा  परिचालित  किये  जाने
 वाले  अन्य  सभी  प्रशासन  सम्बन्धी  पत्रों  को  कब
 तक  एक  साथ  मूलतः  हिन्दी  तथा  अंग्रेजी  में
 तैयार  करने  तथा  प्रकाशित  करने  का  विचार
 है?

 प्रंधान  मंत्री,  वित्त  मंत्री,  अशुशक्ति  मंत्री
 तथा  योजना  मंत्री  (श्रीमती  इन्दिरा  गाँधी)  :

 (क)  और  (ख).  आवश्यक  सूचना  इकट्ठी  की
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 जा  रही  है  और  सदन  की  मेज  पर  रख  दी
 जायेगी  ।

 हिन्दी  में  अधिसूचना  आदि  जारी  करना

 2468.  शी  राम  स्वरूप  विद्यार्थी:  क्‍या
 वंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  अधिसूचनाओं,  संकल्पों  तथा
 कार्यालय  आ्रादेशों  की  संख्या  कितनी  है  जो  पहले
 अंग्रेजी  मे ंऔर  बाद  में  हिन्दी  में  जारी  किये
 गये  ;  और

 (@)  भारत  के  राजपत्र  के  सभी  भागों  में
 प्रकाशित  की  जा  रही  सभी  मदों  और  उनके
 मंत्रालय  के  प्रकाशन  अनुभाग  द्वारा  जारी  किये
 जाने  वाले  सभी  अन्य  प्रशासनिक  पत्रों  के  मूल
 रूप  हिन्दी  और  अंग्रेजी  दोनों  में  साथ-साथ
 प्रकाशित  करने  की  व्यवस्था  करने  का  विचार
 है?

 वबंदेशिक-कार्य  मंत्रालय  में  उप-मसंत्री  (श्री
 सुरेन्द्रपाल  सिह)  :  (क)  और  (ख).  सभी  असां-
 विधिक  अधिसूचनाएं  हिन्दी  और  अंग्रेजी  दोनों
 में  साथ-साथ  जारी  की  जाती  है।  जहां  तक
 साँविधिक  अधिसूचनाभ्रों  का  प्रश्न  है,  उनके

 अनुवाद  विधि  मंत्रालय  द्वारा  तैयार  किणे  जाने
 हैं  और  इसलिए  इस  समय  कोई  समयावधि  नहीं
 बताई  जा  सकती  ।

 वर्ष  968  के  उत्तराबं  में  हिन्दी  में  जारो
 किये  गए  सरकारी  पत्र

 2469.  श्री  रामस्वरूप  विद्यार्ों :  क्या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  968  के  अन्तिम  6  महीनों  में  उनके
 मंत्रालय  के  प्रथम,  द्वितीय,  तृतीय  तथा  चतुथ्थे-
 श्रेणियों  के  कमंचारियों  से  संबंधित  कितने
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 आदेश,  परिपत्र,  सूचनाएं  आदि  जारी  की  गई
 और  कितने  हिन्दी  में  जारी  किये  गये  ;

 (ख)  उपरोक्त  अवधि  में  उक्त  कमंचारियों
 से  हिन्दी  में  कितने  आवेदनपत्र,  याचिकाएं  आदि
 प्राप्त  हुई  और  कितने  निर्णय  किये  गए  और

 सूचित  किये  गए  ;

 (ग)  968  के  अन्तिम  6  महीनों  में  उनहे
 मंत्रालय  में  कुल  कितने  पत्र  हिन्दी  में  प्राप्त  हुए
 थे  और  उनमें  से  कितने  पत्रों  का  जवाब  हिन्दी
 तथा  अग्रेंजी  में  दिया  गया  ;

 (घ)  क्‍या  उनके  मंत्रालय  के  अधिकारियों
 के  हिन्दी  विरोधी  रवेये  के  कारण  हिन्दी  में
 प्राप्त  पत्रों,  आवेबवन  पत्रों  का  उत्तर  हिन्दी  में

 नहीं  दिया  जा  रहा  है  ;  और

 (=)  हिन्दी  में  प्राप्त  सभी  पत्रों  के  जवाब
 हिन्दी  में  देना  कब  तक  आरम्म  हो  जायेगा  शोर
 सभी  कार्यालय  आदेश  आदि  पूरी  तरह  से  हिन्दी
 में  जारी  किए  जायेंगे  ?

 प्रति  रक्षा  मंत्री  और  इस्पात  तथा  भारी
 इंजीनियरिंग  मंत्री  (श्री  स्वर्ण  सिह);  (क)
 रक्षा  मंत्रालय  के  प्रथम,  द्वितीय,  तृतीय,  और

 चतुर्थ  श्रेणी  कमंचारियों  से  संबंधित  हिन्दी  या
 अग्रेंजी  में  आदेशों,  चलपत्रों,  नोटिसों  इत्यादि
 की  संख्या  के  संबंध  में  कोई  आंकड़े  नहीं  रखे
 गए  हैं

 (ख)  और  (ग).  सूचना  इकत्रित  करने  के
 लिए  आवध्यक  प्रयत्न  प्राप्त  होने  वाले  परिणाम
 के  अनुरूप  न  होगा  ।  वर्त मान  आदेशों  के

 अनुसार  जनता  के  सदस्यों  तथा  उन  राज्य
 सरकारों  से  हिन्दी  में  प्राप्त  होने  वाले  पत्रों  के
 उत्तर  कि  जिन्होंने  केन्द्रीय  सरकार  से  पत्र

 व्यवहार  के  लिए  हिन्दी  को  अपना  लिया  है,
 हिन्दी  में  देने  होते  हैं।  ऐसी  राज्य  सरकारों
 से  हिन्दी  में  आने  वाले  पत्रों  के  उत्तर  भी  कि
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 जिन्होंने  हिन्दी  को  अपनी  सरकारी  भाषा  के
 तौर  पर  नहीं  अपनाया,  हिन्दी  में  भेजे  जा
 सकते  हैं  ।

 (घ)  और  (ड).  ऐसा  सुनिश्चित  करने  के
 लिए  पत्र  हस्तगत  है  कि  वतंमान  सरकारी
 आदेशों  के  अनुसार  सरकारी  पत्र  हिन्दी  में  जारी
 किए  जाएं।  रक्षा  मंत्रालय  अफसरों  के  हिन्दी
 विरोधी  आचरण  का  कोई  उदाहरण  सरकार  के
 ध्यान  में  नहीं  आपाया

 Expansion  of  Trade  between  India  and
 German  Democratic  Republic

 2470,  SHRI  YOGENDRA  SHARMA  :
 DR.  RANEN  SEN  3
 SHRI  VASUDEVAN  NAIR!

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  3

 question  of  further
 expanding  India’s  trade  relations  with
 German  Democratic  Republic  has  been
 considered  by  Government;  and

 (a)  whether  the

 (b)  if  so,  the  steps  being  taken  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHRY  RAM  SEWAK):!  (a)  and
 (b).  AnIndlan  Trade  Delegation  visited
 GDR  in  October,  969  and  held  discussions
 on  the  prospects  of  the  growth  of  two-way
 trade  between  India  and  GDR  in  the  coming
 year.  Letter  exchange  on  the  conclusion  of
 these  discussions  envisage  the  growth  of  the
 two-day  trade  to  Rs.  70  crores.  Among
 other  things,  GDR_  will  export  to  India
 increased  quantities  of  tractors,  tool  alloy
 and  special  stee}  and  rolled  steel  products,
 printing  machinery,  ships,  fertilisers,  K-Ray
 and  other  films,  organic  and  inorganic
 chemicals,  etc.  India  wiil  export,  in  addition
 to  traditional  commodities,  knitting
 machines,  aluminium  Ingots,  auto  ancillaries,
 textile  machinery,  radiators,  flanges  and
 other  engineering  goods,  cotton  textiles,
 Hnoleum,  etc,

 A  Trade  R:presentation  of  India  has  also
 bezn  opened  ia  the  GDR  with  effect  from  the
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 4th  October,  969  in  order  to  take  full
 advantage  of  the  possibilities  of  developing
 trade  to  still  higher  levels.

 सूती  धागे  के  मूल्य  में  बुद्धि  का  कपड़ा
 उद्योग  पर  प्रमाव

 ‘2471,  श्री  ओंकार  लाल  बेरवा  :  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  लुधियाना  में
 स्थानीय  कपड़ा  उद्योग  के  कताई  मिल  के  संयो-
 ज़क  ने  केन्द्रीय  सरकार  को  चेतावनी  दी  कि
 धागे  के  मूल्य  में  की  गई  प्रतिशत  की  वृद्धि  को
 समाप्त  कर  दिया  जाना  चाहिए  अन्यथा  विदेशों
 से  प्राप्त  क्रयादेश  भी  रह  कर  दिये  जायेंगे  तथा
 इसके  परिणामस्वरूप  सरकार  को  करोड़ों
 रुपये  की  विदेशी  मुद्रा  की  हानि  होगी  तथा
 मिलें  भी  अनिश्चत  काल  के  लियें  बंद  हो
 जायेंगी  ;  और

 (ख)  यदि  हां,  तो  इस  बांरे  में  सरकार
 का  क्‍या  कायंवाही  करने  का  विचार  है  ?

 वंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  चौधरीं  राम  सेवक) :  (क).
 संकेत  संभवत:  स्टेपल  रेशे  के  घागे  की  ओर  है।
 इसके  मुल्यों  में  30%  बृद्धि  और  इसके  परिणाम-
 स्वरूप  निर्यातों  को  हानि  की  आंशका  के  संबंध
 में  सरकार  को  एक  अम्यावेदन  प्राप्त  हुआ
 है।

 (ख)  मामला  विचाराधीन  है।

 Annual  Plan  for  1970-71
 2472.  SHRI  HIMATSINGKA:  Will

 the  PRIME  MINISTER  be  pleased  to  state  5

 (a)  whether  the  annual  plan  for  1970-71
 has  been  drawn  out;

 (b)  if  so,  the  salient  features  thereof
 indjcating  the  lay  out  for  different  sectors  of



 300  Written  Answers

 economy,  the  rate  of  growth  to  be  achieved
 thereby;  and

 (c)  the  extent  to  which  national  income
 and  per  capita  income  is  likely  to  increase
 with  the  implementation  of  this  annual
 plan  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  (c).  The  annual  plan  for  1970-74  is
 under  formulation  in  consultation  with
 Central  Ministries  and  State  Governments  ?

 Situation  in  Nagaland

 2473,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  truce  in  Nagaland  has
 been  further  extended;  ifso,  up  to  which
 date;

 (b)  whether  the  situation  in  Nagaland
 has  been  gradually  coming  to  normal;  {f  so,
 the  latest  law  and  order  situation  in
 Nagaland;

 (c)  whether  in  the  context  of  the  latest
 situation  in  Nagaland,  Government  propose
 to  in  the  withdraw  the  special  security
 arrangements  State  and  establish  normal
 Police  security  force  there;  and

 (d)  if  so,  Government’s  latest  attitude
 fin  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)
 The  Agreement  on  Suspension  of  Operations
 in  Nagaland  has  been  extended  upto  the  3ist
 December,  1969.

 (०)  to  (d),  Despite  occasional  outbursts
 of  violence,  the  situation  In  Nagaland  has
 been  steadily  improving  Government  propose
 to  continue  the  special  arrangements  for  the
 maintenance  of  law  and  order  in  Nagaland
 till  the  situation  returns  to  normal.  The
 day-to-day  responsibillty  for  law  and  order
 remains  that  of  the  State  Government  who
 have  been  given  armed  police  battalions
 from  the  Centre  in  addition  to  their  own
 police  battalions,  for  this  purpose.
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 विदेशों  में  मारतोय  माल  का  प्रचार
 2474.  श्री  रामावतार  शर्मा:

 श्री  नरेन्द्र  कुमार  साल्वे:

 क्या  वदेशिक  व्यापार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विदेशों  को
 निर्यात  बढ़ाने  के  लिए  वहां  विज्ञापन  देने  की
 व्यवस्था  है;

 (ख)  यदि  हां,  तो  वह  देश  कौन-कौन  से
 हैं  तथा  उनमें  ऐसे  भभिकरणों  के  नाम  कया  हैं
 जिनके  द्वारा  निर्यात  संबघन  के  लिए  विज्ञापन
 दिए  जाते  हैं;  और

 (ग)  वर्ष  965  से  968  तक  यह  काये
 जिन  अभिकरणों  से  किया  उनके  नाम  और  पते
 क्या  हैं  ?

 वंदेशिक  व्यापार  मंत्रालय  में  उप  मंत्री
 मी  चौधरी  राम  सेवक)  :  (क)  से  (ग).
 विदेशों  में  निर्यात  प्रचार  का  कायें  हमारे
 मिशनों  द्वारा  किया  जाता  है।  सरकार  ने  इस
 प्रयोजन  के  लिये  विदेशों  में  कोई  अभिकरण
 श्रथवा  अभिकर्ता  नियुक्त  नहीं  किये  हैं।

 Apartheid  in  South  Africa
 2475.  SHRI  SITARAM  KESRI!  Will

 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  3

 (a)  whether  the  Indian  delegation  to
 the  United  Nations  has  suggested  that  the
 Security  Council  should  consider  the  question
 of  apartheid  and  effective  steps  against  South
 Africa;  and

 reaction  of  the  above
 United  Nations

 (b)  if  so,  the
 delegates  attending  the
 General  Assembly  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  42  Afro-Asfan  countries,  including
 India,  cosponsored  a  resolution  in  the
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 General  Assembly  reqnesting  the  Security
 Council  to  resume  consideration  of  the
 question  of  apartheid  with  a  view  to
 adopting  effective  measures  to  eliminate  the
 threat  to  international  peace  and  security
 posed  by  it.  The  resolution  was  adopted  by
 an  overwhelming  majority.

 Talks  with  Laotian  Prime  Minister
 2476.  SHRI  SITARAM  KESRI:  Will

 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  during
 his  informal  visit  to  India  in  October,  1969,
 the  Laotian  Prime  Minister,  had  discussions
 with  the  representatives  of  the  Gevernment
 of  India  on  situation  in  Loas  and  Vietnam;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  The  talks  were  confidential  and
 the  contents  cannot  be  divulged.

 चीन  और  पाकिस्तान  में  प्रशिक्षण  प्राप्त  कर

 रहे  मिजो  तथा  नागा  विद्वोहो

 2477.  श्री  प्रकाश्चबीर  श्ञास्त्री  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कुछ  मिजो  तथा  नागा  विद्रोही
 अब  भी  चीन  तथा  पाकिस्तान  में  प्रशिक्षण  प्राप्त
 कर  रहे  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  सुनिश्चित
 करने  के  लिए  कोई  व्यवस्था  की  गई  है  कि  वे
 प्रशिक्षण  प्राप्त  करने  के  बाद  भारतीय  वाता-
 वरण  को  दूषित  न  करने  पावें;  श्र

 ग)  क्‍या  यह  सुनिश्चित  करने  के  लिए
 कि  भविष्य  में  उन  क्षेत्रों  के लोग  ऐसा  प्रशिक्षण
 प्राप्त  करने  के  लिए  बाहर  न  जाने  पायें,  और
 आगे  कोई  निरोधात्मक  कायंवाही  की  गई  है?
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 प्रतिरक्षा  मंत्री  और  इस्पात  तथा  भारो
 इंजीनियरिंग  मंत्री  (क्री  स्वर्ण  सिह):  (क)
 जीहां।

 (ख)  और  (ग).  इसकी  रोकथाम  के  लिए
 हर  सम्भव  उपाय  किए  जा  रहे  हैं  ।

 पर्चिम  एशिया  में  स्थिति  सामान्य  करने  के
 लिये  मारत  के  प्रयास

 2478.  श्री  प्रकाशवोर  शास्त्री :  क्‍या
 वैदेशिक  कायें  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  पश्चिम  एशिया
 में  पुन:  तनाव  बढ़  रहा  है;

 (@)  पश्चिम  एशिया  में  स्थिति  सामान्य
 बनाने  के  लिए  गत  समय  में  सरकार  द्वारा  किए
 गए  प्रयासों  का  क्‍या  परिणाम  निकला  हैं;
 और

 (ग)  क्‍या  यह  सच  है  कि  दोनों  पक्षों
 द्वारा  युद्ध  विराम  समभौते  का  निरन्तर  उल्लं-
 घन  किया  जा  रहा  है  ?

 वंदेशिक  कार्य  मंत्रालय  में  उप-मंत्री  श्र
 सुरेन्द्र  पाल  सिह):  (क)  जी  हां।

 (ख)  भारत  सरकार  ने  पश्चिम  एशिया
 से  संबंध  सुरक्षा  के  प्रस्ताव  संख्या  242  का,
 जो  22  नवम्बर,  967  को  पारित  हुआ  था,
 पूरा  समर्थन  किया  है,  उसने  ऐसे  अन्य  सभी
 प्रस्तावों  का  भी  पूरा  समर्थन  किया  है  जिनका
 उद्देश्य  इस  प्रस्ताव  को  लागू  करना  है  v
 लेकिन  अभी  तक  कोई  प्रगति  नहीं  हुई  है  t

 (ग)  जी  हां  ।

 Al  Fateh  request  for  Palestine  National
 Liberation  Movement

 2479.  SHRI  J.  K.  CHOUDHURY!
 Will  the  Minister  of  EXTERNAL  AFFA-
 IRS  be  pleased  to  state  :

 (a)  whether  the  Leadar  of  the  Al  Fateh
 delegation  appealed  to  Government  to  sup-
 port  the  Palestine  National  Liberation  move-
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 ment’s  efforts  to  get  freedom  from  Israel  ;
 and

 (b)  if  so,  the  reaction  of  Goverment
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISfRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise,

 Pakistan  Food  Supplies  to  Chinese  Garrisons
 stationed  in  Sinkiang  and  Western  Tibbet
 2480.  SHRI  J.  K.  CHOUDHURY  :

 Will  the  Minister  of  EXTELNAL  AFFA-
 IRS  be  pleased  to  state  3

 (a)  whether  it  fs  a  fact  that  Pakistan
 has  become  or  is  Ilkely  to  become  an  im-
 portant  source  of  supplies  like  food  require-
 ments,  to  Chinese  garrisons  in  Sinkiang  and
 Western  Tibet  with  the  opening  of  the  Gil-
 git—Kashgar  Road  in  Pakistan-occupied
 Kashmir  adjoining  Western  Tibet  ;

 (०)  ॥  so,  the  details  thereof  ;  and

 (c)  the  reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b),  Government  have  seen  press  reports
 to  this  effect.  There  can  be  no  doubt  that
 Gilgit—Kashgar  road  has  been  built  for
 military  purposes.  There  Is  every  possibi-
 lity  of  essential  supplies  for  Chinese  military
 garrisons  in  Sinkiang  and  Western  Tibet
 being  sent  from  Pakistan  by  this  road.

 (c)  This  is  another  instance  of  Sino-
 Pak  military  collusion  against  India.

 Import  of  Ready-made  Garments  from  Nepal
 2481.  SHRI  MADHU_  LIMAYE  ॥

 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  4

 (a)  whether  it  is  a  fact  that  a  Member
 of  Parliament  has  sent  the  Minister  ‘‘Dus-
 sehra  Present’  of  a  ready-made  shirt  pro-
 duced  in  Nepal  and  sent  into  India  with  a
 view  to  cir  the  agr  of  Novem-
 ber,  968  entered  into  by  Nepal  and  India
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 and  volunteer  Hmitation  on  the  export  of
 synthetic  fabrics  acceptsd  by  that  country  ;

 (b)  whether  Government  have  since  as-
 certained  the  magni  of  the  imports  from
 Nepal  of  ready  made  garments  made  out  of
 fabrics  imported  from  third  countries  ;

 (c)  whether  it  is  also  not  a  fact  that
 polyster  fibre/filament  yars  {fs  a  banned
 item  under  the  I.  T.  C,  Policy  ;

 (d)  whether  the  matter  was  taken  up  at
 the  meeting  of  the  inter-Governmental  com-
 mittee  and  with  Nepal  ;  and

 (e)  if  so,  the  steps  taken  by  Government
 to  stop  these  imports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  |  (a)  Go-
 vernment  have  been  aware  for  some  time
 that  garments  manufactured  in  Nepal  out  of
 synthetic  fabrics  are  being  exported  to  India.
 While  under  the  terms  of  the  Treaty  of
 Trade  and  Tran  there  can  be  no  restriction
 on  articles  originating  in  Nepal,  would
 appear  that  with  the  regulation  of  imports
 of  synthetic  fabrics  manufactured  in  Nepal,
 there  has  been  a  tendency  to  convert  some
 of  the  synthetic  fabrics  into  garments  and
 export  them.

 (b)  While  it  would  appear  that  most
 of  the  garments  have  been  made  from  syn-
 thetle  fabrics  manufactured  in  Nepal,  it  {s
 quite  possible  that  synthetic  fabrics  imported
 from  third  countries  into  Nepal  may  also
 have  been  used  in  the  manufacture  of  gar-
 ments.  It  is  difficult  to  say  what  percent-
 age  of  the  garments  were  made  out  of
 fabrics  imported  from  third  countries,

 (c)  No,  sir.

 (d)  and  (e).  The  matter  was  taken  up
 at  the  meeting  of  the  Inter  Governmental
 Joint  Committee,  and  would  be  discussed
 further  when  the  Committee  resumes  its
 session  shortly,

 पंचनलामा  को  राजनतिक  शरण

 2482.  श्री  मधु  लिमये  :
 श्री  वि०  नरसिन्‍्हा  राब  :
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 att  कंवर  लाल  गुप्त  :

 क्या  वंदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  चीत  से  पंचनलामा
 के  बच  निकलने  का  कोई  समाचार  प्राप्त  हुआ
 है  ;

 (ख)  क्‍या  सरकार  को  उसकी  ओर  से
 राजनेतिक  शरण  देने  सम्बन्धी  कोई  आवेदन
 प्राप्त  हुआ  है  ',  और

 (ग)  यदि  हां,  तो  इस  बारे  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 बंदेशिक  कार्य  मंत्रालय  में  उप-मंत्रो  धनी
 सुरेन्द्र  पाल  सिह)  :  (क).  जी  नहीं

 (ख)  जी  नहीं।

 (गे)  प्रश्न  नहीं  उठता  ।

 Nationalisation  of  Import-Export  Trade

 2483.  SHRI  MADHU  LIMAYE  :t  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  Government
 have  decided  to  nationalise  import  of  cotton
 as  a  first  step  in  {ts  programme  of  nationall-
 sation  of  import-export  trade  ;

 (b)  the  value  of  total  import  of  cotton
 (average)  during  the  last  three  years  ;

 (c)  how  many  firms  are  likely  to  be
 thrown  out  of  jobs  ;

 (d)  whether  Government  propose  to
 provide  employment  by  absorbing  part  of
 the  trained  employees  in  these  firms  ;  and

 (e)  if  not,  what  alternative  employment
 will  Government  provide  to  the  employees
 of  40  or  so  firms  that  are  likely  to  close
 down  as  a  result  of  this  national{sation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  |  (a)  ‘Decl-

 DECEMBER  3,  969  Written  Answers  08

 sion  has  been  taken  to  canalise  through  a
 Public  sector  agency  import  of  cotton  from
 the  cotton  year  1979-71,

 (b)  The  annual  average  value  of  import
 of  cotton  during  the  last  three  years  comes
 to  about  Rs.  78.00  crores,

 (c)  to  (e).  An  official  Committee  is
 drawing  up  a  concrete  and  detailed  scheme
 for  implementation  of  the  decision  to  cana-
 lise  import  of  cotton  from  cotton  year
 1970-71  and  aspects  like  utilization  of  the
 services  of  persons  trained  in  cotton  trade
 and  the  effect  on  existing  importers  are
 receiving  attention.

 खराब  टायरों  को  खरीद

 2484,  शी  नारायण  स्वरूप  शर्मा:  क्‍या
 बैदेशिक  व्यापार  मंत्री  6  अगस्त,  969  के
 अतारांकित  प्रइन  संख्या  2463  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  केन्द्रीय  जांच

 ब्यूरो  के  प्रतिवेदन-की  एक  प्रति  सभा  पटल  पर
 रखने  का  है  ;

 (ख)  केन्द्रीय  जांच  ब्यूरो  ने  घुति  विभाग,
 राज्य  व्यापार  निगम,  प्रतिरक्षा  मंत्रालय  और
 प्रतिःक्षा  उत्पादन  विभाग  के  किन-किन  अधि-
 कारियों  के  विरुद्ध  कायंवाही  की  जाने  की  सिफा-
 रिश  की  है  और  वे  इस  समय  कहां  पर  और
 किन  पदों  पर  कार्य  कर  रहे  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  केन्द्रीय  जांच

 ब्यूरो  ने  केन्द्रीय  आयुध  डिपों,  गलाड  के  कमान
 अधिकारी  के  विरुद्ध  जांच  की  थी  ;  और

 (घ)  यदि  हां,  तो  उसके  क्‍या  निष्कर्ष
 निकले  ?

 व॑  देशिक  व्यापार  मंत्रालय  में  उप-मंत्री  (श्री
 चौधरी  राम  सेवक):  (क)  केन्द्रीय  जांच  ब्यूरो  का

 जांच  प्रतिवेदन  एक  गुप्त  कागज  है  और  इसे
 सभा  पटल  पर  रखना  लोक-हित  में  नहीं  है



 09  Written  Answers

 (ख  )  सभी  सम्बन्ध  तथ्यों  पर  ध्यान  पूर्वक
 विचार  करने  के  बाद  सरकार  ने  पूर्ति  मंत्रालय
 के  दो  अधिकारियों,  जिनके  नाम  तथा  पदनाम
 नीचे  दिये  गये  हैं,  के  विरुद्ध  कार्यवाही  प्रारम्भ
 कर दी  हैं।

 l.  श्री  पी०  सी०  गुप्त  उप-निदेशक,
 पूर्ति  तथा  निपटान  के  महानिदेशक
 का  कार्यालय  नई  दिल्ली

 2.  श्री  एच०  एल०  सपरा,  मुनभाग
 अधिकारी,  पूर्ति  तथा  निपटान  के
 महानिदेशक  का  कार्यालय,  नई
 दिल्ली  |

 (ग)  जी  हां  n

 (घ)  संबदध  अधिकारी  के  विद्ध  भागे
 कार्यवाही  करना  आवश्यक  नहीं  सभझा  गया  था
 क्योंकि  उन्हें  पहले  से  ही  सेवा-निवृत्त  कर  दिया
 गया  था  और  कम  पेंशन  दी  गई  थी

 Phizo’s  Visit  to  U.  5.  A.  to  seek  Financial
 ‘Assistance  and  raise  Naga  Issue  in  U.  N.  O.

 2485.  SHRI  BENI  SHANKER  SHAR-
 MA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Naga  cease-fire  has
 been  extended  time  and  again,  ever  since
 it  was  enforced  by  short  durations  ;

 (b)  if  so,  how  long  Government  propose
 to  go  on  extending  the  same  ;

 (c)  whether  it  is  a  fact  that  the  Naga
 leader,  Mr.  A.  Z.  Phizo,  visited  U.S.  A.
 in  August,  969  to  secure  financial  assis-
 tance  for  the  underground  movement  and
 made  efforts  to  raise  the  Naga  Issue  before
 the  United  Nations  ;  and

 (9)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  The
 term  ‘“‘Cease-fire’’  is  incorrect,  The  correct
 term  is  *‘Agr  on  Suspensi  of
 Operations’,  or  A.  G.  S.  0.  P.  for  short.
 This  came  {nto-force  from  the  6th-September,
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 964  and  has  been  extended  from  time  to
 time.  The  present  extension  of  one  month
 expires  on  the  3lst  December,  1969,

 (b)  Decision  on  whether  the  A.G.S.O.P,
 should  be  extended  and  the  period  of
 each  extension,  is  taken  by  the  Governor
 on  the  basis  of  his  assessment  of  the
 Prevailing  situation.  Despite  occasional
 out  bursts  of  violence,  the  situation  has
 been  steadily  improving.  and  the  need  for
 continuing  the  A.  0.  8,  0.  P.  remains.

 are  aware  of  Phizo’s
 visit  to  the  United  States  some  months
 ago.  There  is  no  information  to  {Indicate
 that  he  was  able  to  secure  any  financial
 assistance  for  the  Underground  movement
 or  indulge  in  political  or  propaganda
 activity,  The  visit  did  not  receive  any
 publicity  there.

 (c)  Government

 (d)  Government  do  not
 importance  to  Phizo.

 attach  any

 Threat  of  Pakistan  on  Agression  on
 Gujarat  and  Rajasthan  Boarders

 2486.  SHRI  BENI  SHANKER  SHAR-
 MAs  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  ;

 (a)  whether  an  opinion  has  _  been
 expressed  that  the  next  target  of  Pakistani
 agression  would  be  Gujarat  and  Rajasthan
 borders  and  that  war  with  Pakistan  was
 inevitable  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;

 (c)  whether  the  desirability  of  making
 friends  with  countries  hostile  to  China
 and  Pakistan  has  been  considered  ;

 (d)  if  so,  with  what  result  ;  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  to  meet  the  Pakistant  threat
 effectively  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  Govern-
 ment  have  seen  Press  reports  of  such  views,

 (b)  Government  are  alive  to  the
 threats  to  our  security,  and  also  to  possible
 forms  which  such  threats  may  assume.
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 (०)  and  (d).  Government's  policy  is
 to  maintain  friendship  with  all  countries
 and  efforts  continue  to  be  made  in  this
 direction.

 (e)  Our  state  of  defence  preparedness
 takes  into  account  the  threats  which  confront
 the  country.

 Diplomatic  Relations  with  Israel
 2487,  SHRI  8,  P.  MANDAL  |

 SHRI  SHRI  CHAND  GOYAL

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  reasons  for
 not  having  full-fledged  diplomatic  relations
 with  Israel  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  s
 Diplomatic  relations  with  Israel  have  not
 so  far  been  established  in  consideration  of
 India’s  overall  national  interest.  However,
 India  recognises  Israel  ‘de  jure’.

 Assessment  of
 Sa

 Resources  for  Fourth
 0

 2488,  SHRIMATI  ILAPALCHOUD-
 HURIs

 SHRI  MANGALATHUMDANi
 SHRI  8,  M.  BANERJEE  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  t

 (a)  whether  the  Planning  Commission
 has  completed  Its  of  the  States
 resources  for  the  Fourth  Five  Year  Plan  in
 Mght  of  the  recommendations  of  the  Fifth
 Finance  Commission  ;

 (b)  if  so,  the  size  of  each  State’s  Plan  as
 a  result  of  the  assessment  ;  and

 (c)  when  the  final  draft  of  the  Plan  is
 likely  to  be  ready  and  put  before
 Parliament  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  The  Planning
 Commission  jis  at  present  holding  discussion
 with  the  State  Chief  Ministers  regardine  the
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 assessement  of  States  resources  in  the  light
 of  the  recommendations  of  the  Fifth  Finance
 Commission  and  finalisation  of  the  size  of
 each  State’s  Fourth  Five  Year  Plan  as  well
 as  the  Annual  Plan  1970-71,

 (c)  as  soon.as  this  has  been  considered
 by-  the  National  Development  Council.

 Incentives  to  Industrialists  and  Exporters  under
 Kandla  Free  Trade  Zone  Scheme

 2489,  SHRI  RR  SINGH  DEO:
 DR.  RANEN  SEN  :
 SHRI  D.R.  PARMAR:
 SHRI  R.K.  AMIN  :
 SHRI  K.M.  KOUSHIK  :
 SHRI  GC,  NAIK:
 SHRI  K.P,  SINGH  DEO:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  facilities  which  had  been  offered
 to  industrialists  and  exporters  under  the
 Kandla  Free  Trade  Zone  scheme  to  set  up
 factorfes  and  export  centres  in  and  around
 Kandla  ;

 (b)  whether  the  response  to  the  scheme
 had  been  rather  poor  ;

 (c)  if  so,  the  reasons  therefor  ;

 (d)  the  extent  to  which  export  from
 Kandla  has  increased  after  the  introduction
 of  the  scheme  ;

 (०)  whether  Government  have  recently
 offered  new  incentives  and  facilities  to
 foreigners  to  set  up  factorles  in  the  free
 trade  zone  ;  and

 (f)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTER  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  The
 export  oriented  industries  in  Kandla  Free
 Trade  Zone  are  allowed  the  following  faci-
 Mties  in  respect  of  their  raw  materials  and
 capital  equipment  requirements  :—

 l,  Plant  and  machinery,  raw  materials
 and  component  parts  imported  into
 the  Zone  are  exempt  from  Customs
 and  Central  Excise  duties  ;
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 2,  Excise  Duty  is  also  not  levied  on
 the  goods  manufactures  in  the
 Zone  ;

 3.  Advance  import  licences  for  raw
 materials,  intermediates,  com-
 ponents  and  spares  from  the  most
 preferred  sources  required  for  ‘the
 first  six  months  export  production
 are  allowed  on  merits  ;

 4.  Registered  Exporters  Policy  which
 provides  inter-alia  for  grant  of
 replenishment  {import  licences  for
 raw  materials  etc.  upto  a  certain
 percentage  of  the  f.o.b.  value  of
 exports,  has  been  extended  to  the
 Zone  units  ;

 5.  ‘he  Zone  units  can  also  apply  for
 import  entitlement  at  a  rate  higher
 than  normally  permissible  under
 the  registered  Exporters  Policy.
 Such  requests  are  generally  allow-
 ed  subject  to  certain  conditions  ;

 6.  Wastage  and  sub-standard  goods
 produced  in  the  Zone  are  allowed
 upto  a  percentage  prescribed  in
 consultation  with  technical  autho-
 tities  to  be  brought  into  the
 country  for  sale  after  payment  of
 duty.

 Besides,  a  number  of  other  facilities
 such  as  developed  plots  of  laid  and  govern-
 ment  bullt  sheds  at  nominal  rent,  adequate
 supply  of  water  and  power  and  special
 facilitles  of  blanket  permit  of  foreign  ex-
 change  for  visits  abroad  for  export  promo-
 tion  without  conditions  of  any  minimum
 export  performance  etc.  are  available  to
 the  entrepreneurs  in  the  Zone.

 (b)  and  (c).  There  are  44  parties  on
 the  approved  st  at  present.  33  plots  of
 land  and  46  Government  built  sheds  have
 already  been  allotted.  There  are  6  units
 already  in  production  and  effecting  exports
 from  the  Zone  and  another  8  units  are
 expected  to  commence  their  production  and
 export  operations  bzfore  March,  1970,  The
 Free  Trade  Zone  at  Kandla  being  the
 first  experiment  of  its  type  in  India,  it
 would  naturally  take  some  time  to  start
 functioning  at  its  peak.  The  industrial
 activity  in  the  Zone  js,  however,  galning
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 Momentum  as  would  be  evident  from  the
 trend  of  exports  from  the  Zone  in  the
 current  year.

 (d)  Exports  from  Kandla  Free  Trade
 Zone  during  the  last  three  years  and  during
 April-September  in  the  current  year  are
 indicated  below  :—

 966-67.,.Rs.  7.49  lakhs,
 967-68...Rs,  8.95  lakhs.
 968-69...R.  51.80  lakhs,
 969-70...Rs.  46.42  (Export  during  April-
 April-Sep.  September  1968-69  were

 Rs.  5.73  lakhs)

 (e)  and  (f).  To  encourage  investments
 by  non-residents  of  Indian  original  or
 otherwise  abroad  In  Kandla  Free  Trade
 Zone,  the  Government  have  approved
 recently  certain  guidelines  which  are  enume-
 rated  below  :—

 (i)  Investment  in  proprietorships  and
 partnerships  will  be  permitted  in
 the  Kandla  Free  Zone  ;

 (ti)  Investment  in  purely  trading  and
 commercial  activitles  will  be  per-
 mitted  In  the  Free  Trade  Zone,
 Further  provision  under  which
 foreign  investment  is  not  allowed
 in  certain  types  of  industries  where
 foreign  technical  know-how  and
 capital  are  not  considered  essen-
 tial,  will  not  be  applied.  In
 other  words,  there  will  be  no  bar
 in  setting  up  of  an  industry  on
 the  ground  that  foreign  technical
 know-how  and  capital  are  not
 essential  for  the  purpose  ;

 (ili)  The  stipulation  that  the  non-
 resident  entrepreneurs  should  pro-
 gressively  associate  resident  Indian
 participation  will  not  applicable  ;

 (iv)  Repatrlation  of  capital  will  be
 allowed  according  to  extant  rules  ;

 (v)  Repatriation  of  profits  will  be
 freely  allowed  provided  the  repat-
 riable  amount  in  any  year  does
 not  exceed  half  of  the  net  export
 earnings  ;

 Foreign  exchange  holdings  will (vi)
 be  permitted  into  Kandla  Frqe
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 Trade  Zone.  Each  applicant  will
 have  to  miintain  a  separate  non-
 Tesident  account  in  respect  of  his
 operations  in  Kandla  Free  Trade

 ‘Zone  ;

 (vii)  Plant  and  machinery  needed  for
 setting  up  converting  or  manufac-
 turing  facilities  for  exports  will
 be  permitted  freely  and  Customs
 Clearance  Permit  issued  for  import
 against  applicants’  foreign  ex-
 change,  Clearance  from  indigenous
 angle,  will,  however,  be  needed
 fn  considering  applications  for
 import  licences  (as  distinct  from
 Customs  Clearance  Permits)  for
 capital  goods,

 (vili)  If  the  type  of  industry  is  such
 that  India  fs  a  net  importer  of
 the  manufactured  product,  the
 parties  may  be  permitted  to  sell
 such  goods  in  India  against  valid
 general  currency  area  import  licen-
 ces  ;  and

 All  facilities  allowed  to  non-
 residents  in  the  rest  of  the  country
 in  the  matter  of  income-tax  etc.
 will  equally  be  applicable  to
 Kandla  Free  Trade  Zane,

 (ix)

 Declaration  of  Srinagar,  Udhampur  and
 Jammu  as  Peace  Station

 2490.  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  3

 (a)  whether  it  is  a  fact  that  Srinagar,
 Udhampur  and  Jammu  have  now  been  decla-
 red  as  ‘Peace  Station’  ;

 (b)  if  so,  the  reasons  for  imposing  Army
 Act  to  curb  the  general  trade  union  activi-
 tles  ;

 (c)  whether  such  restrictions  would  nor-
 mally  entitle  the  workers  of  Military  Engi-
 neering  Service  and  other  Defence  installa-
 tlons  of  Field  Service  Concession  ;  and
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 With  effect  from  Ist  March,  ‘1968,  field  ser-
 vice  concessions  were  withdrawn  from  Ser-
 vice  personal  serving  in  Srinagar.  Udham-
 pur  and  Jammu.  On  the  same  analogy.
 concessions  were  also  withdrawn  from
 Defence  civilians  in  the  same  station.

 There  is  no  link  between  the  grant  of
 field  service  concessions  and  the  application
 of  the  Army  Act  to  Defence  civilians,  Both
 are  considered  on  their  respective  merits  and
 Goveroment  are  satisfied  that,  while  it  is
 still  necessary  to  apply  the  Army  Act  to
 Defence  civlians  in  these  areas,  there  is  no
 case  for  contInuance  of  field  service  con-
 cessions.

 India’s  Trade  Agreement  with  West  Asian
 Countries

 2491,  SHRI  BEDABRATA  BARUA  4
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  4

 (a)  the  present  volume  of  India’s  trade
 with  the  various  countries  of  West  Asia  ;
 and

 (b)  whether  trade  with  these  couutries
 have  improved  over  the  last  few  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK):  (a)  The
 volume  of  India’s  trade  with  the  countries
 of  West  Asia  was  Rs.  158,76  crores  in
 1968-69  of  which  Rs.  97.29  crores  were
 exports  from  India  and  Rs,  61.47  crores
 imports  from  these  countries.

 (b)  Yes,  Sir,  The  volume  of  trade  in
 the  last  three  years  is  indicated  below  3

 (In  crores  of  Ruppees)

 (d)  ff  not,  the  reasons  therefore  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  ta  @.

 Exports  Imports  from  Total
 from  India  _  countries  in

 West  Asia

 1966-67,  54.40  59,19  09.59
 1967-68,  63.09  82.33  145,42

 61.47  358.76 1968-69,  97,29
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 Branches  of  State  Trading  Corporation
 outside  India

 2492.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  FOREIGN  TRADE  be  plea-
 sed  to  state  4

 (a)  the  number  of  Branches  that  the
 State  Trading  Corporation  is  having  outside
 India  and  their  location  ;

 (b)  the  purpose  served  by  these  branches
 and  the  advantages  that  have  resulted  so  far
 in  building  up  foreign  markets  for  Indian
 goods  ;  and

 (c)  whether  there  are  proposals  to  open
 new  branches  ;  and

 (d)  if  so,  where  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORBIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)::  (a)  The
 State  Trading  Corporation  has  eleven  branc-
 hes  outside  India.  They  are  located  in
 Bangkok,  Beirut,  Budapest,  Colombo,  Lagos,
 Montreal,  Moscow,  Nairobi,  Prague  Rotter-
 dam  and  Teheran.

 (b)  These  branches  have  held  the  Cor-
 poration  to  diversify  and  promote  exports;
 they  also  render  assistance  to  private  traders
 by  supplying  them  with  market  information
 on  foreign  countries,

 (c)  and  (a).  The  State  Trading  Corpo-
 tation  has  proposals  to  open  some  new
 offices,  but  they  are  ina  preliminary  stage
 of  consideration.

 Production  Curbs  on  Dhotis  and  Saris

 2493.  SHRI  S.  R.  DAMANT  :  will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  there  is  any  move  by
 Government  to  impose  production  curbs  on
 dhotls  and  saris  by  textile  mills;

 (b)  if  so,  the  detalls  thereof  and  the
 reasons  therefor;  and
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 (c)  how  this  will  affect  the  economy  of
 mills  and  also  the  export  of  dhotis  and
 saris  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  (a)  No,

 Sir.

 (b)  and  (०),  Do  not  arlse.

 Self-Sufficiency  in  Defence  Production

 2494.  SHRI  BHOGENDRA  JHA  twill
 the  Minister  of  DEFENCE  be  pleased  to
 state  3

 (a)  the  volume  and  value  of  our  imports
 from  abroad  for  defence  needs  and  their
 proportion  to  the  {nternal  production;

 (b)  the  steps  being  taken  to  ensure
 total  self-sufficiency  in  defence  production
 and  at  least  to  stop  spending  foreign  ex-
 change  for  the  same;  and

 (०)  the  proportion  and  valne  of  internal
 Production  for  defence  requirements  as
 compared  to  948  and  956  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  (b).
 It  is  not  in  the  public  interest  to  disclose
 the  volume  and  value  of  stores,  equipment,
 etc.,  procured  from  abroad  for  meeting  the
 Defence  needs,  but  it  can  be  said  that  the
 percentage  of  procurement  for  the  Defence
 Services  from  internal  production  has  been
 increasing  at  a  significant  rate.  It  has  been
 the  effort  of  the  Government  to  utilise
 every  means  to  become  self-sufficient  to

 ‘the  maximum  extent  in  meeting  the  essen-
 tial  requirements  of  the  Defence  Services,
 This  has  been  done  inter  alia  by  increasing
 the  range  and  volume  of  production  in
 Defence  production  establishments.  For
 increasing  the  volume  of  procurement  from
 the  trade,  the  following  steps  have  been
 taken  by  the  Government  to  encourage  the
 manufacture  of  hitherto  imported  Defence
 items  :

 (i)  A  separate  Department  of  Defence
 Supplies  was  constituted  in  4965  to
 undertake  the  work  of  import
 substitution.
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 (ii)  Sample  rooms  have  been  set  up  at
 Delhi,  Bombay,  Cclicutta  and
 Madras  where  samples  of  various
 imported  items  have  been  displa-
 yed,  Intending  manufacturers  visit
 these  sample  rooms  where  gui-
 dance  is  provided  by  technical
 Personnel.

 (iii)  Help  is  afforded  to  the  firms  on
 which  orders  are  placed,  for  the
 Procurement  of  controlled  or
 scarce  raw  materials,

 (iv)  Import  licences  are  granted  for
 getting  necessary  balancing  equip-
 ment,  if  necessary.

 (v)  On  account  payment  facility  4s
 given  for  the  purchase  of  raw
 materials  and  components.

 (vi)  Where  development  costs  are  heavy
 or  where  the  purchaser  has  to
 undertake  several  experiments  and
 trials  to  meet  specifications  such
 expenses  are  refmbursed  by  the
 Government.

 (vii)  Manufacturers  who  develop  an
 {tem  are  given  order  for  100%  of
 the  first  year’s  requirements,  80%
 of  the  requirement  of  the  second
 year  and  substantial  portion  of  the
 requirements  in  subsequent  years,

 (c)  Information  to  the  extent  possible
 will  be  collected  and  lald  on  the  Table  of
 the  House.

 Study  of  working  of  Indian  Embassy  at
 Washington

 2495  SHARI  छू.  P.  SINGH  DEO
 SHRI  VIRENDRAKUMAR  SHAH  5

 Will  the  Minister  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state  ॥

 (a)  whether  an  inter-Ministry  team  of
 Inspectors  inspected  the  Indian  Misson  in
 Washington  recently  to  study  its  working;

 (b)  if  so,  the  nature  of  the  study  carried
 out  by  the  team  of  inspectors;
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 (c)  the  salient  features  of  report  given
 by  the  team;  and

 (d)  the  steps  contemplated  by  Govern-
 ment  as  a  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 (a)  Yes,  Sir.

 (b)  and  (c).  The  Reports  of  the  Inspec-
 tion  Team,  is  awaited.

 (d)  Does  not  arlse  at  present.

 Committee  on  Science  And  Technology

 2496.  SHRIS.  K.  TAPURIAH:  Will
 the  PRIME  MINISTER  be  pleased  to  state  t

 (a)  Whether  there  is  any  Committee
 on  Science  and  Technology  to  advice  Go-
 vernment  on  matters  relating  to  the  develop-
 ment  in  these  fields  ;  and

 (b)  Ifso,  the  personnel  of  the  Com-
 mittee  and  what  are  the  recommendations
 made  by  the  Committee  with  special  refe-
 Tence  to  the  Fourth  Plan?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  3
 (a)  Yes,  Sir;  the  Committee  on
 Science  and  Technology  (Cost)  advises
 Government  on  matters  relating  to  science
 and  technology.

 (b)  The  composition  of  the  COST  is
 shown  in  the  attached  statement,  COST
 has  made  several  recommendations  which
 have  a  bearing  on  the  Fourth  Plan,  Some
 of  these  are:-

 (i)  To  make  a  provision  for  funds  to
 carry  out  development  and  pilot
 plant  studies  of  identified  areas  of
 scientific  achievement  in  our  labo-
 ratories  which  have  a  great  poten-
 tial  for  contributing  towards  econo-
 mic  growth,  so  that  these  can  be
 taken  from  the  laboratory  stage
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 to  a  stage  where  they  are  readily
 acceptable  by  industry.  On  the
 reco:  dation  of  COST,  PI  fi
 Commission  has  made  a  provision
 for  it  {n  the  Fourth  Five  Year
 Plan;

 (if)  In  relation  to  the  approach  of  the
 Fourth  Five  Year  Plan,
 COST  has  set  up  Committee  and
 Panels  in  association  with  the
 Planning  Commission  for  studies
 in  the  following  areas  which  have
 important  bearing  on  develop-
 ment  during  the  Fourth  Five  Year
 Plan  and  {n  the  long  run:

 (a)  Minerals;

 (b)  Water  Resources-Proper  utilisation
 and  Conservation

 (c)  Irrigated  farming;

 (d)  Dry  farming;

 (e)  Agro-chemicals;

 ra  Non-ferrous  metals;

 (g)  High  polymers;

 (h)  Ceramics;

 (i)  Fine  chemicals  including  bioche-
 micals;

 (j)  Drugs,  pharmaceuticals,  micro-
 bfological  products  and  _  petro-
 chemicals;

 (k)  Survey  of  our  current  natural  re-
 sources  and  suggest  methods  of
 conservation  and  proper  utilization;

 (I)  Fertiliser  technology;

 (m)  Semi-conductor-grade  silicon.

 Statement

 Composition  of  the  COST

 ,  Dr.  B.D.  Nag  Chaudhuri,  Mem-

 lo.

 il.

 14,

 I5.

 ber,  Planning  Commission  (Chatr-
 man)

 Shri  8,  Sivaraman,  Cabinet  Sec-
 retary  (Vice  Chairman)

 Dr.  Atma  Ram,  Director-General,
 CSIB,  New  Delhi.

 Dr.  Dasarathi  Banerjee,  Technical
 Director  and  Adviser  to  the  Natio-
 nal  Rubber  Manufacturers  Ltd.,
 Calcutta.

 Scientific  Adviser  to  Minister  of
 Defence,

 Dr.  A.  R  Kidwai,  Member,  UPSC,
 New  Delhi.

 Dr.  D.  S.  Kothari,  Chairman,
 University  Grants  Commission,

 Dr.  S.  K.  Mukherjee,  Vice-Chance-
 Mor,  Kalyani  University,  Kalyani.

 Dr.  8,  P.  Pal,  Dfrector-General
 ICAR,  New  Delhi.

 Dr,  K.  N.  Raj,  Vice-Chancellor,
 Universiry  of  Delhi.

 Dr.  0.  R.  Rao,  Director,  Research
 and  Training  School  Indian  Statis-
 tical  Institute,  Calcutta.

 Dr.  Vikram  A.  Sarabhai,  Chair-
 man,  Atomic  Energy,  Commission,
 and  Secretary,  Deptt.  of  Atomic
 Energy,  Appollo  Pier  Road,  Bom-
 bay.

 Shri  प्र.  N.  Sethna,  Director,  Bha-
 bha  Atomic  Research  Centre,  Bom-
 bay.

 K.  V.  Subrahmanyam,  Retired  Pro-
 fessor  of  Mining  Engineering,
 Madras,

 P.N.  Wahi,  Director-General,
 ICMR,  New  Delhi.
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 Release  Of  Goods  Confiscated  by  Pakistan

 2497.  SHRIS.  K.  TAPURIAH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to
 Started  Question  No,  534  on  the  ३
 August,  969  and  state:

 (a)  the  outcome  of  the  continuing
 persuasion  of  the  Pakistan  Government  to
 release  the  goods  confiscated  by  them;

 (b)  if  Pakistan  has  refused  to  change
 the  stand  taken  by  them  in  this  regard:
 and

 (c)  whether  Government  will  move
 the  matter  to  the  International  Court  and
 if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)
 (a)  and  (b).  The  Government  of
 Pakistan  has  not  yet  indicated  their  will-
 ingness  to  discuss  the  question  of  return
 of  Indian  properties  and  assets.  We  are
 however,  continuing  our  efforts  in  this
 regard,

 (c)  The  Government  continues  to
 hold  the  view  that  the  whole  question
 should  be  resolved  bilaterally  between  India
 and  Pakistan  as  provided  in  the  Tashkent
 Declaration.

 Export  of  Human  Hair

 2498.  SHRI  5.  K.  TAPURIAH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state!

 (a)  whether  some  prominent  exporters
 of  the  country  are  in  a_  position  to
 promote  export  of  human  hair  subject  to
 the  conditions  that  Government  takes  a
 realistic  approach  to  the  proposition  ;

 (b)  if  so,  whether  Government  have
 any  latest  assessment  of  export  potential
 with  regard  to  the  different  markets  abroad
 for  human  hair  and  if  so,  the  details
 thereof  ;  and

 (c)  the  steps  taken  by  Government  in
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 this  regard  and  foreign  exchange  likely  to
 be  earned  as  a  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  Prior
 to  the  entry  of  the  S.T.C.  in  human
 hair  trade  in  Juue  4965  a  few  private
 Parties  were  exporting  hair  mostly  in
 raw  and  unprocessed  from  at  low  prices,
 As  the  export  of  human  hair  was  in  an
 unorganised  sector,  it  was  believed  that
 no  improvement  in  earnings  of  foreign
 exchange  was  possibie  so  long  as  export
 of  human  hair  continued  through  that
 sector.  Export  of  human  hair  was  canalised
 through  S.T.C.  in  August,  966  and  as
 a  result  of  the  promotional  efforts  made
 by  S.  T.  C.,  exports  of  human  hair  and
 human  hair  products  increased  substan-
 tially.  Total  value  of  cxports  of  human
 hair  and  human  hair  products  which
 stood  at  Rs.  50  lakhs  in  1964-65,  increased
 to  Rs.  6.82  crores  during  1968-69,  Private
 trade  is  however,  fully  associated  in  the
 export  trade  subject  to  certain  regulations
 with  a  view  to  eliminate  mal-practices  in
 the  trade.

 (b)  and  (०).  The  major  markets  for
 Indian  human  hair  are  South  Korea,  Hong
 Kong,  U.S.  A.  and  Federal  Republic  of
 Germany.  According  to  the  present  indi-
 cations,  in  spite  of  stiff  competition,  there
 exists  a  good  market  for  Indian  human
 hair  products.  It  is  estimated  that  exports
 during  1969-70,  would  reach  the  figure  of
 Rs,  7  crores,

 प्रधान  मंत्री  के  अधोन  कार्यालयों  में

 हिन्दो  में  कार्य

 2499  श्री  झा०  सुन्दरलाल  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  अधीन  विभागों/मंत्रालयों  में

 जनवरी,  968  से  3]  अगस्त,  969  तक  कुल
 कितने  नये  कार्यालय  खोले  गये  हैं  तथा  |  सित-

 म्बर,  1970  तक  कितने  खोले  जायेंगे  ;

 उक्त  कार्यालयों  में,  हिन्दी  में  कार्य  करने  के
 लिये  कुल  कितने  कमंचारी  तथा  अधिकारी

 नियुक्त  किये  गये  हैं,  और  यदि  नहीं,  तो  क्‍या
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 सरकार  का  विचार  उन्हें  निकट  भविष्य  में
 नियुक्त  करने  का  है;  और

 (ख)  उक्त  कायत्नियों  में,  हिन्दी  मैं  कार्य
 हिन्दी  में  कार्य  करने  के  लिए  कुल  कितते  करमे-
 चारों  तथा  अधिकारी  नियुक्त  किये  गये  हैं,
 और  यादे  नहीं,  तो  क्‍या  सरकार  का  विचार
 उन्हें  निरट  भविष्य  में  नियुक्त  करने  का  है  ;
 ओर

 (ग)  इन  नये  कार्यालयों  में  राज  भाषा
 (हिन्दी)  को  समुचित  स्थान  दिखाने  तथा  अंग्रेजी
 को  सहायक  भाषा  के  रूप  में  रखने  और  इस
 महत्व  को  कम  करने  के  लिये  क्या  उपाय  करने
 का  विचार  है  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  अणु  शक्ति  मंत्री
 तथा  योजना  मंत्री  थ्री  इन्दिरा  गांधी):  (क)  से
 (ग).  आवश्यक  सूचना  इकट्ठी  की  जा  रही  हैं
 और  सदन  की  मेज  पर  रख  दी  जायगी  tv

 Naval  Trading  Centre  Centre  in  Chilka  Lake
 2500.  SHRI  SRADHAKAR  SUPA-

 KAR:  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  t

 (a)  the  progress  made  so  far  in  the
 establishment  of  a  naval  training  centre  in
 the  Chilka  Lake  ;  and

 (b)  the  investment  likely  to  be  made
 during  the  Fourth  Five  Year  Plan  period  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (७). The  proposal  4s  under  consideration  of  the
 Government.

 wears  के  पास  विमान  कारखाने
 का  खोला  जाना

 2501.  श्री  निहाल  सिह :  क्या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  लखनऊ  के  पास
 एक  विमान  कारखाना  खोलने  का  निणंय  किया
 गया  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  केन्द्रीय
 सरकार  तथा  राज्य  सरकार  की  सहयोग  की
 शर्ते  तथा  निबन्धन  कया  हैं  ;  और

 (ग)  इस  पर  अनुमानत:  कितना  व्यय  होगा
 और  इसका  निर्माण-कार्य  कब  तक  आरम्भ
 होने  कीसम्भावना  है  ?
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 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री  ल०
 ना०  मिश्र) :  (क)  और  (ख).  उड़ान  तथा
 व्यापक  ब्रौजारों,  पहियों  तथा  ब्रँको,  निष्कास

 कुर्सियों,  द्रवचालित  साजसामान  इत्यादि  वेमा-
 निक  सहायक  पुरज्ञों  के  निर्माण  के  लिए  लखनऊ
 के  पास  एक  स्थान  पर  फंक्‍्टरी  हिन्दुस्तान  एरो-
 नाटिक्स  लि०  द्वारा  स्थापित  की  जा  रही  है  जो
 सवंथा  भारत  सरकार  की  मलकीयत  में  एक
 राजकीय  उपकरण  है।  इसमें  उत्तर  प्रदेश  सर-
 कार  की  कोई  साभेंदारी  नहीं  नहीं  हैं,  परन्तु
 उन्होंने  फंक्टरी  के  लिए  भूमि  प्राप्त  करना
 स्वीकार  कर  लिया,  तथा  सब्सिड़ी  पर  भोद्यो-
 गिक  भवन  और  का्यकर  भवन  प्राप्त  करना  भी  ।

 (ग)  प्रयोजना  कौ  अनुमति  पूंजी  लागत
 433  लाख  रुपये  है।  राज्य  सरकार  ने  फंक्टरी
 के  लिये  भूमि  भजन  कार्य  हस्तगत  कर  लिया

 हैं  a जमी  भूमि  का  कब्जा  दे  दिया  गया  निर्माण
 कार्य  शुरू  हो  जाएगा  |

 CATT  Meeting  in  October,  969
 2502,  SHRI  N.  K.  SOMANI  :  Will  the

 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  १

 (a)  whether  a  meeting  of  CATT  was
 held  early  in  October,  969  to  consider  the
 future  of  the  long-term  arrangement  for
 cotton  textiles  and  whether  India  was  re-
 presented  at  this  meeting  ;

 (b)  the  policy  of  Government  on  this
 question  ;  and

 (c)  the  outcome  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK):  (a)  Yes,
 Sir,

 (b)  and  (c  No  final  decision  was  taken
 about  the  future  of  the  long-term  arrange-
 ment  for  cotton  textiles  in  the  meeting  held
 in  October,  1969,  Another  meeting  would
 be  held  shortly.  It  was  agreed  in  the  meet-
 ing  that  bilateral  consultations  between
 participating  countries  were  necessary  be-
 fore  the  future  of  the  arrangement  coyld  be
 considered,
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 Guides  for  Osaka  Fair
 SHRI  YAJNA  DATT

 SHARMA  t
 SHRI  JAI  SINGH  ॥
 SHRI  HARDAYAL  DEVGUN  :

 2503.

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  t

 (a)  whether  it  is  a  fact  that  out  of  800
 applications,  30  guides  have  been  selected
 for  the  Osaka  Fair  to  be  held  in  Japan  and
 are  being  given  training  at  present;

 (b)  the  criterla  adopted  in  the  selection
 of  guides,  the  terms  and  conditions  of  their
 appointment  and  the  expenditure  incurred
 on  the  training  of  a  guide  ;

 (c)  the  manner  in  which  these  guides
 will  be  absorbed  after  Osaka  Fair  and  how
 the  guides  selected  in  earlier  Fairs  have
 been  absorbed  and  whether  any  assessment
 of  the  expenditure  incurred  on  the  guides
 with  the  results  achieved  thereby  has  ever
 been  made;  and

 (d)  if  so,  with  what  results  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  CHOWDHARY  RAM  SEWAK)  |
 (a)  No,  Sir,  In  all  4760  applications  were
 received  and  32  girls  were  selected  for
 training,  Out  of  them  32  have  reported
 and  are  now  under  training.  Final  selection
 of  girl  guides  will  be  made  from  among
 them.

 (b)  Preliminary  screening  of  applications
 was  done  by  a  Screening  Committee  of
 Government  officers  and  the  criteria  for
 selection  of  applicants  for  interview  was
 presentabllity,  educational  qualifications,
 awareness  of  developmental  and  other
 problems  of  India,  travel  in  foreign  coun-
 tries,  knowledge  of  foreign  languages  parti-
 cularly  Japanese,  etc.  Final  selection  was
 made  by  a  high  Powered  Selection  Board
 under  the  Chairmanship  of  Shrimati
 Durgabhai  Deshmukh.  The  girls  under
 training  are  on  probation  during  training
 and  are  being  paid  an  all-inclusive  amount
 of  Rs.  350/-  per  month.  When  finally
 appointed  they  will  be  governed  by
 prescribed  terms  and  conditions,  a  copy  of
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 which  fs  laid  on  the  Table  of  the  House.
 [Placed  in  Libary.  See  No.  LT—
 2209/69].  Total  expenditure  of  Rs.  26,650/-
 is  expected  to  be  incurred  on  the  training
 of  the  guides.

 (c)  Guides  are  appointed  for  the
 specific  purpose,  and  their  services  are
 terminated  on  completion  of  thelr  assign-
 ment.  By  virtue  of  the  nature  of  work  to
 be  performed  by  the  guides,  no  assessment
 based  on  expenditure  vyis-a-via  results
 achieved  can  be  made.  However,  in  all
 exhibitions  where  guides  have  been  sent  they
 have  proved  very  successful  and  have
 Proved  to  be  an  asset,

 (d)  Does  not  arise,

 Chinese  Embassy  Invitations

 2504,  SHRI  YAJNA  DATT  SHARMAt
 SHRI  NAVAL  KISHORE

 SHARMA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  occasions  when  the
 Chinese  Embassy  in  India  flouted  the
 directives  of  the  Ministry  of  External
 Affairs  regarding  the  issue  of  invitations  to
 Indian  citizens  during  the  last  three  years  ;
 and

 (b)  the  action  taken  in  the  matter  and
 action  proposed  to  be  taken  by  Government
 against  the  Chinese  Embassy  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 On  six  occassions  invitations  to  non-
 diplomatic  personnel  were  not  routed
 through  the  Ministry  of  External  Affairs,

 (b)  The  requirement  of  routing  invita-
 tions  through  the  Ministry  of  External
 Affairs  is  designed  to  ensure  proper
 security  for  the  Chinese  Embassy.  As  the
 Embassy  have  failed  to  observe  the
 Procedure  necessary  steps  are  taken  to
 identify  non-diplomatic  invitees  to  receptions
 held  there  before  the  individuals  are
 permitted  to  enter  Embassy,
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 Shaktiman  Trucks
 2505.  SHRI  N.  SHIVAPPA:  Will

 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  {is  a  fact  that  the  price
 of  a  Shaktiman  truck  is  much  higher  as
 compared  to  the  other  trucks  manufactured
 in  India  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  whether  Government  have  under
 consideration  a  proposal  to  bring  down  its
 price  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  There  is  no  truck  of
 Indigenous  manufacture  which  is  similar  to
 the  Shaktiman  Truck  in  every  major  respect.
 The  closest  comparison  could  be  with  the
 truck  specially  produced  by  Tata  Engineering
 and  Locomotive  Co.  Ltd.  for  Defence
 indentors  and  its  ex-works  price  is  about
 Rs,  55,500/-compared  to  ex-works  price  of
 the  Shaktiman  Truck  of  about  Rs.
 63,000/-,

 (०)  The  Shaktiman  Truck  has,  unlike
 the  Tata  Truck,  a  multifuel  engine,  an
 extra  dead  axle  which  makes  it  sturdier
 and  several  other  features.  Major  assemblies
 of  Shaktiman  vehicles  are  at  present
 manufactured,  utilising  the  spare  capacities
 in  8  different  Ordnance  Factories;  this
 dispersal  of  the  production  facilities  tends
 to  add  to  the  cost,

 (c)  An  Integrated  vehicle  manufacturing
 factory  is  in  an  advanced  stage  of  establish-
 ment  at  Jabalpur.  Once  production  in
 this  factory  is  established,  it  is  expected
 that  the  price  of  the  Shaktiman  Truck
 should  come  down.

 Technical  hands  in  Ordnance  Factory  at  Dam
 Dum

 2506,  Shri  N.  SHIVAPPA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  the  number  of  technical  hands
 including  the  Scheduled  Castes  and
 Scheduled  Tribes  in  each  category,  such  as,
 artisans,  skilled  carftsmen  and  supervisors
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 employed  at  present  at  the  Dum  Dum
 Ordnance  Factory  ;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  recruited  therein  dur-
 ing  the  last  two  years  ;

 (c)  whether  some  quota  has  been  fixed
 for  the  Scheduled  Castes  and  Scheduled
 Tribes  therein;  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  (a)  The  number  of  artisans,
 skilled  carftsmen  and  supervisors  employed
 {n  Ordnance  Factory,  Dum  Dum  is  12
 This  includes  73  Scheduled  Caste  and  6
 Scheduled  Tribe  employees.

 (b)  Nil.

 (c)  Vacaneles  are  reserved  for  Scheduled
 Caste  and  Scheduled  Tribe  candidates  in
 accordance  with  the  Government  orders  on
 the  subject.

 New  Palestine  State  in  Middle  East

 2507.  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  United
 States  is  planning  to  create  a  new  Palestine
 State  in  the  Middle  East  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  reaction  of  the  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  }  (a)
 Government  have  seen  references  in  Press
 reports  to  the  effect  that  the  U.  S.  Govern-
 ment  {/s  in  favour  of  the  creation  of  a  new
 Palestine  State.

 (b)  Government  are  not  aware  of  the
 details.

 (c)  Since  there  is  no  formal  proposal
 along  these  lines,  the  question  of  Govern.
 ment’s  reaction  does  not  arise,
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 Export  of  Good  by  Bihar  Government
 2508.  SHRI  SHIVA  CHANDRA  JHA)

 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  state  3

 (a)  whether  it  is  a  fact  that  the  goods
 from  Bihar  are  exported  abroad  ;

 (0)  ifso,  to  which  countries,  which
 goods  and  how  much  foreign  exchange  India
 earns  from  Bihar  goods  per  year  vis-a-vis
 that  from  other  States’  goods  exported  ;
 and

 (c)  the  specific  steps  which  Government
 are  planning  to  take  for  boosting  up  the
 exports  of  Bihar  goods  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  }  (a)  to
 (c).  The  information  Is  not  available  as
 statistics  of  Export  are  maintained  for  the
 country  as  a  whole  and  not  State-wise  or
 region  wise.  The  various  measures  which
 are  being  taken  to  boost  exports  in  general
 would  apply  to  commodities  which  are
 being  exported  from  Bihar.

 Agreements  with  Foreign  Countries  for  setting
 up  Industrial  Plants

 2509.  SHRI  SHIVA  CHANDRA  JHA)
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  3

 (a)  whether  it  is  a  fact  that  Indian
 Industrial  concerns  have  come  {nto  agree-
 ments  with  the  foreign  Governments  for
 setting  up  industrial  plants  in  those
 countries  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  total  Indian  capital
 investment  abroad  at  present  and  the  total
 annual  remittances  to  India  from  those
 investments  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)!:  (a)  No,
 Sir.  Quite  a  few  Indian  Industrialists  have,
 however,  entered  into  collaboration
 agreements  with  thelr  foreign  counterparts
 for  the  establishment  of  joiot  indystria}
 enterprises  in  the  countries  concerned.
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 (b)  Does  not  arise.

 (c)  Total  Indian  capital  investment  in
 7  industrial  projects  as  have  already  gone
 into  production  abroad  with  Indian
 collaboratian,  works  out  to  about  20  million
 Tupees.  Information  as  regards  the  quantum
 of  total  annual  remittances  to  India  from
 the  Indian  investment  in  these  ventures  is
 being  co'lected  and  will  be  placed  on  the
 table  of  the  House  as  soon  as  possible.
 Total  remittances  recelved  so  far  as  per
 latest  Information  amount  to  about  7.5
 million  rupees.

 Revision  of  Atomic  Policy
 2510.  SHRI  SHIVA  CHANDRA  JHA:

 Will  the  PRIME  MINISTER  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  India  is
 Planning  to  revise  her  atomic  policy  vis-a-
 vis  her  defence  requirements  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  ;
 (a)  to  (c).  Government’s  policy  on  the
 development  of  nuclear  weapons  has  been
 explained  to  the  House  from  time  to  time,
 Attention  {s  invited  to  the  answer  given  by
 the  Defence  Minister  in‘  the  House  only  on
 26th  November,  969  in  reply  to  Unstarred
 Questian  No.  1443,

 Indo-Loas  Trade  Agreement

 25il,  SHRI  YASHPAL  SINGH  ;  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ¢

 (a)  whether  any  trade  agreement  has
 been  signed  recently  with  the  Government  of
 Loas;  and

 (b)  if  so,  the  terms  and  conditions
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
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 CHOWDHARY  RAM  SEWAK)  :  (a)  No,
 Sir.

 (0)  Does  not  arise.

 “एम्बंसेडर्स  जनल'  नामक  पुस्तक

 25i2,  श्री  रघुवीर  सिह  शास्त्री :  क्‍या
 बंदेशिक  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 ™
 (क)  क्‍या  सरकार  का  ध्यान  भारत  स्थित

 अमरीका  के  भूतपूर्व  राजदूत  प्रो०  गालब्रथ  द्वारा
 लिखित  “एम्वेसेड्स  जनंल'”  नामक  पुस्तक  में
 की  गई  इस  आशय  की  टिप्पणी  की  ओर  दिलाया
 गया  है  कि  भारत  सरकार  के  कुछ  अधिकारियों
 तथा  मंत्रियों  न ेउनके  दूतावास  में  अधिकांश
 जानकारी  भेजी  थी  तथा  मंत्रिमण्डल  स्तर  के

 एक  भारतीय  मंत्री  ने  प्रतिरक्षा  मंत्री  बनने  के

 उद्देश्य  से  उनसे  सहायता  मांगी  थी  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है तथा  वास्‍्तविक  तथ्यों  पर
 ध्यान  देने  के  लिए  क्‍या  कार्यवाही  की  गई  है  ?

 वेदेशिक-कार्य  संत्रालय  में  उप-मंत्री  1] उ
 सुरेन्द्रयाल  सिह):  (क)  सरकार  ने  प्रोफेसर
 गालब्रथ  की  नवीनतम  पुस्तक  ऐम्बेसेडरस  जनंल'
 देखी  है,  जिसमें  उन्होंने  भारत  सरकार  के  अधि-
 कारियों  तथा  सावंजनिक  कार्यकर्ताओं  के  साथ

 हुई  मुलाकातों  के  सम्बन्ध  में  चर्चा  की  है  t

 (ख)  सरकार  के  लिए  यह  संभब  नहीं  है
 कि  वहू  व्यक्तियों  के साथ  किसी  राजदूत  की  हुई
 निजी  बातचीत  के  सम्बन्ध  में  टीका  टिप्पणी
 करे  ।  परन्तु  भारतीय  नागरिकों  के  लिए  विदेशी

 राजदूृतों  के  साथ  इन  मामलों  पर  बातचीत
 करना  उचित  नहीं  है

 मारतीय  शिष्टमंडल  का  पाकिस्तान  में
 अल्पसंख्यकों  को  दशा  का  अध्ययन

 करने  के  लिए  जाना

 2513.  श्री  रघुबोर  सिह  शास्त्री  ;  क्या
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 वेदेशिक-का्  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  पता  है  कि  पाकि-
 स्तान  सरकार  ने  गअ्ल्पसंख्यकों  को  देश  से  बाहर
 निकालने  के  लिये  उनके  विरुद्ध  दमन  चक्र  चलाना
 शुरू  कर  दिया  है  ;

 (ख)  भारतीय  अधिकारी  शिष्टमण्डल  वहां
 अल्पसंख्यकों  की  दशा  का  अध्ययन  करने  के
 लिए  किस  तारीख  को  गया  था  और  उसके  क्‍या
 परिणाम  निकले  ;

 (ग)  दूसरा  शिष्टमण्डल  कब  तक  भेजने  का
 विचार  है  ;  और

 (घ)  पाकिस्तान  में  भारतीयों  के  हितों  की
 रक्षा  करने  के  लिए  सरकार  ने  क्‍या  कार्यवाही
 की  है?

 वेदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (शी
 सुरेन्द्रपाल  सिंह)  :  (क)  पाकिस्तान  में  अल्प.
 संख्यकों  को  जिन  कठिनाइयों  और  कमियों  का
 सामना  करना  पड़  रहा  है,  उनके  बारे  में  सर-
 कार  को  मालूम  है।  लेकिन  उनके  पास  ऐसी
 कोई  सूचना  नहीं  है  कि  पाकिस्तान  में  अल्प-
 संख्यकों  के  विरुद्ध  अत्याचार  की  का्यंवाईयां  बढ़
 गई  हैं

 (ख)  हाल  ही  में  ऐसा  कोई  प्रतिनिधि-
 सण्डल  पाकिस्ताक  नहीं  गया  ।

 (ग)  ऐसा  कोई  प्रस्ताव  नहीं  है  t

 घ)  हमरा  किस्तान  सरकार  को  बार-
 बार  यह  याद  दिलाया  है  कि  अल्पसंख्यकों  के
 प्रति  उनके  क्‍या  दायित्व  है।

 Import  of  Merino  Type  Wool

 2514,  SHRI  R.K,  BIRLA:  Will  the
 Ministef  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  it  isa  fact  that  merino
 type  wool  {s  imported  from  Australia;
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 (b)  if  so,  the  total  merino  type  wool
 imported  during  the  last  three  years  and
 the  amount  of  foreiga  exchange  incurred
 thereon;

 (c)  whether  it  is  also  a  fact  that  efforts
 are  being  made  in  Rajasthan,  Gujarat,
 Jammu  and  Kashmir  and  Himachal  Pradesh
 for  producing  merino  typ:  wool;  if  so,  the
 progress  so  far  made  in  this  respect;  and

 (d)  the  time  by  which  this  wool  will
 be  produced  in  these  States  and  the  time  by
 which  India  will  be  self-sufficient.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORBIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  Yes,
 Sir,

 (b)  The  quantity  and  value  of  raw
 wool  imported  from  Australla,  which  is
 generally  Merino  woll,  are  as  follows  :—
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 (b)  the  details  of  these  trips,  including
 name3  of  officers,  HMst  of  countries  visited
 and  quontity  and  value  of  export  contracts
 signed  by  each  of  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  and
 (b).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House
 as  soon  as  possible.

 Talks  with  China

 2516,  SHRIS,C.  SAMANTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  t

 (a)  the  precise  nature  of  the  import  of
 remarks  made  by  him  to  the  newsmen  in
 Bombay  while  returning  from  foreign  tour
 in  the  third  week  of  September  this  year  to
 the  effect  “it  would  be  useful  to  maintain
 some  dialogue  (with  China)  in  an  attitude
 of  reasonabl  in  the  hope  that  China

 Quantity  in  lakh  kgs.
 Value  in  lakh  Rs,

 Year  Quantity  Value

 ‘1966-67  0  220
 1967-68  6  04
 968.69  7  ‘MOL

 (c)  and  (d).  Efforts  are  being  made  in
 these  States  to  produce  fine  wool  depending
 on  the  availability  of  pure  bred  exotic  sheep
 and  cross  bred  sheep,  limited  quantity  of
 such  wool  Js  being  already  produced  in  these
 states.  However  no  self-sufficiency  can  be
 envisaged  at  this  stage.

 Foreign  Trips  by  Officers  of  State
 Trading  Corporation

 25I5.  SHRI  छ  N.  KATHAM:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  states

 (a)  the  total  amount  spent  on  trips
 abroad  by  the  officers  of  State  Trading
 Corporation,  including  the  Chairman  and
 Directors  since  July,  1968,  both  in  Indian

 “rupees  and  foreign  exchange;  and

 would  co-operate  with  other  Asian  coun-
 tries  for  peace  and  stop  developing  nuclear
 arms”’  ;  and

 (b)  the  names  of  the  Asian  countries
 which  he  thinks  can  use  their  good  offices
 to  persuade  China  to  stop  developing  nuc-
 lear  arms’?  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  Answering  questions  by  newsmen
 about  the  reported  request  by  some  M.Ps,
 to  the  Government  to  sever  diplomatic  rela-
 tions  with  China,  the  Minister  of  External
 Affairs  had  said  that  would  be  useful  to
 maintain  contacts  with  the  People’s  Repub-
 lic  of  China  through  diplomatic  channels.
 Replying  to  a  separate  question  he  had  said
 that  we  should  always  hope  that  China
 would,  one  day,  change  her  present  policies
 and  would  cooperate  with  other  Asian
 countries  for  peace  and  stop  developing  nuc-
 lear  arms  which  constituted  a  threat  to
 Peace.

 Indo-Yugoslavia  Trade  Pact
 2517,  SHRIS.C.  SAMANTA  ¢  Will

 the  Minister  of  FOREIGN  TRADE  be  plea-
 sed  to  states

 (a)  .the  reasons  for  adding  gold  clause
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 in  the  Yugoslavia-India  Trade  Pact  signed
 between  both  the  countries  recently  ;

 (b)  whether  the  adding  of  gold  clause
 {n  a  trade  pact  is  an  innovation  and  has  not
 been  added  in  any  of  the  Trade  Pacts  be-
 tween  India  and  any  other  country  so  far  ;
 and

 (c)  whether  similar  gold  clauses  will  be
 added  in  future  in  the  trade  pacts  with  other
 countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWHARY  RAM  SEWAK)  :  (a)  No
 new  Trade  Agreement  has  been  concluded
 recently  with  Yugoslavia,  The  current  Indo-
 Yugoslav  Trade  and  Payments  Agreement
 which  fs  in  force  since  Ist  January,  963
 does  not  contain  any  gold  clause.  The
 validity  of  this  Agreement  was  extended  last
 year  upto  3lst  March,  1970,

 (b)  and  (c).  Do  not  arise,

 Chinese  Propaganda  against  india

 25i9.  SHRI  CHENGALRAYA
 NAIDU  ;

 SHRI  R.  BARUA  i

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  China  has
 increased  propaganda  against  India  during
 the  last  two  months  ;

 (b)  if  so,  whether  they  have  started  the
 attack  on  two  points—one  to  call  the  people
 to  rebel  against  the  Union  Government  and
 the  second,  against  the  Internal  trouble  of
 the  political  parties  ;

 (c)  if  so,  the  action  which  is  being
 taken  against  them  as  it  amounts  to  direct
 interference  in  the  third  country  which  is
 against  the  International  law  ;  and

 (9)  if  so,  how  their  anti-India  propa-
 ganda  is  being  met  by  the  Indian  Govern-
 ment  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)

 Chinese  prop:  a  inst  India’s  foreign
 policy  and  distorted  reports  on  Indian
 internal  situation  have  been  sustained  at  a
 high  level  for  the  past  several  years.

 (b)  The  Chinese  Government's  hostile
 Propaganda  against  India  is  wide  ranging
 and  includes  {nstigation  to  armed  rebellion
 against  the  legally  constituted  authority  88
 well  as  slanderous  comments  on  internal
 developments

 (c)  The  Government  of  India  have  rai-
 sed  this  matter  on  various  occasions  in
 discussions  with  the  Chinese  authorities  and
 have  verbally  protested  againt  their  continu-
 ing  anti-Indian  propaganda.

 (d)  The  Information  Services  of  our
 Missions  abroad  and  the  mass  media  units
 of  the  Government  of  India  counteract  this
 false  and  hostile  propaganda  whenever
 necessary.

 Restrictions  on  Kenya  Indians

 2520.  SHRI  N.  R.  LASKAR  3
 SHRI  CHENGALRAYA

 NAIDU  ॥
 SHRI  R.  BARUA  !

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  4

 (a)  whether  {t  is  a  fact  that  Kenya
 Government  has  further  placed  restrictions
 on  trade  of  non-citizens  mainly  Asians  ;

 mei
 (b)  if  so,  the  number  of  Indians  further

 to  be  affected  ;

 (c)  whether  Government  have  taken  up
 the  matter  with  the  Kenya  Government  for
 the  fullest  settlement  of  the  Indians  affected
 by  their  new  law  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)!  (a)
 Yes,  Sir.
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 (b)  According  to  reports  recelved  from
 our  High  Commission  in  Nairobi  approxi-
 mately  3000  to  4000  establishments  owned
 by  non-citizens  mostly  persons  of  Indian
 origin  are  likely  to  be  affected.

 (c)  and  (d).  Most  of  these  persons  are
 holders  of  British  passports  and  the  responst-
 bility  for  safeguarding  their  interests  rests
 Primarily  on  the  British  Government,  Natu-
 tally  the  interests  of  any  Indian  citizens
 affected  will  be  looked  after  by  the  Govern-
 ment  of  India.

 Pak.  Officer’s  visit  to  Ahmedabad
 2521.  SHRIN.  R.  LASKAR  :

 SHRI  R.  BARUA  3
 SHRI  CHENALRAYA

 NAIDU  i
 SHRI  ८.  K.  BHATTA-

 CHARYYA  ॥
 SHRI  N.  R.  DEOGHARE  !
 SHRI  NIHAL  SINGH  3
 SHRI  P.  C.  ADICHAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 had  sent  a  note  requesting  India  to  allow  an
 officer  of  Pakistani  High  Commissioner  to
 visit  Ahmedabad  for  an  on-the-spot  study
 of  the  rlots  in  that  State  ;

 (b)  if  so,  whether  India  had  rejected
 this  offer  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)
 Yes,  Sir,

 (b)  Yes,  Sir.

 (c)  It  related  to  India’s  domestic  affairs
 and  because  Pakistan  was  trying  to  exploit
 the  situation  for  its  own  ends.

 f

 Visit  of  Indian  Trgde  Delegation
 to  Syria

 2522,  SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  i
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 SHRI  N.  R.  LASKAR  3

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  Indian
 Trade  delegation  visited  Damascus  and  had
 a  discussion  with  the  Syrian  Government;

 (b)  if  so,  the  subjects  discussed;

 (c)  whether  any  agreement  has  been
 reached;  and

 (d)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  3  (a)  and
 (b).  Yes,  Sir.  The  Indian  Delegation  visited
 Syria  to  discuss  measures  for  further
 Promoting  trade  between  the  two  countries.
 The  subjects  discussed  inter-alia  included
 (i)  project  for  setting  up  of  a  Triple  Super-
 Phosphate  Plant  in  Syria  (ii)  supply  of
 equipment  for  the  construction  of  a  Railway
 line  in  Syria,  (iii)  supply  of  Iron  and  Steel
 from  India  and  (iv)  the  possibility  of  greater
 participation  by  India  in  Syrla’s  Develop-
 ment  Plans  by  providing  Consultancy
 Services,  preparation  of  feasibility  studies
 etc,

 (c)  Yes,  Sir.

 (d)  The  Trade  Agreement  signed  follows
 the  pattern  of  our  trade  agreements  with
 other  countries  and  provides  inter-alia  for
 (i)  grant  of  most-favoured  nation  treatment
 by  the  two  countries  reciprocally,  (il)  pay-
 ments  on  account  of  normal  trade  to  be
 effected  in  convertible  currency,  (iii)  grant
 of  facilities  for  visits  of  businessmen  and  (iv)
 exchange  of  scientific  and  technical  know-
 ledge.

 Programme  for  Eradication  of  Poverty

 SHRI  CHENGALARAYA
 NAIDU  i

 SHRI  R.  BARUA  :
 SHRI  N.  R.  LASKAR  !

 2523.
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 SHRI  BENI  SHANKER
 SHARMA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  3

 (a)  whether  it  isa  fact  that  she  had
 stated  while  addressing  a  rally  onthe  l6th
 September,  969  that  Government  will  soon
 put  before  the  people  a  detailed  programmes
 for  the  future  aimed  at  eradicating  poverty
 from  the  country;

 (b)  if  so,  when  it  is  \Ikely  to  be  done;

 (०)  the  main  features  of  the  programme:
 and

 (d)  whether  any  time-limit  will  be
 fixed  for  its  fullest  achievement  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :  (a)
 to  (d).  The  Prime  Minister’s  speech  on  the
 occasion  referred  to  by  the  Hon’ble  Member
 dealt  generally  with  the  question  of
 removing  poverty  which  was  the  major  task
 before  the  country  and  the  need  to  implement
 vigorously  all  programmes,  including
 bank  nationalization,  which  were  designed
 to  help  the  process  of  economic  advance-
 ment  of  our  people  and  thus  remove
 poverty.

 Facilities  to  ‘Al-Fatah’  Delegation

 2524.  SHRIR.  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  ‘Al  Fatah’  Delegation
 touring  different  parts  of  India  are  treated
 as  State  Guests  or  whether  any  part  of  thetr
 expenses  in  India  is  borne  by  the  Central  or
 State  Governments;  and

 (b)  whether  necessary  facilities  are
 provided  to  the  delegation  for  gaining
 support  for  their  cause  and  doings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  No  Sir.
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 Erecting  of  Explosive  Berth  in
 Cochin

 2525.  SHRI  5.  K.  NAYANAR}
 Will  the  Minister  of  DEFENC  be  pleased
 to  state  ;

 (a)  whether  his  Mintstry  have  received
 any  suggestion  from  the  Ministry  of  Shipp-
 ing  and  Transport  that  the  Explosive
 Berth  should  not  be  erected  in  Cochin  ;
 and

 (b)  f  so,  the  steps  taken  by  his  Minis-
 try  in  this  matter  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)«!  (a)  The
 Minstry  of  Transport  have  pointed  out  some
 difficulties  with  regard  to  the  construc-
 tion  of  an  explosives’  berth  in  Cochin
 port.

 (b)  The  matter  is  being  examined  and
 it  is  hoped  to  come  to  satisfactory  decision
 through  joint  consultations  of  the  Ministries
 of  Transport  and  Defence.

 Foreign  Minister’s  Talks  with  the  Deputy Chief  Minister  of  West  Bengal
 2526.  SHRI  ron  K.  BHATTA-

 CHARYYA  2  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  he  had  talks  with  Shri
 Jyoti  Basu,  the  Deputy  Chief  Minister  of
 West  Bengal  at  Calcutta  on  his  way  to
 Hanoi  and  on  his  way  back  ;  and

 (b)  if  so,  the  matters  dsscussed  ?
 THE  DEPUTY  MINISTER’  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH :  (a)  and
 (b).  The  Minister  of  External  Affairs  met
 Shri  Jyoti  Basu,  Deputy  Chief  Minister,
 West  Bengal,  at  Dum  Dum  Airport  when
 the  Minister  of  External  Affairs  returned
 from  Hanoi,  The  talks  were  of  a  general
 nature.

 Theft  of  Detonator  from  a  P.  W.  D.
 Godown  in  Ghum  near  Darjeeling

 2527,  SHRI  C.  Ky  BHATTACHA-
 RYYA  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  9338  detonators  have  been
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 stolen  from  a  P.  W.  D.  godown  in  Ghum
 near  Darjeeling  by  breaking  it  open  ;

 (b)  whether  these  could  have  been
 carried  away  only  in  trucks  or  similar
 conveyances  ;  and

 (c)  whether  the  stolen  detonators  have
 the  capacity  to  destroy  the  entire  hill  areas
 of  Darjeeling  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  to  (०).  The
 information  {s  being  collected  from  autho-
 rities  concerned  and  will  be  laid  on  the
 Table  of  the  House,

 Number  of  Visitors  to  Nankana  Sahib
 on  Occasion  of  Guru  Nanak  Quin

 Centenary  Celerbrations

 2528.  SHRI  SHRI  CHAND  GOYAL
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  ;

 (a)  the  estimated  number  of  visitors  to
 Nankana  Sahib  in  Pakistan  on  the  occasion
 of  the  quin-centenary  of  Guru  Nanak  Devji  ;
 and

 (b)  whether  the  Pakistan  Government
 have  agreed  to  make  arrangements  for  the
 visitors  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 4069  Sikh  pilgrims  went  to  Nankana  Sahib
 on  this  occasion  from  India,

 (b)  Yes,  Sir.

 Import  of  Polyethylene

 2529.  SHRIMATI  ILA  PAL-
 CHOUDUHRI  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  ;

 (a)  whether  licence  was  given  to  a
 Calcutta  firm  for  the  import  of  000  tonns
 polyethylene  against  their  requirement  of  50
 tonns  only  ;

 (b)  if  so,  reasons  for  granting  licence
 for  excess  quantity  ;

 (c)  the  names  of  other  firms  applied  for
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 the  licence  for  the  above  commodity  ;  and

 (d)  the  reosons  for  rejecting  the  applica-
 tion  of  other  firms  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORIENG  TRADE  (SHRI
 CHOWDHARY  RAM  SEWDK):  (a)  to
 (d).  In  the  absence  of  the  names  of  parties
 and  the  licensing  period  it  is  very  difficult
 to  furnish  a  reply.

 नेपाल  में  भारतीय,  पटसन  को  तस्करी

 2530,  थ्री  राम  संवक  यादव  :  क्या  बंदे-
 शिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  मालूम  है  कि  नेपाल
 में  भारतीय  पटसन  की  भारी  मात्रा  में  तस्करी
 हो  रही  है  ;

 (ख)  यदि  हां,  तो  क्या  उक्त  तस्करी  का
 अनुमान  लगाया  गया  है  ;

 (ग)  क्‍या  इस  तस्करी  के  कारण  ये  हैं  कि
 यहां  किसानों  को  दिया  जाने  वाला  पटसन  मुल्य
 नेपाल  में  दिये  जाने  वाले  मूल्य  से  कम  है;  और

 (घ)  इस  तस्करी  को  रोकने  के  लिए  क्‍या
 उपाय  किये  जा  रहे  हैं  ?

 वेदेशिक  ब्यापार  मंत्रालय  में  उप-मंत्रो
 (श्री  चोधरी  राम  सेवक)  :  (क)  और  (ख).
 लम्बी  एवं  खुली  सीमा  होने  के  कारण  नेपाल  को
 पटसन  के  चोरी  छिपे  जाने  की  संभावना  है  ny

 (ग)  नेपाल  में  निर्यात  हेतु  बोनस  बाउचर
 योजना  के  लागू  होने  के  फलस्वरूप  मूल्यों  का
 आकषंण  इस  तस्करों  का  एक  कारण  हो  सकता
 है  1

 घो  फिर  भी,  ऐसी  तस्करी  को  रोकने  के

 लिए  सरकार  द्वारा  विभिन्‍न  उपाय  किये  गये  हैं,
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 wa  (i)  सीमा  पर  अतिरिक्त  सीमाशुल्क  अमले
 की  नियुक्ति;  (2)  सीमा  पर  कार्य  करने  वाले
 भ्रन्य  केन्द्रीय  तथा  राज्य  सरकारों  के  प्रवर्तन
 अधिकरणों  का  सहयोग  लेना;  श्रौर  (3)  भारत
 नेपाल  सीमा  पर  तस्करी  के  रुख  प्र  निगरानी
 रखने  तथा  उपयुक्त  उपचारोपाय  करने  के  लिए
 केन्द्रीय  तथा  सम्बद्ध  राज्य  सरकारों  के  प्रतिनि-
 घियों  की  एक  समिति  का  गठन

 Export  of  Railway  Wagons  to  Iran,
 Thailand  and  Syria

 2531,  SHRIMATI  ILA
 CHAUDHURI:  Will  the  Minister
 FOREIGN  TRADE  be  pleased  to  state  ३

 PAL-
 of

 (a)  whether  it  is  fact  that  Government
 have  recently  secured  order  for  the  supply
 of  Railway  wagons  and  other  equipments  to
 Iran,  Thafland  and  Syria  ;

 (b)  whether  these  have  been  finalised
 by  entering  into  regular  trade  agreements  ;
 and

 (c)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  The
 state  Trading  Corporation  has  secured  orders
 for  the  supply  of  loco  components  to  Syria
 and  bogies  to  Thailand,  It  also  expects  to
 receive  an  order  for  the  supply  of  wagons
 to  Iran.

 (b)  and  (०).  The  orders  were  secured  by
 the  S.  T.  rom  by  competing  in  global  tenders.

 विद्रोही  नागाओं  का  हथियार  ओर  प्रशिक्षण
 प्राप्त  करने  के लिए  पाकिस्तान  जाना

 2532.  श्री  राम  सेवक  यादव  :  क्या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  विद्रोही  नागाओं
 का  एक  दल  प्रशिक्षण  और  हथियार  प्राप्त  करने
 के  लिए  सितम्बर,  969  में  पाकिस्तान  गया
 था;  और
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 (a)  यदि  हां,  तो  इस  बारे  में  ब्यौरा  क्‍या
 ?

 प्रतिरक्षा  मन्त्री  और  इस्पात  तथा  भारी
 इंजोनियरिग  मन्त्री  (श्री  स्वर्ण  सह):  (क)  और

 (ख).  सरकार  को  कोई  पक्‍की  जानकारी
 नहीं  है  ।

 Assistant  Directors  in  the  Department of  Supplies  and  Disposals

 2533.  SHRI  HEM  RAJ:  Will  the
 MINISTER  OF  SUPPLY  be  pleased  to
 state  ;

 (a)  the  period  for  which  the  posts  of
 Asststant  Directors  exist  In  the  Department
 of  Supplies  and  Disposals;

 (b)  whether  any  rules  for  their  recruit-
 ment  and  promotions  have  been  framed  and
 if  so,  when  ;  and

 (c)  if  not,  the  procedure  adopted  for
 their  confirmations  and  promotions  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR):  (a)  Presumably,  the  refer-
 ence  is  to  the  posts  of  Assistant  Director  of
 Supplies.  These  posts  have  been  in  exis-
 tence  since  the  organisation  of  the  Direc-
 torate  General  of  Supplics  and  Disposals
 in  its  present  form  came  into  being  in  ‘1951,

 (b)  Yes,  Sir  in  1953.  However,  in  96l,
 the  Indian  Supply  Service  was  constituted
 and  all  the  Class  I  posts  of  Assistant  Direc-
 tor  of  Supplies  were  included  in  that
 Service.  Service  Rules.  for  that  Service
 were  also  framed  at  that  time.

 (c)  Does  not  arise.

 del  के  राष्ट्रोयोरण  के  परिणामस्वरूप
 आणविक  शक्ति  का  विकास

 2534,  श्री  महाराज  सिह  भारती  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  आराविक  विकास  कार्यक्रम  पर  बैंकों

 के  राष्ट्रीयकरण  का  क्या  प्रभाव  पड़ा  ;  और
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 (@)  क्‍या  ऐसी  नई  परियोजनाएं  जिन्हें
 घन  की  कमी  के  कारण  शुरू  नहीं  किया  जा  रहा
 था  अब  आरम्भ  कराना  संभव  हो  गया  है  ?

 प्रधान  मंत्री,  वित्त  मंत्रों,  अशुशक्ति  मंत्रों
 तथा  योजना  मंत्रों  (श्रीमती  इन्दिरा  गांधी):
 (क)  और  (ख).  बैंकों  के  राष्ट्रीयकरण  का
 प्रभाव  विचाराधीन  है  और  इसके  कारण  जो
 परिवतंन  होंगे  उन्हें  चौथी  योजना  के  अन्तिम
 विवरण  में  प्रतिबिम्बित  कर  दिया  जायेगा  ।

 हाइड्रोजन  अणु  को  खण्ड  खण्ड  करना

 2535.  श्री  महाराज  सिह  मारती  :  क्‍या
 प्रधान  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  हाईड्रोजन  अणु  को  खण्ड  खण्ड  करने  में
 अब  तक  कितनी  प्रगति  हुई  है  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  अणु  दाक्ति  मंत्री
 तथा  योजना  मंत्री  (शऔमती  इन्दिरा  गांधी):
 हाईड्रोजन  का  परमाणु  सरलतापूर्वक  प्रोटीन
 तथा  इलेक्ट्रोन  में  विखंडित  किया  जा  सकता  है
 तथा  इसका  विखंडन  करने  में  पिछली  शताब्दी
 में  सफलता  मिली  थी  ।  हाइड्रोजन  का  नामिक
 प्रोटोन  कहलाता  है,  जो  कि  एक  मूल  कण  होने
 के  कारण  विखंडित  नहीं  किया  जा  सकता  ny

 एक  घातु  के  मणु  को  दूसरे  घातु  के
 अणु  में  बदलना

 2536.  श्री  महाराज  सिह  भारतो  :  क्‍या
 प्रधान  मंत्री  यह  बताने  कि  कृपा  करेंगे  कि  :

 (क)  क्‍या  अणा  में  इलेक्ट्रोन  ओर  प्रोटोन
 का  अनुपात  बदल  कर  एक  धातु  के  अण्‌  को

 दूसरी  चतु  के  अण  में  परिवर्तित  करने  में  कोई
 देश  सफल  हुआ  है  ;  और

 ख)  यदि  हां,  तो  इस  दिशा  में  भारत  ने
 क्या  प्रगति  की  है  ?

 प्राघान  मंत्री,  वित्त  मंत्री,  मणु  शक्ति  सनन्‍्त्री
 तथा  योजना  मन्त्री  (क्षीमती  इन्दिरा  गांधी):
 (क)  अनेक  अभिक्रियाश्रों  के  परिणामस्वरूप
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 परमाणु  के  नामिक  में  विद्यमान  प्रोटोनों  की
 संख्या  में  परिवर्तन  हो  जाता  है।  अनेक  देश
 ऐसा  करने  में  सफल  हुए  हैं

 (ख)  भारत  की  प्रयोगशालायें  नामिकीय
 अभिक्रियाओं  पर  परीक्षण  कर  रही  हैं।  इसके
 अतिरिक्त  हमारी  प्रयोगशालाओं  में  यूरेनियम-
 238  से  तैयार  किए  जाने  वाले  प्लूटोनियम  का
 पृथकीकरण  सन्‌  964  से  किया  जा  रहा  है।
 थोरियम  से  यूरेनियम-233  की  ब्रीडिग  करने  का
 काम  भी  परीक्षणात्मक  स्तर  पर  किया  जा  रहा
 है।

 बेलेस्टिक  मिसाइल  बनाने  के  लिए  चोन
 की  तंयारियां

 2537.  श्री  यशवन्त  सिह  कुशव।ह  :
 श्री  अदिचन  :
 श्री  नरेन्द्र  कुमार  साल्वे  :
 श्री  रामावतार  शर्मा  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  चीन  सरकार  ने
 बेलेस्टिक  मिसाइल  बनाने  के  लिए  जोरों  की
 तैयारियां  की  हैं;  और

 (ख)  उक्त  का्यवाही  से  भारत  की  सुरक्षा
 को  उत्पन्न  हुए  खतरे  को  देखते  हुए  भारत  ने
 सुरक्षा  के  क्या  उपाय  किये  है  ?

 प्रतिरक्षा  मंत्री  और  इस्पात  तथा  भारी
 इंजीनियरिंग  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)  और
 (ख).  जैसा  कि  26  नवम्बर  969  को  अता-
 रांकित  प्रइन  संख्या  1444  उत्तर  में  कहा  गया

 है,  चीन  मभौले  प्रसर  के  वेलिस्टिक  मीजाईलों
 का  विकास  कर  रहा  है,  जिनका  प्रसर  लगभग
 2000  मील  है,  परन्तु  उनके  वास्तविक  प्रयोग  में
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 अभी  तक  कोई  इशारा  नहीं  ।  संकटों  के  अपने
 निर्धारण,  और  उनका  सामना  करने  के  लिए
 अपनी  योजनाओं  का  निरन्तर  पुनरीक्षण  किया
 जाता  है,  कि  जिस  में  मुख्य  ध्यान  अपनी  राष्ट्रीय
 रक्षा  और  सुरक्षा  की  आवश्यकता  की  ओर
 दिया  जाता  है।

 भारत  का  पाकिस्तान  तथा  नेपाल  के
 साथ  ध्यापार

 2538.  श्री  यशवन्त  सिह  कुशवाह  :  क्‍या
 वंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  भारत  तथा  नेपाल  द्वारा  लिए  गये  नये
 निर्णय  के  बाद  भारत  का  पाकिस्तान  तथा  नेपाल
 के  साथ  व्यापार  के  सम्बन्ध  में  नई  नीति  का
 ब्यौरा  क्‍या  है  ?

 बेदेदिक  ब्यापार  मंत्रालय  में  उप-पंत्री
 (श्री  चोधरी  राम  सेवक)  :  यह  स्पष्ट  नहीं  है
 कि  माननीय  सदस्य  का  संकेत  किस  “नये  निर्णय
 की  ओर  है  ।  किन्तु,  पाकिस्तान  तथा  नेपाल  के
 साथ  हमारे  व्यापार  सम्बन्धों  की  स्थिति  निम्न-
 लिखित  है  :--

 पाकिस्तान  :  भारत-पाक  संघर्ष  के  उपरांत
 सितम्बर  965  से  भारत  तथा  पाकिस्तान  के
 बीच  व्यापार  बन्द  हो  गया।  भारत  सरकार  ने
 27  मई,  966  को  इकतरफा  कायंवाही  द्वारा
 व्यापार  पर  रोक  हटा  ली,  परन्तु  पाकिस्तान
 सरकार  द्वारा  इस  प्रकार  की  कार्यवाही  अभी
 तक  नही  की  गई  है।  अतः  पाकिस्तान  के  साथ
 हमारा  व्यापार  अब  भी  बन्द  पड़ा  है  |

 नेपाल  :  नेपाल  के  साथ  हमारा  व्यापार
 960  की  व्यापार  पारिवहन  संधि  के  उपबन्धों

 के  अन्तगंत  होता  है  जो  3l  अक्तूबर,  970  तक
 बंध  है।  उपयु क्‍त  संधि  की  क्रियान्विति  से  उत्पन्न
 होने  वाली  कठिनाइयों  पर  दोनों  देशों  के  बीच
 समय-समय  पर  होने  वाली  बार्ताओं  में  विचार
 किया  जाता  है  |
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 Import  and  Export  Targets

 2539.  SHRI  PREM  CHAND  VERMA}
 Wlil  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  import  and  export  taargets  lald
 down  for  the  current  year  ;

 (b)  what  have  been  results  during  the
 first  two  quarters  of  the  year,  export
 earnings  and  imports  as  compared  to  the
 same  period  during  the  last  year  ;

 (c)  what  has  been  the  contribution  in
 export  earnings  by  individual  items  of
 export  ;  and

 (d)  whether  any  shortcomings  have
 been  found  in  the  policy  and  if  so,  the
 changes  being  contemplated  for  a  better
 performance  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  The
 estimates  of  Export  earnings  and  Import
 requirements  for  1969-70  has  been  given  in
 the  Annual  Plan  Document  as  Rs.  450  and
 900  crores  respectively.

 (b)  As  would  appear  from  the  following
 figures  there  has  been  an  improvement
 in  the  balance  of  trade  during  the  first  two
 quarters  of  the  year  1969-70,  as  compared
 to  the  corresponding  period  of  the  pervious
 year  :—

 Rs,  Crores

 Period  Import  Export  Balance  of
 Trade

 April-  979.97  677,80  —302.7
 Sep  68’

 April-  773.86  698,81  —75.05
 Sep.  69

 (c)  A  statement  is  attached,
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 Statement
 Statement  showing  India’s  Export  of  Major  Items  during  April—August  १66  and

 April—August,  "69,
 Value  in  Rs.  Lakh

 August,  1969,
 (d)  No,  Sir,  Changes  In  import  and

 export  policy  are  considered  as  and  when
 necessary.

 Amount  earmarked  for  Mysore  State  during
 First  Year  of  Fourth  Plan

 2540.  SHRIMATI  SUDHA  V.  REDDY:
 Will  the  PRIME  MINISTER  be  pleased
 to  state!

 (a)  the  amount  earmarked  for  the
 Mysore  State  during  the  first  year  of  the
 Fourth  Plan  period  for  providing  Central
 assistance  for  rural  electrification  and
 supply  of  drinking  water  in  the  rural  areas
 of  the  State  ;  and

 (b)  the  amount  utilised  by  the  State
 Government  so  far  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  3
 (a)  The  Central  assistance  is  given  to  the
 States  through  block  loan  and  block  grant

 No.  Description  April-Aug.,  68  April-Aug.,  69
 a  Agriculture  and =] agdcatuweund aiid 42° |8©|(data=°=«CS:~*~«<S*S*S~*S=~S 834  .  11802

 products
 2  Plantations  70i  6082
 3.  Ores,  minerals  and  scrap  5051.  4970
 4  Textile  fabrics  and  manufactures  excluding  4700  573

 coir  and  Jute
 5.  Manufactures  of  coir  and  jute  9]77  9909
 6.  Leather  and  leather  manufactures  3372  4257

 and  hides  and  skins  raw
 7,  Engineering  goods  2538  3446
 8.  Handicrafts  26i  2934
 9  Other  manufactures  554]  5676

 10.  Miscellaneous  items  3020  3668
 (incl,  re-exports)

 TOTAL  EXPORTS  55585  ‘$7917
 (incl.  re-exports)

 NOTE  :—Figures  for  export  of  individual  items  are  available  only  upto

 and  is  not  attached  to  any  specific  scheme/
 in  programme,  Earmarking  is,  however,  done
 Tespect  specified  programmes/projects  in
 order  to  ensure  that  agreed  outlays  on  these
 schemes/programmes  are  iocurred.  The  out-
 lay  earmarked  for  rural  water  supply  schemes
 under  the  State’s  Annual  Plan  ‘1969-70  is
 Rs,  57  lakhs.  No  outlay  has  been  ear-
 marked  for  rural  electrification  programme.

 (b)  Information  is  not  yet  available.

 Investment  in  Private  Sector
 In  the  Fourth  Plan

 2541,  SHRI  LOBO  PRABHU:  Will
 the  PRIME  MINISTER  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  3333  on  the  3th  August,  969  and
 State  3

 (a)  whether  the  outlay  of  Rs.  10,000
 crores  in  the  private  sector  shown  on  page  48
 is  a  plan  or  a  prospect;

 (b)  if  a  plan,  whether  nationalised
 banks  will  provide  finance  to  the  extent  it
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 is  required,  without  further  spelling  of  the
 details;  and

 (c)  the  reasons,  why  should  not  such
 finance  be  comparable  on  rates  of  interest
 similar  to  those  for  small  scale  industries  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI!)  1
 (a)  to  (c).  The  subject  is  under  examtna-
 tion.

 Attending  Funeral  of  Dr.  Ho  Chi  Minh

 2542,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  states

 (a)  whether  the  Government  of  Vietnam
 sent  any  representative  for  the  funeral  of
 Shri  Jawaharlal  Nehru,  Shri  Lal  Bahadur
 Shastri  and  Shri  Zakir  Husain  and  if  so,
 their  status;

 (b)  whether  North  Vietnam  had
 supported  the  attack  of  China  on  India;  and

 (b)  if  so,  the  reasons  for  him  to  attend
 the  funeral  of  Dr.  Ho  Chi  Minh  ?

 THE  DEPUTY  MINISTER,  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Government  of  North  Vietnam  did  not
 send  any  special  representative  for  the
 funerals  of  Shri  Jawaharlal  Nehru,  Shri  Lal
 Bahadur  Shastri  and  Dr.  Zakir  Husain.

 (b)  No,  Sir.

 (c)  The  relations  between  countries
 are  not  static.  The  External  Affairs
 Minister  attended  the  funeral  of  the  late
 President  Ho  Chi  Minh  to  pay  homage  to  a
 distinguished  Asian  leader  who  had  dedica-
 ted  his  life  for  the  freedom  of  his  country.

 Trade  Agreement  between  India  and
 North  Vietnam

 2543.  SHRI  LOBO  PRABHU:  Will
 the  Mintster  of  FOREIGN  TRADE  be
 pleased  to  give  the  figures  of  trade  between
 India  and  North  Vietnam  during  the  last
 three  years  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  Position
 of  India’s  trade  with  North  Vietnam  is  given
 below  :—

 (Rs.  in  thousands)
 Post  devaluation  state

 Year  Imports  into  Export  from
 India  India

 ‘1966-67  90
 1967-68
 1968-69

 Regulation  of  Economic  System

 2544.  SHRI  LOBO  PRABHU!  Will
 the  PRIME  MINISTER  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  3336  on  3th  August,  969  and  state  a

 (a)  how  the  capacity  and  production
 for  29  items  shown  on  page  232  of  the  Draft
 Plan  show  such  gaps  if  it  is  not  due  to
 faulty  planning  ;

 (b)  whether  any  action  has  been  taken
 on  the  wrong  estimates  of  production  and
 demand  and  if  not,  how  such  idle  investment
 is  to  be  prevented  from  adding  to  the  prices;

 (c)  whether  the  reasons  for  the  idle
 capacity  under  each  item  have  been  identi-
 fied  ;

 (d)  if  so,  the  steps  which  are  being
 taken  to  reduce  idle  capacity  before  more
 capacity  is  added  during  the  Fourth  Plan
 and

 (e)  whether  there  is  any  system  to  fix
 responsibility  for  wrong  assessment  of  capa-
 city  requized  and  have  any  explanations
 been  taken  from  those  responsible  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY,  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  |
 (a)  Out  of  the  29  items  mentioned  on  pages
 232-233  of  the  Draft  Fourth  Five  Year  Plan,
 there  are  significant  gaps  between  capacity
 and  production  only  in  respect  of  ftems  like
 industrial  machinery,  machine  tools,  steel,
 commercial  vehicles,  fertilisers,  and  heavy
 chemicals,  While  in  certain  cases  as,  for
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 example,  fertilisers  the  gap  ts  because  of  the
 comnissioning  of  the  projects  towards  the
 end  of  the  year  and  because  full  rated  pro-
 duction  could  not  be  achieved  in  the  initial
 stages  of  the  start  of  a  project,  the  main
 reason  is  the  low  level  of  demand  parti-
 cularly  in  the  items  of  industrial  machinery,
 commercial  vehicles,  machine  tools  etc.
 because  of  the  recessionary  conditions  pre-
 vailing  in  the  economy.

 (b)  It  is  expected,  that  with  the  improve-
 ment  in  agricultural  production  and  increase
 in  industrial  output  and  the  steps  already
 taken  by  the  Government  there  will  be  grea-
 ter  uttlisation  of  capacity  already  created,

 (c)  Yes.

 (d)  While  a  number  of  steps  such  as
 allowing  diversification  of  production,
 liberalisation  in  the  import  of  raw  materlals
 and  components,  extensioa  of  credit  facl-
 littes,  provision  of  incentives  for  promoting
 exports  etc.  have  already  been  taken,  the
 programmes  for  the  Fourth  Flve  Year  Plan
 have  been  so  conceived  as  to  bring  about
 conditions  conducive  to  maximum  utilisation
 of  capacity.

 (०)  As  the  problem  of  idle  capacity  has
 arisen  mainly  because  of  certain  exogenous
 factors  such  as  the  drought  and  the  conse-
 queat  recession  in  the  economy,  the  ques-
 tion  of  fixing  responsibility  or  obtainiog
 explanation  does  not  arise.

 Tours  of  Ministers  for  Development  Work

 2545.  SHRI  LOB)  PRABHU:  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  the  Planaing  Commission
 has  considered  utilising  the  tours  of  Mlnis-
 ters  for  consideration  of  development  prob-
 lems  of  their  Ministries  through  attendance
 of  the  meetings  of  Districts  Development
 Councils  or  Zila  Parishads  ;

 (b)  if  not,  what  work  of  a  public  nature
 is  done  by  visiting  Ministers  ;  and

 (c)  the  reasons  why  District  Develop-
 ment  Councils  and  Zila  Parishads  should
 not  be  asked  to  submit  subjects  on  which
 they  would  like  discussions  with  the  concern
 ed  Ministers  ?
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 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI):
 (a)  to  (c).  Tours  to  different  parts  of  the
 country  are  undertaken  by  Ministers  as  and
 when  necessary  in  connection  with  the  dis-
 charge  of  their  duties.  In  the  course  of
 these  tours,  Ministers  do  have  occasions  to
 meet  representatives  of  the  people,  and  they
 naturally  go  into  the  working  of  develop-
 ment  programmes  with  which  they  are
 specially  concerned.  It  is  always  open  to
 District  Development  Council  or  Zila  Pari-
 shad  representatives  also  to  bring  up  before
 the  visiting  Ministers,  any  matters  of  special
 interest  to  them.

 Raw  Jute  Enquiry  Committee

 2546.  SHRI  VIRENDRA  KUMAR
 SHAH:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  2

 (a)  whether  it  is  a  fact  that  Government
 have  appointed  a  Committee  to  {oquire  into
 the  marketing  conditions  and  prices  of  raw
 jute  ;

 (b  whether  it  is  also  a  fact  that  the  Com-
 mittee  could  not  commence  its  work  due  to
 opposition  of  the  Goverment  of  West  Bengal,
 which  itself  wanted  to  appoint  a  Commission
 to  deal  with  the  problem  ;

 (c)  whether  the  said  Committee  has  now
 commenced  its  work  ;  and

 (d)  if  the  reply  to  part  (c)  above  be  in
 the  affirmative,  the  understanding  arrived
 at  between  the  Central  Government  and  the
 Government  of  West  Bengal,  based  on  which
 the  latter  has  withdrawn  its  opposition  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM_  SEWAK)  3  (a)
 Yes,  Sir.

 (b)  There  was  no  opposition  to  the  func-
 tioning  of  the  Committee  from  the  West
 Bengal  Government  who  had  only  suggested
 that  the  Committee’s  work  be  stayed  till  the
 proposed  Gommission  had  submitted  its
 report.

 (c)  Yes,  Sir.
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 (d)  There  was  no  specific  understanding
 with  the  State  Government.

 Release,  6f  Dr.  Mascarenhas
 Pa

 2547  “SHRI  GEORGE  FERNANDES
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  3

 (a)  whether  any  progress  has  been  made
 in  securing  the  release  of  Dr.  Telo  Mascaren-
 has  from  the  Portugese  prison  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  when  Government  hope  for  success
 in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  to
 (c).  Government  of  India  continue  to
 make  every  effort  to  secure  the  release  of
 Dr.  Telo  Mascarenhas  through  the  inter-
 mediary  of  friendly  countries  and  other  age-
 encies.  In  Dr.  Mascarenhas’s  own  interest
 it  would  not  be  advisable  to  disclose  the
 details  of  the  channels  which  are  being  utiliz-
 ed.  Government  hopes  that  {t  would  be
 possible  to  secure  his  release  at  an  early
 date.

 Congo  Indians

 2548,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  EXTERNAL,  AFFAIRS
 be  pleased  to  state  how  many  of  the  Indfans
 have  returned  to  India  and  how  many  have
 proceeded  to  Britain  as  a  result  of  an  order
 issued  on  them  by  the  Government  of  Congo
 to  leave  that  country  ?

 THE  DEPUTY  MINISTBR  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  In-
 formation  is  being  co!lected  and  will  be
 furnished  to  the  House  as  soon  as  is
 available,

 Israeli  Mission  in  Delhi

 2549.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  foreign
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 Minister  of  Israel  made  a  request  to  him
 at  New  York  in  the  first  week  of  October,
 969  for  permission  to  open  Israeli  mission
 in  New  Delhi  ;  and

 (b)  if  so,  whether  Government  contem-
 plate  to  reconsider  its  earlier  stand  in  this
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a) The  request  for  shifting  the  Israel!  Consulate
 from  Bombay  to  Delhi  was  mentioned.

 (b)  No.  change  fs  envisaged  for  the
 present,

 Tiffin  Allowance  for  Boys  in  Territorial
 Army

 2550.  SHRI  M.N.  REDDY:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  3

 (a)  whether  it  is  a  fact  that  boys  in  the
 Territorial  Army  continue  to  receive  the
 same  Tiffin  Allowance  which  they  were
 getting  since  the  inception  ;

 (b)  if  so,  the  reasons  for  not  revising the  allowance  in  view  of  the  steep  rise  in  the
 cost  of  living  ;

 (c)  whether  Government  contemplate  to
 Tevise  the  same  ;  and

 (d)  if  so,  when  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  to  (d). A  refreshment  allowance  had  been  sanction-
 ed  as  one  of  the  incentives  for  persons  join-
 ing  the  Urban  Territorial  Army  Units,  As
 this  had  not  been  fixed  in  relation  to  the
 cost  of  living,  its  revision  has  not  been
 accepted.

 Export  Ci  to  enquire  into  Probl  of
 U.  P.  Textile  Industry

 2551.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  a  suggestion  has  been  made
 by  the  tripartite  Labour  Conference  held  in



 59  Written  Answers

 October,  969  for  the  constitution  of  a  expert
 Committee  to  enquire  {nto  the  causes  of
 deterioration  in  the  U.  P.  Textile  Industry
 and  to  suggest  measures  for  its  development
 and  rehabilitation;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  details  of  other  suggestions  made
 by  the  Conference  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)
 The  Ministry  of  Foriegn  Trade  is  not  aware
 of  any  tripartite  Labour  Conference  having
 been  held  in  October,  ‘1969.

 (0)  and  (०),  Do  not  arise.

 उपहार  के  रूप  में  ट्रक्टर  सम्बन्धी  योजना

 2552,  श्री  ओंकारलाल  बेरवा  :
 श्री  ररा०  कुण  बिड़ला  :

 क्या  वेदेशिक  व्यापार  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  ह 2:14  यह  सच  है  कि  सरकार  ने
 विदेशों  से  उपहार  के  रूप  में  ट्रैक्टर  आयात
 करने  की  अनुमति  दी  है  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  भी  सच  है
 कि  इस  प्रकार  की  अनुमति  केवल  उन्हीं  लोगों
 को  दी  जाती  है  जिनके  पास  अपनी  भूमि  है  ;

 (ग)  यदि  हां,  तो  उन  पेंशन  प्राप्त  करने
 वाले  व्यक्तियों  तथा  भूतपूर्व  सैनिकों  को  इस
 प्रकार  की  अनुमति  देने  में  क्या  आपत्ति  है,  जो
 इन  ट्रंक्टरों  की  सहायता  से  ऐसे  देहातों  में  जहां
 बिजली  नहीं  है,  आटे  की  मिलें,  चारा  काटने
 वाली  मशौनें,  गेहूं  और  चावल  को  अलग-अलग
 करने  की  मशीनें  इत्यादि  लगाना  चाहते  हैं  तथा

 लघु  उद्योग  स्थापित  करना  चाहते  हैं;  और

 (घ)  क्या  भूमि  के  बारे  में  उपयरक्त  शर्त
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 का  पुनरीक्षण  करने  और  उसमें  परिवर्तन  करने
 का  सरकार  का  विचार  है  ?

 वेदेशिक  व्यापार  मंत्रालय  में  राज्य  मंत्री

 (श्री  चौधरी  राम  सेवक)  :  (क)  जी,  हां  ।

 (ख)  ऐसे  व्यक्तियों  को  अनुमति  दी  गई
 है  जो  अपनो  भूमि  पर  अथवा  पुट  पर  ली  गई
 भूमि  पर  कृषि  कार्य  करते  हैं

 (ग)  यह  प्रस्थापना  सुकर  नहीं  होगी  ।

 (घ)  जी,  नहीं  V

 नई  निर्यात  नीति

 2553,  श्री  ओंकारलाल  बेरवा  :  क्‍या
 वंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  नई  निर्यात  नीति
 का  प्रारूप  तैयार  कर  लिया  गया  है  ;  और

 (ख)  यदि  हां,  तो  इसे  सभा-पटल  पर  कब
 रख  दिया  जायेगा  ?

 बेदेशिक  व्यापार  मंत्रालय  में  उप-सन्‍्त्री
 प्ली  चोघरी  राम  सेवक  )  :  (क)  हमारी
 निर्यात  नीति  के  प्रमुख  तत्व  चौथी  पंचवर्षीय
 योजना के  प्रलेख  में  दिये  गये  हैं  और  अब  नीति
 का  कोई  नया  मसौदा  तैयार  नहीं  किया  गया
 है  t

 (a)  sea  नहीं  उठता

 नागालेंड  में  विद्रोहो  नागा

 2554.  श्री  भारत  सिंह  चौहान  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  श्रीचन्द  गोयल  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  केन्द्रीय  सरकार  द्वारा  एकत्र  किये
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 गये  तथ्यों  के  अनुसार  इस  समय  नागालैंड  में
 कितने  विद्रोही  नागा  हैं  ;

 (ख)  गत  दो  वर्षों  में  भारतीय  सुरक्षा
 सेना  और  विद्रोही  नागाओं  के  बीच  कितनी  बार

 मुठभेड़  हुई  ;

 (ग)  कितने  विद्रोही  नागा  मारे  गये,
 घायल  हुए  और  गिरफ्तार  किये  गये  ;  और

 (घ)  भारतीय  प्रतिरक्षा  सेना  के  कितने
 जवान  तथा  अधिकारी  मारे  गये  थे  ?

 प्रतिरक्षा  मनन्‍्त्री  और  इस्पात  तथा  मारी

 इंजी  निर्यारेंग  मंत्री  श्री  स्वर्ण  सिह)  :  (क)  सश-
 सत्र  नागा  सेविव्ग  की  जनशक्ति  गतवर्ष
 अगस्त  में  लगभग  9300  थी।  यह  अब  कम
 होते  होते  लगभग  6000  रह  गई  है  tv

 (ख)  83  ny

 (ग/  गत  दो  वर्षों  में  सुरक्षा  सेनाओं  के
 साथ  संघर्ष  के  दोरान  L05  भूगभंगत  नागा  मारे
 गये  थे  और  24  घायल  हुए  थे।  इस  अवधि
 247  व्यक्ति  पकड़  लिए  गए  थे  ।

 (घ)  भूगभंगत  नागाओं  के  साथ  संघर्षों  में
 ]  नवम्बर  967  से  अक्तूवर,969  तक  3  अफ-
 सर,  4  जे०  सी०  ओज०  और  33  ो  आजू
 मारे  गये  थे  ।

 विदेशों  में  नोकरी  ढूंढने  वाले  भारत
 के  भूतपूर्व  राजदूत

 2555.  श्री  भारत  सिंह  चौहान  :
 श्री  हुम  चन्द  कछवाय  :
 श्री  श्रीचन्द  गोयल  :

 क्या  बंदेशिक  कायें  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  वरिष्ठ
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 व्यक्तियों  ने  जिन्होंने  विदेशों  में  भारतीय  राज-
 दूतों  के  रूप  में  काय  च्ष्या  था  अपनी  पदावधि
 समाप्त  होने  के  बाद  उन्हीं  देशों  में  रोजगार
 तलाश  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  उन  व्यक्तियों  के  नाम
 क्या  हैं  जहां  पर  उन्होंने  राजद्गतत  के  रूप  में  कार्य
 क्याथा;

 (ग)  क्‍या  सरकार  ने  उनकी  पदावधि  के
 दोरान  उन  देशों  में  रोजगार  तलाश  करने  की
 उन्हें  अनुमति  दी  थी  ;  और

 (घ)  सरकार  का  यह  सुनिश्चित  करने  के
 लिए  क्या  कार्यवाही  करने  का  विचार  है  कि
 भविष्य  से  ऐसे  व्यक्तियों  को  उनकी  पदावधि  के
 दौरान  उन  देशों  में  रोजगार  तलाश  करने  की
 अनुमति  न  दी  जाय  ?

 वंदेशिक-कार्य  मंत्रालय  में  उप-मंत्रो  धी
 सुरेन्द्रपाल  सिंह :  (क)  और  (ख).  पिछले
 पांच  वर्षों  में,  सरकार  ने  दो  भारतीय  मिशन

 प्रमुखों  को,  उनके  प्रत्यायन  के  देश  में  उनका
 कार्यकाल  समाप्त  होने  पर,  नौकरी  की  अमुमति
 दी  है।  उनके  नाम  इस  प्रकार  हैं  —_

 (l)  एयर  माशल  ए०.  एम०  इन्जीनियर,
 भारत  का  राजदूत,  ईरान  ।

 (2)  जनरल  जे०  एन०  चौघरी,  भारत  का

 उच्चायुक्त,  कनाडा  ।

 (ग)  इन  दोनों  में  स ेकिसी  को  भी  नौकरी
 खोजने  की  अनुमति  नहीं  दी  गई  थी।  परन्तु
 उन  में  से  एक  को,  उनके  सेवाकाल  में,  भारत

 सरकार  की  सेवा  से  निवृत  होने  पर  नौकरी

 करने  की  अनुमति  दी  गई  थी

 (घ)  भारत  सरकार  के  इस  आशय  के

 श्रनुदेश  पहले  ही  से  लागू  हैं  कि  सरकार  की
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 पूर्वानुमति  के  विना,  कोई  भी  सरकारी  कर्मचारी
 अपने  सरकारी  सेवाकाल  में,  सेवा-निवृत  होने
 पर  वाणिज्य-नौकरी  प्राप्त  करने  के  लिए  बात-
 चीत  नहीं  करेगा।  भारत  सरकार  के  अन्य
 सम्बन्धित  मंत्रालयों  के  परामर्श  से  इन  अनुदेशों
 का  कठोरता  से  पालन  कराने  के  उपायों  पर.
 विचार  किया  जा  रहा  है।

 Settlement  of  Claims  re.  Supply  of  Vehicles
 to  Military  during  Chinese  and

 Pak.  Conflict

 2556.  SHRI  K.  ANIRUDHAN:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  4

 (a)  the  compensation  pald  to  some  of
 applicants  for  losses  incurred  by  way  of
 supply  of  vehicles  and  other  transport  to
 the  military  during  the  Chinese  and  Pak.
 conflict  ;

 (b)  whether  any  case  is  still  pending  for
 want  of  approval  from  the  Ministry  of
 Law/Finance  ;  and

 (c)  the  steps  taken  to  speed  up  the
 settlement  of  claims  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)!  (a)  A  sum  of
 approximately  Rs,  3,55,328.72  has  so  far
 been  paid  by  this  Ministry  as  compensation
 for  loss/damage  to  the  vehicles  hired  by  the
 Army  during  the  period  in  question,

 (b)  No,  Sir.

 (c)  The  authorities  concerned  have  been
 advised  to  settle  expeditiously  all  pending
 claims.

 मारतीय  हवाई  अड्डों  पर  विदेशी  विमानों
 में  पुन:  ईंधन  मरना

 2557.  श्री  ज्वारदा  नन्द :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  श्रोचन्द  गोयल  :

 DECEMBER  3,  969  Written  Answers  64

 श्री  काग  सुन्दर  लाल  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  किसी  देश  के  वायु  सेना  के
 विमान  के  भारतीय  वायु  सीमा  में  प्रवेश  करने
 के  लिए  श्रनुमति  उनके  मंत्रालय  द्वारा  दी  जाती

 है  ,

 (ख)  क्‍या  यह  सच  है  कि  भारत  के  किसी
 विशिष्ठ  हवाई  अड्डे  पर  उतरने  और  इंघन
 भरने  की  अनुमति  भारतीय  वायु  सीमा  में  प्रवेश
 करने  की  अनुमति  के  साथ  दी  जाती  है  ;

 (ग)  यदि  हां,  तो  वर्ष  1967,  968
 तथा  969  में  प्रतिरक्षा  मंत्रालय  द्वारा  पाकि-
 स्तान  वायु  सेना  के  विमानों  को  कितनी  बार
 भारतीय  वायु  सीमा  में  प्रवेश  करने  भारतीय
 हवाई  अड्डों  पर  पुनः  इंधन  भरने  के  लिए  अनु-
 मति  दी  गई  थी  ;  और

 घ)  उपर्यक्त  अवधि  में  प्राकिस्तानी  वायु-
 सेना  के  विमानों  ने  कितनी  बार  भारतीय  वायु-
 सीमा  का  उल्लंघन  किया  है  ?

 प्रतिरक्षा  मंत्रो  भौर  इस्पात  तथा  भारी
 इंजीनियरिंग  मंत्री  थी  स्वर्ण  सह):  (क)
 किसी  देश  कौ  वायुसेना  के  विमानों  को  भारत
 में  से परिवहन  के  लिए  अनुमति  बंदेशिक  कार्य
 मंत्रालय  द्वारा  रक्षा  मंत्रालय  की  मन्त्रणा  से  दे
 दी  जाती  है  t

 (ख)  जी,  हां।  भारतीय  अंतरिक्ष  क्षेत्र
 में  प्रवेश  की  अनुमति  प्रायः  पूर्व-निर्धारित  मार्ग
 तक  सीमित  रहती  है

 (ग)

 वर्ष  पाकिस्तानी  वायुसेना
 के  विमान  जो  भारत
 में  से  परिवहित  हुए  ।

 967  45
 968  38
 969(30-I-69)  तक  25
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 (a)  सरकार  को  प्राप्त  सूचना  के  अनुसार
 पाकिस्तानी  वायु  सेना  के  विमानों  ने  भारतीय
 अन्तरिक्ष  क्षेत्र  का  इस  प्रकार  अतिलंघन

 किया

 AGRAHAYANA  I,  I89]  (SAKA)

 वर्ष  अतिलंघनों  की  संख्या

 967  50
 968  6

 969(30-I-69  तक)  ae

 उपरोक्त  अवधि  में  पाकिस्तानी  वायुसेना
 विमान  द्वारा  भारतीय  अन्तरिक्ष  क्षेत्र  का  पी०
 डी०  आर०  अतिलंघन  30-I:-69  को  हुआ
 था।

 अमरोका  द्वारा  पाकिस्तान  को  हथियारों
 की  सप्लाई

 2558.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  द्वारा  एकत्र  की  गई  सूचना
 के  अनुसार  वर्ष  965  के  भारत-पाकिस्तान
 संघर्ष  स ेलेकर  अब  तक  अमरीका  द्वारा  पकिस्तान
 को  कितने  हथियार  तथा  गोला  बारूद  सप्लाई
 किये  गये  हैं  और  कौन  कौन  से  देश  अमरीका
 सरकार  की  जानकारी  अथवा  सम्पति  से
 पकिस्तान  को  हथियार  तथा  गोला  वारूद
 सप्लाई  कर  रहे  हैं;  और

 (ख)  इस  संबंध  में  सरकार  ने  क्या  कार्य-
 वाही  की  है  ?

 प्रतिरक्षा  मन्‍त्रो  और  इस्पात  तथा  मारो
 इजीनिर्यरिंग  मन्‍्त्रो  (श्री  स्वर्ण  सह):  (क)  ओर

 (ख).  जहां  तक  सरकार  को  ज्ञान  है,  965  में
 लगाए  गए  प्रतिरोध  के  पश्चात,  पाकिस्तान  को

 यू०  एस०  ए०  द्वारा  घातक  सैनिक  साजसामान
 की  कोई  सप्लाइयां  नहीं  की  गई।  965  के

 युद्ध  के  पश्चात्‌  विभिन्‍न  देशों  द्वारा  पाकिस्तान
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 को  सैनिक  साजसामान  की  सप्लाई  के  सम्बन्ध  में
 सूचना  सदेन  को  समय  समय  पर  दी  गई  है।
 सभी  मित्र  देशों  को  कहा  गया  है  कि  पाकिस्तान
 के  पास  अपनी  सशस्त्र  शक्ति  बढ़ाने  का  कोई
 युक्तिसंगत  न्यायूयकरण  नहीं  है,  और  पाकिस्तान
 को  आयुधों  की  सप्लाई  उपमहाद्वीप  में  केवल
 तनाव  बढ़ायेगी  ही,  और  हमारे  देश  की  रक्षा
 और  सुरक्षा  के  सम्बन्ध  में  हमारे  उत्तरदायित्वों
 कौ  बढ़ाएगी  ।

 पश्चिमी  जमंमी  स्थित  भारतीय  दूतावास  में
 विदेशी  राष्ट्रिक

 2529.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (*)  पर्चिम  जमंनी  स्थित  भारतीय
 दूतावास  में  इस  समय  कितने  विदेशी  राष्ट्रित
 नियुक्त  हैं  ;  और

 (ख)  उन  विदेशी  राष्ट्रिकों  के  वेतनों  तथा
 भत्तों  पर  सरकार  द्वारा  प्रति  वर्ष  कुल  कितनी
 विदेशी  मुद्रा  व्यय  की  जाती  है  ?

 बेदेशिक-कार्य  मंत्रालय  में  उप-मन्त्रो  (श्री
 सुरेन्द्र  पाल  सिंह):  (क)  ओर  (ख).  सूचना
 इकट्ठी  की  जा  रही  है  और  प्राप्त  होते  ही  सदन
 की  मेज  पर  रख  दी  जाएगी  |

 पश्चिचस  जनों  में  मारतीय  दूतावास
 में  विदेशों  कर्चारो

 2560,  श्री  हुकम  चन्द  कछवाय  :  क्या  बंदे-
 शिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पश्चिम  जमंनी
 के  भारतीय  दूतावास  में  कुछ  विदेशी  महिलाओं
 को  बावर्ची  के  रूप  में  नियुक्त  किया  गया  है  ;

 (ख)  यदि  हां,  तो  उन्हें  वेतन  कसि  मुद्रा  में
 दिया  जाता  है  और
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 (ग)  वे  महिला  बावर्ची  किस  देश  की  है
 तथा  सरकार  अपने  दूतावास  के  द्वारा  भारतीय
 रुपयों  में  प्रत्येक  को  प्रतिमास  कितना  वेतन  देती
 है?

 बंदेशिक-कार्य  मन्त्रालय  में  उपमन्त्री  श्री
 सुरेन्द्रपाल  सिह)  :  (क)  से  (ग).  सूचना  इकट्ठी
 की  जा  रही  है  और  सदन  की  मेज  पर  रख  दी
 जायेगी  ।

 रूई  के  मुल्य  का  गिर  जाना

 256l.  श्रो  गं०  च्च०  दीक्षित  :  क्‍या
 वेदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चालू  वर्ष  में
 रूई  के  मूल्य  गिर  रहे  हैं  ओर  किसानों  को  रूई
 के  निर्धारित  मूल्यों  की  अपेक्षा  बहुत  कम  मूल्य
 मिल  रहे  हैं  ;  श्र

 (ख)  यदि  हां,  तो  यह  सुनिश्चित  करने  के
 लिए  सरकार  का  क्‍या  कायंवाही  करने  का
 विचार  है  कि  किसानों  को  उनकी  रूई  का  उचित
 मूल्य  प्राप्त  हो  ?

 वेदेशिक  व्यापार  मंत्रारूय  में  उप-संत्री  (शी
 चौघरो  रास  सेवक)  :  (क)  रूई  के  चालू  मूल्य
 विगत  वर्ष  में  इन  दिनों  के  मू  ल्‍यों  की  तुलना  में
 सामान्यतः  श्रघिक  ऊंचे  हैं  ।  चालू  वर्ष  के  लिए
 रूई  के  समर्थन  मूल्य-स्तर  से  लगभग  42  प्र०
 श०  अधिक  हैं  ।

 (@)  प्रश्न  नहीं  उठता  ।

 चौथी  योजना  में  ओद्योगिक  तथा  कृषि  सम्बन्धी
 विकास  के  लिए  मध्य  प्रदेश  के  लिए

 घन-राशि  का  नियतन

 2562.  श्री  गं०  पष्ब०  दीक्षित  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश  सर-
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 कार  ने  पहली  योजनाओं  की  अपेक्षा  चौथी
 योजना  में  श्रौद्योगिक  तथा  कृषि  सम्बन्धी  विकास
 के  लिए  केन्द्रीय  सरकार  से  अधिक  घनराशि
 नियत  करने  का  अनुरोध  किया  है  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  किये
 गये  पत्र  व्यवहार  का  ब्यौरा  क्‍या  है;  और

 (ग)  राज्य  योजना  में  विभिन्‍न  शीर्षों  के
 लिए  कितनी-कितनी  धनराशि  नियत्‌  करने  का
 विचार  है  और  राज्य  सरकार  ने  विभिन्‍न  मदों
 के  लिए  कितनी-कितनी  राशि  की  मांग  की  है  ?

 प्रधान  मंत्री,  वित्त  मंत्रों,  अणु  शक्ति  मंत्रों
 तथा  योजना  मंत्री  (अओलमती  इन्दिरा  गांघों):
 (क)  ओर  (ख).  मध्य  प्रदेश  की  सरकार  से
 अभी  तक  इस  प्रकार  का  कोई  अनुरोध  प्राप्त
 नहीं  हुआ  है  1

 (ग)  एक  विवरण  सभा  पटल  पर  प्रस्तुत
 T

 विवरण
 (लाख  रुपए)

 विकास  की  मद  राज्य  सरकार  स्वीकृत
 द्वारा  प्रस्ता-  परिव्यय

 वित

 l,  क्ृषि  कार्यक्रम  2944  8550
 2.  सहकार  और  227l  575

 सामुदायिक
 विकास

 3.  सिंचाई  और  2550  =  296
 बिजली

 4.  उद्योग  तथा  खनन.  2435  475
 5.  परिवहन  तथा  3825  2820*

 संचार
 6.  समाज  सेवाएं  4490  8525
 7.  विविध  765  455**

 जोड़.  55280  35396

 *  दिसम्बर  968  में  ।
 **  जैसा  कि  चौथी |  पंचवर्षीय  योजना  के  प्रारृप  में  दर्शाया  गया  है
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 चौथी  योजना  के  अन्तगंत  इन्दौर  डिवीजन
 के  लिए  धन  की  व्यवस्था

 2563,  श्री  गं०  चच०  दीक्षित  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  इन्दौर  डिवीजन
 के  लिए  की  गई  धन  की  व्यवस्था  चोथी  पंच-
 वर्षीय  योजना  में  समस्त  देश  के  लिए  की  गई
 व्यवस्था  के  अनुरूप  है;  श्रौर

 (ख)  क्‍या  इन्दौर  डिबीजन  की  परिस्थि-
 तियों  को  ध्यान  में  रखते  हुंए  अधिक  धन  की
 व्यवस्था  की  जायेगी  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  अशु  शक्ति  मंत्री
 तथा  योजना  मंत्री  (श्रीमती  इन्दिरा  गांधी)  :  (क)
 और  (ख'.  योजना  आयोग  ने  मध्य  प्रदेश  के
 इन्दौर  डिवीजन  के  लिए  कोई  आवंटन  नहीं
 किया  है।  यह  काम  राज्य  सरकार  है  कि  वह
 राज्य  की  योजना  के  आकार  को  और  विभिन्‍न
 क्षेत्रों  की आवश्यकताओं  को  ध्यान  में  रखते  हुये
 विभिनन  क्षेत्रों  के  लिए  उचित  आवंटन  करे  :

 मध्य  प्रदेश  के  पिछड़े  क्षेत्र  और  जिडे

 2564.  श्रो  to  च0०.  दीक्षित  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  पिछड़े  क्षेत्रों  और
 जिलों  की  संख्या  कितनी  है  और  उनके  नाम
 क्या  हैं  तथा  इन  क्षेत्रों  की  कुल  जनसंख्या  कितनी

 है  ;  और

 (ख)  इन  क्षेत्रों  का विकास  करने  के  लिये
 चौथी  पंचवर्षीय  योजना  में  किन-किन  योजनाओं
 को  सम्मिलित  किया  गया  है  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  अशु  शक्ति  मंत्री
 तथा  योजना  मंत्री  (ओमती  इन्दिरा  गांधी)  :

 (क)  राज्य  सरकार  ने  2  जिलों  (बस्तर,  राय
 गढ़,  सुरगुजा,  मांडला,  झबुआ,  घार,  खरगोने,
 बिलासपुर,  सिद्धी,  शहडोल,  बेतुल  और  छिन्द-
 वाड़ा)  को  पिछड़ा  हुआ  घोषित  किया  है,  इनकी
 जनसंख्या  90.3  लाख  है।
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 (@)  राज्य  की  चोथी  पंचवर्षीव  योजना
 को  अभी  अन्तिम  रूप  नहीं  दिया  है।  परन्तु
 राज्य  सरकार  को  परामर्श  दिया  गया  है  कि
 राज्य  की  योजना  की  सोमा  के  श्रन्तगंत  इन
 क्षेत्रों  के  विकास  के  लिए  उचित  व्यदस्था  करे।

 सध्य  प्रदेश  में  हयकरघा  बुनकरों
 को  प्रति  व्यक्ति  आय

 2565.  श्री  गं०  च०  दक्षित  :  क्‍या  बंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में
 हथकरघा  बुनकरों  की  प्रति  व्यक्ति  आय  बहुत
 कम  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  हथकरघा
 बुनकरों  की  प्रति  व्यक्ति  आय  किसान  से  भी
 कम  है  ;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ;
 'भौर

 (3)  हथकरघा  बुनकरों  की  प्रति  व्यक्ति
 आय  में  वृद्धि  करने  के  लिये  सरकार  क्या  कार्य-
 वाही  कर  रही  है  ?

 बंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  चौधरो  राम  सेवक)  :  (क)  1968,  के
 आरम्भ  में  प्रस्तुत  किए  गए  मूल्यांकन  दल  के
 प्रतिवेदन  के  अनुसार  मध्यप्रदेश  में  एक  बुनकर
 की  मासिक  औसत  आय  35  रु०  तथा  40  रु०
 के  बीच  है।

 (ख)  जानकारी  उपलब्ध  नहीं  है।

 (ग)  प्रश्न  नहीं  उठता  ।

 (घ)  सरकारी  क्षेत्र  में  बुनकरों  की  अया
 को  बढ़ाने  के  लिए,  राज्य  सरकारों  द्वारा  हथ-
 करघा  उद्योग  के  विकास  की  विभिन्‍न  योजनाओं
 को,  जिसमें  हथकरघा  क्षेत्र  में  विद्युत  चालित
 करघों  की  स्थापना  भी  शामिल  है,  क्रियान्वित
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 किया  जा  रहा  है  |

 Cogan  Committie’s  Report  on
 Export  Promotion

 2567.  SHRI  BABURAO  PATEL:
 Will  the  PRIME  MINISTER  be  pleased  to
 State  ;

 (a)  the  names  of  Committees  and
 Commissions  whose  recommendations  are
 waiting  to  be  implemented  for  the  last  2
 or  3  years  ;

 (b)  whether  {t  is  afact  that  the  Cogan
 Committee’s  report  submitted  over  2  years
 ago  say  a  U.  N.  team  on  axport  promotion
 is  ‘‘still  under  consideration”  and

 (c)  if  so,  the  r  for  not  imp!
 ing  the  recommendations  so  far  and  how
 long  Government  propose  to  take  to  do  the
 needful  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  ;
 (a)  Information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House,

 (b)  and  (०).  No,  Sir,  The  report  has
 been  considered  and  decisions  taken.
 Follow  up  action  is  also  being  taken.

 Indo-Pak,  War  Seizure  and  Disposal  of
 Properties

 2568.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 has  sold  88  Indian  Cargo  ships  seized  In
 East  Pakistan  during  the  965  coaflict  and
 credited  the  collections  to  its  Naval  Prize
 Fund  ;

 (b)  if  so,  the  amount  collected  ;

 (c)  the  value  of  other  Indian  property
 seized  during  965  and  sold  by  Pakistan  with
 particulars  of  amounts  collected  ;  and

 (d)  the  value  of  Pakistani  property
 seized  and  sold  by  us  with  the  total  amount
 collected  in  repayment  or  retaliation  for  our
 losses  ;  if  not,  the  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Yes.
 Sir.

 (b)  About  rupces  ten  crores,

 (c)  The  value  of  Indian  property  seized
 by  Pakistan  is  estimated  at  Rs.  109,  crores.
 Pakistan  Government  has  been  requested  to
 give  us  information  regarding  the  properties
 sold  by  them.  Their  reply  Js  still  awaited.

 (9)  The  value  of  Pakistani  property
 taken  over  by  us  is  Rs.  27.I5  crores.  We
 have  not  sold  any  immovable  Pakistani  pro-
 perty  because  we  are  of  the  view  that  there
 should  be  a  reciprocal  restoration  of  all
 Properties  taken  over  by  the  two  govern-
 ments.  However,  a  few  of  such  properties
 have  been  sold  as  a  measure  of  ;

 (i)  preservation  from  further  deterio-
 ration.

 (ii)  payment  of  taxes  etc.
 accumulating  for  long  duration.

 तमिलनाडु  में  राष्ट्रीय  छात्र  सेना  दल

 2569.  श्री  रामावतार  शर्मा  :  क्‍या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 तामिलनाडू  की  इस  मांग  को  स्वीकार  कर  लिया

 है  कि  उस  राज्य  के  स्कूलों  में  राष्ट्रीय  छात्र  सेना
 दल  के  आदेशों  के  लिये  केवल  अंग्रेजी  का  प्रयोग
 किया  जाय  ;  और

 (ख)  यदि  हां,  तो  यह  मांग  सरकार  ने
 किस  आशथ  से  स्वीकार  की  है  ?

 प्रतिरक्षा  मत्रालय  में  उपमंत्री  थ्री  मं०
 रं०  कुबण)  :  (क)  और  (ख).  ध्यान  29  नवम्बर
 i969  के  उत्तर  दिए  गए  अतारांकित  प्रश्न
 संख्या  549  के  उत्तर  की  ओर  आक  षित  किया
 जाता  है  तामिलनाडु  में  छोत्रों  को  एन०  सी०
 सी०  ग्लावरण  देने  के  अधिकाधिक  हितों  के  तौर
 पर  उसमें  उल्छिखित  फार्मूला  स्वीकार  कर  लिया
 गया  था।
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 Manufacture  Hs-748  Planes
 2570,  SHRI  MANIBHAI  J,  PATEL:

 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  3

 (a)  the  place  of  manufacture  of  HS-748
 Planes  which  the  Indian  Air-lines  have
 Tecently  decided  to  buy  ;

 (b)  the  cost  of  production  of  these
 Planes  and  the  time  taken  in  manufacturing a  plane  of  this  type  ;  and

 (०)  the  number  of  HS-748  planes  which
 Indian  Alrlines  propose  to  purchase  and  the
 time  by  which  they  will  be  purchased  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  HS-748  planes  are  manu-
 factured  in  Kanpur  Division  of  Hindustan
 Aeronautics  Ltd.

 (b)  The  standard  of  prepxration  for  the
 new  order  of  planes  for  Indian  Airlines  is
 under  discussion.  The  cost  of  production
 of  these  aircraft  has,  therefore,  not  yet  been
 finalised.  A  pertod  of  2  months  is  taken
 to  manufacture  an  Hs-748  plane  at  Kanpur.

 (c)  Indian  Airlines  will  purchase  0
 planes.  The  delivery  of  planes  is  expected
 to  commence  in  the  middle  of  A971  and
 completed  in  4  months,

 Aircraft  manufactured  in  India  and  purcaased from  Abroad

 257l.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  4

 (a)  the  break-up  of  aircraft  manu-
 factured  in  the  country  and  those  purchased
 from  abroad  during  the  last  three  years  ;
 and

 (b)  the  experditure  incurred  thereon
 separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA)  :  (a)  and  (b).  During  the  last
 three  years,  M/s.  Hindustan  Aeronautics
 Ltd.  have  manufactured  and  supplied  to  the
 Sndian  Air  Force  the  following  types  of  air-
 Icraft
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 Krishak,  HJT  16,  Coat,  HF  24,  MIG-2I,
 HS-748  and  Alouette  helicopter.

 It  would  not  be  in  the  public  interest  to
 disclose  further  details  or  to  disclose  infor-
 mation  about  aircraft  purchased  from
 abroad.

 पाकिस्तान  अधिकृत  कावमोर  में  “अलफतह”
 संगठन

 2572  श्री  ओंकार  लाल  बरवा  :
 श्री  य०  अ०  प्रसाद

 क्या  वंदेशिक  कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  बात  की
 ओर  दिलाया  गया  है  कि  पाकिस्तान  अधिकृत
 काइमीर  ने,  काइमीर  को  जो  भारतीय  राज्य

 क्षेत्र  है  पाकिस्तान  में  विलय  के  विलये  “अलफतह”
 नामक  एक  संगठन  बनाया  है  ;  और

 (ब)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 वदेशिक  कार्य  मंत्रालय  में  उप-मंत्री  पध्ी
 सुरेम्द्र  पाल  सिह)  (क)  सरकार  ने  इस  सम्बन्ध
 में  खबरें  देखी  हैं  कि  अखिल  जम्मू  और  काइमीर
 मुस्लिम  सम्मेलन  ने  अपने  हाल  के  अधिवेशन  में,
 जो  पाकिस्तान  अधिकृत  मीरपुर  नामक  स्थान
 पर  हुआ  था,  “अलप्ुजाहित”  सेना  की  व्यवस्था
 करने  का  निश्चय  किया  है  ।

 (ख)  सरकार  पाकिस्तान  के  उन  सभी
 प्रयत्तों  को  विफल  करने  के  लिए  कृत-संकल्प  है
 जिनसे  जम्मू  और  कास्मीर  में  अ्रशान्ति  फैलती

 है  और  वह  इस  राज्य  की  सुरक्षा  करने  के  लिए
 भी  कृत-संकल्प  है  जो  भारत  का  एक  अभिन्‍न
 अंग  है  ny

 Funds  blocked  as  Excise  Duty  in  Canteen
 Stores  Department  (India)

 2573.  SHRI  CHANDRA  SHEKHAR
 SINGH  ;  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  i
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 (a)  whether  it  is  a  fact  that  lakhs  of
 rupees  of  C.S.D.’s  funds  are  blocked  up  as
 Excise  Duty  for  months  and  months  while
 making  purchases  of  beer  from  Messrs
 Mohan  Meakin  Breweries  Ltd.,  as  this
 supplier  never  effected  supplies  in  time,
 especially  during  the  peak  season  in
 summer  ;

 (b)  if  so,  whether  Government  propose
 to  lay  a  statement  for  the  last  three  years,
 year-wise  showing  the  quantity  of  beer
 ordered  by  C.S.D.  from  thts  supplier,  date
 of  order,  date  of  delivery  effected,  actual
 quantity  effected  and  amount  of  excise  duty
 deposited  separately  on  the  Table,  together
 with  the  number  of  times  each  excise  permit
 was  renewed  by  C.S.D.  ;  and

 (c)  the  reasons  for  not  effecting  pur-
 chases  of  beer  from  other  sources  instead  of
 stlcking  to  this  particular  supplier  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  to  (c).
 The  information  is  being  collected  anda
 statement  will  be  laid  on  the  table  of  the
 House.

 Reduction  of  Export  Duty  on  Jute  goods
 2574.  SHRI  RABI  RAY:  Will  the

 Minister  of  FOREIGN  TRADE  be  pleased
 to  state.

 (a)  whether  it  Is  a  fact  that  Govern-
 ment  have  decided  not  to  reduee  export  only
 on  Jute  goods  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  ‘SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a)  and
 (b).  There  is  no  proposal  at  present  to
 reduce  export  duty  on  jute  goods.

 Allocation  of  Funds  for  Development  of
 Regionally  Imbalanced  Areas

 2575.  SHRI  KARTIK  ORAON:
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  Government  propose  to
 allocate  funds  for  the  development  of
 regionally  imbalanced  areas  so  that  discon-
 tent,  dissatisfacon  and  heait  burning  arisng
 out  of  disparity,  do  not  make  violent
 manifestation  ;

 (०)  ifso,  the  details  thereof  ;  and
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 (c)  if  not,  the  reasons  therefor  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  t
 (a)  to  (c).  It  is  presumed  that  the
 question  relates  to  the  regional  imbalances
 within  the  boundries  of  the  States.  The
 State  Governments  have  been  requested  to
 identify  the  backward  areas  and  to  make
 suitable  allocation  for  the  accelerated
 development  within  their  State  Plans.  The
 States  have  not  yet  finalised  their  Fourth
 Five  Year  Plans.

 चाणक्यपुरो  में  पुतंगाल  सरकार  के  नाम  में  एक
 प्लाट  की  भू  राजस्व  की  बकाया  राशि

 2576,  शी  हुक्म  चन्द  कछवाय  :  क्‍या
 बंदेशिक  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  चाणक्यपुरी  में  एक  प्लाट  अब
 भी  पुतंगाल  सरकार  के  नाम  में  है  जिसका  भू-
 राजस्व  वह  अभी  तक  दे  रही  है  ;

 (ख)  यदि  हां,  तो  सरकार  को  इस  प्लाट
 का  प्रति  वर्ष  कितना  भू-राजस्व  मिलता  है  और
 पुतंगाल  पर  इस  समय  क्तिनी  राशि  बकाया  है;

 (ग)  क्‍या  भारत  सरकार  के  इस  समय  पुते-
 गाल  सरकार  के  साथ  राजनयिक  सम्बन्ध  नहीं  हैं  ;

 (घ)  क्या  बम्बई  स्थित  पुतंगाली  वाणिज्य

 दूतावास  अब  भी  पुतंगाल  के  कब्जे  में  ह ैजबकि

 पुतेंगाल  सरकार  का  कोई  भी  कार्यालय  वहां
 नहीं  है  ;  और

 (डः)  क्‍या  इस  कार्यालय  और  जमीन  को
 कब्जे  में  लेने  की  कोई  योजना  सरकार  के
 विचाराधीन  हैं;  और  यदि  हां,  तो  इसे  कब्जे  में
 लेने  का  विचार  है  और  यदि  नहीं,  तो  इसके
 या  कारण  हैं  ?

 बंदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  ष्ी
 सुरेन्द्र  पाल  सिंह :.  (क)  जीहां।  952  में

 चाणक्यपुरी  में  जमीन  का  एक  प्लाट  पुतंगाली
 राजदुतावास  को  आवंटित  किया  गया  था,  जो
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 5.967  एकड़  था,  और  अभी  भी  यह  प्लाट

 पुतंगाल  सरकार  के  नाम  है  ।

 (ख)  6,70I.62  रु०  प्रति  वर्ष  की  दर
 से,  नई  दिल्ली  में,  ब्राजील  राजदूृतावास  के
 माध्यम  से  निर्धारित  रूप  से  सरकार  को  जमीन
 का  किराया  मिलता  रहा  है।  यह  किराया  I4
 जनवरी  970  तक  चुकता  है  और  कुछ  भी
 बकाया  नहीं  है  ।

 (ग)  955%,  पुतंगाल  सरकार  के  साथ
 भारत  का  कोई  राजनयिक  सम्बन्ध  नहीं  है।

 (घ)  जी  नहीं  ।

 (=)  प्रश्न  नहीं  उठता  ।
 Assistance  by  Industrial  Development  Bank  to

 Small  and  Medium  Industries  in  Backward
 Areas

 2577.  SHRI  R.  K.  BIRLA:  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  the  proposals  for  arriving
 at  a  clear  and  uniform  acceptable  definition
 of  the  relatively  under-developed  areas  in
 the  various  States  have  since  been  finalised  ;

 (b)  whether  the  State  Goveinments
 have  been  consulted  in  this  respect  ;

 (c)  if  so,  the  details  of  the  proposals  ;
 (d)  The  areas  which  are  declared  under-

 developed  in  each  State  ;  and
 (e)  if  the  proposals  have  not  been

 finalised,  when  the  same  will  be  finalised  ?
 THE  PRIME  MINISTER,  MINISTER

 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  (e).  Presumably,  the  reference  is  to
 industrially  backward  areas.  The  question
 of  evolving  criteria  for  identifying  such
 areas  will  be  taken  up  with  the  State  Govern-
 ments  and  is  expected  to  be  finalisedin  con-
 sultation  with  them  within  a  few  months,
 Trade  Agreements  with  European  Economic

 Community
 2578.  SHRI  ए,  C.  ADICHARI:  Will

 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state;

 (a)  the  details  of  the  agreements  which
 have  been  entered  into  with  the  countries  of
 the  European  Economic  Community  for
 Indian  trade  with  these  countries  and  their
 associated  territories  ;  and
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 (b)  the  concessions  granted  for  the
 import  of  different  Indian  gocds  into
 European  Economic  Community  ceantries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  _  SEWAK):  (a)
 We  have  entered  into  trade  agreements/
 arrangements  with  France,  Federal  Repubiic
 of  Germany  and  Italy  among  the  EEC
 Member  States  and  Cameroon,  Uganda  and
 Tanzania  among  the  Associated  countries,
 All  these  agreements/arrangements  are  on
 the  pattern  of  our  trade  agreements/arrange-
 ments  with  the  free  market  economy
 countries  and  do  not  involve  any  export/
 import  commitment,

 Apart  from  those  trade  agreements/
 arrangements,  agreements  with  individual
 Member  States  of  the  EEC  were  signed  in
 968  providing  for  the  establishment  of
 quotas  for  import  into  these  countries  of
 Indian  cotton  textiles  for  a  period  of  three

 years.  The  quota  for  the  entire  community
 is  7800  tons  a  year  with  a  growth  formula,

 (b)  During  the  Kennedy  Round  off
 Trade  Negotiations  of  EEO  offered  traiff
 concessions  in  respect  of  some  of  the
 important  items  of  export  interest  to  In  dia.
 These  Jnter-alia  comprise  binding  of
 existing  free  entry  on  items  like  precious  and
 semiprecious  _stationes,  rosewood,  opium
 crude  etc  ;  elimination  of  duty  on  items  like
 vegetable  tanned  reptile  leather  and  carda-
 mom  and  curry  paste  and  powder  ;  50%
 reduction  in  respect  of  tea,  cashew  kernals,
 East  India  kips,  canvas,  etc,  and  jess  than
 50%,  reduction  in  respect  of  cotton  fabrics
 black  pepper,  unmanufactured  tobacco  etc.

 The  EEC  also  abolished  the  customs  duty
 of  9%  on  imports  of  East  India  kips  with
 effect  from  Ist  July,  1968,  The  EEC  has
 also  extended  the  suspension  of  duties  on
 items,  like  Tea,  ginger,  shellac  and  castor
 oil  upto  the  30th  June,  1971,  In  addition
 total  suspension  of  the  duty  on
 pepper,  unground  for  use  in  industrial
 manufactures  of  essential  ofls  and  resinolds
 and  partial  suspension  of  the  duty  on  other
 Pepper  to  the  level  ofl0%,  has  been
 extended  until  30th  June,  1970,

 Further,  EEC  established  duty  free
 quotas  of  million  each  for  imports  of
 handloom  cotton  and  silk  fabrics  with  effect
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 from  Ist  July,  1968,  Similarly  in  respect  of
 handicraft  they  have  established  a  duty  free
 quote-of  $  5  million  for  import  of  certain
 handicrafts  with  effect  from  Ist  September,
 1969,

 International  Fair  in  Iran
 2579.  SHRI  P.C.  ADICHAN:  Will

 the  Minister  of  FOREIGN  TRADE  be  plea-
 sed  to  state  :

 (a)  whether  as  a  result  of  India’s
 Participation  in  the  recent  International  Fair
 held  in  Iran,  Indian  products  exhibited
 therein  have  attracted  considerable  orders
 from  abroad  ;

 (b)  isso,  the  extent  of  such  orders
 from  such  countries  ;  item-wise  ;  and

 (c)  the  main  items  which  have  found
 good  markets  abroad  as  a  result  thereof
 and  the  names  of  such  markets  for  each
 item  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK):  (a)  to
 (c).  Althongh  buyers  from  other  countries
 have  evinced  interest  in  Indian  goods,  the
 following  orders  have  so  far  bzen  booked  by
 Iranian  buyers  only.
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 “S.No.  Name  Value  of  order
 in  Rupees

 l.  Diesel  Engines  -1,80,000.00
 2.  Rubber  parts  for  54,000.00

 Automobiles
 3.  Auto  accessories  60,090.00
 4  Bicycles  and  accessories  -7,90,000.00
 5.  Hardware  items  60;000.00
 6.  Oilseeds  1,50,000.00
 7,  Electric  motors  25,000.00
 8.  Zip  fasteners  machines  1,72,500.00
 9.  Enamelware  6,00,000.00

 10.  Welding  electordes  80,000.00
 il.  M.S.  Furniture  Tubes  3,07  000,00
 12,  Human  Hair  wigs  30,000.00
 1B.  Nuts  and  bolts  1,88,000.00
 14,  Telephone  cables  6,75,000.09
 1S,  Wire  Mesh  52,000.00
 16.  Rubber  Beltings  50,030.00
 a  Drilling  milling

 machines  and  Lathe
 18,  Press  Brake  and  Fork

 Lift  Truck

 1,16,268.00

 86,000.00
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 The  above  business  is  in  the  nature  of
 trial  orders  and  do  not  reflect  the  totality  of
 export  prospects  generated.  The  results  io
 terms  of  specific  orders  booked  following
 our  participation  at  the  2nd  Asiao  Inter-
 national  Trade  Fair,  can  be  fully  gauged
 over  a  period  of  time  only.

 Raising  Status  of  Indian  Embassy
 in  East  Germany

 2580.  SHRI  YASHPAL  SINGH  ;  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  4

 (a)  whether  Government  propose  to
 raise  the  status  of  our  Mission  in  East
 Germany  to  that  of  an  ambassadorial  one;
 and

 (b)  {f  so,  by  what  time  a  formal
 announcement  will  be  made  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA_  PAL  SINGH):
 (a)  and  (b).  The  matter  of  the  future  set-up
 of  our  Mission  in  G.D.R.  has  been  engaging
 our  attention  but  no  final  decision  has  yet
 been  taken,

 Biased  Broadcast  from  B.B.C.  and  Radio
 Peace  and  Progress  against  India

 258l.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  8,  B,  0.  and  the  Radio
 Peace  and  Progress,  Moscow  are  broadcast-
 ing  biased  news  about  happenings  io  India
 and  thus  interfering  in  the  internal  affairs
 of  the  country:  and

 (b)  if  so,  the  action  which  As.  proposed
 to  be  taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENRDA  PAL_  SINGH):
 (a)  Comments  of  both  the  B.B.C.  and  the
 Radio  Peace  and  Progress  about  happenings
 in  India  have  got  their  own  respective
 slants.  Reportage  of  this  type  is  not
 normally  considered  interference  in  the
 internal  affairs  of  a  country.

 (b)  No  action  is  contemplated  for  the
 present.
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 Visa  Relaxation  with  European  Countries

 2582,  SHRI  Y.  A.  PRASAD  :
 SHRI  MUHAMMED

 SHERIEF  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  visa
 regulations  between  India  and  some  other
 countries  of  Europe  are  likely  to  be  relaxed
 to  boost  Tourism;  and

 (b)  ff  so,  the  countries  with  which  {it
 is  proposed  to  be  relaxed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  ;  (a)
 Yes,  Sir.  Visas  for  nationals  of  Norway,
 Sweeden,  Denmark,  Finland  and  the  Federal
 Republic  of  Germany  for  a  period  of  stay  ia
 India  upto  90  days  have  already  been  abo-
 Hshed  on  a  reciporocal  basis,

 (b)  Negotiations  have  been  initiated
 with  a  few  other  countries  but  {it  is  too  early
 to  say  when  agreements  with  them  will  be
 finalised  as  this  depends  on  reciporocal
 understanding  being  reached.

 Middle  East  Issue

 2583.  SHRI  ४.  A.  PRASAD:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  a

 (a)  whether  he  had  discussions  on  the
 West  Asian  situation  during  his  recent
 visit  to  New  York  with  U.S.  Secretary  of
 State,  Mr.  William  Rogers  and  the  Russian
 Minister  Mr.  Gromyko;  and

 (b)  if  so,  the  details  of  the  discussions
 held  and  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  These  discussions  are  confidential
 and  were  In  the  nature  of  a  general  exchange
 of  views  on  the  continuing  explosive  situa-
 tion  in  West  Asia.  Details  of  such  con-
 fidential  discussions  cannot  be  disclosed  in,
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 accordance  with  normal  internatioaal
 tice,

 prac-

 Talks  with  Hungarian  President

 2584,  SHRI  Y.  A.  PRASAD  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  President  of  Hungary
 visited  India  and  discussed  regional  pro-
 blems  of  Europe  and  Asia;  and

 (b)  the  details  of  discussion  and  the
 outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  A  copy  of  the  Indo-Hungarian
 joint  communique  issued  after  the  visits
 placed  on  the  Table  of  the  House.  [  Placed
 in  Libeary.  See  No.  LT—22i0/69].  The
 talks  were  of  a  confidential  nature  and  it  is
 not  possible  to  disclose  further  details.

 Indo-Iraq  Trade  Talks

 2585.  SHRI  Y.  A.  PRRSAD:
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ३

 (a)  whether  it  is  a  fact  that  the  Indo-
 Iraq  Trade  talks  were  held  in  Delhi  tn  the
 last  week  of  October,  1969;  and

 (b)  if  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  (a)  Yes,
 Sir,

 (b)  The  trade  talks  at  New  Delhi  bet-
 ween  the  Indian  delegation  and  Iraqi  delega-
 tion  resulted  in  the  signing,  on
 30th  October,  1969,  of  the  Indo-Iraqi  trade
 agreements  for  the  year  1969-70,  The  new
 afrangements  envisage  an  increase  in  the
 volume  of  trade  between  the  two  countries
 from  approximately  Rs.  40  crores  in  ‘1968-69
 to  approximately  Rs.  3.5  crores  in  1969-70,
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 Development  of  Handloom  Industry  in
 Maharashtra

 2586.  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  amount  of  grants  sanctioned  to
 the  Maharashtra  State  during  the  last  three
 years  for  the  development  of  handloom  in-
 dustry;  and

 (b)  the  amount  which  was
 utilised  for  the  purpose  and
 which  remained  unutilised?

 actually
 the  amount

 THE  DEPUrY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK)  :  (a):

 1966-67  Rs  22.40  lakhs
 1967-68,  Rs,  2I.55  lakhs
 1968-69  Rs,  3.83  lakhs

 (b)  Amounts  spent  during  these  years
 were  Rs.  22.40  lakhs,  Rs.  42.67  lakhs  aid
 Rs,  45,08  lakhs  respectively,

 Export  of  Handlooms

 2587.  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  $

 (a)  the  value  of  handlooms
 during  the  last  three  years;

 exported

 (b)  the  foreign  exchange  earned  by  the
 export  of  handloom;  duriag  these  years;
 and

 (c)  the  form  of  incentive  being  given  to
 handloom  exports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK:  (a)  and
 (b).  Exports  of  handloom  fabrics  and
 made-up  articles  during  the  last  three  years
 and  foreign  exchange  earnings  are  :

 1966-67  Rs,  ‘11.32,  crores
 ‘1967-68.  :  Rs.  2.70  crores
 1968-69.  है  Rs.  15.77  crores

 (c)  Under  the  Policy  for  Registered
 Exporters,  exporters  of  handloom  cloth  are
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 eligible  for  import  replenishment  of  permis-
 sible  items  of  dyes  and  chemicals.

 Removal  of  Poverty  and  Improvement in  Standard  of  Living

 2588,  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  PRIME  MINISTER
 be  pleased  to  state  t

 (a)  whether  nationalisation  of  some
 banks  and  such  other  steps  are  likely  to
 remove  poverty  of  Indian  masses  and
 improve  their  standard  of  living  ;

 (०)  if  so,  the  other  steps  which  she  {fs
 going  to  take  so  that  every  able-bodied  man
 in  the  country  is  able  to  get  work  and
 consequently  means  of  Hvelihood  ;  and

 (c)  whether  to  achieve  that  end,  Govern-
 ment  have  formulate  any  scheme  on  the
 lines  of  the  Japanese  Government  to  start
 self-employment  based  on  small  cottage
 industries  which  could  give  employment  to
 greatest  number  of  people  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :(a)
 and  (b).  Government  belived  that  the
 nationalisation  of  major  commercial  banks,
 recently  given  effect,  should  make  a  stgnifi-
 cant  contribution  towards  solving  the
 problem  of  poverty  of  our  people  and
 assisting  our  development  programmes,
 Our  Five  Year  Plans  contain  programmes
 which  are  mainly  designed  to  bring  about,  as
 speedily  as  possible,  a  rapid  improvement
 in  the  standard  of  living  of  our  people.

 (c)  The  entire  programme  for  the
 development  of  village  and  small  scale
 industries  envisaged  in  our  Plans  provide
 opportunities  for  people  to  start  small
 industries  on  their  own,  such  as  handloom,
 powerloom,  coir,  sericulture,  handicrafts,
 traditional  and  rural  industries  and  also
 modorn  small  scale  industries.  In  fact,  one
 of  the  important  approaches  envisaged  ir
 the  Draft  Fourth  Plan  is  to  widen  opportu-
 nities  of  productive  work-cum-employment
 to  the  common  man  and  particularly  the  less
 privileged  sections  of  society,



 85  Written  Asnwers

 Disparity  in  Pay  Scale  of  Staff  in
 Indian  Embassy  in  Nepal

 2589.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  bonafide
 Indians  recruited  after  the  3ist  December,
 949  in  the  Indian  Embassy  at  Nepal
 (Kathmandu)  are  treated  as  locals  (Nepalese)
 and  beside  there  being  a  vast  disparity
 between  the  pay  scales  of  the  people  recruit-
 ed  on  Jocal  basis  and  India  basis,  the  former
 are  not  given  any  medical  allowance  and
 children  allowance  and  they  have  not  been
 made  permanent  even  after  20  years  of  their
 service  ;

 (b)  if  so,  the  reasons  therefor  and
 the  number  of  such  employees  ;  and

 (c)  whether  Government  propose  to
 temove  this  disparity  and  if  not,  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  _  SINGH)  :  (a)
 and  (b).  In  all  Indian  Missions  abroad,
 there  are  two  categories  of  staff,  (i)  ‘India-
 based”  and  (ii)  ‘Loca!  recruits.”®  ‘‘India-
 based”’  staff  are  those  holding  regular  posts
 in  India  under  the  Government  and  are
 posted  for  service  in  particular  Missions  for
 specific  periods,  with  the  liablity  to  be
 transferred  elsewhere  at  any  time,  Such  staff
 are  granted  their  basic  Indian  pay  plus
 certain  compensatory  allowances  and  concess-
 fons,  considering  that  they  serve  in  stations
 other  then  where  they  would  normally  be
 resident.  The  ‘‘local  recruits’  on  the  other
 hand,  are  engaged  from  persons  including
 Indian  nationals,  who  are  normally  resident
 in  the  country  concerned  and  are  not  liable
 to  be  posted  anywhere  else,  The  locally
 recruited  staff  are  granted  terms  of  employ-
 ment  comparable  with  the  terms  applying
 to  persons  of  their  category  employed  in  the
 local  Government  offices  and  other  organtsa-
 tions  in  the  country  concerned.  As  a
 matter  of  general  policy.  the  Government
 does  not  confer  the  status  of  permanency  on
 such  staff,  but  if  and  when  their  services
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 are  terminated,  they  are  given  a  gratuity
 at  rates  which  vary  from  country  to  country
 according  to  local  conditions.

 The  above  general  position  applles  to
 the  locally  recruited  staff  of  the  Indian
 Embassy  in  Nepal  also,

 There  are  7.  locally  recruited  staff
 members  in  the  Embassy  of  India  in  Nepal.
 The  precise  number  of  Indian  nationals
 among  them  is  being  ascertained  and  the
 information  will  be  placed  on  the  Table  of
 the  House  as  soon  as  received.

 (c)  Revision  of  terms  and  conditions  of
 service  of  local  as  well  as  India-based  staff
 is  considered  as  and  when  necessary  and
 subject  to  financial  and  other  practical
 limitations.  No  revision  is  considered
 necessary  now.

 District  Soldiers,‘Sailors’  and  Airmen’s  Boards.

 2590.  SHRI  OM  PARKASH  TYAGI  i
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  number  of  District  Soldiers,
 ‘Saflors’  and  Airmen’s  Boards  existing  in  the
 country,

 (b)  whether  Government  propose  to
 lay  on  the  Table  a  Statewise  list  showing  the
 number  of  districts  in  each  State  and  the
 number  of  districts  {n  such  Boards  ;

 (c)  the  number  of  Boards  having  their
 own  buildings  ;

 (d)  whether  some  of  these  buildings  are
 used  by  the  district  authorities  for  purposes
 unconnected  with  the  welfare  or  settlement
 of  ex-servicemen  ;  and

 (९)  the  number  of  such  buildings  and
 the  reasons  for  not  using  them  for  tbe
 required  purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  99

 (b)  A  statement  is  attached,
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 Statement

 State/U,  T.  Number  of  Distict  No.
 Soldiers,  ‘Sailors’  of

 and  Airmen’s  _  Districts
 Boards.

 Andhra  Pradesh  il  20
 Assam  6  8
 Bihar  2  7
 Gujarat  3  i7
 Haryana  7  7
 Jammu  &  Kashmir  9  9
 Kerala  8  0
 Madhya  Pradesh  12  43
 Maharashtra  8  26
 Mysore  8  9
 Nagaland  2  3
 Orissa  2  3
 Punjab  rl  l
 Rajasthan  12  26
 Tamil  Nadu  (Madras)  2  3
 Uttar  Pradesh  5l  54
 West  Bengal  6  6
 Delhi
 Himachal  Pradesh  6  0
 Manipur  ]  3
 Tripura  q  L

 99  330

 (०)  to  e).  The  information  is  being
 collected.

 Training  Period  of  Recruits  in  Army

 SHRI  OM  PRAKASH  TYAGI  :
 DEFENCE  86

 2591.
 Will  the  Minister  of
 pleased  to  state  :

 (a)  the  training  period  of  an  infantry
 recruit  ;

 (b)  the  training  period  of  recruits  to
 Armoured  Corps,  Artillery  and  the  Engineers
 Corps  ;

 (०)  the  minimum  educational  qualifica-
 tions  required  for  recruitment  to  these
 arms  ;  and

 (d)  the  minimum  educational  qualifica-
 tions  required  for  recruitment  to  the  same
 arms  in  the  armies  of  U.  S.  S.  R.  and
 U.S.  A.?

 THE  MINISTER  OF  DEFENCE  AND
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 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  36  weeks.

 (b)  (i)  Armoured  Corps  :—  22  to  75
 weeks  depending  upon  the
 category/trade.

 (li)  Artillery  :—  39  to  68  weeks
 depending  upon  the  category/
 trade.

 (iil)  Engineers  :—  42  to  6  weeks
 depending  upon  the  category/
 trade.

 (c)  The  minimum  educational  qualifica-
 tion  for  recruftment  to  the  Infantry  is
 literacy  in  own  language,  but  this  is  walved
 fn  a  proportion  of  cases.  Percentages  have
 been  prescribed  for  recruitment,  at  the  level
 of  literacy  in  own  language,  Sth  class,  and
 9th  class,

 The  minimum  cducational  qualffication
 for  recruitment  to  the  Armoured  Corps,
 Artillery  and  Engineers,  varies  from  literacy
 in  own  language  to  Matriculation,  depending
 upon  the  particular  trade.  In  certain  trades,
 literacy  in  own  language  can  be  waived  to
 make  up  recruitment.  Specified  percent-
 ages  have  been  prescribed,  for  each  trade,
 for  recruitment,  at  the  level  of  -literacy  in
 own  language,  Sth  class,  7th  class  and
 Matriculation  respectively.

 (d)  An  attempt  is  being  made  to  collect
 the  information  and  the  result  of  this  effort
 will  be  reported  to  the  House  in  due  course,

 Shortage  in  Supply  of  Guns  for  Vijayanta Tanks

 2592.  SHRI  OM  PRAKASH  TYAGI  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  there  has  been  a  shortfall
 in  the  supply  of  guns  for  Vijayanta  tanks  ;

 (b)  if  so,  whether  there  have  been  sug-
 gestions  to  mount  other  weapons  on  the
 hulls  of  the  tanks  available  ;  and

 (c)  if  so,  the  proposals  there  of  and  the
 experiments  which  have  been  carried  out
 in  this  regard  and  the  results  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (fara  पश्चिम  पाकिस्तान)  में  साध
 बेला  भाधम

 2593.  श्री  ओम  प्रकाश  ध्यागी  :  क्या  बेदे-
 शिक  काय॑  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तानी

 पुलिपत  ने  सिंध  (पश्चिम  पाकिस्तान)  में  प्राचीन
 धामिक  स्थान  “साथ  बेला”  को  अपवित्र  किया
 ओर  उसे  लूटा  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  घटना
 के  बारे  में  कोई  स्पष्टीकरण  मांगा  है  v

 (ग)  पाकिस्तान  सरकार  ने  किस  प्रकार
 का  स्पष्टीकरण  दिया  है  ;

 (घ)  क्‍या  सरकार  उस  स्पष्टीकरण  से
 सन्तुष्ट  है  ;  और

 (ड)  यदि  नहीं,  तो  सरकार  का  इस  बारे
 में  आगे  क्या  कांत्राही  करने  का  विचार  है  ?

 वेबेशिक-कार्य  मंत्रालय  में  उप-मंत्री  धी
 सुरेन्द्र  पाल  सिह)  :  (क)  से  (=).  परदिचम
 पाकिस्तान  में  साध  बेला  घर्मस्थल  के  अपवित्र
 किए  जाने  की  घटना  के  बारे  में  समाचार  मिलते

 ही  इस  मामले  को  पाकिस्तान  सरकार  के  साथ
 उठाया  गया  था  और  उन्होंने  हमें  सूचित  किया
 कि  ऐपी  कोई  घटना  नहीं  घटी  tv  इस्लामाबराद-
 स्थित  हमारे  हाई  कमिष्तर  ने  भी  सूचित  किया.

 है  कि  इस घर्मस्पल  की  दशा  संतोष  जनक  हैं
 और  ऐसा  समझा  जाता  हैं  कि  पक्रिस्तान  सर-
 कार  ने  इसकी  देखरेख  और  मरम्मत  के  लिए
 30,000/-  रु०  की  स्वीकृति  दी  है  V

 Closer  Sino-British  Relations

 2594,  SHRI  N.  K.  SALVE:  Will  the
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 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  Press  reports  that  Britain
 and  China  are  making  positive  moves  to  get
 closer  ;  and

 (b)  if  so,  whether  Government  propose
 to  rafse  the  matters  at  the  next  Common-
 wealth  Prime  Minister’s  meeting  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir,  Government  have  seen  the  Press
 report,

 (b)  At  present  there  is  no  proposal  to
 hold  in  the  immediate  future  a  meeting  of

 hence
 this  question  has  not  arisen,

 Gandhi  Centenary  Pledge

 2595.  SHRI  BIBHUTI  MISHRA{
 Will  the  PRIME  MINISTER  be  pleased  to
 state  3

 (a)  whether  it  is  a  fact  that  the  Prime
 Minister  called  a  meeting  in  Delhi  on  the
 5th  September,  969  to  have  a  pledge  on
 Gandhi  Centenary  ;

 £
 (b)  if  so,  the  name  of  the  parties  called

 for  and  who  participated  ;  and

 (c)  the  pledge  adopted  at  the  meeting  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 ING  (SHRIMATI  INDIRA  GANDHI)
 (a)  and  (b).  A  meeting  was  convened  by  the
 Prime  Minister  on  i5th  September,  969  to
 discuss  the  general  pattern  of  countrywide
 celebrations  of  Gandhi  Jayanti  this  year,
 Lists  of  the  invitees  and  of  those  who  attend-
 ed  the  meeting  are  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.
 LT-22i!/69].  A  number  of  leaders,  inclu-
 ding  representatives  of  various  all-India
 Political  parties  and  other  organisations,
 were  invited  to  that  meeting.
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 (c)  The  following  pledge  was  adopted
 at  the  meeting  for  being  administered  at
 mass  meetings  on  Gandhiji’s  birthday  :—

 “We  the  people  of  Indla,  assembled
 to  pay  homage  to  Mahatma  Gandhi,
 hereby  pledge  ourselves  to  uphold  the
 freedom,  sovereignty  and  integrity  of
 our  nation,  as  inspired  by  Gandhiji,
 and  continue  to  struggle  for  the  eradi-
 cation  of  casteism  and  communalism
 and  every  vestige  of  injustice,  oppres-
 sion  and  exploitation—causes  for
 which  he  Hved  and  suffered  martyr-
 dom.”

 जावा-सुमात्रा  के  आदिवासियों  द्वारा  हद्द
 चघमें  का  अपनाया  जाना

 2596.  श्री  ओम  प्रकाश  त्यागी  :  क्‍या

 वैदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  हैं  कि  जावा  और

 सुमात्रा  (इण्डोनेशिया)  के  अनेक  आदिवासियों
 ने  अपना  धर्म  हिन्दू  घोषित  किया  है  ;

 (ख)  यदि  हां,  तो  सरकार  की  जानकारी
 के  अनुसार  ऐसे  लोगों  की  संख्या  कितनी  हैं  ;

 (ग)  क्‍या  सरकार  ने  अपने  दूतावास  के

 द्वारा  उन  लोगों  से  सम्पर्क  स्थापित  किया  है
 आर  उनकी  धामिक  भावनाओं  तथा  आवश्यक-

 ताशों  के  बारे  में  जानकारी  प्राप्त  करने  का
 प्रयास  किया  है  ;  और

 च)  :  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या

 है?

 वेदेशिक-फार्य  संत्रालय  में  उपमंत्रो  श्री

 सुरेन्द्र  पाल  सिह)  (क)  और  (ख).  हमें  कोई

 सूचना  नहीं  है

 (ग)  और  (घ)  प्रश्न  नहीं  उठते  v

 Causes  of  962  Nefa  Debacle

 2597,  SHRI  BENI  SHANKER  SHAR-
 MA  a  Will  the  Minister  of  DEFENCE  be
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 Pleased  to  states

 (a)  whether  Government  have,  by  now,
 been  able  to  pin-point  the  causes  of  the
 NEFA  debacle  of  962  and  the  persons  res-
 ponsible  for  that  ;

 (b)  whether  any  action  has  been  taken
 against  those  persons  for  their  acts  of  omis-
 sions  and  commissions  ;  and

 c)  the  steps,  if  any,  Government  have
 since  taken  to  guarantee  the  security  of  the
 fronters  of  the  country  and  to  protect  the
 good  name  of  our  Army  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (b).
 The  House  will  recall  that  the  main  con-
 clusions  of  the  Henderson  Brooks  Report
 on  the  conduct  of  military  operations  in
 NEFA  were  summarised  in  the  Defence
 Minister’s  statement  in  the  Lok  Sabha  on
 2nd  September,  ‘1963,  As  made  clear  in  the
 statement.  the  main  intention  was  to  derive
 military  lessons  to  help  in  our  future  pre-
 Paredness  and  not  in  any  way  to  undertake
 a  witch-hunt.

 (c)  The  House  has  been  informed  from
 time  to  time  of  varlous  measures  taken  to
 improve  our  defence  preparedness,  Attention
 4s  also  invited  to  the  Annual  Reports  of  the
 Ministry  of  Defence  and  to  reply  to  the
 debate  on  Demands  for  Grants  on  April  22,
 1969,

 U.  S.  Ambassador’s  Statement  on  Controls

 2598.  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  the  U.S,
 Ambassador  to  India,  while  addressing  a
 meeting  in  Calcutta  on  the  8th  September,
 969  said  that  ‘Government  Controls,......
 stifle  individual  enterprise  and  discourage
 expansion’”’  ;  and

 (b)  if  so,  whether  Government  have  pro-
 tested  against  such  interference  in  our  inter-
 nal  affairs  by  a  foreign  diplomat  ;

 (०)  if  not,  the  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  }  (a)
 Government  has  seen  Ambassador  Keating’s
 speech  in  Calcutta  on  8th  September,  1969
 while  addressing  the  Indo-American  Society,

 (b)  and  (c).  It  is  the  Government’s  view
 that  the  general  trend  of  Ambassador  Keat-
 ing’s  speeches  does  not  indicate  interference
 in  the  internal  affairs  of  this  country.  The
 specific  statement  referred  to  in  part  (a)  of
 the  Question  appears  to  be  in  the  nature  of
 a  general  comment.  In  the  circurastances,
 Government  have  not  considered  it  necessary
 to  lodge  a  protest.

 ओद्योगिक  लाइसेंसों,  ग्रायात  लाइसेंसों  तथा
 निर्यात  लायसेंसों  के  साप्ताहिक  समा-

 चारों  का  हिन्दी  में  प्रकाशन

 2599.  शी  मोलहू  प्रसाद  :  क्या  बंदेशिक
 व्यापार  मंत्री  20  अगस्त,  969  के  अतारांकित
 प्रश्न  संख्या  44l  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  “ओद्योगिक  लाइसेंसों,  श्रायात  लाइ-
 सेंसों  और  निर्यात  लाइसेंसों  के  साप्ताहिक
 बुलेटिन''  के  हिन्दी  संस्करण  को  प्रकाशित  न
 किये  जाने  के  क्‍या  कारण  हैं;  और

 (ख)  इसका  हिन्दी  संस्करण  प्रकाशित
 किये  जाने  लिए  क्‍या  काय्यंवाही  की  जा  रही  है  ?

 बंदेशिक  ब्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  चोधरी  रास  सेवक)  :  (क)  और  (ख).
 साप्ताहिक  बुलेटिन  में  दिये  जाने  वाले  आयात
 तथा  निर्यात  लाइसेंसों  के  आकड़े  संगरकों  द्वारा
 तैयार  किए  जाते  है  जिसमें  केवल  अंग्रेजी  के  ही
 अक्षर  हैं।  इनके  आंकड़ों  का  हिन्दी  अनुवाद
 करने  में  समय  लगेगा  और  इसके  परिणामस्वरूप
 साप्ताहिक  बुलेटिन  के  हिन्दी  संस्करण  के  प्रका-
 शन  में  विलम्ब  होगा  जिससे  इसका  कोई  उपयोग
 न  रहेगा  ।

 साप्ताहिक  बुलेटिन  एक  स्वयं  वित्तपोषक
 प्रायोजना  है  श्र  ऐसा  अनुभव  किया  जाता  है
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 कि  प्रकाशन  में  विलम्ब  होने  के  कारण  बुलेटिन
 का  हिन्दी  संस्करण  वित्तीय  दृष्टि  से  समर्थ  नहीं
 है  ।  तथापि  यह  मामला  विचाराधीन  2  1

 विलासिता  की  वस्तुओं  के  लिए  आयात  लाइसेंस

 2600.  श्री  मठ  दीपा  :  क्‍या  वंदेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  विलासित  की  वस्तुओं
 के  आयात  के  लिए  लायसेंस  जारी  करने  के  बारे
 में  कोई  प्रतिबन्द  लगाये  हैं;

 (ख)  यदि  हां,  तो  ये  प्रतिबन्ध  कब  से
 लागू  हुए  तथा  उनका  आधार  क्या  है;  और

 (ग)  मैससे  चमन  लाल  ओवरसीज  (प्राई-
 बेट)  लिमिटिड  को  अमरीका  के  लिए  दिये  गये
 आयात  लाइसेंस  को  रह  करने  के  क्या  कारण

 हैं  ?

 वंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्रो

 थी  चौथरी  राम  सेवक)  :  (क)  और  (ख).
 बिलासिता  की  वस्तुओं  के  वाणिज्यिक  आयात
 को  कई  वर्षों  से  अनुमति  नहीं  है।  टूरिस्ट
 होटलों  को  किरयाने,  क्राकरी  तथा  विशेष  जुड़-
 नारों  (फिटिंग)  की  कतिपय  वस्तुओं  के  आयात
 की  प्रनुमति  है।  सुस्थापित  आयातकों  कक्‍्लबों
 आदि  को  बिदेशी  शराब  की  थोड़ी  सी  मात्रा  के
 आयात  की  अनुमति  दी  जाती  है  1

 (ग)  लाइसेंस  के  ब्यौरों  के  अभाव  में  अपे-
 क्षित  जानकारी  देना  कठिन  है

 2  hrs.
 CALLING  ATTENTION  TO

 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE

 REPORTED  HUNGER  STRIKE  BY  CHIEF
 MINISTER  OF  WEST  BENGAL

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  In  regard  to  the  ca  lling-attention-
 notice,  I  rlse  on  a  point  of  order  under  rule
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 [Shri  Jyotirmoy  Basu]
 376.  Under  article  250  of  the
 Constitution...

 Indian

 SHRIS  K.  TAPURIAH  (Pali)  :  Do
 they  believe  in  the  Constitution  ?

 SHRI  JYOTIRMOY  BASU:  Well,  I
 do.

 SHRIS.K.  TAPURIAH:  They  want
 to  wreck  it.

 SHRI  JYOTIRMOY  BASU  :  Under
 article  250  of  the  Constitution,  I  personally
 feel  that  this  House  is  not  entitled  to  discuss
 the  matter  as  tabled  under  this  calling-
 attentlon-notice.  It  is  purely  a  matter
 concerning  the  State  Government...

 SOME  HON.  MEMBERS  |  No.

 SHRI  JYOTIRMOY  BASU:  Law  and
 order  is  a  State  subject.  It  will  be  trespassing
 on  the  rights  of  the  State  legislatures  and
 the  State  Governments  {f  we  allow  this  to  be
 discussed  here.

 SHRI  PILOO  MODY  (Godhra):  Let
 us  trespass,

 SHRI  H.N,  MUKERJEE  (Calcutta
 North  East)  :  I  was  only  waiting  for  Shri
 Atal  Bihari  Vajpayee  to  read  out  the
 notice...

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  :  I  have  not  been  permitted  to
 read  It  out  yet.

 SHRI  H.  N.  MUKERJEE:  But  since
 you  have  permitted  me,  I  want  to  point  out
 that  this  calling-attention-notice  suffers  from
 a  basic  disability.  My  point  is  founded  upon
 the  unequivocal  constitutional  impera-
 tive  in  regard  to  the  federal  structure
 of  our  Unton  and  States.  Article  245  to
 263  delineate  how  the  relations  between
 the  Union  and  the  States  will  be  regulated,
 and  they  refer  also  to  very  special  circums-
 tances  in  which  the  Centre  can  cém:  into  the
 picture.  There  is  the  Union  List,  the  State
 List  and  the  Concurrent  List,  and  public
 order  in  regard  to  which  so  many  references
 are  made  in  this  calling-attention-notice,  is
 a  State  subject;  we  are  quite  accustomed  to
 the  kind  of  thing  which  happens  to  be  said
 if  a  calling-attention-notice  ef  this  sort  is
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 brought  up  here.  I  feel  that  the  matter  of
 public  order  is  being  impinged  upon  by
 Parliament  having  to  discuss  this  matter.
 My  feeling  is  that  whatever  undesirable
 incidents  might  have  happened  in  a
 particular  part  of  our  country,  they  represent
 the  growing  pains  of  a  newly  emerging
 social  development,  and  Parllament  should
 show  a  sense  of  proportion  and  propriety.
 In  this  case,  the  Chief  Minister  of  a  State
 has  taken  recourse  to  Gandhian  self-
 purificatory  methods.  In  regard  to  that,  if
 any  discusston  in  this  House  is  going  to
 subvert  the  relationship  of  coordination
 whtch  ought  to  exist  and  which  this  Parlia-
 ment  has  got  to  uphold,  between  the  Centre
 and  the  States,  then  that  would  be  a  most
 undrsirable  thing,  Therefore,  this  matter,
 having  reference  to  the  question  of  public
 order,  isnot  one  which  comes  within  the
 ambit  of  this  House,  and  I  fecl  that  it
 would  be  extremely  undesirable  politically
 as  well  as  constitutionally  to  have  a
 discussion  of  the  nature  which  is  bound  to
 ensue  from  this  kind  of  notice  being  admitted
 and  answered  here  by  Government,  That
 is  why  I  object  to  this,  and  serious  basic
 fundamental  points  are  in  jeopardy,  and,
 therefore,  you  should  rule  this  out  of  order,
 even  if  initlally  you  happen  to  have  admitted
 It.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 १४  I  know  why  in  your  wisdom  you  have
 admitted  it?  It  is  exclusively  a  State
 matter.  The  Chief  Minister  of  West  Bengal
 has  not  written  to  the  Governor  or  to  the
 Government  of  India,  that  there  is  anything
 wrong  there.  So,  why  is  it  admitted  here  ?

 SHRI  P.  RAMAMURTI  (Madurai)  :  I
 would  like  to  make  it  clear  that  if  the
 House  wants  a  discussion  on  certain  things
 that  are  happening  in  Bengal,  I  am  _  not
 going  to  oppose  it.  Asa  matter  of  fact,  I
 am  not  afraid  of  any  discussion,  I  know
 what  sort  of  things  are  going  to  be  said
 during  the  course  of  this  calling-attention-
 notice...

 SHRI  PILOO  MODY :  He  is  anticipat-
 ing  the  thing.

 SHRI  P.  RAMAMURTI  ;
 attention-notice  the  type

 Is  a  calling-
 of  method  by
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 means  of  which  this  question  is  going  to  be
 ralsed  here?  After  all,  certain  parties  are
 going  to  be  dragged  in,  and  you  are  going
 to  allow  questions  against  a  particular  party
 without  glving  opportunity...

 SOME  HON.  MEMBERS:  How  does
 he  know  ?

 SHRI  P.  RAMAMURTI  :  I  am  _fore-
 seeing  it.  I  know  {t.  Can  my  hon,  friend  give
 me  a  guarantee  that  no  such  question  will  be
 asked  ?  Therefore,  I  hope  you  will  give  me
 an  opportunity  also  to  participate  in  any
 discussion  that  may  be  held;  I  for  my  part
 will  not  have  any  objectlon  whatsoever.
 But  I  know  that  so  much  thing  will  be  there,
 and  thatis  why  I  say  that  this  calling-
 atteatioa-notice  is  a  very  unfair  thing.  You
 can  do  what  you  please.

 SHRI  JYOTIRMOY  BASU  $  The
 verdict  of  the  people  {n  the  recent  by-election
 in  which  the  Education  Minister  Shri
 Satyapriya  Ray  has  been  returned  has
 revealed  the  vote  of  the  people.  Therefore,
 there  isno  basis  at  all  for  raising  this
 here...

 MR,  SPEAKER  ;
 has  already  had  his  say,
 allow  a  debate  on  it  now.

 The  hon.  Member
 I  am  not  going  to

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 Yesterday,  when  you  gave  instructions  in
 this  House  that  a  calling-attention-notice  on
 the  fast  of  Mr.  Ajoy  Kumar  Mukerjee,  the
 Chief  Minister  of  West  Bengal  might  come,
 because  you  said  in  your  wisdom  that  such
 a  calling-attentlon-notice  had  been  admitt-
 ed  in  the  other  House.  There  are  so  many
 instances  when  calling-attention-notices  have
 been  admitted  in  the  other  House,  but  this
 House  is  governed  by  the  wisdom  of  this
 House  and  your  wisdom......

 SHRI  5.  K.  TAPURIAH:  Is  he  ques-
 tioning  your  wsidom  ?

 SHRI  Ss.  M.  BANERJEE  :  If  you  would
 kindly  read  the  content  of  the  notice,  you
 will  find  that  it  seeks  to  call  the  attention
 of  the  Minister  of  Home  Affairs  to  the  re-
 ported  hunger  strike  by  the  Chief  Minister
 of  West  Bengal  in  protest  against  the  wide-
 spread  violence  and  lawlessness  in  West
 Begal.  That  is  ngt  throughout  ths  goyatry
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 but  only  in  West  Bengal.  Whatever  is  hap-
 pening  in  Ahmedabad  or  in  Chandigarh  or
 anywhere  else  fs  not  attracted  here  but  only
 what  is  happening  in  a  particular  State,
 namely  West  Bengal.  This  relates  to  the
 Chlef  Minlster  of  a  particular  State.  He  is
 still  the  Chief  Minister  of  that  State,  and
 there  is  a  State  Government  there.  If  you
 are  going  to  allow  this  to  be  ralsed  here,
 then,  any  huoger  strike  by  any  person  will
 be  a  subject-matter  of  discussion  in  this
 House.  Whatever  is  happening  in  West
 Bengal,  if  there  is  going  to  be  a  discussion
 here  on  a  motion,  let  {t  be  welcomed,  but
 {t  should  not  be  in  the  from  of  a  calling
 attention  notice.  Otherwise,  we  shall  be
 bidding  goodbye  to  all  our  conventions  in
 this  House  (/nterruption).

 SOME  HON.  MEMBERS  rose—

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  The  point  of  order  raised  by
 Shri  H.  N.  Mukerjee  has  no  validity.  If
 actually  this  calling  attention  notice  had
 related  to  any  failure  of  the  administration
 of  West  Bengal,  then  necessarily  we  could
 not  discuss  it  here  in  this  way.  But  this
 only  refers  to  the  fasting  which  is  against
 some  lawlessness.  The  fasting  itself  is  aimed
 against  the  lawlessness  and  violence.  That
 is  the  information  that  is  sought  through
 this  notice.

 Yesterday  you  stated  that  the  matter  of
 fasting  by  other  persons  has  been  discuesed  in
 this  House  through  calling  attention  notices.
 This  is  a  notice  of  that  nature.  Therefore,
 I  think  it  is  perfectly  in  order.  You  have
 permitted  {t  and  the  member  concerned
 should  be  allowed  to  put  the  question.

 SHRI  SAMAR  GUHA  (Contai)  :  On  a
 point  of  order.

 MR,  SPEAKER:  No.  His  leader  has
 already  spoken.

 SHRI  5.  K.  NAYANAR  (Palghat)  1  09
 a  point  of  order.

 MR.  SPEAKER:  Let  him  Please  sit
 down.  When  their  leaders  have  spoken,
 why  should  they  insist  on  the  floor  now  to
 say  the  same  thing ?
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 SHRI  5.  K.  NAYANAR:  This  is
 another  argument.  This  is  about  lawless-
 ness  in  the  State  of  West  Bengal.  My  point
 of  order  is  under  art.  356.  I  would  tike  to
 know  from  the  Home  Minister  whether  he
 has  received  any  report  about  lawlessness  in
 the  State  from  the  Governor.  Without  that,
 this  cannot  be  discuss  here  (Interruptions

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  ;  Will  you  allow  a  few  members  to
 hold  the  House  to  ransom?  Is  this  the
 way  ?

 SHRI  SAMAR  GUHA  t  Will  you  not
 allow  me  to  raise  my  point  of  order  ?

 MR.  SPEAKER  :  No.

 SHRI  PILOO  MODY:  We  have  done
 enough  propaganda.  Let  us  proceed  with
 the  business.

 MR.  SPEAKER:  Yesterday  this  was
 admitted  in  the  other  place.  (Interruptions)
 The  question  is  not  just  of  fasting.  If  it
 were  purely  one  of  fasting,  I  would  not  have
 allowed  it.  But  as  I  observed  yesterday,
 certain  consequences  flow  from  it...

 SHRI  H.  N.  MUKERJEE  :  This  relates
 to  pubic  order.

 MR.  SPEAKER  ॥  If  a  person  who  is  in
 charge  of  law  and  order  himself  goes  on  fast,
 we  must  know  whether  there  is  any  danger
 to  law  and  order  or  not.  I  expect  a  simple
 answer  from  the  Home  Minister—no  debate,
 no  preambles,  no  inroductions—whether  it
 is  purely  a  purification  fast  or  certain  law
 apd  order  questions  are  involved  or  not.  If
 there  is  going  to  be  a  question  of  law  and
 order  involved—a  simple  fast  does  not  mean
 anything  ;  we  will  never  allow  that  to  be
 discussed—and  when  the  Chief  Minister
 goes  on  fast,  {t  is  an  unusual  thing.  He  goes
 on  a  fast  on  the  question  of  law  and  order
 which  is  his  own  concern,  We  must  know
 about  it.

 श्री  अटल  बिहारी  बाजपेयी  (बलरामपुर)  ;
 अ्रष्यक्ष  महोदय,  मैं  अविलम्बनीय  लोकमहत्व
 के  निम्न-लिखित  विषय  की  ओर  गृह-कार्य  मंत्री
 का  ध्यान  दिलाता  हूँ  ओर  प्रार्थना  करता  हूँ  कि
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 वह  इस  बारे  में  एक  वक्तव्य  दें  :

 “पश्चिमी  बंगाल  में  व्यापक  हिसा  और
 अव्यवस्था  के  विरोध  में  पश्चिमी  बंगाल
 के  मुख्य  मंत्री  द्वारा  भूखहड़ताल  तथा
 तत्संवंधी  उपद्रवों  के ससाचार  na

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAWAN):  Mr,  Speaker,
 Sir,  according  to  information  received  from
 the  Government  of  Wast  Bengal,  in  pur-
 suance  of  the  announced  programme,  31  per-
 sons  of  the  Bangala  Congress,  including  5
 ladies,  and  headed  by  Shri  Ajoy  Mukherjee,
 the  Chief  Minister  of  West  Bengal,  began
 their  fast  on  December  I,  969  at  the  Curzon
 Park  in  Calcutta.  Similar  fasting  by  about
 1,500  persons  is  reported  to  have  been
 undertaken  in  100.  other  centres  in  the  State.
 In  Calcutta,  at  about  mid-day  on  the  first,
 some  persons  tried  to  create  disturbance
 near  the  pandal  crected  in  Curzon  Park.  The
 Police  threw  them  back  and  a  protective
 cordon  was  placed  all  around  the  pandal.
 Strong  police  arrangements  continue  and  no
 incidents  have  been  reported  from  any  other
 centres,  The  State  Government  have  further
 reported  that  the  programme  of  relay  fasting
 will  continue  for  an  indefinite  period.
 According  to  a  leaflet  circulated  by  the
 Bangla  Congress,  ‘‘their  movement  is  not
 directed  against  any  particular  party  ;  nor
 against  the  Uulted  Front,  or  the  United
 Front  Government,  but  against  disorder  and
 lawlessness,  political  violence  and  inter-party
 clashes.”

 The  step  taken  by  the  Chief  Minister  Is
 indicative  of  his  deep  concern  over  the  de-
 teriorating  law  and  order  situation  in  the
 State.  The  Prime  Minister  had  invited  him
 for  discussion  Jn  the  matter.  Naturally
 when  the  Chief  Minister  met  the  Prime
 Mintster  the  other  day,  the  Prime  Minister
 shared  Chief  Minister's  concern.  The  Chief
 Minister  apprised  the  Prime  Minister  of  his
 resolve  to  undertake  the  fast,  to  rouse  the
 conscience  of  the  people  and  to  deter  those
 responsible  for  lawlessness,  to  whatever  sec-
 tions  they  may  belong.  The  Chief  Minister
 hoped  that  the  fast  undertaken  by  him  and
 such  a  large  number  of  persons  would  focus
 public  attention  on  this  question  and  help  to
 create  the  right  atmosphere.
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 SHRI  JYOTIRMOY  BASU:  I  have
 a  point  of  order.

 MR.  SPEAKER:  I  have  allowed
 him.  How  can  there  bea  point  of  order
 now?  I  had  heard  all  the  points  of
 order  and  then  given  my  ruling.  I  have
 already  allowed  it.

 SHRI  JYOTIRMOY  BASU:  I  have
 a  point  of  order  under  rule  AL  (7).  It
 says  that  a  question  shall  not  relate  to
 a  matter  which  is  not  primarily  the  concern
 of  the  Government  of  India.  How  can  you
 allow  this  question  contravening  this  rule  ?

 MR.  SPEAKER:  I  _  have
 allowed  this  Calling  Attention.

 already

 श्री  अटल  बिहारो  वाजपेयी  :  अध्यक्ष  महो-
 दय,  इस  सदन  में  हम  सारे  देश  की  समस्याओं
 पर  चर्चा  करते  आये  हैं,  परन्तु  यह  बड़े  आइचये
 की  बात  है  कि  हमारे  मित्र  पश्चिमी  बंगाल  पर
 चर्चा  का  विरोध  करते  हैं।  उन्होंने  अहमदा-
 बाद  की  घटनाओं  पर  चर्चा  की  मांग  की  थी  t
 क्या  अहमदाबाद  देश  में  है  और  पश्चिमी  बंगाल
 देश  से  बाहर  चला  गया  an  ...(व्यवधान)
 पश्चिमी  बंगाल  अभी  तक  भारत  का  भाग  है।
 शायद  कुछ  लोगों  का  प्रयत्न  हो  कि  परिचमी
 बंगाल  को  देश  से  बाहर  ले  जाया  जाये,  मगर
 उन  के  मन्सूवे  कभी  पूरे  नहीं  होने  दिये  जायेंगे  ।

 व्यिवधान)  एक  बड़ी  विचित्र  परिस्थिति
 पैदा  हो  गई  है।  एक  प्रदेश  के  मुख्य  मंत्री...

 व्यिवधान)

 अध्यक्ष  महोदय  :  माननीय  सदस्य  मेहर-
 बानी  करके  बैठ  जायें।

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :  अध्यक्ष

 महोदय,  आप  इन  छोगों  को  नियंत्रित  कीजिए,
 वर्ना  हम  इनसे  निपटने  के  लिए  तैयार  हैं।

 व्यिवधान)

 श्री  अटल  बिहारी  बाजपेयी  :  अध्यक्ष  महो-
 दय,  परिचिमी  बंगाल  का  मामला  यहां  उठाने  का
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 विरोध  किया  जा  रहा  है,  इस  का  अथे  एक  ही
 है  कि  जो  लोग  इस  का  विरोघ  करते  हैं,  वे
 अपने  पाप  पर  पर्दा  डालना  चाहते  हैं।  व्य
 बधान)

 SHRI  ए.  RAMAMURTI:~  We  are
 preared  to  discuss  it  ;  let  there  be  a  proper
 discussion.  Who  wants  to  cover  what  ?...
 (Interruptions).

 श्री  अटल  बिहारी  वाजपेयों  :  यह  बड़ी
 विचित्र  है  कि  हमारे  मित्र  चर्चा  के  लिए  तो
 तैयार  हैं,  लेकिन  ध्यानाकषंण  प्रस्ताव  के  लिए
 तैयार  नहीं  हैं।  जिस  विषय  पर  चर्चा  हो
 सकती  है,  उस  हर  ध्यानाकषंण  प्रस्ताव  भी  झा
 सकता  है  ।

 सदन  के  अधिकार  बिल्कुल  स्पष्ट  हैं।
 पश्चिमी  बंगाल  में  एक  विचित्र  परिस्थिति  कैदा
 हो  गई  है।  किसी  प्रदेश  का  मुख्य  मंत्री  अपने
 ही  प्रदेश  में  व्याप्त  अराजकता  और  हिंसा  के
 खिलाफ  अनशन  करे,  यह  हमारे  लोकतंत्र  के
 इतिहास  में  एक  असाधारण  बात  है  ।  (व्यव-
 घान)...

 श्री  सत्य  नारायण  सिंह  (वाराणसी)  :  बहू
 पुराना  कांग्रेसी  है।  ...व्यवधान...

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद)  :
 अध्यक्ष  महोदय,  इन  माननीय  सदस्य  को  छुप
 कराइये  ।

 श्री  अटल  बिहारी  बाजपेयो  :  गृह  मंत्री

 महोदय  ने  अपने  वक्तव्य  में  बंगाल  काँग्रेस
 द्वारा  प्रकाशित  एक  वक्‍तव्य  का  हवाला
 किया  है।  मैं  बंगला  कांग्रेस  द्वारा  प्रकाशित

 एक  डाकुमेंट  का  हवाला  देना  चाहता
 हूं।  मैं  गृह  मंत्री  महोदय  से  यह  जानना  चाहता
 हूं  कि  क्‍या  उन्हें  इस  डाकुमेंट  में  दिये  गये  तथ्यों
 के  बारे  में  जानकारी  है  या  नहीं  ।
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 [श्री  अटल  बिहारी  वाजपेयी]

 बंगला  कांग्रेस  द्वारा  प्रकाशित  इस  दस्ता-

 वेज  के  अनुसार  फ़रबरी  अन्त  से  लेकर  4

 प्रकतूबर  तक  पश्चिमी  बंगाल  में  378  हत्यायें

 हुई  हैं,  (व्यवध/न)  ...जिनमें  से  200  हत्यायें
 राजनीतिक  थीं  ।  ...(व्यवधान)...  जो  व्यक्ति
 घायल  हुए,  उनकी  संख्या  673  है।  उस  दस्ता-
 वेज  के  अनुस।र  पुलिस  को  292  शिकायतें  की

 गई,  लेकिन  पुलिस  ने  कोई  कार्यवाही  नहीं  की  ।

 (व्यवधान)

 अकेले  चौबीस  परगना  जिले  में  अदालत  ने

 पुलिस  के  खिलाफ  202  स्ट्रिक्चज॑  पास  किये  ।
 3  पुलिस  वालों  पर  जुमनि  भी  हुए।  एक

 हजार  से  अधिक  मामले  वापिस  ले  लिये  गये  ।
 उस  दस्तावेज  के  अनुसार  अगस्त  तक  367
 चेराव  हुए,  SSL  हड़तालें  हुई  और  73  ताला-
 बन्दियां  हुई,  जिस  से  6l,  59,  787  घंटे  नष्ट

 हुए  1

 एक  घटना  और  है,  जिसका  सदन  को  नोट
 लेना  होगा।  बलोपुर  की  अदालत  में  कुछ
 लोगों  को  फांसी  की  सजा  सुनाई  गई,  तो  अदा-
 लत  में  नारे  लगे  और  जज  को  काम  नहीं  करने
 दिया  गया।  पश्चिमी  बंगाल,  में  जो  लोग
 सरकार  को  चला  रहे  हैं,  ये  उनके  द्वारा  प्रकाश
 में  लाए  गए  तथ्य  हैं।  मैं  गृह  मंत्री  महोदय  से
 यह  जानना  चाहता  हूँ  कि  क्‍या  वहू  पश्चिमी
 बंगाल  की  स्तिथि  के  सम्बन्ध  में  एक  विस्तृत
 वयक्तव्य  देने  के  लिए  तंयार  हैं,  जिससे  इस  सदन
 ओर  देश  को  विश्वास  में  लिया  जा  सके  कि
 पद्दिचमी  बंगाल  में  क्या  हो  रहा  है  t

 हम  ने  देश  में  संविधान  की  रक्षा  की
 शपथ  ली  है।  पश्चिमी  बंगाल  के  राज्य-
 पाल  महोदय  ने  भी  यह  शपथ  ली  है  कि  पश्चिमी
 बंगाल  में  संविधान  का  संरक्षण  किया  जायेगा
 ओर  कानून  के  भ्रनुसार  शासन  चलेगा।  मैं
 जानना  चाहता  हूं  कि  ग्रह  मन्त्री  या  केन्द्रीय
 सरकार  ने  पश्चिमी  बंगाल  के  राज्यपाल  से
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 कोई  रिपोर्ट  मांगी  है।  संविधान  के  श्रनुसार
 सरकार  राज्यपाल  से  रिपोर्ट  मांग  सकती  हैं
 अगर  उन  से  रिपोर्ट  नहीं  मांगी  गई  है,  तो  उस
 का  क्‍या  कारण  है  और  क्‍या  गृह  मन्त्री  महोदय
 उन  से  इस  तरह  की  रिपोर्ट  मांगने  के  लिए
 तैयार  हैं  ?

 हरियाणा  में  राज्यपाल  ने  वहां  की  सरकार
 इसलिए  बर्खास्त  कर  दी  कि  वहां  “आयःराम'-
 और  'गयाराम'  हो  रहा  था  और  उन  का  तक
 यह  था  कि  उससे  लोकतंत्र  के  लिए  खतरा  पैदा
 हो  रहा  था।  स्वय  पश्चिमी  बंगाल  के  राज्य-
 पाल  ने  इस  लिए  सरकार  बर्खास्त  कर  दी  कि
 वह  -  सरकार  राज्यपाल  द्वारा  सुझाई  गई  तिथि
 पर  विधान  सभा  की  बैठक  बुलाने  के  लिए  तैयार
 नहीं  थी  ।  हम  जानना  चाहते  हैं  कि  पश्चिमी
 बंगाल  के  राज्यपाल  इस  मामले  में  क्या  कर  रहे
 हैं।

 सवाल  यह  है  कि  क्या  केन्द्रीय  सरकार  इस
 सारी  परिस्थिति  को  मूक  दर्शक  बन  कर  देखती
 रहेगी  ।  पश्चिमी  बंगाल  में  जो  कुछ  हो  रहा
 है,  उससे  देश  की  सुरक्षा,  अखंडता  ओर  विधि
 तथा  कानून  के  राज्य  के  लिए  संकट  पैदा  हो
 रहा  है।  वहां  राजनीतिक  ह॒त्यायें  हो  रही  है,
 मज़दूरों  के  क्षेत्र  में  विरोधियों  का सफाया  करने
 की  नीति  अपनाई  जा  रही  है,  पुलिस  के  बल
 पर  एक  पार्टी  का  शासन  कायम  करने  की
 कोशिश  हो  रही  है  ।

 अभी  वहां  जो  उप  चुनाव  हुआ,  मेरे  मित्र
 उस  में  विजय  की  बातें  कर  रहे  हैं।  हम  जम्मू
 में  एक  उप  चुनाए  जीते  है  News  (व्यवधान)  ...

 श्री  सत्य  नारायण  सिंह  :  आप  ने  जम्मू  में
 हिन्दु-मुस्लिम  दंगे  करवाये  थे  ।

 श्री  अटल  बिहारी  बाजपेयों  :  और  पश्चिमी
 बंगाल  में  इन  लोगों  ने  जगतदल  में  हिन्दु-
 मुस्लिम  दंगे  कराये  हैं।  मगर  उस  चुनाव  के
 बारेमें  .........
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 SHRI  P.  RAMAMURTI:  That  is
 what  I  object  to.  You  are  allowing  this
 Member...(  Interruptions}

 MR.  SPEAKER  :  Please  ask  that  hon.
 Member  not  to  interfere  from  there  like
 that.

 श्री  अटल  विहारी  बाजपेयी :  पश्चिमी
 बंगाल  में  इन्दिरा  जी  की  कांग्रेत  के  नेता,
 श्री  सिद्धार्थ  शंकर  राय,  ने  कहा  है  कि  उस
 चुनाव  में  पुलिस  बाले  अपने  गले  में  लाल  रुमाल
 बांघ  कर  पोलिंग  स्टेशन  पर  मोजूद  थे  ।

 (व्यवधान)

 SHRI  H.N.  MUKERJEE:  He  has
 said  something  about  not  p:rmitting  referen-
 ces  which  were  undesirable  or  uawarranted.
 Is  this  the  way  oae  functions  ?  Are  we
 to  expect  from  the  Chair  thls  kind  of
 thing  being  allowed?  You  told  us
 you  would  not  permit  any  uawarrantable
 references,  and  likewise  he  is  going  on
 continuously  making  parlimentarily  unwar-
 rantable  references.

 श्री  अटल  विहारी  बाजपेयो  :  क्‍या  में  यह
 नहीं  कह  सकता  हूँ  कि  चुनाव  को  प्रभावित
 करने  के  लिए  पुलिस  वालों  को  गले  में  लाल
 रुमाल  बंववा  कर  पोलिग  स्टेशन  पर  ले  जाया
 गया  ?  क्या  गृह  मन्‍्त्री  महोदय  इस  को  कानट्रा-
 डिक्ट  कर  सकते  हैं  ?  (व्यवधान)

 SHRI  HH  NL  MUKERJEE:  Are  you
 allowing  these  things  to  go  on  record?  Is
 this  how  the  country  is  going  to  be  told
 about  it  ?  It  is  unparliamentary.  (Interrup-
 tion),  Ona  point  of  order,  I  want  your
 ruling,  Sir,  Mr,  Vajpayee  is  making
 observations  which  go  against  the  spirit
 of  what  you  said:  that  you  would  not
 permit  such  things.  I  want  you  to  go
 into  the  record  and  see.  Would  you
 permit  this  sort  of  thing  to  be  publicised
 to  the  country?  That  is  entirely  out  of
 order,  (Interruption)  {  want  you  to
 examine  the  record.  Does  it  accord  with
 what  you  said  earlier  that  you  would
 not  allow  references  which  would  be  un-
 warrantable  p  Please  examine  the  record.
 (Interruptions).  I  am  a  stranger  to
 zahbartasti.
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 SHRI  ATAL  BIHARI  VAJPAYEE!:
 But  not  your  opponents  in  West  Bengal.

 अध्यक्ष  महोदय,  चुनाव  देश  में  निष्पक्ष  हों
 और  ठीक  तरह  से  हों  यह  केन्द्र  की  जिम्मेदारी
 है  और  अगर  किपी  चुनाव  में  पुलिस  का  उपयोग
 किया  जाता  है--यह  मैं  अपने  किसी  कार्यकर्ता
 का  वक्तव्य  नहीं  दे  रहा  हूँ,  इन्दिरा  जी  की
 कांग्रेस  के  लेजिस्लेचर  के  जो  नेता  हैं  उनका
 वक्तव्य  दे  रहा  हूँ,  अगर  गृह  मन्त्री  चाहें  तो  इस
 का  खंडन  कर  सकते  हैं  लेकिन  पश्चिमी  बंगाल  में
 जो  परिस्थिति  पैदा  हो  गई  है,  मैं  फिर  अपने
 सवाल  को  दोहराना  चाहता  हूं,  गृह  मन्‍्त्री  महोदय
 उस  के  बारे  में  एक  विस्तृत  वक्तव्य  दें  और
 'राज्य-  पाल  महोदय  से  रिपोर्ट  मांगे  -  क्या  वह
 इस  के  लिए  तैयार  हैं  ?  राज्यपाल  महोदय  की
 रिपोर्ट  आने  के  बाद  उसे  सदन  की  मेज  पर
 रखें  Vv

 SHRI  ₹.  8.  CHAVAN:  As  far  as
 situation  in  West  Bengal  {s  concerned,  it
 is  one  which  always  causes  concern  in
 the  mind  of  everybody  here.  But  at
 the  same  time,  we  have  to  go  into  this
 matter  carefully.  The  Chief  Minister
 himself  has  taken  cognizance  of  the  situa-
 tion  there  and  is  trying  to  deal  with  it
 politicially  because  the  main  problem  is
 the  atmosphere  that  is  created  there  and
 for  that,  he  is  preparing  the  people  for
 a  certain  action.

 AN  HON.  MEMBER:  What  is  that
 action  ?

 SHRI  Y.  8.  CHAVAN  :  I  think  it  is
 much  better  you  ask  the  Chief  Minister
 about  it.  His  effort  seems  to  be  to  go
 in  that  directioa.  There  are  two  alter-
 natives  open  to  the  Chief  Minister.  One
 is  the  constitutional,  administrative  action
 which  he  can  take  as  Chief  Minister  in
 a  legal  way.  The  other  is  political  action.
 He  has  chosen  the  political  method.  I
 think  he  needs  our  support  and  sympathy.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष  महो-
 दय,  मेरे  सवालों  का  क्या  हुआ  ?  मैंने  दो  बातें
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 कही  थीं  कि  क्‍या  गृह  मन्त्री  महोदय  पश्चिमी
 बंगाल  की  स्थिति  के  बारे  में  एक  विस्तृत
 वक्तव्य  देंगे  और  क्‍या  राज्यपाल  से  कहेंगे  कि

 बहू  अपनी  रिपोर्ट  भेजें

 SHRI  ४.  B.  CHAVAN:  We  have
 not  asked  for  any  report  from  the  Gover-
 nor  nor  do  we  propose  to  do  that.  It
 is  not  the  intention  that  we  should  discuss
 a  matter  which  is  their  exclusive  preserve.
 I  do  not  propose  to  discuss  the  matter
 in  the  House,

 SHRI  HEM  BARUA  (Mangalai)  :
 Whatever  the  opponents  of  the  calling
 attention  notice  may  say,  the  fact  remains
 that  the  situation  of  law  and  order  in
 West  Bengal  has  deteriorated,  During  the
 Jast  few  months,  there  have  been  as
 many  as  300  political  murders.  I  would
 not  have  liked  Mr.  Ajay  Mukherjee  to
 undertake  a  fast.  I  would  have  liked  him
 to  allow  the  administrative  machinery  to
 operative  Mr.  Ajoy  Mukherjee,  who  is
 on  fast,  made  a_  statement  saying  that
 the  police  has  been  immobilised  in  West
 Bengal,  whereas  his  Deputy  Chief  Minister
 has  been  making  statements  accusing  Mr.
 Ajay  Mukerjee  for  undertaking  the  fast.
 (Interruptions).

 SHRI  SAMAR  GUHA:  The  ८.  P.  I.
 passed  a  resolution  in  Delhi  the  other  day...
 (Interruptions),

 SHRI  H.N.  MUKERJEE:;  Who  is
 this  man  who  acts  like  a  lunatic  every
 day...(interruptions)

 SHRI  BAL  RAJ  MADHOK  :  Sir,
 Shri  Mukerjee  has  called  another  member  a
 lunatic.  Is  it  parliamentary  ?

 SHRI  ATAL  BIHARI  VAJPAYEE):
 It  is  unparliamentary  and  he  should  with-
 draw  that  expression...  (interruptions)

 SHRI  H.N.  MUKERJEE:  I  do  not
 mind  withdrawing  that  expression.

 SHRI  HEM  BARUA  :  Here  is  a  Chief
 Minister  who  is  undertaking  a  fast  to  rouse
 the  conscience  of  the  world  and  to  draw
 the  attention  of  the  world  to  the  deteriora-
 ting  law  and  order  situation  in  the  State.
 He  has  stated  that  the  police  has  been
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 immobilised  in  West  Bengal  whereas  the
 Deputy  Chief  Minister  has  accused  the
 Chief  Minister  and  some  of  his  colleagues  of
 vandalism  and  that  sort  of  thing.  Whatever
 that  may  be,  this  shows  that  West  Bengal  is
 heading  towards  civil  strife.  May  I  know
 whether  the  government  has  taken  note  of
 this  particular  aspect  of  the  matter?
 Secondly,  before  Shri  Ajoy  Mukerjee
 undertook  his  fast,  he  came  down  to  Delhi
 and  met  some  of  the  leaders  of  the  Union
 Government  here.  May  I  know  whether  he
 made  any  report  to  our  leaders  here  about
 the  deteriorating  situation  in  West  Bengal
 or  not  ?

 SHRI  ४.  8.  CHAVAN:  This  was
 certainly  taken  note  of  by  the  Government
 of  India  and  that  is  why  the  Prime
 Minister  asked  the  Chief  Minister  to  come
 here  for  discussion.  I  made  a  reference  in
 my  statement  to  the  discussion  that  the
 Prime  Minister  had  with  the  Chief
 Minister.

 SHRI  RANJEET  SINGH  (Khallilabad):
 On  the  9th  of  November  the  Chief
 Minister  of  West  Bengal  said  some  very
 significant  words,  namely,  ‘‘there  is  no
 civilised  government  !n  West  Bengal’’,  This
 is  the  statement  that  the  Chief  Minlster  has
 made.  At  the  same  time,  he  adds  ‘‘there
 is  no  precedent  or  parallel  for  this  state  of
 affairs  in  the  civilised  world’’.  So,
 according  to  the  Chief  Minister  this  is  the
 situation  in  West  Bengal.  Under  these
 circumstances,  how  can  the  Central  Govern-
 ment  shut  its  eyes  and  sleep  over  the
 situation  as  if  nothing  has  happened  ?
 Then,  the  Home  Minister  htmself  stated  the
 Chief  Minister  needs  the  sympathy  of  the
 whole  country  because  he  is  dealing  with
 the  situation  in  a  political  way.  I  would
 like  to  know  what  the  Home  Minister
 himself  is  doing,  or  the  Central  Government
 itself  is  doing,  to  help  the  Chief
 Minister.  They  can  very  actively  he'p  the
 Chief  Minister  by  exposing  the  uncivilised

 I  ts  of  West  Bengal,  some  of  whom
 hold  the  House  to  ransom  over  hete..,
 (interruptions)

 SHRI  BAL  RAJ  MADHOK  ;  Perhaps,
 these  are  the  people  about  whom  Shri  Ajoy
 Mukerjee  has  mentioned  (interruptions)

 SHRI  SURENDRANATH  DWIVEDY:
 Sir,  I  hope  we  will  not  create  situations  in
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 this  House  where  ultimately  you  will  have  continues  to  be  hcad  of  such  a  government.
 to  undertake  a  fast  like  the  Chief  Minister  ©  But  what  more  help  can  we  give?  We  can
 of  West  Bengal.  only  wish  Shri  Ajoy  Mukherji  well.  It  is

 MR.  SPEAKER  :  It  is  not  proper  to  not  the  fntention  of  this  Government  to
 say  that  some  members  hold  the  House  to  take  any  precipitate  action.
 ransom.  He  should  withdraw  those
 remarks,  SHRI  S.  KUNDU  (Balasore):  After

 .  the  967  general  elections  a  new  situation
 SHRI  RANJEET  SINGH  t  I  withdraw  has  cropped  up  in  Indian  politics.  One  of

 it  like  Shri  Mukerjee  had  withdrawn  his  the  peculiar  situations  today  is  that  satya-
 remark,  graha  is  offered  by  a  section  who  is  in

 SHRI  JYOTIRMOY  BASU;  That  oe
 of  authority  against  the  authority.

 :  reviously,  satyagraha  was  offered  by  those party  has  disgraced  the  whole  country  by  who  were  not  in  authority  t  test killing  the  minorities,  which  has  been  y  fo  Protes  east
 exposed  belote  the  whole  world.  certain  measures.  Sometimes  it  is  very

 difficult  to  understand  it,  but  when  a  Chief
 Minister  of  a  State  has  alleged  in  different

 SHRI  RANJEET  SINGH  :  It  was

 |

 words  that  a  section  of  his  ministry  was
 the  top  Congress  leaders,  now  with  the  |  abusing  authority,  it  is  quite  posstble  that
 tuling  Congress  Party,  who  said  that  it  was  |  under  the  peculiar  circumsiances  the  Chief
 high  time  that  Shri  Ajoy  Mukherji  broke  his  |  Minister  had  no  other  go  but  to  resort  to
 unholy  wedlock  ;  he  is  keeping  a  whole  |  this  sort  of  a  hunger  strike. harem  of  disloyal  wives...(  Interruption)

 SHRI  PILOO  MODY  :  He  has  became
 SHRI  PILOO  MODY  i  Living  in  sin  !  a  prisoner  of  his  own  folly.

 SHRI  RANJEET  SINGH  :  If  they  SHRI  5.  KUNDU:  Whether  it  may
 permit,  I  will  ask  a  specific  question...  |  be,  time  alone  will  prove  who  is  right  and
 (Inter  ruption)  who  is  wrong.

 Mis  SPENEER  oon  me
 a  |
 sald  SHRI  JYOTIRMOY  BASU  :  Go  to enough  about  the  faithful  husband.  the  people.

 SHRI  RANJEET  SINGH  :  Would  the
 Home  Minister  at  least  do  something...
 (Interruption)

 SHRI  Ss.  KUNDU  :  Yes;  who  will  go
 to  the  people.  This  is  the  House  of  the
 People.  \

 MR.  SPEAKER:  I  am  not  allowing
 you,  You  have  asked  your  question,  SHRI  SAMAR  GUHA:  We  will  go  to

 the  people,  not  to  the  police. SHRI  RANJEET  SINGH  :  I  have  not
 asked  a  question,  but  if  you  think  that  I
 have,  let  him  answer  whatever  question  you  SHRI  S,  KUNDU  :  The  Chief  Minister
 think  I  have  asked,  has  resorted  to  launching  a  mass  hunger

 f  strike  to  arouse  conscience  against  the  dete- SHRI  Y.  B.  CHAVAN  }  Unfortunately,  riorating  law  and  order  situation  in  West the  hon.  Member  has  ,not
 di
 a  ay  Bengal  as  stated  by  the  Home  Minister.  It

 question.  He  has  only  made  certain  is  a  fact—some  people  may  not  agree  with
 temarks,  it—that  the  law  and  order  situation  in  West

 SHRI  PILOO  MODY:  Are  you  Bengal  is  deterforating  fast.  Almost  all  the
 contradicting  the  Speaker  who  has  said  that  United  Front  parties,  including  the  Right
 he  has  asked  the  question...(/nterruption)?  |  CPI—I  do  not  know  where  is  Shri  Banerjee eines  4  (  ?  the  SSP,  the  Forward  Bloc  and  the  SUC  in

 SHRI  Y.  B.  CHAVAN:  He  quoted  the  worst  terms  have  condemned  the  acti-
 some  statements  of  the  Chief  Minister  of  vity  of  the  Left  CPI.  If  I  am  right,  the
 West  Bengal  to  the  effect  that  the  West  Right  CPI  in  a  resolution  said  that  Shri
 Bengal  Government  is  uncivilised.  My  Jyoti  Basu  was  indulging  in  police  gangster-
 difficulty  is  that  the  Chief  Minister  ism.  I  fail  to  understand  what  sort  of
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 [Shri  S,  Kundu]
 Communism  it  is  when  a  poor  worker  of
 another  Communist  Porty.  It  is  something
 very  difficult  to  understand.

 SHRI  INDRAJIT  GUPTA  :  Onlya
 question  can  be  asked.  What  is  this  general
 lecture  ?

 MR.  SPEAKER  ;  No  introduction,  no
 preamble,  no  observation;  ask  a_  straight
 question.

 SHRI  5.  KUNDU :  The  question,  there-
 fore,  isi  that  we,  the  PSP,  have  said
 categorically  that  we  do  not  want  to  get  into
 these  unprincipled  politics.

 MR.  SPEAKER  :  I  am  not  concerned
 with  what  SSP  says.  What  is  your  ques-
 tion  ?  Please  come  out  with  your  question.

 SHRI  5.  KUNDU:  I  would  like  to
 know  from  the  Home  Minister  under  these
 circumstances  whether  he  will  advise  the
 Governor  to  see  that  the  West  Bengal
 Assembly  is  summoned  quickly  where  the
 present  deteriorating  law  and  order  situation
 can  be  discussed.

 SHRI  P.  RAMAMURTI  :  It  is  meeting
 in  a  month,

 SHRI  5.  KUNDU  :  My  second  question
 is  |  the  Home  Miaister  should  call  for  a
 report  from  th:  Hom:
 Bengal  and  the  Chief  Minister.  A  resolu-
 tion  has  ben  passed  by  the  Right  Commu-
 nist  Party  that  Mr.  Jyoti  Bisu  has  been  in-
 dulging  in  some  sort  of  police  gangsterism.

 Then  about  the  law  and  order  situatton
 at  about  the  place  where  the  hunger  strike
 took  place.  It  is  alleged  that  stones  have
 been  thrown  and  the  meeting  has  been
 disturbed  and  some  abusive  slogans  have
 been  raised  there  in  the  Curzoa  Park  and
 some  insult  has  bezn  done  to  the  Chief
 Minister,  whether  a  report  has  been  called
 for  by  the  Home  Minister?  If  he  has  not
 called  for  it,  will  he  call  for  it  now  ?

 SHRI  Y.  B.  CHAVAN  :  The  only
 question  he  has  asked  me  is  :  whether  we
 will  advise  the  Governor  to  summon  the
 Assembly.  We  do  not  propose  to  do  it
 because  the  Governor  has  no  right  of  the
 Chief  Minister  and  I  am  sure,  the  Chief
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 Minister  if  he  has  felt  so,  will  certainly
 advise  the  Governor  to  call  the  Assembly.

 SHRI  SURENDRANATH  DWIVEDY)
 The  other  question  is:  whether  they  have
 made  any  inquiry  abcut  the  police  gangs-
 terism.

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 Clerks  in  New  Delhi  are  also  on  hunger
 strike  and  the  Home  Minister  sheds  no  tears
 for  them  (Interruption).  It  is  a  very  im-
 Portant  matter,  Sir.

 2.48  hrs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  RE.  COMMUNAL  SITUATION
 IN  THE  COUNTRY

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  :  I  beg  to  lay  on
 the  Table  a  statement  regarding  communal
 situation  in  the  country.  [Placed  in
 Library.  See  No,  LT—292/69.]

 NAVAL  CEREMONIAL  CONDITIONS  OF
 SERVICE  AND  MISCELLANEOUS

 (AMENDMENT)  REGULATIONS,  969

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.R.
 KRISHNA):  On  behalf  of  Shri  Swaran
 Singh  |  beg  to  lay  on  the  Table  a  copy  of
 the  Naval  Ceremonial,  Conditions  of  Service
 and  Miscellaneous  (Amendment)  Regula-
 lations,  4969  (Hladi  and  English  versions)
 published  in  Notification  No.  S,R.O.  27]  in
 Gazette  of  India  dated  the  9th  September,
 1969,  under  section  485  of  the  Navy  Act,
 1957,  [Placed  in  Library.  See  No.
 LT—2I93,  69].

 PAPERS  UNDER  COMPANIES  ACT,  966

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  B.  R.  BHAGAT)  :  I  beg  to
 lay  on  the  Table  a  copy  of  each  of  the
 following  papers  under  sub-section  (l)  of
 section  6l9A  of  the  Companies  Act,  966  :—

 (1)  Review  by  the  Government  on
 the  working  of  the  Export  Credit
 and  Gurantee  Corporation  Limited,
 Bombay,  for  the  period  Ist
 January,  968  to  3lst  December,
 1968,
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 (2)  Annual  Report  of  the  Export
 Credit  and  Guarantee  Corporation
 Limited,  Bombay,  for  the  period
 Ist  January,  968  to  3st  December,
 1968,  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library  See.  No.  LT—
 2194/69  ]

 Com  RETTING  (LICENSING)  AMEND-
 MENT  ORDER,  969

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  I  beg  to  lay  on  the  Table
 a  copy  of  the  Cofr  Retting  (Licensing)
 Amendment  Order,  1969,  (Hindi  and  English
 versions)  published  in  Notification  No.
 S.  0.  399  in  Gazette  of  India  dated  the
 27th  September,  1969,  under  sub-section  (6)
 of  section  3  of  the  Essential  Cmmodities
 Act,  1655.  [Placed  in  Library.  See  No.
 LT—2I95/69}.

 SHRI  M.  L.  SONDHI  (New  Delhi)  १
 It  is  a  very  important  matter.  I  appeal
 to  your  wisdom.  The  Home  Minister  fs
 here.  It  is  difficult  to  get  in  touch  with
 him  these  days.  Formerly  it  was  very
 easy  to  see  him,

 MR.  SPEAKER  :
 all  there  is  a  procedure.

 No.  please,  After

 2.49  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS)  1969-70,

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  AND  RAILWAYS
 (SHRI  GOVINDA  MENON):  I  beg  to
 present  a  sta  showing  Suppl  Ty
 Demands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1969-70.

 RULES  COMMITTEE
 MINUTES

 SHRIS.  KANDAPPAN  (Mettur)  i  I
 beg  to  lay  on  the  Table  the  Minutes  of

 Govt.  Officials  and  T.T.K.
 the  sitting  of  the  Rules  Committee  held
 on  the  27th  November,  1969,

 MR.  SPEAKER  :  Item  No.  9,

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  I
 tise  on  a  point  o  order,  Sir.  Let  me
 conclude  the  point  of  order.

 MR.  SPEAKER!
 concluded.

 You  have  already

 12.  49-1/2  brs.

 RE:  MEETING  OF  CERTAIN  OFFICERS
 WITH  SHRI  T.  T.  KRISHNAMACHARI

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  i  Before  you  go  to  the  next
 item  of  personal  explanation,  I  want  to
 taise  one  thing.  Yesterday  when  we
 adjourned,  the  Chair  ruled  that  on  the
 question  of  Mr.  T.T.  Krishnamachari
 meeting  the  officials  of  the  Finance  Minis-
 try,  the  Prime  Minister  will  make  a
 statement  to-day.  This  is  the  ruling  of
 the  Chair.  Ihave  that  with  me.  4  want
 to  know  whether  the  Prime  Minister  is
 going  to  make  a  statement  to-day,  if  so,
 at  what  time  and  when  are  we  talking  up
 the  resolution.  I  have  the  ruling  of  the
 Chair  with  me.  (Jnterruptions)

 SHRI  S.M.  BANERJEE
 I  rise  on  a  point  of  order,  Sir.

 (Kanpur)  3

 MR.  SPEAKER  :
 what  ?

 Point  of  order  on

 SHRI  S.  M.  BANERJEE:
 No.  9.

 On  item

 MR.  SPEAKER:  Please  resume  your
 seat.  Yesterday  when  Dr,  Ram  Subhag
 Singh  made  certain  allegations,  I  asked
 whether  the  Minister  would  make  a  state-
 ment,  I  left  it  to  his  option.  The  Minlster
 made  a  statement  in  the  evening  and  the
 Chairman  allowed  further  questions,  After
 the  Minister’s  statement,  there  should  have
 been  no  questions,  no  debate  discussion,
 lam  so  sorry,  but,  anyway,  that  was
 allowed  and  that  took  the  shape  of  almost
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 [Mr.  Speaker]
 a  debate.  Enough  was  safd  on  that  side
 (Interruptions).  They  have  categorically
 stated  that  they  have  nothing  to  do  about
 that,  On  what  should  I  ask.  the  Prime
 Minister  ?

 क्रो  रवि  राय  (पुरी)  :
 इस्तीफा  देना  चाहिये  ;

 SHRI  SURENDRANATH  DWIVEDY:
 When  you  said  this,  that  the  Prime
 Minister  should  be  truthful  and  tell  us
 the  real  facts.  I  have  in  my  _  possession
 facts  that  Mr.  Bakshi  has  left  a  note  in
 his  file  which  is  still  there  and  will  the
 Prime  Minister  go  and  take  hold  of  that
 file  in  which  he  has  given  a  note  about
 the  discussions  he  had  which  Mr.  T.  T.
 Krishnamachari?  He  has  stated  (I)...
 (Interruptions)  Please  listen  to  me.  This
 is  a  specific  question  which  I  want  to
 put.  You  observed  that  they  have  said
 nothing.  I  made  thts  charge  and  I  stand
 by  it.  There  is  a  note  of  Mr.  Bakshi
 in  which  it  has  bzen  mentioned  what
 taxation  proposals  would  be  coming  up
 in  the  970  budget.  (Interruptions)  They
 have  discussed  this  with  T.  T.  K...(Inter-
 ruptions).  In  that  note  what  would  follow
 after  the  judgment  of  the  Supreme  Court

 प्रधान  मंत्री  को

 on  nationalisation  of  Banks  and  what
 suggestlons  Mr.  T.  T.  K,  has  given,  have
 also  been  in  great  detail  kept.  We  are
 making  this  proposal  because  the  secrets
 of  Government  about  tax  proposals  in  the
 budget  which  are  completely  secret  have
 been  discussed;  let  her  get  hold  that  file
 and  let  us  know  whether  this  has  not  been
 so.  Let  the  Prime  Minister  contradict  that
 there  is  no  such  file  and  no  such  note  by
 Mr.  Bakshi  who  met  him.  He  was  in  the
 Supreme  Court.  Later  he  met  him  after
 Shri  Govindan  Nair  had  come.  Later  on
 he  come  to  the  office  and  dictated  a  note,
 That  is  in  that  file.  I  challenge  this,

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  The  Prime  Méinister’s  Personal
 Assistant  has  gone  to  his  office  to  remove
 the  papers.  You  should  stop  it,  Sir,
 CUnterruptions)

 SHRI  PILOO  MODY  (Godhra)  :  Raid
 the  Prime  Minister’s  office.

 DR.  RAM  SUBHAG  SINGH  :  (Buxar)
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 I  do  not  know  whether  you  have  got  It  in
 record,  Thri  Sethi  has  pointed  out  that
 the  matters  discuseed  were  about  employ-
 ment,  housing,  banking  accelerated  rural
 development,  etc,  But  the  Secretary  conne-
 cted  with  this  Department  or  the  Planning
 Commission  officer  were  not  at  all  invited
 fo  that  meeting,  but  the  Prime  Minister
 Purposely  chose  to  send  the  Finance
 Ministry  officials  and  I  support  what  Mr.
 Dwivedy  has  just  now  pointed  out.  I
 apprehend  that  the  file  may  be  destroyed
 unless  and  until  you  direct  the  Prime
 Minister  to  take  possession  of  that  file  and
 appoint  a  Parliamentary  Committee  to
 investigate  it,

 at  सघु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय,
 मेरा  प्वांइट  आफ  आर्डर  है।  जहां  तक  मुझे  याद
 है,  कल  जो  सभापति  कुर्सी  पर  बेढे  थे  उन्होंने  यह
 निर्देश  दिया  था  कि  प्रधान  मंत्री  स्वयं  इन  बातों
 का  खुलासा  करें  मैं  सुना  रहा  हूं  ।

 सभापति  महोदय  :  माननीय  सदस्य  कृपया
 अपना  स्थान  गृहण  करें।  क्‍योंकि  यह  प्रस्ताव
 अचानक  ही  आ  गया  है  इसलिए  इस  समय  मैं
 केवल  इतना  हो  कहूँगा  कि  प्रधान  मन्त्री  कल
 इस  विषय  पर  एक  वक्तव्य  दें  ताकि  इस  बारे
 में  और  स्पष्टीकरण  हो  जाये  ।

 अब  सरकार  का  कहना  है  कि  सेडी  साहब
 ने  जो  कहा  है  उससे  अधिक  प्रधान  मन्‍्त्री  को
 कुछ  नहीं  कहना  है  ।  लेकिन  ह्िवेदी  जी  ने  एक
 स्पष्ट  आरोप  लगाया  है  और  कल  की  बहस  के
 दौरान  यह  आरोप  किया  गया  कि  बजट  संबंधी
 बातों  की  चर्चा  हुई  और  मैंने  कहा  था  कि  बजट
 की  बातों  को  गुप्त  नही  रखा  जायेगा  तो  उसके
 ऊपर  लाखों  करोड़ों  रुपया  स्टाक  एक्सचेंज  पर
 कमाया  जाता  है|  साथ-साथ  मैंने  यह  भी  कहा
 था  कि  श्री  क्रष्णामाचारी  ने  इसके  बारे  मैं  कोई
 शपथ  नहीं  लो  है  कि  गुप्तता  रखेंगे।  इसलिए
 किसी  गेर-सरकारी  व्यक्ति  से  टेक्‍्सेशन  के  बारे
 में,  कर  योजना  के  बारे  में  श्राप  चर्चा  करेंगे  तो
 वह  बहुत  गम्भीर  अपराध  हो  जाता  है।  इस
 लिए  मेरी  आप से  प्रार्थना  है  कि  नियम  389
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 के  मातहत  आपको  पूरा  अधिकार  है  और  कई
 दफा  अध्यक्ष  के  द्वारा  इस  तरह  की  संप्तदीय
 समितियां  नियुक्त  की  गई  हैं,  अगर  आप  भी
 इस  तरह  को  समिति  नियुक्त  करेंगे  तो  समिति
 को  पूरा  अधिकार  होता  है,  वह  सारी  फाइलों
 को  मंगा  सकती  है  और  जब  तक  समिति  का
 काम  काज  शुरू  नहीं  हो  जाता  है  आप  हुक्म
 जारी  कर  दीजिए,  आप  के  हुक्म  का  कोई  भी
 अपमान  नहीं  कर  सकता  है,  आप  उन  फाइलों
 को  अपने  कब्जे  में  ल ेलीजिए  जब  तक  कि  इसके
 बारे  में  कोड  फंसला  नहीं  हो  जाता  है  -  आपको

 पूरा  अधिकार  है  V

 थी  अटल  बिहारी  व!जपेयी  (बलरामपुर)
 अध्यक्ष  महोदय,  ऐसा  प्रतीत  होता  है  कि  इस
 मामले  में  सदन  को  गुमराह  करने  की  कोशिश
 की  जा  रही  है।  कोई  भी  तथ्य  सदन  से  छिपाये
 न  जायं  क्‍योंकि  यह  मामला  मंत्रियों  का  नहीं  है,
 सरकारी  अधिकारी  भी  इसमें  संलग्न  है।  जब
 तक  उन  अधिकारियों  को  क्रास-एग्जामिन  न
 किया  जाये,  किसी  समिति  के  सामने  उनको

 बुलाया  न  जाये,  उनसे  जिरह  न  की  जाये,  तब
 तक  इस  मामले  के  तथ्य  पर  प्रकाश  नहीं  पड़
 सकता  ।  प्रधान  मंत्री  यहां  पर  खड़ी  होकर
 खण्डन  कर  देंगी  लेकिन  उससे  सदन  को  संतोष
 नहीं  होगा  ।  इसलिए  मैं  कहना  चाहता  हूं  कि

 यह  सदन  की  मर्यादा  का  प्रइन  है।  कल  यहां
 पर  राज्य  मंत्री  महोदय  ने  सूचना  दी  लेकिन  श्री
 द्विवेदी  ने  जो आज  आरोप  लगाये  हैं  उनके
 प्रकाश  में  एक  संसदीय  समिति  बनाई  जाये  जो
 कि  सारे  मामले  की  जांच  करके  अपनी  रिपोर्ट
 दे।

 SHRI  DHIRESWAR  KALITA
 (Gauhati)  :  Sir,  I  rise  on  a  point  of  order.
 When  the  Syndicate,  Swatantra  and  Jan
 Sangh  Members  raised  a  hullabaloo  you
 allowed  them  to  raise  the  matter  in  the
 House  even  though  it  wis  nor  there  in  the
 agenda  paper,  How  It  was  allowed  ?
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 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  ॥  These  are  naming  the  parties;
 you  have  ruled,  Sir,  that  other  parties
 should  not  be  named  in  the  House,  If  they
 go  on  like  this,  they  will  get  it  back.
 (Interruptions)

 SOME  HON.  MEMBERS  rose—

 श्री  कंवर  छाल  गुप्त  :  अध्यक्ष  महोदय,
 मेरा  प्वाइन्ट  आफ  आडर  है  ।...(व्य  बधान)  fee

 अध्यक्ष  महोदय  :  एक  मिनट  के  बाद  दूसरे
 माननीय  सदस्य  खड़े  हो  जाते  हैं।  इस  तरह  से
 कंसे  काम  चलेगा  dae  (ब्यवधान)...  मैं  जब
 खड़ा  हूं  तो  आप  क्‍यों  खड़े  हैं  ?  आप  बैठते  क्‍यों
 नहीं  ca  .(ब्यवधान)

 I  request  Hon.  Members  to  please
 resume  their  seats.  Nobody  should  mention
 something  which  will  annoy  others,

 श्री  अब्दुल  गनी  डार  (गुड़गांव)  :
 महोदय,  मैं  केवल  दो  बातों  पर  आपका  हुक्म
 लेना  चाहता  हूँ  |  पहली  बात  तो  यह  कि  आप
 की  गैर  हाजिरी  में  जो  भी  यहां  पर  सभापति
 बेठें  और  वह  जो  अपना  फंसला  दें,  आप  उसका
 कोई  आदर  करेंगे  या  नहीं  ?

 दूसरी  बात  यह  कि  जब  जनाव  की  नोटिस
 में  यह  आ  गया  कि  इस  तरह  के  आरोप  लगाये
 गए  और  आज  द्विवेदी  जी  ने  एक  बड़ा  आरोप
 लगाया  तो  क्या  इसके  बाद  आप  मुनासिब  सम-
 भेंगे  कि  एक  पालियामेंद्रो  कमेटी  बिठाये  जो  कि
 जांच  करके  सारा  मामला  आपके  सामने  रखे  ?
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 जिस  समय  श्री  सुरेन्द्रनाथ  द्विवेदी  जी  ने  चार्ज
 लगाया  कि  फाइल  के  ऊपर  कागज  हैं  जिनमें
 बजट  डिस्कस  किया.  गया  है  तो  उसी  समय
 प्राइम  मिनिस्टर  के  पी०  ए०  श्री  टंडन  आफि-
 शियल  गैलरी  से  उठकर  चले  गये  1  मुझे  डर  है
 कि  कहीं  वह  कागज़  उसमें  से  निकाल  न  दिये
 जायें  ।  इसलिए  मेरी  आपसे  प्राथंना  है  कि  आप
 उस  फ़ाइल  को  अपने  कब्जे  में  ले  लीजिए  और
 देखिए  कि  जो  बात  कही  गई  है  वह  उस  तरह
 से  है  या  नहीं  ?

 SHRI  N.  DANDEKER  (Jamnagar):  I
 want  to  support  very  strongly  the  suggestion
 and  the  points  made  by  Mr.  Dwivedy  and
 Mr,  Vajpayee  that  this  matter  really  requires
 very  careful  investigation  by  a  Parliamentary
 Committee.  Sir,  I  will  give  only  two  reasons
 at  this  juncture,  although  I  have  several.
 First,  the  Minister  of  State,  while  making
 a  statement  in  the  House  yesterday,  made
 two  extremely  ambiguous  statements.  One
 was,  that  the  officers  were  ‘a'lowed’  to  see
 Mr.  T.T.  Krishnamachari.  This  {s  a  most
 remarkable  proposition.  It  is  important
 and  I  am  asking  this  for  the  protection  of
 the  officers  themselves,  I  want  to  know
 whether  they  were  ‘allowed’  to  see  Mr.  T.T.
 Krishnamachari,  {n  the  sense  that  they
 desired  to  see  him  or  they  were  directed  to
 see  him.  Secondly,  the  hon.  Mintster  of
 State  had  said  that  no  files  were  shown  to
 Shri  T.T.  Krishnamachari.  He  has  not
 said  that  no  files  were  taken  there  at  the
 time  of  these  discussions.  These  and  various
 other  aspects  of  this  matter  do  require
 careful  consideration  and  require  probing  and
 careful  investigations.  Therefore,  it  is  very
 urgently  ry  that  a  Committee  should
 be  appointed.

 3  hrs.

 SHRI  H.  N.  MUKERJEE!  (Calcutta
 North  East):  I  want  to  know  why  it  is
 that  in  view  of  the  chairman’s  specific
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 direction  yesterday  which  till  you  spoke
 certainly  stood,  Government  does  not  seem
 to  be  ready  to  come  out  with  a  statement,
 T  want  to  know  also  why  it  is  that  in  spite
 of  certain  very  serious  allegations  which  ars
 being  made  and  which  are  being  publicised,
 Government  keeps  mum  and  the  Prime
 Minister  does  not  make  a  statement?  I
 would  like  you  to  have  a  statement  from
 the  Prime  Minister  and  then  take  whatever
 action  {s  to  be  taken...

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  t
 You  have  not  looked  in  this  direction.
 Otherwise,  if  you  had  called  me,  I  would
 have  made  a  statement.

 SHRI  VIRENDRAKUMAR  SHAH
 (Junagadh)  :  On  a  point  of  order.  Rule  0
 specifically  says  that  the  Deputy-Speaker
 or  any  other  person  competent  to  preside
 over  a  sitting  of  the  House,  under  the
 Constitution,  will  have  the  same  powers  as
 the  Speaker...

 MR  SPEAKER  :
 may  please  sit  down.
 expected  to  know  it.

 The  hon.
 (  know  that.

 Member
 J}  am

 SHRI  S.K.  TAPURIAH  (Pali)  :  The
 tuling  of  the  Chairman  must  03  respected.

 MR.  SPEAKER:  Yesterday,  Mr,  Ram
 Subhag  Singh  suddenly  got  up  without
 anything  before  the  House,  and  the  hon.
 Minister  volunteered  to  make  a  statement.
 After  the  Miaister’s  statement,  my  view  is
 —anyway,  I  am  not  going  to  question  it—
 the  usual  procedure  is  that  there  are  no
 questions  and  no  discussions...

 SHRI  SURENDRANATH  DWIVEDY!
 It  is  not  correct  to  say  that.

 SHRI  RABI  RAY  ;  It  is  not  correct.

 MR  SPEAKER  :  But  the  Proper  proce-
 dure  should  have  been,  if  there  was  any-
 thing  else,  that  there  could  have  been...

 SHRI  SURENDRANATH  DWIVEDY:
 You  are  casting  a  reflection  on  the  Chair
 and  on  the  ruling  of  the  Chairman.
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 श्री  रथि  राय  :  यह  बड़े  दुख  की  बात  है
 अध्यक्ष  महोदय,  आप  रिफलेक्शन  कर  रहे  हैं  ।

 SHRI  SURENDRANATH  DWIVEDY:
 If  two  persons  presiding  over  the  House
 are  going  to  contradict  each  other  in  this
 manner,  then  where  will  it  end  ?  How  can
 proceed  and  how  can  we  functioa  ?

 SHRI  PILOO  MODY:  The  chairman
 in  his  wisdom  had  permitted  certain  things,
 and  that  is  the  rule  of  the  House,

 SHRI  5.  KUNDU  (Balasore):  I  would
 plead  with  you  that  the  ruling  of  the  Chair-
 man  must  be  respected...

 MR,  SPEAKER:  The  hon.  Member
 may  resume  his  seat.  Nothing  that  he  says
 will  be  recorded,

 SHRI  5.  KUNDU  +  **

 MR.  SPEAKER:  But  that  took  the
 shape  of  questions  and  debate.  I  do  not
 know  exactly  what  the  background  is.
 After  that,  the  Chairman  seems  to  have
 made  certain  observations.  Since  the  Chair-
 man  could  not  be  contacted  by  me  before  I
 came  this  morning,  I  would  discuss  it  with
 him  as  to  what  the  position  is  and  what  the
 background  is.  Also,  some  allegations
 have  been  made  by  Shri  Surendranath
 Dwivedy

 श्री  रवि  राय  :  कल  जो  सभापति  की

 कुर्सी  पर  बैठे  थे  वह  मौजूद  हैं,  वह  बोल  सकते

 हैं  ।  आप  उन्हें  बुला  सकते  हैं  a

 MR  SPEAKER  :  I  am  going  to  call
 him  to  my  Chamber  ;  and  after  that,  I
 shall  see  what  the  position  is.

 श्री  रवि  राय  :  आप  माननीय  प्रकाशवीर
 शास्त्री  जी  को  बुलवाइये  ।

 MR  SPEAKER  :  I  am  going  to  ask  him
 to  come  to  my  Chamber.

 SHRI  HEM  BARUA  (Mangaldai)  :
 The  matter  has  been  unnecessarily  compli-
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 cated  by  you.  You  shculd  not  cast  asper-
 sions  on  the  Chairman,

 SHRI  SHEO  NARAIN  (Basti)  »  The
 House  was  demanding  that  the  Prime  Minis-
 ter  should  make  a  statement.  So,  you
 should  ask  the  Prime  Minister  to  make  a
 state  ment.

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 I  want  to  say  that  ever  since  Shri  Surendra-
 nath  Dwivedy  got  up,  I  have  been  trying
 to  catch  your  eye,  because  naturally  I
 wanted  to  reply  to  what  he  said.  But  one
 Member  after  another  got  up  and  was
 speaking  and  you  had  allowed  them,  I
 am  not  protesting  against  it.  I  am  merely
 making  a  statement  of  fact.  That  was  why
 I  could  not  get  up  earlier.

 Yesterday,  Shri  P.  C.  Sethi  did
 say  that  he  had  come  here  with  full
 authority  because  this  matter  had  come
 up  suddenly  and  I  had  a_  previous
 engagement  which  I  could  not  get  out  of,
 and,  therefore,  I  posted  him  with  the  full
 Picture  and  he  made  a  statement.  He  said
 Ido  not  remember  his  exact  words—that
 ‘the  Prime  Minfster  will  not  be  able  to  add
 to  what  I  have  said’.  I  have  nothing  to
 add  to  what  he  has  said  in  that  context.

 SHRI  KANWARLAL  GUPTA
 about  the  talks?

 SHRIMATI  INDIRA  GANDHI  :  I
 would  request  Shri  Kanwarlai  Gupta  to  let
 me  be  heard  patiently.  Also  I  am_  talking
 as  fast  as  I  can;  I  am  not  going  slow.

 What

 Shri  Dwivedy  has  now  mentioned  an
 officer  by  name.  Another  hon.  Member
 also  talked  about  files  being  taken.  J  can
 assure  hon.  members  that  almost  every  day
 many  people,  and  amongst  them  MPs,  inclu-
 ding  members  from  the  Opposition—those
 sitting  on  this  side  also—of  the  Swatantra
 Party  and  others  quite  often  come  to  give
 their  suggestions  as  to  what  they  think
 should  be  done,  not  with  regard  to  the  bud-
 get,  but  general  suggestions  with  regard  to
 the  economy  and  so  on.

 Now  Shri  T.  T.  Krishnamachari  also
 **Not  recorded.
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 [Shrimati  Indira  Gandhi]
 mentioned  certain  things  saying  that  he
 would  like  to  give  some  ideas.  S  m2  illu-
 strative  examples  were  given;  there  was  also
 follow-up  of  the  nationalisation  of  banks
 and  so  on.  Shri  Dwivedy  should  know
 vhat  Shri  Bakshi  has  nothing  to  do  with
 budget-making.  He  {s  there  purely  to  see
 to  the  follow-up  of  th:  nationalisation  of
 banks  (Interruptions).  I  am  coming  to
 every  single  pcint,  if  only  they  will  just  sit
 and  listen.

 AN  HON,  MEMBER:  He  must  ex-
 press  regret  (Interruptions).

 SHRI  SURENDRANATH  DWIVEDY:
 I  stand  by  what  I  said.  If  they  keep  silent,
 I  also  keep  silent,  If  they  shout,  I  shout,
 Let  them  be  silent  and  respect  their  leader.

 SHRIMATI  INDIRA  GANDHI  ;  I
 would  request  SHRI  Dwivedy  to  sit  down.
 I  will  answer  every  point.  If  I  do  not,  he
 can  ask  me  at  the  end.

 Shri  Dwivedy  sald  that  ०  Bakshi
 made  some  notes  on  a  file.-  I  do  not  know
 if  he  kept  a  record  of  what  Shri  T  T.
 Krishnamachari  said,  But  I  am  assured  by
 all  these  officers  that  they  did  not  say  any-
 thing,  they  just  listened  to  the  suggestions
 which  Shri  T,  T,  K.  made.

 AN  HON.  MEMBER  :  Was  it  a  mono-
 logue  ?

 SHRIMATI  INDIRA  GANDHI  t  Some
 of  the  suggestions  that  he  made  were  a
 little  complicated  which  had  naturally  to  be
 looked  into  to  see  whether  they  could  be
 worked.  This  had  nothing  to  do  with  the
 budget—on  that  [  can  assure  you.  But  I
 will  certainly  look  into  the  fact  whether  any
 notes  were  kept.  If  so,  I  amn_  prepared,
 Sir,  to  show  them  to  you.

 SHRI  MADHU  LIMAYE  ;  And  punish
 them  for  keeping  notes.

 SHRIMATI  INDIRA  GANDHI  ॥
 we  cannot,

 No,

 SHRI  ATAL  BIHARI  VAJPAYEE  1
 Who  directed  the  officers  to  meet  Shri  T.
 T.K.?

 SHRIMATI  INDIRA  GANDHI:  I
 did  not  direct  anybody  to  meet  Shri  T.
 T.  K,
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 DR.  RAM  SUBHAG  SINGH  :  But
 that  was  what  Shri  Sethi  said  yestirday  that
 she  asked  them  to  go  and  see  him
 Cnterruption:).

 SHRI  RABI  RAY:  She  fs  contradict-
 ing  herself  (Interruptions).

 SHRIMATI  INDIRA  GANDHI!  If
 they  ask  me  ‘Can  I  go  and  meet  so  and  so  ?
 I  have  said  ‘yes’,  But  I  did  not  say,  ‘You
 have  to  go  and  meet  him’,  I  did  not  direct
 them  to  do  so  (Interruptions).

 Mention  was  made  of  a  specific  nime
 He  is  an  officer  whom  Shri  T,  T.  Krishna-
 machari  had  known  before.  That  officer
 also  paid  a  courtety  call  on  him  (Interrup-
 tions).  Courtesy  calls  have  been  patd  on
 many  members,

 आप  असत्त  बोल
 सदन  को  गुमराह  कर  रही  हैं  प्रधान

 श्री  रवि  राय  :
 रही  हैं
 मंत्री  ।

 श्री  राम  सेवक  यादव  (बारांबंकी)  :  क्‍या
 इन  अधिकारियों  ने  प्रधान  मंत्री  से  आज्ञा  मांगी
 थी  जाने  के  लिए  ?  यह  भी  तो  बतायें  i

 श्रीमती  इन्दिरा  गांधी  :  कर्टंसी  काल  के
 लिए  किसी  ने  आज्ञा  नहीं  मांगी  ।

 When  Shri  T.  T.K.  asked  for  an  appoint-
 ment  with  me,  he  asked  if  I  could  call  such
 and  such  official  because  he  had  left  notes
 and  so  on  previous'y  about  one  or  two  of
 these  matters  and  he  would  like  them  to  be
 there,  I  saw  no  objection  to  it.

 Therefore,  it  {s  true  that  on  that  occasion
 when  Siri  T.  T.  Krishnamachari  came  to
 see  me,  I  did  ask  these  officers  whether
 they  would  be  present.

 I  have  assured  the  House  that  {it  had
 absoluiely  nothing  to  do  with  the  budget;
 {t  was  not  mentioncd  either  by  Shri  T.  T.
 K.  or  by  any  of  the  officials.

 Shri  Sethi  mentioned  yesterday  by  way
 of  illustration  the  sort  of  things  that  was
 discussed.  As  I  said,  some  of  these  officials
 may  have  kept  notes  about  these  matters  or
 anything  that  was  discussed,  These  I  am
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 preparcd  to  show  you.  There  is  no  question
 of  anybody  removing  any  file  or  any  paper
 from  any  file.  There  was  no  question  of
 taking  any  file.  I  would  like  to  assure  hon.
 members  about  this  matter  because  I  can
 fully  understand  members’  great  concern  if
 official  files  and  secrets  are  discussed  with
 people  who  are  not  authorised.  Shri  T.T  K.
 himself  has  made  a  statement  on  this  matter
 that  he  has  not  discussed  this  question.

 Shri  Kanwarlal  Gupta  made  the  point
 that  some  officlal  got  up  from  the  gallery
 here.  He  might  have,  but  I  do  not  think  it
 is  right  to  link  this  or  connect  this  with
 that.  I  must  say  that  I  was  unaware  of
 this  particular  visit  till  it  was  mentioned
 here.  It  was  only  when  {t  was  mentfoned
 here  that  Mr.  Bikshi  had  met  him,  It  was
 told  and  I  enquired  he  said:  yes.  I  was
 becauss  he  had  some  ideas  and  TTK  wanted
 to  discuse  about  the  follow  up  measures...
 (Interruptions)

 SHRI  SURENDRANATH  DWIVEDY:
 I  have  to  ask  two  questions.  She  has  con-
 tradicted  me  and  it  {s  unfair  if  I  am  not
 given  an  opportunity...(Jnterruptions)

 MR.  SPEAKER  |  No  questions.

 SHRI  SURENDRANATH  DWIVEDY!}
 She  has  replied  to  my  questions,  She  has
 not  clarified  my  specific  allegations...
 (Interruptions)

 SHRI  ASOKA  MEHTH  (Bhandara)  ॥
 I  want  to  ask  a  simple  question  ॥  why  was
 Mr.  Shirali  who  was  in  charge  of  the
 Budget  sent  there  if  Budget  was  not
 discussed  ?

 SHRIMATI  INDIRA  GANDHI:  As
 far  as  I  know  Mr.  Shirali  has  not  met  Shri
 TTK.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  I  said  Shiralkar.

 SHRI  SURENDRANATH  DWIVEDY  :
 I  am  glad  that  the  Prime  Minister  has  pro-
 mised  to  look  into  the  papers  and  I  hope
 that  the  papers  will  be  in  tact,  I  shall  also
 like  her  to  find  out  whether  the  note  that
 had  been  left  by  Mr.  Bakshi  contained  any
 taxation  proposals  in  the  impending  budget
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 which  had  been  discussed  with  Mr.  TTK.
 If  the  papers  are  in  taet  let  her  find  out.

 SHRIMATI  INDIRA  GANDHI  s  Mr,
 Bakshi  has  nothing  to  do  with  the  budget.

 SHRI  SURENDRANATH  DWIVEDY:
 Secondly,  she  has  contradicted  her  Minister
 when  she  says  that  no  such  thing  was  there.
 But  the  Minister  while  making  a  statement
 yesterday  made  it  very  clear  that  it  was  with
 the  approval  of  the  Prime  Minister  that
 some  of  her  senior  officers  of  the  Finance
 Ministry  had  met  TTK,  The  other  portion
 is  very  important—for  what  purpose?  To
 seek  clarificatlons  and  enlightenment  in
 respect  of  these  issues.  What  fs  the  clarl-
 fication  ?  It  is  not  a  courtesy  call.

 SHRIMATI  INDIRA  GANDHI  Let
 us  not  m{x  up.

 AN  HON.  MEMBER  :  You  are  mixing
 up  things.

 SHRIMATI  INDIRA  GANDHI  :  I  am
 not  ;  I  am  saying  that  some  officers  paid
 a  courtesy  call  on  his  birthday.  After  that
 he  made  certain  suggestions,  Then  when
 they  asked  me  whether  they  could  seek
 clarification  on  those  suggestions  I  did  say
 that  they  could  do  so  (Jnterruptions.)

 MR.  SPEAKER:  No  more  questions,
 Shri  S.M.  Banerjee,

 SHRI  ABDUL  GHANI  DAR
 (Gurgaon)  ॥  J]  rise  on  a  point  of  order.
 There  is  an  important  question,

 MR.  SPEAKER  tI  have  called  the  next
 item.

 3.5  brs.
 RE:  PERSONAL  EXPLANATION

 BY  SHRI  R.  K.  BIRLA
 SHRI  S.M.  BANERJEE  (Kanpur)  :  I

 rise  on  a  point  of  order  on  Item  No.  9,
 Shri  R  K.  Birla  to  make  a  personal  expla-
 nation  regarding  certain  allegations  made
 by  Shri  Madhu  Limaye  against  the  Wool
 Purchase  Mission  headed  by  Shri  R.K.
 Birla.

 Yesterday  I  mentioned  rule  No,  357
 which  reads  as  under  :

 «<A  member  may,  with  the  permission
 of  the  Speaker,  make  a  personal
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 explanation  although  there  is  no
 question  before  the  House,  but  in
 this  case  no  debatable  matter  may  be
 brought  forward,  and  no  debate  shall
 arise.”

 MR.  SPEAKER  :  You  are  repeating  the
 same  thing.  I  have  to  give  my  ruling
 today,  I  have  heard  all  points.

 The  points  ralsed  yesterday  were  that
 the  subject  matter  about  which  Mr.  Birla
 wanted  to  make  a  statement  relates  to  a
 time  when  he  was  not  a  member  of  this
 House.  Is  {t  correct  ?

 SHRI  S.M.  BANERJEB  :  And  also  that
 no  allegations  were  made  on  the  floor  of  the
 House.

 MR.  SPEAKER  :  Anything  else  ?  No.

 et  ag  लिसये  (म्‌गेर):  मैं  अथारिटी
 कोट  कर  सकता  हूं

 MR.  SPEAKER  :  No  authority  is
 needed.  These  are  facts,  I  am  not  going
 to  quote  any  authority  against  you.

 श्री  मधु  लिमये  :  मैंने  आपको  लिख  कर
 दिया  है  1

 MR.  ५2255087२  |  May  |  repeat  again
 that  you  said  that  the  subject  matter  about
 which  he  wants  to  make  a  personal  expla-
 nation  relates  to  a  period  when  he  was  not
 a  Member  of  this  House?  Is  it  correct  ?

 श्री  मधु  लिमये  :  क्या  आय  मुझ  को  सुनेंगे
 नहीं  ?  मैंने  आप  को  लिख  कर  दे  दिया  है  ।
 आप  मेरे  लिखे  हुए  पत्र  के  एक  एक  प्वाइंट  का
 जत्राब  दीजिये  V

 MR.  SPEAKER:  I  have  to  give  my
 ruliag  about  this.  You  wrote  a  letter  to
 the  Speaker  on  Sth  December,  1967,  when
 Mr.  Birla  was  a  member  of  this  House.

 st  ag  लिसये  :  तो  क्‍या  हुआ  ?

 MR  SPEAKER  :  This  is  the  Report.
 The  Speaker  on  the  following  day,  on  6:h
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 December,  1967,  made  a  reference  to  the
 Estimates  Committee  of  the  question  of
 import  of  wool,  nylon  etc.

 SHRI  S.M.  BANERJEE:  Are  you
 reading  from  the  proceedings  of  the  House
 in  which  Shri  Limaye  has  said  something  ?

 MR.  SPEAKER:  He  wrote  to  the
 Speaker,  It  relates  to  the  period  when  Mr.
 Birla  was  a  member.

 श्री  मघ  लिमये  :  आप  मेरी  बात  तो  सुनते
 नहीं  हैं  श्रौर  रूलिंग  दे  रहे  हैं।  पहले  आप  मेरी
 बात  सुन  लीजिये  उसके  बाद  रूलिंग  दीजिये।
 यह  बड़ा  इम्पार्टेंट  सवाल  है  इस  लिये  आप  इस
 पर  लिखित  रूलिंग  दीजिये।  मेरी  आप  से
 प्राथंना  है  कि  आप  इस  महत्वपूर्ण  सवाल  पर
 जबानी  रूलिग  न  दीजिये  1

 MR.  SPEAKER  :  I  heard  you  yester-
 day,  Ihave  to  give  my  ruling.  This  is
 a  factual  matter,  You  must  stand  by  what
 you  have  said,

 श्री  स०  मो०  बनर्जी  :  पहले  आप  मेरा  प्वा-
 इंट  श्राफ  आर्डर  सुन  लीजिये  उसके  बाद  रूलिंग
 दीजिये  ।  आप  बगर  मेरी  बातों  को  सुने  हुए
 रूलिग  कंसे  देंगे  ?

 MR.  SPEAKER  :  This  fs  not  a  matter
 for  ruling.  This  is  a  question  of  fact
 whether  he  was  a  member  when  you  write
 the  letter  or  not.

 at  a  लिमये  :  मैं  इसका  जवाब  देता  हूं

 MR.  SPEAKER  :  You  wrote  a  letter  to
 the  Speaker  on  5th  December,  967  and  he
 made  a  reference  on  the  6th,  and  then  the
 other  letter  that  you  wrote  to  the  Speaker...

 श्री  मघु  लिसये  :  आप  पांच  मिनट  जरा
 सुन  लीजिये  ।

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर):
 आज  भौजत  की  कछ्ट्टी  नहीं  होगी  क्‍या  ?
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 श्री  स०  मों०  बनज्ञों  :  दो  तीन  चीजें
 रखी  गई  हैं।  आप  सुन  लीजिये  ।  पहली  चीज़
 यह  थी  कि  जब  962  और  963  में बूल
 टाप्स  की  बात  थी'ााा

 श्री  रवि  राय  (पुरी):  इसको  चार  बजे
 रखिये  ।  चार  बजे  इसको  ले  लीजिये  ।

 श्री  मधु  लिमये  :  हम  आप  से  मिलने  को
 तैयार  हैं।  यह  नया  डिपाचंर  हो  रहा है"
 (Interruptions)  Keep  it  for  4  O'clock.

 MR.  SPEAKER  :  All  right.  We  will
 take  it  up  at  4  O'clock.  The  House  will
 now  adjourn  and  meet  again  at  2.20  P.M.

 3.2i  hrs.
 The  Lok  Sabha  adjourned for  lunch

 till  twenty  Minutes  past  Fourteen  of  the
 Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Twenty-five  Minutes  Past

 Fourteen  of  the  Clock.

 [Suri  K.N.  Trwary  in  the  Chair]

 PRE.  HUNGER  STRIKE  BY  CENTRAL
 GOVERNMENT  EMPLOYEES

 श्री  बलराज  मधोक  (दक्षिण  दिल्‍ली)  :
 सभापति  महोदय,  मैं  आपकी  आज्ञा  से  एक  बात
 कहना  चाहता  हूं  1

 श्री  स०  मो०  बनर्जो  (कानपुर)  :  और  इन
 के  बाद  मैं  भी  आप  की  आज्ञा  से  कुछ  कहना
 चाहता  हूं  ।

 समांपति  महोदय  :  12,  बजे  से  !  बजे  तक
 इस  प्रकार  के  सवाल  सदन  में  उठाये  जाते  हैं
 ओर  उन  पर  चर्चा  भी  होती  है।  अगर  मान-
 नीय  सदस्य  बाकी  वक्‍त  में  भी  ऐसे  सवालों  को
 उठाते  रहेंगे,  तो  हाउस  का  बिज़िनेस  कसे

 पूरा  होगा  ?
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 श्री  बलराज  मधघोल :  सभापति  महोदय,
 दिल्ली  देश  की  राजधानी  है,  जहां  दस  लाख
 गबनेमेंट  'एम्पल।ईज़  रहते  हैं।  वे  कई  दिनों  से

 भूख  हड़ताल  कर  रहे  हैं।  उन  को  मांग  बहुत
 जेनविन  है  t  वे  कहते  हैं  कि  यहां  पर  'एसिस्टेंट
 बीस,  बीस  साल  तक  एसिस्टेंट  रहते  हैं  और
 उनके  प्रोमोशन  का  कोई  ऐवेन्यू  नहीं  होता  है  t
 सरकार  इस  देश  के  लोगों  के  लिए  आगे  बढ़ने
 का  रास्ता  खोलना  चाहती  है।  लेकिन  जो
 व्यक्ति  सेंट्रल  गवनंमेंट  में  एसिस्टेंट  बन  जाता  है,
 वह  कभी  आगे  नहीं  बढ़  पाता  है  |  उन  लोगों
 की  मांग  है  कि  उनके  लिए  आगे  भी  कोई  ग्रेड
 हो,  ताकि  वे  अपने  फ्रयूचर  को  इम्परूव  कर
 सकें  |  उन  की  यह  छोटी  सी  और  बहुत  जेनविन
 मांग  है  ।  सरकार  देश  में  समाजवाद  लाने  का
 नारा  लगाती  हैं  और  गरीबों  के  लिए  काम
 करने  का  दावा  करती  है।  मैं  आपके  द्वारा
 सरकार  से  प्रार्थना  करना  चाहता  हूं  कि
 सरकारी  एम्पलाईज़  की  इस  उचित  और  जेन-
 विन  मांग  को,  जिस  के  लिए  वे  भूख  हड़ताल
 कर  रहें  हैं,  मान  लिया  जःय,  ताकि  उनके  आगे
 बढ़ने  का  रास्ता  खुल  सके  और  इस  भूख
 हड़ताल  को  खत्म  किया  जा  सके  ।

 SHRI  S.  M.  BANERJEE:  I  fully  sup-
 port  Shri  Bal  Raj  Madhok.  Shri  M.  L.
 Sondhi  had  raised  this  question  before,  and
 some  of  us  had  also  raised  this  before  we
 adjourned,  but  there  were  other  items,  and
 the  Speaker  could  not  hear  us,

 The  Central  Pay  Commission  in  their
 second  report  had  already  recommended  very
 clearly  that  there  should  be  no  departmental
 examination  for  promotion  from  U.D.C.  to
 assistant’s  post.  This  is  not  a  selection  post
 but  a  seniority  post.  This  matter  has  been
 hanging  fire.  The  Ministry  of  Home
 Affairs  is  taking  a  long  time  over  this  matter.
 In  1966,  the  departmental  examinations  were
 postponed,  Now,  all  these  people  are  go-
 ing  on  a  hunger-strike,  and  another  batch
 of  workets  would  be  going  ona  _  hunger-
 strike  from  tomorrow  or  the  day  after.
 Where  is  the  hon.  Minister  of  Parliamentary
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 Affairs  here?  Let  him  hear  it.  I  would
 request  him  to  convey  our  feelings  to  the
 Home  Minister,  because  l0th  December,
 969  is  the  day  on  which  the  examinations
 are  to  be  heid.  These  people  have  wasted
 prime  of  their  youth  in  the  Central  Govern-
 ment,  and  they  have  put  in  about  25  years
 of  service  as  L.C.C,  or  U.D.C.  Why  should
 they  be  asked  to  appear  for  an  examination  ?
 There  should  be  no  test  for  promotion  of
 these  people.  After  all,  this  is  not  a  selec-
 tion  post,  but  a  seniority  post,  Therefore
 I  fully  support  my  hon.  friend  Shri  Bal  Raj
 Madhok.  I  would  request  you  to  kindly
 ask  the  Home  Minister  to  make  a  statement
 on  this  tomorrow  or  the  day  after.  Other-
 wise,  the  situation  will  deteriorate.  So,  I
 would  request  you  to  ask  Shri  Dwaipayan
 Sen,  who  is  one  of  the  Whips,  to  convey
 this  to  the  Home  Minister,  and  tomorrow
 he  should  make  a  statement  on  this  matter.

 SHRI  M.L.  SONDHI  (New  Delhi):  This
 fs  a  matter  which  this  House  should  be  con-
 cerned  with,  because  there  is  a  very  strong
 feeling,  and  it  ls  a  popular  feeling  in  which
 the  lives  of  so  many  of  the  workers  of  the
 Government  who  are  part  and  parcel  of  this
 Government  machinery  are  concerned,  and
 this  is  a  matter  which  we  should  discuss
 either  by  way  of  an  adjournment  motion
 or  by  some  other  means.  A  full  statement
 should  be  made  on  this  today,  because  other -
 wise,  this  matter  will  get  out  of  hand.  Feel-
 ings  are  very  high  on  this  matter  relating  to
 the  demands  for  centralisation  and  the  de-
 mands  relating  to  the  welfare  of  these  Go-
 vernment  clerks,  and  Government  should
 not  be  indifferent  to  that  matter,  This  is  a
 matter  in  which  the  entire  House  has  the
 same  feelings,  and  I  would  appeal  to  all  the
 Members  present  here  to  support  me,  and  I
 would  request  you  to  hear  their  views  also.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर):
 सभापति  महोदय,  माननीय  सदस्य,  श्री  सोंघी,
 ने  जो  कुछ  कहा  है,  मैं  भी  उस  का  समथेन
 करता  हूँ  -  यह  किसी  पार्टी  का  सवाल  नहीं  है।
 सदन  के  सब  सदस्य  इस  से  सहमत  हैं।
 सरकार  को  यह  एशोरेंस  देनी  चाहिए  कि  उन
 लोगों  की  मांगों  को  पूरा  किया  जायेगा।  सर-
 कार  को  एक  आइडियल  सम्पलायर  की  तरह
 विहेब  करना  चाहिए,  पराने  दकियानूसी  खयालों
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 को  छोड़  देना  चाहिए  और  अपने  एम्पलाइज़  की
 जायज  मांगों  को  पूरा  करना  चाहिए।  आप
 मंत्री  महोदय  को  कहें  कि  वह  इस  विषय  पर  एक
 वक्तव्य  दें  v

 SHRI  5.  M.  BANERJEE  :  60  Members
 of  Parliament  had  sent  an  appeal  to  the
 Home  Minister,  So,  the  Home  Minister
 and  the  Home  Secretary  should  do  someth-

 ing  in  this  matter,

 समापति  महोदय  :  माननीय  सदस्यों  ने  जो
 कुछ  कहा  है,  वह  रिकार्ड  पर  आ  गया  है  V
 गवनेमेंट  के  व्हिप  बैठे  हुए  हैं।  बे  गवनंमेंट  को
 यह  बात  कनवे  कर  देंगे  |

 श्री  कंबर  लाल  गुप्त  :  मंत्री  महोदय  आज
 शाम  को  इस  बारे  में  बयान  दे  दें  ।

 श्री  रणाधीर  सिंह  (रोहतक)  :  हमें  भी
 सरकारी  एम्पलाईज़  के  साथ  पूरी  हमदर्दी  है।
 गवनेमेंट  को  उन  की  मांगों  को  पूरा  करना
 चाहिए।

 श्री  स०  मो०  बनर्जो  :  l0  दिसम्बर  को
 जो  इम्तहान  हो  रहा  है,  अगर  उस  को  रद्द  नहीं
 किया  जा  सकता  है,  तो  कम  से  कम  पोस्टपोन
 कर  दिया  जाये

 SHRI  RANDHIR  SINGH  t  Government
 should  look  into  it,  After  all,  they  are
 human  beings,  and  they  are  petty  employees,
 and  they  should  be  helped,  and  Government
 should  keep  their  welfare  in  mind,

 AN  HON,  MEMBER  :  ‘Petty’  is  not  a
 good  word.

 SHRI  RANDHIR  SINGH  :  It  is  not  a
 bad  word.  They  are  poor  employees.

 श्री  शिव  नारायण  (बस्ती)  :  सभापति

 महीदय,  यह  सरकार  दावा  करती  है  कि  वह
 सोशलिज्म  और  समाजवादी  व्यवस्था  में  विश्वास
 करती  है।  इसलिए  उस  को  अपने  एम्पलाईज़
 की  जेनविन  मांगों  को  पूरा  करना  चाहिए।  उस
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 को  अपने  घर  में  एग्जाम्पल  सेट  करनी  चाहिए।
 अगर  वह  अपने  नोकरों  के  साथ  ठीक  व्यवहार
 नहीं  कर  सकती  है,  तो  वह  सोसायटी  के  साथ
 कसे  ठीक  व्यवहार  करेगी  ?  उस  को  अपने
 नौकरों  के  साथ  न्याय  करना  चाहिए  t

 SHRI  G.  VISWANATHAN  (Wandi-
 wash)  :  This  is  regarding  the  demands  of  the
 employees  of  the  Central  Government.  I
 fully  agree  with  what  Shri  Bal  Raj  Madhok
 has  said,  and  with  what  Shri  M.  L.  Sondhi
 has  said.  We  want  the  Home  Minister  to
 make  a  statement.  This  concerns  the  Ives
 of  lakhs  of  U,  D,  Cs,  and  I.  D.  Cs.  This  is
 an  urgent  matter,  and  this  should  be  con-
 veyed  to  the  Home  Minister,  and  he  should
 make  a  statement.

 SHRI  LOBO  PRABHU  (Udipi)  t  I
 completely  disagree  with  all  those  who  have
 spoken  before  me,  and  I  would  give  my
 Treason  for  it.  It  4s  not  a  question  of  wrong-
 ing  any  class,  But  it  isa  question  of  gett-
 ing  the  best  out  of  them.  Examination  is
 a  means  of  testing  the  merit  of  a  person.

 SHRI  S.  M.  BANERJEE  |  This  is  a
 bureaucratic  method.

 SHRI  M.  L.  SONDHI  :  You  should  go
 by  the  sense  of  the  House.

 SHRI  LOBO  PRABHU  :  This  a  vote
 catching  device.  This  is  an  attempt  by
 Communists  to  sacrifice  efficiency  for  the
 sake  of  mere...

 शनी  कंबर  लाल  गुप्त  :  हम  कम्युनिस्ट  नहीं
 हैं

 SHRI  LOBO  PRABHU  :  They  are  as
 good  as  communists  if  they  support  them,

 MR.  CHAIRMAN  :  Order,  order.  Let
 there  be  no  cross-talk.

 SHRI  LOBO  PRABHU  a  Efficlency
 should  be  the  watchword  of  Government.

 SHRI  BAL  RAJ  MADHOK  :  Why  does
 my  hon,  friend  poke  his  nose  into  tbis  ?

 SHRI  5.  M.  BANERJEE:  I  rise  ona
 point  of  order,

 Employees
 MR.  CHAIRMAN  :  [  am  not  allowing

 it.
 श्री  स०  मो०  बनर्जी  :  मैं  कोई  भगड़ा  नहीं

 कर  रहा  हूं,  आप  विश्वास  रखिए

 सभापति  महोदय  :  अब  कोई  और  कंट्रवर्सी
 इस  बारे  में  नहीं  होगी  ।

 SHRI  5.  M.  BANERJEE  t  I  rise  on  a
 point  of  order.  Shri  Lobo  Prabhu  had
 sald...

 MR.  CHAIRMAN
 drop  it.

 Please  fet  bim

 जो  मघोक  साहब  ने  सवाल  उठाया है  दोनों
 साइड  के  और  प्रैक्टिकली  सभी  साइड  के  लोगों
 ने  इस  विषय  को  कहा  है  ओर  यह  रेकार्ड  के  ऊपर
 आ  गया  |  यहां  ब्ह्पि  जो  बंठे  हुए  हैं।  वह  इस
 को  गवरनंमेंट  को  कन्वे  कर  देंगे  7  (Interrup-
 tions).  Let  there  be  no  cotroversies,  Let
 him  drop  it.

 श्री  स०  मो  बनर्जो  :  यह  जब  आइ०  सी०
 एस०  हुए  थे  तो  ग्राइ०  सी०  एस०  होने  के  बाद
 कोई  एग्जामिनेशन  इन्होंने  दिया  था  ?

 After  they  become  ICS  officers,  did
 they  sit  for  any  examinatiins?  So,  why
 do  they  want  examination  for  these  people  ?

 SHRI  LOBO  PRABHU  4  I  had  appear-
 ed  for  the  ICS  examination  and  I  passed
 with  a  very  high  position,  I  may  say  this
 for  the  information  of  the  hon.  Member.  I
 believe  that  examination  is  a  test  of  merit.

 SHRI  BAL  RAJ  MADHOK:  I  would
 request  Shri  Lobo  Prabhu  to  bear  this  also
 in  mind.  We  agree  that  he  did  appear  in
 the  ICS  examination  and  he  passed  with
 very  high  position.  But  let  him  take  mercy
 over  these  small  people.  He  is  a  big  man.
 But  let  him  think  of  these  small  people.

 SHRI  LOBO  PRABHU  :  I  have  come
 by  merit...(Jnterruptions)

 SHRI  S.  M.  BANERJEE**

 SHRI  M.  L.  SONDHI  :  It  fs  a  question
 of  human  rights  also.  For  ten  to  fifteen

 **Not  recorded,  vide  observation  by  the  Chair  in  Col.  237,
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 [Shri  M.  L.  Sondhi]
 years,  these  people  have  had  no  Government
 accommodation.  How  can  they  prepare  for
 examination  if  they  have  no  house  in  which
 to  live?  Does  my  hon.  friend  Shri  Lobo
 Prabhu  want  them  to  prepare  for  the  ex-
 amination  in  his  house  at  Western  Court  ?
 They  will  come  there  tomorrow,  all  of
 them.

 श्री  शिव  चन्द्र  झा  (मधुबनी):  सभापति

 जी,  जो  बात  उठाई  गई  है  उस  का  मैं  समर्थन

 करता  हूं  ।

 दूसरी  बात--जो  पिछले  हफ्ते  में  लिस्ट
 आफ  विजनेस  हमारे  सामने  आई  थी  उस  में

 मोनोपली  कंट्रोल  सम्बन्धित  विधेयक  के  बारे  में

 बहस  करने  की  बात  थी।  लेकिन  आज  ऐसा

 मालूम  पड़ता  है  कि  शायद  वह  विधेयक  बहस
 के  लिए  न  आए  क्योंकि  कल  की  कार्यसूची  में

 वह  था  लेकिन  आज  की  कायंसूची  में  मैं  उसे

 नहीं  देख  रहा  हुँ  -  इसलिए  मैं  महोदय  से  इस
 कीं  सफाई  चाहता  हूँ  कि  आगामी  सप्ताह  में  यह
 मोनोपली  कंट्रोल  विधेयक  वह  लाएंगे  या  नहीं
 लाएंगे  ?  क्‍योंकि  मुझे  कुछ  ऐसा  लगता  है  कि
 इस  सत्र  में  ही शायद  बहू  इस  को  न  लाएं  t  तो
 मंत्री  महोदय  इस  के  बारे  में  बताएं

 समापति  महोदय  :  पालियामेंट्री  अफेयर्स  के
 मिनिस्टर  जब  फरद॑र  प्रोग्राम  एनांउस  करेंगे  तो
 तब  आप  इस  सवाल  को  उठाएइगा

 SHRI  SHEO  NARAIN  :  It  was  on  the
 list  of  business  for  this  week.

 इसे  उस  में  से  हटाया  क्‍यों  गया  ?  आज  के
 एजेंडा  में  मह  नहीं  है  ।

 सभापति  महोदय  :  शुक्रवार  को  उठाइएगा  |

 श्री  शिव  चन्द्र  का:  छशुक्रार  तक  तो

 यह  चीज  खत्म  हो  जाएगी  ।  पहले  इसकी  सफाई
 होनी  चाहिए  आगामी  सप्ताह  के  लिए  जो
 कार्यक्रय  एनांउस  होता  है  उस  समय  तो  पिछले
 सप्ताह  का  कार्यक्रम  खत्म  हो  जाता  है।  भाप
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 बुलाइए  उन  को  और  सफाई  दिलवाइए  |

 श्री  शिव  नारायण  :  ठीक  बात  है

 My  hon,  friend  Shri  Shiva  Chandra
 Jha  is  right.  He  has  a  right  to  raise  this
 question,  because  it  was  on  the  list  of
 business  for  this  week.  How  could  it  be
 dropped  iz  We  want  to  know  the  reasons
 for  this,

 सभापति  महोदय  :  जब  वह  एनांउस  करेंगे
 उस  वक्‍त  में  सवाल  उठाइएगा  |

 श्री  शिव  चन्द्र  का:  लेकिन  यह  हटाया
 क्‍यों  गया  ?  यह  तो  बताया  जाय  ।

 समापति  महोदय  :  अब  सेंट्रल  सिल्क  बो
 सम्बन्धित  विधेयक  पर  विचार  प्रारम्भ  होगा  t

 व्यिवधान)

 श्री  शिव  चन्द्र  का  :  वह  इस  हफ्ते  की  लिस्ट
 आफ  विजनेस  पर  था,  हटाया  क्‍यों  गया  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU
 RAMAIAH)  :  I  will  explain  it.  Yesterday,
 Shrimati  Tarkeshwari  Sinha  and  some  other
 leaders  of  the  opposition  were  here.  I
 consulted  all  of  themin  the  matter,  If  it
 had  remained  in  the  list  it  would  have  got
 only  one  hour  this  week,  leaving  nine  hours
 Jater  on.  The  consensus  among  all  the
 opposition  leaders,  including  Shrimati
 Tarkeshwari  Sinha,  was  that  instead  of  one
 hour  now  and  nine  hours  next  week,  it
 should  be  taken  up  constinuously.  So,  once
 the  Constitution  (Amendment)  Bill  is  over,
 this  will  be  taken  up.

 SHRI  KANWAR  LAL  GUPTA:  We
 confirm  that  this  is  what  happened  yester-
 day.

 MR.  CHAIRMAN  :  We  will  now  take
 up  the  Central  Silk  Board  (Amendment)
 Bill,

 SHRI  JAIPAL  SINGH  (Khunti)  »  Mr.
 Chairman,  I  regret  I  have  to  get  up  and
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 request  you  to  expunge  everything  that  the
 hon.  Member  from  Kanpur  has  said  about
 my  friend,  Shri  Lobo  Prabhu,  I  think  it  is
 a  shame...

 SHRI  M.L,  SONDHI:  This  is  the
 time  for  rejoicing  because  we  have  beaten
 Australia,  Let  us  not  quarrel  amongst
 ourselves,

 SHRI  JAIPAL  SINGH  ;  To  begin  with,
 you  are  not  a  sportsman.

 SHRI  S,  M.  BANERJEE  :  I  am.

 SHRI  JAIPAL  SINGH  3  Sir,  such
 remarks  should  not  emanate  from  a
 member,

 सभापति  महोदय  :  कुछ  बातें  रेकार्ड  पर  नहीं
 गई  हैं।  मैंने  पहले  ही  मना  कर  दिया  था  ।

 श्री  स०  मो०  बनर्जो  :  मेरी  बात  सुन  ली
 जाय  yee

 सभापति  महोदयो:  यह  सब  रेकार्ड  पर
 नहीं  जयेंगा  ।  इस  तरह  की  बातें  रेकार्ड  पर
 नहीं  जायंगी  ।

 We  will  now  take  up  the  Central  Silk
 Board  (Amendment)  Bill.

 SHRI  SEZHIYAN  =  (Kumbakonam)  :
 Sir,  before  you  take  up  that  Bill,  I  want  a
 clarification.  What  has  happened  to  the
 Advocates  Amendment  Bill,  which  was
 discussed  inconclusively  yesterday  ?  It  was
 not  referred  to  the  Select  Committee.  If  we
 go  through  the  records  we  will  find  that  the
 debate  has  been  inconclusive.  A  formal
 motion  was  not  moved  yesterday.  He  could
 not  do  it  because  the  motion  was  not  ready.

 SHRI  KANWAR  LAL  GUPTA  :  I
 endorse  what  the  hon,  Member  says.  The
 Chairman  ruled  that  the  government  is  not
 ready  with  the  proposal;  Jet  them  come
 ferward  with  the  proposal  and  then  it  will
 be  adopted.

 MR,  CHAIRMAN:  The  hon.  Member
 fs  right,  It  will  have  to  be  done,
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 वंरेशिक  व्यापार  मंत्रालय  में  उप-संत्री
 दश्ी  राम  सेवक):  सभापति  महोदय,  मैं  प्रस्ताव*
 करता  हूँ  कि  केन्द्रीय  रेशम  बोर्ड  अधिनियम,
 948  में  आगे  संशोधन  करने  वाले  विधेयक  पर
 बिचार  किया  जाय  |

 इस  से  पूर्व  कि  इस  सदन  के  माननीय
 सदस्य  इस  अधिनियम के  बारे  में  अपने  विचार
 रखें  मैं  आपकी  अनुमति  से  कुछ  शब्द  कहना
 चाहता  हूं।  रेशम  उद्योग  में  इस  देश  के  लग-
 भग  30-32  लाख  व्यक्ति  लगे  हुए  हैं।  उसमें
 लगभग  6-7  लाख  व्यक्ति  हरिजन  और  जन-
 जातियों  के  हैं  जिनको  इससे  रोटी  मिलती  है।
 इसका  उत्पादन  मुख्यतः:  मैसूर,  परिचम  बंगाल,
 जम्मू  तथा  काश्मी र,  विहार,  मध्य  प्रदेश  तथा
 उड़ीसा  में  अधिकतर  होता  है  1  इस  के
 उत्पादनों  ने  युगों  से  सुदूरपूर्व  के  देशों  में  बड़ी
 ख्याति  पाई  हैं  तथा  हमारा  सिल्क  दूसरे-दूसरे
 देशों  में  जाता  रहा  है।  द्वितीय  महायुद्ध  के
 समय  जब  कि  सिल्क  के  पैराशूट  लड़ाई  में  काम
 आते  थे  इसकी  खपत  बहुत  बढ़  गई  थी
 लेकिन  दूसरा  महायुद्ध  समाप्त  होने  के  बाद  इस
 उद्योग  में  सलम्प  आया,  परन्तु  अब  हम  देखते  हैं
 कि  धीरे  धीरे  इसकी  मांग  बराबर  बढ़ती  जा
 रही  है।

 श्रीमान्‌  शहतूत्ती  रेशम  का  उत्पादन  949
 में  9  लाख  69  हजार  किलोग्राम  से  बढ़  कर
 968  में  I7  लाख  48  हजार  किलोग्राम  हो
 गया  ।  उच्च  कोटि  के  रेशम  उत्पादन  में
 उत्तरोत्तर  वृद्धि  एक  अधिक  उल्लेखनीय  उप-
 लब्धि  है  और  949  में  शहतूती  कच्चे  रेशम  के

 कुल  उत्पादन  के  9.7  प्रतिशत  की  तुलना
 में  968  में  लगभग  36  प्रतिशत  उच्च  कोटि  के
 रेशम  का  उत्पादन  हुआ।  गैर  शहतूती  रेशम
 के  मामले  में  भी  उत्पादन  वर्ष  9St  &  उत्त्पा-

 **Not  recorded.
 *Moved  with  the  recommendation  of  the  President.
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 दन  के  दुगने  स ेअधिक  हुआ  ।  विदेशी  मुद्रा
 का  कुल  उपाज॑न  वर्ष  958  के  35  लाख  रु०  से
 बढ़  कर  968  में  5.5  करोड़  रुपये  हो गया  और
 969  के  अक्तूब  तक  यह  लरूगभग
 साढ़े  दस  करोड़  रुपये  हो  गया  और
 मेरा  विचार  है  कि  3]  दिसम्बर  तक  यह  रकम
 बढ़  कर  i2  करोड़  रुपये  के  लगभग  हो
 जायगी  t

 इसके  अलावा  968  में  50  लाख  रुपये  के

 मूल्य  का  सिल्क-वेस्ट  (रेशम-व्यथं)  का  निर्यात
 तथा  जनवरी-अक्तूबर  969  में  46  लाख  रु०

 मूल्य  का  निर्यात  किया  गया  7  इस  प्रकार  इस
 उद्योग  ने  देश  की  विदेशी  मुद्रा  के  अजेन  में  कोई
 कम  योगदान  नहीं  किया  है

 मैं  यह  दावा  नहीं  कर  रहा  हूँ  कि  कन्द्रीय
 रेशम  बोर्ड  की  स्थापना  के  उद्देश्य  को  पूर्ण  रूप
 से  प्राप्त  कर  लिया  गया  है।  इस  विषय  में
 वास्तव  में  बहुत  कुछ  करना  है।  लेकिन  मुझे
 यह  कहते  हुए  प्रसन्‍नता  है  कि  बोर्ड  के  केन्द्रीय
 समन्वयित  निर्देशन  के  ग्रधीन  उद्योग  की  प्रगति
 काफी  नियमित  तथा  समरूप  रही  है।  जैसा
 कि  मैंने  अभी  कहा  है--उद्योग  के  श्र  अधिक
 विकास  के  लिए  व्यापक  कायंनक्षेत्र  है  ओर
 उद्योग  के  प्रयास  में  केन्द्रीय  रेशम  बोर्ड  अपनी
 अधिकतम  सहायता  देगा

 मैं परब  सदन  के  समक्ष  केन्द्रीय  रेशम  बोर्ड
 अधिनियम  में  विधेयक  द्वारा  संशोधनों  के  उद्दं श्य
 तथा  कार्य-क्षेत्र  की  चर्चा  करता  हूं।  इस
 समय  यह  भ्रधिनियम  जम्मू  तथा  काइ्मीर  पर

 लागू  नहीं  है  जोकि  एक  महत्वपूर्ण  रेशम
 उत्पादक  राज्य  है।  जम्पू-काइ्मीर  राज्य  इस
 समय  बहुत  बड़े  पेमाने  पर  शहतूती  रेशम  का
 उत्पादन  कर  रहा  है  तथा  सबसे  अच्छा  रेशम

 इस  समय  काइमीर  में  ही  बनता  है,  इसलिए
 इस  का  कार  क्षेत्र  उस  राज्य  में  बढाया  जाना

 है,  उद्देश्य  से  इस  संशोधन  बिल  में  प्राव-
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 घान  किया  गया  है।  दूसरे--इस  उद्योग  में
 विकास  का  दूसरा  महत्वपूर्ण  पहलू  रेशम  के  कीड़ों
 द्वारा  वताये  गये  कोयों  तथा  रेशम-व्यर्थ  की
 कताई  की  दिशा  में  रहा  है।  ये  कार्यकलाप
 यथार्थ  रूप  में  इस  समय  विनियमित  अधि  नियम
 के  उपवन्धों  के  अन्तगंत  नहीं  आते  हैं।  संशो-

 घन  हेतु  विधेयक  में  इस  कमी  को  दूर  करने  की
 भो  व्यवस्था  है।  अन्य  संशोधन  न्यूनाधिक
 रूप  से  प्रशासनिक  प्रकार  के  हैं  जिन  में  अधिक
 प्रभावी  वित्तीय  अनुशासन  लागू  करने  की
 व्यवस्था  है  t

 इन  शब्दों  के  साथ  मैं  सदन  के  विचार  के
 लिए  संशोधन  हेतु  विधेयक  को  प्रस्तुत  करता
 हूं।

 MR,  CHAIRMAN  :  Motion  moved  |
 “That  the  BUI  further  to  amend  the
 Central  Silk  Board  Act,  ‘1948,  be
 taken  into  consideration”

 SHRI  ABDUL  GHANI  DAR  (Gur-
 goan)  t  I  move  :

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon
 by  the  28th  February,  1970.""(3)

 MR.  CHAIRMAN  ;  Both  the  Motion
 for  consideration  and  the  Amendment  are
 before  the  House.

 SHRI  ०,  MUTHUSAMI  (Karur)  :  Mr.
 Chairman,  Sir,  even  before  this  amending
 Bill  is  passed,  the  Central  Silk  Board  has
 been  already  in  activity  in  Jammu  and
 Kashmir  State  and  this  amending  Bill  will
 just  formalise  it.

 Clause  8  (b)  therein  they  have  suggested
 an  amendment  to  include  silk  spinning  is
 very  much  desirable  because  in  the  recent
 past  silk  spinning  has  become  an  important
 activity  in  sericulature  industry.  By  the
 active  and  useful  services  of  the  Central
 Silk  Board,  the  export  of  silk  fabrics  has
 boosted  up  very  high.  Japan  which  fs  also
 a  heavy  silk  producing  country  has  imported

 from  us  about  6  lakhs  rupees  worth  of  silk
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 fabric  io  this  year  upto  October,  1969,  and
 it  wilt’  reach  about  a  crore  of  rupees  by  this
 yearend.  Tals  is  a  marvellous  achieve-
 mzat,  Ths  produciion  in  major  States  like
 Mysore  his  gone  up  from  6.54  lakhs  Kg.
 in  950  to  46  lakhs  Kg.  in  968  whereas
 in  Kashmir,  the  production  was  59,000  Kg.
 in  950  as  against  48,000  Kg.  this  year.

 In  this  context,  it  is  evident  that  the
 industry  is  declining  and,  therefore,  it
 draws  attention  from  both  the  Central  and
 State  Governments.

 In  the  Third  Plan,  an  allotment  of  Rs.  7
 crores  was  earmarked  for  the  sericulature
 industry.  But  in  the  Fourth  Plan,  though
 an  allotment  of  Rs.  I.67  crores  has  been
 made,  out  of  this  amount,  an  amount  of
 Rs.  9.67  crores  has  been  distributed  amongst
 the  States  and  hence  only  Rs.  2.7  crores
 have  been  allocated  to  the  Central  Silk
 Board  for  research  and  other  schemes,  like
 basic  seed  station,  etc.  In  the  Fourth  Plan,
 it  is  a  general  allocation.  It  will  be  better
 if  it  is  routed  through  the  Central  Silk
 Board  to  ensure  that  the  sericulature  iadustry
 gets  the  necessary  help  to  achieve  its  goal
 aod  the  industry  comes  up  very  well  in  all
 the  States,

 Now,  the  spun  silk  Industry  is  out  of
 woods  and  is  making  profits  and  we  can
 think  of  levying  cess  on  spun  silk  mills
 also,

 Enough  funds  should  be  placed  by  the
 Central  Government  at  the  disposal  of  the
 Board  for  implementing  research  pro-
 grammes.  For  example,  the  Central  Seri-
 culture  Research  Institute  {n  Mysore  requires
 buildings  and  adequate  staff.  We  have
 visited  that  place.  They  have  selected  a
 small  places.  It  requires  a  lot  of  help  in
 the  matter  of  buildings  and  staff.  So  also
 is  the  case  of  the  Central  Research  Station
 at  Ranchi  in  Bihar.  In  both  the  places,
 an  effort  is  to  be  made  by  giving  more
 money  to  improve  the  research  stations  in
 Ranchi  and  Mysore.  With  thes:  words,
 I  conclude.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  Mr.  Chairman,  Sir,  Orissa
 is  a  silk-bearing  State.  I  was  listening
 to  the  preliminary  remarks  made  by  the
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 hon.  Minister  while  moving  the  considera-
 tion  motion  of  the  Bill.

 You  will  find  that  out  of  a  provision
 of  near  Rs.  AL  crores  for  the  development
 of  silk  industry,  for  fits  research  and  other
 activities  in  the  Fourth  Plan,  almost
 Rs.  9  crores  have  been  given  to  the
 State  Governments  and  only  about  Rs.
 2.5  crores  have  reached  the  Central
 Silk  Board.  Now,  the  Central  Silk
 Board  has  undertaken  various  research
 Projects  for  breeding  of  silk  warms,  etc.
 They  have  drawn  up  a  programme.  What
 I  want  to  bring  to  the  notice  of  the
 Government  is  that  there  is  an  ample
 scope  for  expansion  work  in  Orissa  so
 far  as  silk  industry  is  concerned.  As  the
 hon.  Minister  just  pointed  out,  Orissa  is
 one  of  those  States  which  is  also  famous
 for  silk.  So  far  as  production  of  silk  is
 concerned  the  quautum  is  less  today  but
 it  has  got  scope  vast  for  expansion.
 I  just  riseto  bring  to  the  notice  of  the
 hon.  Minister  one  very  important
 point.  Recently  I  had  been  to  some  of  the
 villages  where,  the  hon  Minister  stated  just
 now,  even  the  tribal  and  scheduled  caste
 people  have  been  benefited  from  this  industry
 and  that  they  are  getting  much  advantage
 from  this  kind  of  rearing  of  silk  worms
 and  spinning  silk.  I  found  ia  one  parti-
 cular  village—I  will  just  mention  the
 name  of  the  village.  It  is  Siko  in  Puri
 District  in  Orissa—women,  some  500  or
 600  of  them—I  was  very  much  encouraged
 and  at  the  same  time  surprised  to  see—
 were  rearing  silk  worms  and  were  reeling
 silk,  but  because  no  special  charkha  for
 spinning  the  silk  has  been  supplied  to
 them,  they  did  not  find  any  encouragement.
 They  have  been  applying  for  the  last  3
 years  to  the  State  Industries  Board  and  the
 Khadi  and  Village  Industries  Commission
 and  also  to  the  Minister  or  officer  con-
 cerned  in  the  State  Government  and  even
 though  the  Khadi  and  Village  Industries
 Commission  is  also  trying  to  encourage
 this  industry,  for  the  past  3  years  nobody
 has  come  to  their  help,  when  there  fs
 so  much  scope  and  enthusiasm  for  the
 development  of  this  industry  and  women
 are  benefited  out  of  that.  I  hope  this
 special  kind  of  charkha  whlch  is  required
 for  helping  them  to  spin  the  silk  yarn
 from  the  silk  worms  will  be  supplied  to
 them,  J  think  the  hon,  Minister  should
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 {Shri  Chintaman!  Panigrah!]
 take  note  of  this  and  the  Ministry  con-
 cerned  of  the  officer  concerned  in  the
 Silk  Board  should  direct  the  authorities
 concerned  in  the  State  so  that  they  can
 encourage  these  people.

 One  more  thing  I  want  to  say.  I  am
 happy  that  the  Central  Silk  Board  would
 hence-forward  come  with  its  annual  reports
 which  will  be  placed  before  the  House.
 It  is  a  very  good  thing  because  it  will
 afford  an  opportunity  to  us  to  discuss
 what  the  Silk  Board  is  doing.  But  I
 may  say  this  without  any  fear  of  con-
 radiction  that  the  Silk  Board  with  an
 amount  of  Rs.  2}  crores  is  only  a  co-
 ordinating  agency  and  almostall  the
 money  is  given  out  to  the  State  Govern-
 ments.  I  may  say  without  fear  of  any
 contradiction—I  will  not  mention  the
 Governments  here—that  certain  State
 Governments,  instead  of  spending  the
 money  allotted  for  this  development  of
 silk  industry,  divert  the  funds  for  other
 purposes.  I  hope,  therefore,  the  Silk
 Board  instead  of  keeping  Rs.  2}  crores
 with  itself  and  leaving  Rs.  9  crores  to
 State  Governments,  will  exercise  proper
 co-ordination  and  scrutiny.  This  should
 be  taken  into  consideration.

 Iam  happy  that  this  amendment  Bill
 has  come  and  [  suuport  it,

 भी  अब्दुल  गनो  डार  (गुड़गांव)  :  चेयरमेन

 साहब,  में  भी  ख़रकार  को  मुवारिकवाद  देता  हूं
 कि  उसका  ध्यान  सिल्क  इंडस्ट्री  की  तरफ  गया

 है।  आपजानते  हैं  कि  आज  सिल्क  की  कीमतें

 बहुत  बढ़  गई  हैं।  अगर  मैं  गलत  नहीं  सम-
 भता  तो  पहले  के  मुकाबले  में  कई  गुणा  बढ़  गई

 हैं।  भाखिर  क्‍यों  ?  इसकी  एक  वजह  यह
 हो  सकती  है  कि  सिल्क  वोडे  ने  जरूरत  के  मुता-
 बिक  इस  फी  तरफ  ध्यान  नहीं  दिया  ।  जैसा
 कि  यहां  पर  फर्माया  गया,  आज  वाकया  यह  है
 हर  गरीब  आदमी  समझता  है  कि  सिल्क  को
 हाथ  से  धोया  जा  सकता  हैं,  उसके  लिए  बड़ी
 मशीनों  की  जरूरत  नहीं  पड़ती।  जब  यह
 हालत  है  तो  फिर  सिसक  वोर्ड  ने  इसकी  तरफ
 कोई  तवज्जह  क्‍यों  नहीं  दी  कि  सिल्क  की  पैदा-
 बार  बढ़े ?  मुझे  भ्रफसोस  है  कि  साउथ  में
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 काफी  सिल्क  तैयार  होता  था,  आज  भी  होता
 है  और  दूसरी  जगहों  पर  होता  है  लेकिन  हम
 उसकी  कोई  तरक्की  नहीं  कर  पाये  ।  जनाव
 की  मौजूदगी  मैं  यहां  पर  यह  तह  हुआ  है  कि
 जिन्होंने  करोड़ों  रुपया  टी  इंडस्ट्री  में  कमाया,
 मारवाड़ियों  ने,  उनको  और  सब्सीडी  दी  जाये,
 और  ज्यादा  मदद  दी  जाय  लेकिन  इसकी  तरफ
 सरकार  का  कोई  ध्यान  नहीं  गया  ।

 (व्यवधान)  मारबाड़ी  को  लफज़  मैं  विदड़ा
 करता  हूं  और  उसकी  जगह  पर  व्यापारी  कहता
 हैं।  विड़ला  को  मैं  नहीं  कहता  7  मेरा  मतलब
 यह  है  कि  आसाम  में  रहने  वाले  गरीवों  को  जो
 ब्लड  सक  करते  है  उनको  जोंक  की  तरह  से
 और  मोटा  किया  जाय--यह  चीज  कल  आपके
 सामने  आई  1  तो  फिर  मैं  जानना  चाहता  हूं
 कि  लाखों  बहन  भाई  जो  बिल्कुल  अनाथ  हैं,
 गरीब  हैं  जोकि  देहातों  में  रहते  हैं  और  सिल्क
 इडस्ट्री  में  हिस्सा  ले  रहे  है  उनके  लिए  क्‍या
 सिल्क  बोर्ड  का  यह  धर्म  नहीं  है  कि  इस  तरफ
 ज्यादा  से  ज्यादा  तबज्ह  दे  ?  क्‍या  वजह  है
 कि  कम्मीर  में  कमी  आई  ?  इस  बात  को  सिल्क
 बोर्ड  को  देखना  चाहिये  1  दो  सूतों  में  ही  किसी
 जगह  प्रोडकशन  कम  'होता  है--एक  तो  यह  कि
 वहां  पर  शरमन  और  पीस  न  हो,  लोग  इत्मीनान
 की  जिन्दगी  न  वसर  कर  पाते  हों,  वहां  पर
 घेराव  और  हड़तालों  का  जोर  हो  जिससे  वहां
 के  लोग  परेशान  होकर  अपना  धंधा  छोड़  दें  t
 तो  क्‍या  कश्मोर  में  ऐसी  स्थिति  है  जिससे  कि
 सिल्क  वोर्ड  को  अपने  एफट्स  में  वह  कामियावी
 नहीं  मिली  जोकि  उसे  मिलनी  चाहिए
 थी  ?  मेरा  यकीन  है  कि  अगर  इसकी  तरफ

 तवज्जह  की  जायेगी  तो  उसको  बहुत  मदद
 मिलेगी।  वह  कश्मीर  जिस  पर  नाज  किया
 जाता  था,  जहां  पर  ज्यादा  से  ज्यादा  सिल्क
 पैदा  होता  था,  आज  वहां  पर  वह  क्‍यों  कम
 होने  लगा  है  ?  इसका  मतलब  यह  है  कि  वहां
 के  गरीब  भाई  बहन  जो  इस  काम  को  करते  थे
 उनको  सरकार  को  तरफ  से  मदद  नहीं  दो  जाती
 या  फिर  उनकी  जिन्दगी  में  वह  इत्मीनान  नहीं
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 है।  इन  दोनों  सूरतों  में  सरकार  को  भी  टोटा
 है  और  देश  की  भी  टोटा  है।  सरकार  सारे
 देश  को  नुमांईदगी  करती  है  इसलिए  उसे  देखना
 चाहिये  कि  देश  के  हित  में  क्या  बात  है।  इसी
 लिए  मैंने  यह  बात  कही  है  कि  इसको  सर्कूलेट
 किया  जाये  ताकि  यह  बात  सारे  मुल्क  के  सामने
 आ  जाये।  जैसा  कि  अभी  एक  भाई  ने  कहा
 सारे  मुल्क  में  एक  जज्बा  पैदा  हो  रहा  है।
 कावेरी  के  बेहतरीन  सिल्क  पैदा  .करने  का  वि३-
 वास  दिलाया  है  और  असम  ने  दूसरे  ढ़ंग  से
 रा-सिल्क  पेश  करके  मुल्क  की  तवज्जह  अपनी
 तरफ  खींचीं  है।  आज  हमारी  बेटियों  का
 ध्यान  इस  तरफ  जा  चुका  है  कि  मोटे  से  मोटा
 कपड़ा  पहना  जाये।  जब  गांधी  जी  इस  बात
 को  कहते  थे  तब  लोग  उनका  मजाक  उड़ाते
 थे--मेरा  मतलब  लोबो  प्रभु  से  नहीं  है।  लेकिन
 आज  हमारी  बहु  बेटियों  में  यह्‌  जज्बा  पैदा  हुआ
 है  कि  सिम्पुल  कपड़ा  हो  और  उसी  को  दस्त-
 कारी  से  अट्रं  क्टिव  बना  लिया  जाये  ।

 तो  जहां  इसके  लिए  मैं  एक  तरफ  मिनिस्टर
 साहब  को  मुबारिकबाद  देता  हुं  वहां  यह  भी
 मजे  करना  चाहता  हैं  कि  वह  इसकी  तरफ

 तवज्जह  दें  कि  कश्मीर  में  अमन  की  स्थिति

 होनी  चाहिए।  सेन्‍्ट्रल  पुलिस  और  फौज  की
 वजह  से  अगर  कुछ  लोग  भागे  हैं  तो  उनको
 इत्मीनान  दिलाया  जाये  कि  पुलिस  तुम्हारे  लिए
 है,  फौज  तुम्हारे  लिए  है,  यह  फोज  दुश्मनों  के
 साथ  लड़ेगी  और  तुम्हारी  हिफाजत  करेगी।
 और  सिल्क  बोर्ड  के  द्वारा  उनको  मदद  करने  का
 नेक  काम  किया  जाना  चाहिए।  मैं  उम्मीद
 करता  हूं  कि  सरकार  ओर  सिल्क  बोर्ड  मेरी
 दरख्वास्त  की  तरफ  तवज्जह  देगी।  जितनी
 मदद  सरकार  टी-बोड्ड  वालों  की  करना  चाहती
 है  उससे  ज्यादा  मदद  इनकी  होनी  चाहिए  क्यों-
 कि  ये  गरीब  लोग  हैं  और  खादी  के  इदारे  में
 आते  हैं,  सरकार  के  वेलफेयर  के  इदारे  में  आते
 हैं  जिसका  काम  स्माल  स्केल  इंडस्ट्रीज  को
 तरकको  देना  है,  इसमें  कोई  बड़ी  मिलों  का
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 सवाल  नहीं  है।  जनाब  आप  बहुत  सीनियर
 हैं  ओर  इस  बात  को  जानते  हैं  कि  सिल्क  को
 इंडस्ट्री  बहुत  छोटी  है।  मैं  उमीद  करता  हूं
 कि  सरकार  इसकी  तरफ  ज्यादा  से  ज्यादा
 तवज्जह  देगी  ।
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 SHRI  LILADHAR  KOTOKI  (Now-
 gong)  ॥  I  welcome  this  Bill  and  particu-
 larly  Clause  3  whereby  it  is  proposed  to
 bring  in  spinning  and  also  silk  waste
 under  the  activities  of  the  Silk  Board.

 I  take  this  opportunity  of  drawing  the
 attention  of  the  hon.  Minister  to  the
 special  silks  that  are  there  in  the  State
 of  Assam,  namely,  Endi  (Eri)  and  Muga.
 I  would  suggest  that  the  Silk  Board  should



 249  Central  Silk

 to  the  various
 are  facing  in

 devote  special  attention
 problems  that  these  silks
 the  State.

 So  far  as  Muga  {s_  concerned,  the
 natural  lusture  of  this  silk  {s  not  very
 alluring  to  the  consumers.  Therefore  the
 Silk  Board,  through  their  research,  should
 try  to  see  they  can  improve  on  this  colour
 and  make  {t  more  pleasant,  instead  of
 being  so  glossy  and  dazzling  to  the  eye,
 so  that  the  consumers  get  used  to  It.

 So  far  as  Endi  4s  concerned,  {t  is
 just  like  a  tropical  textile.  It  can  be
 used  during  the  summer,  and  as  warm
 clothes  during  the  winter  also.  The  pecu-
 liarity  of  this  Yendi  {is  that  along  with
 age,  the  cloth  changes  its  colour  and  also
 its  woolen  quality,  It  is  a  very  good
 silk  in  this  country,  and  steps  should  be
 taken  to  expand  the  production  of  Endi.

 In  this  connection,  I  would  like  to
 draw  the  attention  of  the  Government  to  a
 problem  faced  by  the  Endl  rearers  in  the
 State.  The  worms  are  normally  reared
 on  castor  plant.  They  thrive  on  the
 castor  leaves,  but  the  castor  plants  avai-
 lable  in  the  State  are  not  adequate.
 Secondly,  the  castor  plants  are  not  avai-
 lable  throughout  the  year,  they  are
 seasonal  plants.  Therefore,  something  should
 be  done  to  introduce  8  feed  that  will
 be  available  to  the  Endi  rearers  throughout
 the  year.  Iam  told  that  in  Korea,  where
 also  they  produce  Endi  silk,  they  have
 developed  a  special  variety  of  feed  for
 Endi  worms,  I  also  understand  that  at
 the  moment  a  team  of  some  experts  from
 our  country  is  visiting  Korea  and  other
 countries  where  silk  is  reared,  including
 Endi.  I  hope  that  the  Silk  Board  will  see
 to  it  that  this  feed  {s  made  available  to
 the  Endi  rearers  in  our  state.

 Lastly,  so  far  as  the  other  silks  are
 concerned,  they  are  facing  very  severe
 competition  from  man-made,  artifictal  silk.
 I  wonder  whether  the  silk  of  Mysore  or
 or  Assam  or  Bihar  or  even  Kashmir
 would  not  be  driven  out  of  the  field  by
 the  influx  of  man-made  textiles  into  our
 society.  Therefore,  the  Silk  Board  should
 devote  its  attention  very  seriously  and  ur-
 gently  to  see  how  they  can  maintain  the  pride
 of  place  for  our  various  silks  in  the  face  of
 the  change  in  the  attitude  of  our  consumers,
 particularly  the  younger  generation,  to
 various  artificial  silks,  pylon,  terylenc,
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 cotton  terrylene  and  so  on,  These  are
 the  aspects  which  I  submit  deserve  the
 attention  of  the  Government  and  also  of
 this  House—how  to  preserve  the  natural
 silk  of  this  country  in  the  light  of
 competition  from  man-made  textiles,

 at  वेणी  शंकर  शर्मा  (बांका)  :  मान्यवर,  मैं
 इस  विधेयक  का  समर्थन  करता  हुं  और  मंत्री  जी
 को  धन्यवाद  देता  हूं  इसे  सदन  में  लाने  के  लिए।
 विशेषतः  मैं  क्लाज़  2  के  लिये  उन्हें  श्रौर  भी
 अ्रधिक  धन्यवाद  देता  हुं  -  इस के  द्वारा  उन्होंने
 इस  बिल  को  जम्मू  कश्मीर  के  लिए  भी  लागू
 किया  है।  आये  दिन  हम  सदन  में  इस  बात  को
 उठाते  रहते  हैं  और  जो  बिल  हमारे  सामने  लाये
 जाते  हैं  उनमें  ज्यादातर  “सेव  और  ऐक्सेप्ट
 जम्मू  कश्मीर  जोड़ा  हुआ  आता  है।  इसलिए
 जम्मू  कश्मीर  में  इसे  लागू  करने  का  जो  उन्होंने
 फंसला  किया  है  इस  के  लिये  वे  विशेषत:  घन्य-
 वाद  के  पात्र  हैं  t

 जहां  तक  सेन्ट्रल  सिल्क  बोर्ड  का  प्रश्न  है
 मुझे  इस  बोर्ड  नाम  से  कुछ  अलर्जी  सी  है  -  कल
 हमने  टी  बोर्ड  की  चर्चा  की  और  रेलवे  बांड  के
 कार्यों  से भीं  हम  परिचित  हैं।  इसलिए  बोर्ड
 शब्द  से  मुझे  आशंका  होती  है।  ये  बोर्डस  हमारे
 लिए  सफेद  हाथी  होते  जा  रहे  हैं  जिन  पर  खर्च
 तो  बहुत  होता  है  ओर  लाभ  कुछ  नहीं  होता  ।
 अध्यक्ष  महोदय  सिल्क  बोर्ड  के  उद श्यों  के
 सम्बन्ध  में  मैं  आप  का  ध्यान  आकर्षित  करना
 चाहता  हूं  ।  1667-68  की  रिपोर्ट  में  कहा  गया

 “The  Central  Silk  Board  was  set  up
 under  the  Central  Silk  Act  of  948
 to  provide  for  co-ordinated  develop-
 ment  of  silk  {ndustry  under  Central
 control”’.

 ag  बड़ी  गोलमोल  सी  बातें  हैं  7  इसकी  व्याख्या
 आगे  कहीं  नहीं  की  गई  है  और  शञ्रभी  तक  जो
 उन्होंने  काम  किया  है  उस  से  न  मुझे  संतोष
 होता  है  और  न  कुछ  पता  ही  चलता  है  t  सिल्क
 का  व्यापार  हमारे  देश  में  बहुत  पुराना  है।
 झताब्दियों  से  नहीं  बल्कि  सहस्त्र।व्दियों  से  भारत-
 वासी  इस  व्यवसाय  में  लगे  हुये  हैं।  आसाम  की
 अंडी  और  मंगा,  बिहार  में  भागलपुर  की  टसर.
 बंगाल  में  मुर्शीदाबाद  की  गई  और  मटका  बहुत
 प्रसिद्ध  हैं  और  विदेशों  में  उन  की  बहुत  मांग  है।

 अभी  तक  सिल्क  के  कपड़ों  के  उत्पान  का
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 [श्री  वेणी  शंकर  शर्मा]
 भार  ग्रामीण  जनता  पर  था,  विशेषकर  हमारे
 मुसलमान  भाइयों  पर  जो  बुनाई  का  काम  करते
 हैं  उनकी  औरतें  कातती  हैं  1  बच्चे  सूत  लपेटते
 हैं  और  मर्द  कर्घा  चलाते  हैं  7  यह  एक  बहुत  ही
 अच्छी  काटेज  इंडस्ट्री  हे  जिसका  विकास  जिस

 गज
 से  होना  चाहिये  था,  भ्रभी  तक  नहीं  हुआ

 1

 श्रीमान,  आप  जानते  हैं  कि  बिहार  के  गांव
 में,  विशेषकर  उस  क्षेत्र  में  जिससे  मैं  अता है,  वहां
 सिल्क  के  उत्तादन  का  काम  होता  है।  भागल-

 पुर  में  सिल्क  बहुत  काफी  मात्रा  में  बनायो  जाती

 है  लेकिन  वहां  के  जो  बीच  के  लोग  हैं  मुनाफा
 अधिकतर  उन  के  हाथ  में  चला  जाता  है।  मान-
 नीय  अब्दुल  गनी  डार  की  तरह  मैं  किसी  का
 नाम  नहीं  लेना  चाहता।  उन  में  बंगाली  भी  हैं,
 बिहारी  मुसलमान  और  हिन्दू  भी  हैं  i  व्यापारी
 की  एक  जाती  है  और  वह  चाहे  मुसलमान  हों,
 चाहे  हिन्दू  हों,  उन  का  एक  ही  रवेया  होता  है।
 खून  चूसने  का  उन  का  एक  ही  ढंग  होता  है।
 मैंने  देखा  है  कि  भागलपुर  में  जो  हमारे  जुलाहे,
 मौमीन  भाई,  अब्दुल  गनी  डार  साहब  मुझे  माफ

 करेंगे,  कहने  के  लिये  तो  उन  में  जाति  प्रथा

 नहीं  है,  लेकिन  इन  मौमीन  भाईवों  को  अपने  को
 ौख,  सैयद  कहने  वाले  हिकारत  की  नज़र  से
 देखते  हैं।  वे  कपड़ा  बना  कर  बाजार  में  लाते  हैं
 ओर  अगर  उन  को  रुपये  दो  रुपये  मजदूरी
 मिलती  है  तो  उसी  में  वे  प्रसन्‍न  हो  जाते  हैं।
 मैंने  देखा  है  कि  जो  कपड़ा  उन  के  घर  पर  जा
 कर  2  रु०  के  हिसाब  से  हम  लेते  हैं  वह  बाहर
 बाजार  में  8  रु०  के  हिसाब  से  मिलता  है।

 बंगाल  में  तांतीपाढ़ा  सिउडी  जिले  में  एक
 स्थान  है,  वहां  आज  के  फैशन  की  सिल्क  के

 कपड़े  काफी  मात्रा  में  बनाये  जाते  हैं  जिसे  आज
 के  शौकीन  लोग  पहनते  हैं,  और  विदेशों  में  भी
 जिसका  काफी  निर्यात  होता  है,  उस  रा  सिल्क
 का  कपड़ा  उन  के  घर  में  अगर  12,  3  रुपये  में
 खरीदा  जा  सकता  है  तो  वही  चीज्ञ  कलकत्ता  में
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 20  रु०  में  भी  नहीं  मिलती।  ऐसा  क्यों?
 कारण  साफ  है  कि  ज्यादातर  मुनाफा  बीच  वाले
 लोग  खा  जाते  हैं।  और  हमारा  उदृश्य  है
 कि  बीच  वाले  लोगों  को  उनके  श्रम  के  अनुपात
 से  अधिक  मुनाफा  नहीं  मिलना  चाहिये,  बल्कि
 परिश्रम  करने  वालों  को  उनका  पूरा  हिस्सा
 मिलना  चाहिए  ।  बीच  वाले  लोग  परिश्रम  कम
 करते  हैं  और  पंसा  अधिक  खा  जाते  हैं।  मेरा

 हना  यह  है  कि  जितना  उन  का  परिश्रम  हो,
 उस  के  मुताबिक  इन  बीच  वालों  को  भी  पैसा
 मिले,  इस  में  मुझे  कोई  आपत्ति  नहीं,  लेकिन
 कम  परिश्रम  कर  अधिक  पैना  लेना  यह  एक
 गुनाह  है,  जिस  की  तरफ  सरकार  का  ध्यान
 जाना  चाहिये  ।

 हम  ने  बैंकों  का  राष्ट्रीयकरण  किया  है,
 किन्तु  ग्रभी  तक  हमारे  जो  छोटे-छोटे  लोग  हैं  जंसे
 जुलाहे  आदि,  उन  के  लिए  अभी  तक  सरकार  ने
 कोई  स्कीम  नहीं  बनाई  है  जिस  के  द्वारा  सर-
 कार  से  उनको  पैसा  मिले  और  वे  अपना  कारो-
 बार  सही  ढंग  से  कर  सके  V

 एक  बात  ओर  है,  जिस  की  ओरे  में  मंत्री
 महोदय  का  ध्यान  दिलाना  चाहता  हूं  ।  यह  एक
 काटेज  इन्डस्ट्री  जो  है।  इसमें  गौरतें,  बच्चे  और

 बूढ़े  सब  लगे  रहते  हैं  वे  कपड़ा  बुनते  हैं,  काकून
 से  सूत  निकालते  हैं  और  तरह-तरह  के  कामों  में
 बच्चे,  बूढ़े  ओर  स्त्रियां  सभी  लगे  होते  हैं
 भारतवर्ष  एक  ऐसा  देश  है  जहां  लोग  अपने  घरों
 में  रह  कर  इज्जत  के  साथ  दो  पैसे  कमाना
 चाहते  हैं।  वे  मिलों  और  फंक्टरियों  में  जाकर
 काम  नहीं  करना  चाहते  |  आज  हमारी  सरकाद
 बड़ी  बड़ी  मिलों  और  फैक्टरियों  पर  करोड़ों
 रुपया  खर्चे  कर  रही  है  ओर  उसका  नतीजा  क्‍या

 हो  रहा  है  ।  हम  मनुष्य  को  मशीन  के  रूप  में
 बदलते  जा  रहे  हैं।  हम  आज  देखते  हैं  कि  जगह
 जगह  बड़ी  बड़ो  मिलों  और  फंक्टरियों  में  दंगल'

 हो  रहे  हैं  ।  यह  इसलिए  हैं  कि  बड़ी  मशीनों  में

 काम  करने  वाले  लोग  मनुष्य  नहीं  रह  जाते  बे
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 बिल्कुल  महीन  बन  जाते  हैं।  काटेज  इन्डस्ट्रीज
 को  अगर  आप  प्रोत्साहन  देते  हैं  तो  जो  गांवों
 में  हमारे  भाई  हैं,  वे  मनुष्य  बने  रह  सकेंगे  ऐसा
 मेरा  विश्वास  है  I

 सिल्क  बोर्ड  के  बारे  में  कोआर्डनेशन  की
 बात  कही  गई  है  रिसर्च  की  भी  कुछ  बात  कही
 गई  है  1  यह  ठीक  है  रिसर्च  का  एक  बहुत  अच्छा
 सेन्टर  प्रान्त,  प्रान्त  में  होना  चाहिए  ।  भागल-
 पुर  में  एक  रिसर्च  इंस्टीट्यूट  है  भौर  रांची  में
 भी  एक  रिसर्च  इंस्टीट्यूट  है,  किन्तु  इसके  साथ

 साथ  सब  से  बड़ी  जो  आवश्यकता  है  वह  यह  है
 कि  घर  घर  जा  कर  सेन्ट्रल  सिल्क  बोर्ड  और
 रिसर्च  इन्स्टीट्यूट  के  लोग  उत्पादनकर्ताओं  की
 मदद  करें  |  सिल्क  बोर्ड  के  पास  कुछ  ऐसे  मामूली
 ढंग  के  लोग  रहें  जो  घर  घर  जा  कर  रा  सिल्क
 उन  को  दें  और  सूत  कतावें  |  जो  बुनकर  है  उन
 को  सूत  दें  और  जो  कपड़ा  बुन  कर  लाए,  उन
 को  उचित  दाम  दें  मैं  माननीय  मंत्री  जी  का
 ध्यान  इस  बात  पर  आकपित  करना  चाहूँगा  कि
 सेन्ट्रल  बोर्ड  को  कुछ  ऐसी  हिदायत  दें  जिससे  वे
 अपने  केडर  को  कुछ  इस  ढंग  से  बनावें  कि
 उनके  लोग  घर  घर  जाकर,  गांव  गांव  जा  कर
 जो  लोग  इस  काम  को  कर  रहे  हैं,  उनसे  कपड़ा
 लें  और  पैसा  दें  जिससे  कि  वे  दूसरे  व्यापारियों
 के  हाथों  में  न  पड़ें  और  उनको  उचित  दाम  उन
 की  चीज  के  मिल  सकें  t

 एक  बात  की  ओर  ओर  मैं  उन  का  ध्यान
 आकषित  करना  चाहूंगा  |  अभी  हमारे  बहुत  से
 84  बन  रहे  हैं  ओर  वहां  पर  ज़गह  जगह  बहुत
 से  मकान  बनाये  गये  हैं।  अपने  क्षेत्र  के  एक
 डेम  का  मैं  उदाहरण  देना  चाहता  हूं।  वहां
 चांदन  डेम  बना  है।  एन०  पी०  सी०  सी०  ने
 वहां  मकान  बनाएं  हैं  और  घिलाई  विभाग  के
 डिप्टी  मिनिस्टर  साहब  जो  यहां  बढे  हैं  मेरी  इस
 बात  की  ताईद  करेंगे  कि  वहां  पर  एन०पी०्सी०
 सी०  ने  जो  I5,  6  लाख  की  लागत  के  मकान
 बनाएं  हैं,  ऑ्राज  उन  मकानों  का  ढाह  देने  की
 बात  हो  रही  है।  मैंने  उनको  लिखा  है  कि  कम
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 से  कम  आप  इस  राष्ट्रीय  सम्पत्ति  को  विनाश

 होने  से  बचाएं  ।  इन  मकानों  को  और  कई  कामों
 में  लगाया  ना  सकता  है  -  मैंने  उन्हें  लिखा  है  कि
 इन  मकानों  को  बिहार  गवरनंमेंट  या  सेन्‍्ट्रल
 गवनंमेंट  के  कामों  के लिए  लिया  जा  सकता  है।
 मैं  एक  सुझाव  यह  दूंगा  कि  चांदन  डेम  में,  उस
 गांव  का  नाम  भी  चांदन  है,  और  काकोरिया
 इलाके  में,  जहां  काकून  होता  है  और  टसर  सिल्क
 बनता  है,  एक  छोटा  सा  सिल्क  सेन्टर  खोल
 दिया  जाए  जहां  गाँवों  के  लोगों  को  रेशम  के
 कीड़ों  को  पालने  की  शिक्षा  दी  जाए  7  वहां  जो
 लोग  काम  करें  उन  को  पैसा  दिया  जाए  और
 ऊन  या  सूत  उन  को  दिया  जाए  ओर  उन  से
 कपड़ा  लिया  जाए  |

 एक  बात  मैं  और  कहूंगा।  आज  कल
 रिसर्च  बहुत  हो  रहा  है  और  हाइत्रिड  सीड्स  के
 जरिये  काफी  अनाज  भी  पैदा  क्रिया  जा  रहा
 है।  सिल्क  में  भो  हाइब्रिड  सिल्क  पैदा  करने
 की  गुजाइश  है।  मैं  यह  चाहूंगा  कि  सेन्ट्रल
 सिल्क  बो  में  जितनी  रिसर्च  इ स्टीट्यूशन्स  हैं,
 उन  को  इस  दिशा  में  कुछ  अनुशंधान  करना
 चाहिए  1

 एक्सपोर्टस  का  जहां  तक  सम्बन्ध  है,  आज
 सिल्क  के  रा-मैटीरयछ  की  मांग  विदेशों  में

 बहुत  अच्छी  है,  किन्तु  संगठन  के  अभाव  में
 जितना  एक्सर्पोट्स  होना  चाहिए  उतना  नहीं  हो
 रहा  है।  अभी  भी  अमेरिका  और  इ गलेंड  में
 इसकी  काफी  माँग  है,  किन्तु  उनको  ठीक  कपड़ा
 मिले  और  ठीक  दाम  पर  मिले,  इसकी  कोई
 उचित  व्यवस्था  नहीं  है।  मैं  माननीय  मंत्री
 जी  से  प्राथंना  करू  कि  इस  की  एक्सपरर्टिस
 को  डेवलप  करने  के  लिए  वे  पुरजोर  कोशिश
 करें,  जिससे  कि  हमारे  यहाँ  के  लाखों  और

 करोड़ों  भाइयों  को  काम  मिल  सके।

 एक  बात  और  कह  कर  में  समाप्त  करूंगा.  |
 भ्रध्यक्ष  महोदय,  हमारे  यहां  रोज  बेरोजगारी
 की  बातें  की  जाती  है  और  उस  के  लिए  बहुत
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 [श्री  वेणी  शंकर  शर्मा]
 हल्ला-गलला  होता  है।  देश  में  बेरोजगारी
 बढ़ती  जा  रही  है  ओर  सिल्क  के  उत्पादन  में,
 सूत्त  के  उत्पादन  में  और  काकून  के  उत्पादन  में,
 यह  एक  ऐसा  व्यवसाय  है,  जिस  में  हम  लोगों
 नहीं  करोड़ों  आदमियों  को  लगा  सकते  हैं  बशर्ते
 कि  जो  इस  काम  में  लगने  हों  उन  को  मार्कटिंग
 की  सुविधाएं  हों  ओर  उन  को  उन  के  माल  के
 उचित  दाम  मिलें।  इस  तरह  से  सरकार  देश
 में  बढ़ती  हुई  बेरोज़गारी  को  दूर  कर  सकती
 है।

 घन्यवाद  |
 SHRI  VIKRAM  CHAND  MAHAJAN

 (Chamba)  :  Mr.  Chairman,  Sir,  the  silk
 industry  has  been  one  of  the  most  famous  in-
 dustry  of  our  country  and  every  attempt
 should  have  been  made  to  bring  the  industry
 to  the  same  level  at  which  it  was  in  the
 past.  Now,  the  question  is  whether  the
 present  amendment  helps  in  achieving  that
 objective;  secondly,  whether  the  present
 amendment  also  looks  at  the  conditions  of
 the  workers  who  produce  silk;  thirdly,
 whether  the  present  rate  of  increase  is  satis-
 factory.

 Taking  the  production  first,  we  find  a
 few  figures  have  been  given,  which  ostensi-
 bly  show  that  the  rate  of  increse  is  satls-
 factory.  I  will  take,  for  example,  the
 export  figures.  These  figures  show  that
 about  three  years  back,  the  export  was  about
 Rs.  3  crores,  and  now  the  figure  is  about
 Rs,  0  crores  this  year.  The  question  is,  is
 this  increase  after  the  devaluation  of  our
 currency,  or  not.  That  is,  what  would  be
 the  figure  if  the  currency  had  not  been
 devalued  _  Would  the  export  be  of  the
 order  of  Rs,  0  crores  if  our  currency  had
 not  been  devalued  ?  I  think  it  would  hardly
 be  Rs.  5  crores.  If,  then,  it  is  only  Rs.  5
 crores,  what  is  the  increase,  and  is  it  a
 satisfactory  increase?  This  figure  is  a
 little  glossy;  I  feel  it  is  not  a  satisfactory
 increase,

 Lét  me  now  take  the  question  of  the
 condition  of  the  workers.  I  will  just  read
 the  clause  which  gives  the  functions  of  the
 Board  :

 “seoceedevising  means  for  improved
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 methods  of  mulberry  cultivation,  re-
 aring,  developing  and  distributing
 healthy  silkworm  seeds,  reeling  silk-
 work  cocoons,  improving  the  quality
 and  production  of  raw  silk  by  making
 it  compulsory  for  all  raw  silk  to  be
 marketed......””

 and  so  on  and  so  forth.  Not  a  word  is  said
 about  the  workers.  Is  it  not  one  of  the
 functions  of  the  Board  to  suggest  some
 means  which  would  go  to  improve  the  con-
 ditions  of  the  workers?  Nor  is  there  any
 representation  of  the  persons  or  the  workers
 who  produce  silk,  on  the  Board.  In  this
 socialist  economy  which  we  so  loudly  claim,
 I  submit  that  the  time  has  come  when  we
 should  give  some  representation  to  workers
 on  such  Boards  which  are  set  up.  The
 Minister  should  see  that  cither  one-third,
 half  or  one-forurth  of  the  members  on  the
 Board  are  from  among  the  workers.  This
 will  help  in  improving  their  condition  and
 also  the  quality  of  the  goods  manufattured.

 Now,  various  types  of  grants  given  to
 the  States  to  develop  the  industry.  Firstly,
 the  grants  are  not  sufficient.  Secondly,
 there  is  no  supervisory  machinery  to  find
 out  whether  the  grants  are  properly  utilised.
 We  are  facing  acute  unemployment,  especi-
 ally  in  the  rural  sector.  We  need  cottage
 industries  which  will  supplement  thelr  in-
 come,  Silk  industry  is  one  of  the  basic  in-
 dustries  which  can  to  a  certain  extent  help
 in  solving  this  problem.  No  committee  has
 gone  into  this  aspect,  No  intensive  effort
 has  so  far  been  made  to  develop  such  cottage
 industries.  I  know  in  some  villages  in  my
 area,  one  inspector  used  to  come  and  sell
 the  worms  in  a  match  box  to  the  villagers.
 After  two  years,  he  would  again  go  the
 village  to  find  out  whether  it  has  succeeded
 or  not,  But  the  villagers  had  no  knowledge
 to  rear  the  worms  and  practically  three-
 fourths  of  them  would  die,  with  the  result,
 next  time  nobody  would  purchase  silk  worms
 from  him.  I  remember  another  instance
 where  a  huge  nursery  was  set  up  to  develop
 mulberry  plants  so  that  they  can  be  distri-.
 buted,  But  there  is  a  time-limit  within
 which  mulberry  plants  can  be  transplanted,
 because  after  that  they  become  useless.  In
 the  nursery,  the  plants  passed  that  particular
 age  and  the  huge  amount  spent  on  the
 nurscry  was  wasted.  This  is  how  we  are  try-
 ing  to  tevive  the  silk  industry,
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 The  time  has  come  when  we  should
 seriously  try  to  revive  the  industry  and  set
 up,  if  nothing  else,  at  least  a  parliamentary
 Committee,  which  does  not  cost  much,  The
 parliamentary  Committee  can  go  into  the
 question  whether  the  Silk  Board  set  up  under
 the  present  Act  does  serve  the  needs  of  this
 particular  industry  and  if  not,  what  improve-
 ments  can  be  made.

 IT  would  tike  to  repeat  that  on  every
 board  like  the  Silk  Board,  we  should  have
 representatives  of  small  producers  and  small
 workers  who  run  this  industry,  because  basi-
 cally  fit  is  a  rural  industry.  Unless  we  give
 some  sort  of  representation  to  the  workers,
 we  will  not  be  able  to  revive  the  industry  to
 the  extent  we  want  it  to  be  revived  or  utilise
 it  as  a  rural  industry  which  will  to  a  certain
 extent  solve  the  problem  of  unemployment,

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  I  wou'd  describe  this  govern-
 ment  as  a  government  as  of  paper  ligers.
 They  go  in  for  very  impressive  pieces  of
 legislation  but  the  follow-up  work  done  by
 them  is  next  to  nothing.  Once  upon  a  time
 the  silk  industry  had  brought  a  fortune  to
 the  British,  the  East  India  Company..  Since
 those  days  this  Industry  has  been  neglected
 and  its  growth  has  not  been  anywhere  near
 what  could  have  been  achieved  during  the
 last  few  decades.

 T  notice  that  Shri  Bhagat  is  not  here.
 If  one  goes  to  Bhagalpur  of  Shri  Bhagat,
 a  place  where  good  silk  flourised  once  upon
 a  time,  what  is  the  condition  of  the  govern-
 ment-run  silk  institute  there?  The  floors
 are  dug,  the  doors  are  falling  down  and  the
 government  takes  no  interest  in  the  matter
 and,  therefore,  they  cannot  carry  on  in  this
 way  for  long.  So,  they  cannot  look  after
 even  Shri  Bhagat’s  Bhagalpur.  Government
 have  no  foresight;  they  do  not  look  forward.
 They  have  not  made  any  determined  efforts
 to  improve  the  silk  industry.

 They  have  done  so  little  for  making
 silk  popular.  Have  they  done  anything  to
 combine  silk  with  synthetic  fibre?  Have
 they  done  something  to  mix  it  with  textiles?
 Nothing  of  that  sort.  They  have  allowed
 others  to  import  silk  waste.  France  {fs
 importing  it  for  a  fraction  of  the  value  and
 then  selling  {t  back  to  other  countries  at  a
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 high  price,  thus  minting  millions  of  rupees.
 Government  of  India  remain  a_  helpless
 spectator  without  taking  any  action.

 There  is  penetration  of  big  business  into
 this  field  and  the  poor  silk  producer  are
 made  to  sell  to  them.  Binny  &  Company
 have  come  into  silk  saree  business.  Why
 do  you  not  stop  them  from  doing  this.  A
 Piece  of  silk  cloth  which  you  can  get  from
 the  Mysore  Government  Silk  Weaving
 Factory  at  Rs,  5  a  matre  Binny  and  Com-
 pany  sell  all  over  the  country  at  Rs.  l2a
 metre.  Why  should  we  allow  the  foreign
 buisness  houses  to  take  away  the  cream  of
 what  the  poor  weavers  produce  ?  This  Is
 happening  because  you  are  callous  and  you
 do  not  care  for  the  welfare  of  such  people.
 That  is  why  these  things  are  happening.

 There  is  a  Central  Sericulture  Research
 Insisiute  at  Berhampur,  whtch  was  started
 in  collaboration  with  the  West  Bengal  Go-
 vernment  during  the  second  world  war  for
 production  of  silk  material  for  parachutes,
 not  for  economic  growth  but  to  serve  the
 purpose  of  sombody  else,  the  colonialists,
 the  imperialists.  Although  the  facilttles  like
 land  and  building  for  this  institute  were
 provided  by  the  West  Bengal  Government,
 Now  they  have  been  completely  forgotten.
 The  coordination  between  the  head  of  the
 department  who  controls  the  affairs  of  the
 Institute  and  the  West  Bengal  Sericulture
 Board  needs  to  be  Improved,  because  at  the
 moment  it  is  at  a  very  low  level.

 What  sort  of  officials  do  you  have  in  that
 Institute  for  conducting  valuable  research
 on  silk  in  a  place  which  is  well-known  for
 the  cultivation  and  growth  of  silk?  You
 have  a  director  who  is  an  entomologist;  heis
 not  well-versed  in  cytotaxonomy,  He  is  not
 fully  theoretically  acquainted  with  research
 and  growth  of  sitk  worms.  How  was  he
 selected  to  Not  through  UPSC  but  by  the
 backdoor.  Those  who  are  acquainted  with
 this  work  say  that  he  is  not  amply  qualified
 and  experienced  to  hold  that  position.

 Then  there  is  another  gentleman.  |
 would  not  like  to  mention  names  of  persons
 who  cannot  defend  themselves  here  except
 when  it  becomes  very  very  essential.  There
 is  a  Deputy  Director  conducting  research.
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 He  is  a  third  class  Science  Graduate  from
 the  Punjab  University  who  took  his  doco-
 rate  from  a  untversity  In  Italy.  He  knows
 very  little  about  research,

 These  are  the  people  to  whom  you  have
 entrusted  the  work  of  conducting  research
 on  an  fodustry  which  could  have  brought
 you  a  fortune.  You  are  killing  your  own
 goose,

 What  have  they  done?  I  am  reading
 out  from  a  smal)  note  :—

 “Real  and  useful  research  on  com-
 mercial  and  fundamental  aspects  is
 very  essential  in  every  industry.  In
 India  we  are  wedded  to  the  policy
 adopted  {n  Japan  in  regard  to  Sericul-
 ture  Industry.  In  Japan  research  is
 not  {isolated  from  the  Serfcultural
 administrative  and  organisational
 institutions  for  varlous  technical  and
 economic  reasons.  Here  in  West
 Bengal  it  {s  in  the  reverse.  West
 Bengal  Sericulture  has  all  its  technical
 units  in  modern  lines  except  the
 research  unit  which  is  all  the  more
 essential  for  development  of  the
 industry.  General  Sericultural  insti-
 tutions  and  organisations  very  often
 require  the  help  of  the  research  organ
 for  technical  help  and  guidance  and
 vice  versa.”

 I  will  invite  the  comment  of  the  Minister  on
 this.

 Then,  the  setting  up  of  a  proper  insti-
 tution  in  Kalimpong,  which  was  considered
 to  be  very  sultable  climatically  and  was
 advised  that  way  by  the  famous  Japanese
 sericulturist  and  expert,  Dr.  Tajima,  was
 turned  down  after  incurring  an  expenditure
 of  about  Rs,  7,000  in  the  process  of  land
 acquisition  etc.  The  Japanese  method
 which  is  considered  to  be  one  of  the  best
 in  the  world  in  the  matter  of  sericulture,
 was  taken  up  but  was  later  abandoned.

 Then,  we  would  very  much  like  to  know
 why  the  culture  and  growth  of  high-yielding
 varieties,  Nistid  and  Nismo  (N-I-S-T-I-D
 and  N-I-S-M-O),  which  were  taken  up  by
 one  of  the  former  research  officials  in  that
 place,  were  abandoned  by  that  research
 station,
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 The  expansion  of  non-mulberry  silk,
 which  produces  different  types  of  silk  in
 greater  quantity  and  varietles,  {s  more
 suitable  for  the  climatic  conditions  prevalent
 in  that  area.  Why  is  it  that  you  are  not
 taking  up  more  research  of  the  culture  of
 non-mulberry  variety  of  silk  ?

 The  seed  supply  programme  has  fafled
 altogether.  You  have  failed  to  give  disease-
 free  healthy  worms  to  the  people  who
 could  develop  them  in  flelds  of  production.
 Research  on  reeling  of  silk  fibre,  approved
 by  Nanjappa  Committee  and  also  by  the
 Government  of  India,  was  not  taken  up.  We
 could  very  much  Ifke  to  know  why  It
 was  so,

 Then,  is  {t  true  that  against  some  high
 officials  of  the  sald  institution  {n  Berham-
 pur,  a  CBI  inquiry  fs  going  on;  {f  so,  what
 are  the  detafls  behind  it  ?

 If  you  want  that  institutlon  to  grow  and
 do  good  work,  you  must  find  a  good
 substitute,  a  qualified  man  with  a  good
 background.  who  could  run  the  research  and
 really  contribute  to  the  growth  of  that
 institution.  The  head  of  the  institution
 there  is  fighting  with  his  employees  all  the
 time.  The  Government  are  not  mindful
 of  the  legitimate  demands  of  the  employees
 of  the  Sericulture  in  Berhampur,  West
 Bengal.  They  are  not  wil'ing  to  consider
 them,  which  are  following  ;  Recognition  of
 the  Association—pending  since,  966
 although  all  the  formalities  as  required
 under  the  Trade  Union  Act  and  rules  have
 been  made;  filling  up  of  vacancies—about
 a  dozen  posts  of  both  Class  II{f  and  Class
 IV  (technical  and  non-technical)  are  lying
 vacant  for  more  than  two  years,  in  some

 cases  throwing  the  workload  on  others;  house
 rent  allowance—duc  to  construction  of  staff
 quarters  in  excess  of  requirement  owing
 to  wrong  assessment  of  the  _  staff
 residing  in  their  own  houses  and  with  their
 parents,  people  have  been  denied  house  rent
 allowance  since  May,  1966;  appointment
 of  casual  workers  to  regular  establishment
 casual  workers  working  for  years
 together  are  deprived  of  appointment  to
 regular  establishment  when  vacancies  occur
 as  they  are  members  of  the  Association  and
 as  you  do  not  like  them;  penal  transfer
 of  staff  from  Berhampur  to  Kalimpong;
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 grant-in-aid  for  amenities  to  staff;  duty
 hours  of  Class  IV  staff;  and,  liverles  of
 Class  IV  staff,

 The  Director  is  so  vindictive  that  he
 did  not  even  hesitate  to  go  to  a  criminal
 court  to  prosecute  one  of  his  employees.  I
 am  drawing  the  attention  of  the  Minister  in
 Particular  to  this  fact  that  he  had  filed  a
 cerlminal  case  under  section  263  of  Act  X
 of  1882.  The  complainant  was  Dr,  S.
 Krishnaswamt,  Director  of  Research,
 Central  Sericultural  Research  Station,
 Berhampur  and  the  other  party  was  Devi
 Prasad  De,  an  employee.  The  court  had
 found  him  to  be  not  guilty  and  acqultted
 him.  This  is  a  disgraceful  affair.  How
 can  you  run  an  institution  efficiently  if  you
 do  not  have  at  least  pleasant  relations  and
 some  sort  of  understanding  with  the
 employees  and  if  the  master  of  the
 institution  is  so  vindictive  that  he  does  not
 hesitate  even  to  institute  a  false  case
 against  a  small  worker  who  is  struggling  for
 hts  existence  i  Then  you  do  not  expect  the
 people  to  do  good  work,  That  is  why  I
 am  telling  you  that  you  look  after  the
 workers,  employ  qualified  people,  do  not
 practise  nepotism  to  that  extent  and  pay  more
 money  for  research  which  you  have  not  done.
 Your  allocation  of  funds  of  silk  research
 has  been  much  too  inadequate.  You  should
 see  that  it  remains  as  a  small-scale  and
 cottage  industry  and  do  not  allow  big
 foreign  controlled  monopolist  companies  and
 Indian  controlled  big  monopolist  companies
 to  come  and  encroach  {nto  their  business,
 You  should  see  that  this  business  can  grow
 fully  and  bring  money  for  all  of  us  in  this
 country,

 SEZHIYAN  (Kumbakonam)  :
 Mr.  Chairman,  the  hon.  Minister  and
 other  friends,  who  preceded  me,  have
 detailed  the  place  of  sericulture  industry  in
 the  national  economy  and  the  great  potential
 that  it  enjoys  in  the  world  market.  We
 should  concede  that  there  was  remarkable
 Progress  in  export—from  about  Rs.  35  lakhs
 in  956  to  about  RS.  12  crores  in  1969.  To
 a  large  extent  the  progress  has  been
 Possible  because  of  the  various  efforts
 undertaken  by  and  the  co-ordinating  factor
 due  to  the  existence  of  the  Central  Silk
 Board.  In  spite  of  very  many  difficulties
 that  have  been  placed  before  it,  we  should
 say,  it  has  done  some  good  work  for  the
 sericu!ture  industry  in  this  country.

 SHRI
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 There  {s  every  possibility  that  the
 export  potential  can  be  increased  to  about
 Rs.  25  crores  per  annum  if  proper  and
 speedy  steps  are  taken  to  place  the  sericul-
 ture  {industry  on  a  firm  footing  in  the
 country,  Japan,  vhich  has  been  dominating
 the  silk  world,  is  now  slowly  withdrawing
 and  the  vacuum  created  is  ready  for
 India  to  occupy  if  it  minds.  Unless  we
 take  speedy  steps  to  93९९  the  serfculture
 industry  on  a  firm  foundation,  we  may
 miss  the  bus  and  other  countries  Hke
 Korea  may  take  the  place  vacated  by  Japan.
 Even  now  as  much  as  25  per  cent  of  the
 Production  in  the  country  is  being  exported,
 It  is  a  very  good  figure.

 Shri  Jyotirmoy  Basu  and  others  who
 preceded  me  have  explained  about  the
 paucity  of  funds.  In  the  Fourth  Five  Year
 Plan  about  Rs.  1S  crores  was  the  estimate
 given  by  the  working  group  on  sericulture,
 out  of  which  about  Rs.  12.5,  crores  were
 for  the  State  schemes  and  Rs.  2s  crores
 were  earmarked  for  the  Centra!  schemes.
 But  the  States  also  have  drawn  up  plans
 involving  a  scheme  of  Rs.  22  crores.  It  is
 highly  disappointing  to  be  told  that  the
 Planning  Commission  has  agreed  to  a
 provision  of  only  Rs  I,6  crores  comprising
 of  about  Rs.  9.6  crores  for  the  States  and
 the  rest  for  the  Central  plan,

 Even  then,  a  new  pattern  has  been
 adopted,  Previously  industry-wise  allocation
 was  being  made.  Now  these  amounts  are  to
 be  given  as  Jump  sum  grants  to  the  States.
 This  will  start  a  very  bad  practice  of
 inducement,  of  diverting  funds  allotted  for
 serfculture  to  other  agricultural  activities.

 SHRI  CHINTAMANI  PANIGRAGHI:
 On  a  point  of  order,  Sir.  The  Chief  Whip
 of  a  party  is  sleeping,

 SHRI  K.  LAKKAPPA  (Tumkur)  :  Can
 a  responsible  person  go  on  sleeping  in  the
 House  ?

 SHRI  YOGENDRA  SHARMA
 (Begusarai)  :  That  is  a  sleeping  party.

 SHRI  K.  LAKKAPPA  :  They  say  that
 they  are  the  watch  dogs  of  this  country,

 SHRI  SHEO  NARAIN  (Basti):  I
 hand  it  over  to  them.  You  seo,  Sir,  that
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 we  have  given  assurance  to  this  country
 that  we  are  going  to  give  a  good  Govern-
 ment  to  this  country,

 SHRI  SEZHIYAN:  Now  that  the
 Sleeping  beauty  has  become  a  speaking
 beauty,  we  can  proceed  with  our  discussion.

 I  find  in  the  present  Bill  under  discussion
 we  are  introducing  certain  amendments  to
 authorise  the  Comptro!ler  and  Auditor
 General  to  audit  or  any  person  authorised
 by  him  to  audit  the  accounts  of  the  Board.
 It  isa  welcome  feature.  Before  making
 provisions  for  auditing,  we  should  at  least
 give  them  some  money  to  spend  so  that  {t
 can  be  audited.  The  paucity  of  funds  {s
 very  acute,  All  the  funds  that  we  give  are
 being  earmarked  for  the  States  and  in  Plan
 after  Plan,  as  a  Member  of  the  Central
 Silk  Board  elected  by  Parliament,  I  have
 closely  scrutinised  the  accounts  and  found
 that  in  the  beginning  of  the  year  they  ask
 for  huge  sums.  Once  {it  goes  to  the  screening
 committee  and  the  standing  committee  all
 the  trouble  is  taken  and  once  the  amount  is
 allotted,  then  they  will  cut  it  down.  The
 first  casualty  in  the  State  Plan,  whenever
 any  economy  is  called  for,  will  be  the
 sericulture  industry,  They  will  scrupulously
 cut  it  down  and  divert  it  to  other  things.  I
 won’t  blame  the  State  Government  for  the
 paucity  of  funds.  But  I  will  plead  with
 the  Government  of  India  to  place  certain
 rolling  fund  with  the  Central  Silk  Board  so
 that  they  can  sponsor  many  schemes  with
 very  good  effect.

 Here  I  may  draw  the  attention  of  the
 Government  to  the  importance  of  research
 in  the  modern  world.  Without  research  you
 will  never  be  able  to  compete  in  the  inter-
 national  market  and  the  international  grade
 of  silk  can  never  be  produced  unless  we  are
 able  to  find  suitable  and  better  races  of
 Silkk  worms  and  of  mulberry,  Without
 research  and  improvement,  there  is  no  use
 talking  about  the  future  of  sericulture
 industry.  For  that  we  should  give  enough
 funds  for  research,

 Now  there  are  two  research  institutions
 which  are  being  controlled  by  the  Central
 Silk  Board—  ne  at  Mysore  and  another  at
 Ranchi.  For  these  two  research  stations,  the
 gtant  amount  that  is  being  spent  every  year
 is  Rs.  10  lakhs,  We  talk  about  the  export
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 potential  of  Rs  25  crores  worth  of  silk  but
 we  are  able  to  spend  only  about  Rs.  0  lakhs
 for  these  two  stations.  I  know  very  many
 times  even  to  get  a  post  of  Deputy  Secretary
 or  an  Assistant  or  a  stenographer  for  the
 Centra)  Silk  Board  or  for  any  other  station,
 how  much  time  is  being  spent  by  writing
 letters  to  the  Finance  Ministry  and  others.
 Unless  the  Government  come  forward  to
 place  some  confidence  inthe  Central  Silk
 Board  and  allot  more  funds  to  them,  this
 goal  cannot  be  achieved.  Now  that  the
 Auditor-General  has  come  into  the  picture,
 we  need  not  worry  about  the  accountability
 of  funds  that  are  being  placed  in  their
 hands.

 Secondly,  this  Bill  seeks  to  extend  the
 scope  and  the  functioning  of  this  Act  to
 Jammu  and  Kashmir.  I  can  say  that
 Jammu  and  Kashmir  is  one  place  which  is
 ideally  suited  in  India  to  produce  Internatio-
 nal  grades  of  silk.  But,  that  potentiality
 has  hitherto  not  been  exploited  fully.

 SHRI  K.  LAKKAPPA  :  Mysore  also.
 Mysore  has  got  a  very  good  and  congenial
 atmosphere.

 SHRI  SEZHIYAN  :  On  the  authority
 of  Shri  Lakkappa  I  can  say  Mysore  isa
 good  place.  That  does,  not  prevent  Kashmir
 being  a  suitable  place.  What  I  meant  was,
 some  of  the  international  races  do  not  thrive
 in  the  atmosphere  of  Mysore.  Mysore  has
 got  its  own  indigenous  varieties,  but  the
 international  varieties  can  thrive  in  Jammu
 and  Kashmir  to  great  advantage.  But,  Sir,
 we  are  not  explotting  it  fully.  And  I  can
 say  this,—as  pointed  out  by  the  previous
 speaker  Mr.  Muthuswamy—that  from  957
 to  ‘1968,  while  other  production  centres  have
 shown  a  remarkable  increase  in  raw  silk
 production,  only  Jammu  and  Kashmir  is
 going  down.  In  957  it  was  able  to  produce
 about  63,000  K.G.  of  silk;  but  in  1968,  it
 has  gone  down  to  4,800,  K.G.  Something
 is  wrong  somewhere  there,

 As  one  who  has  gone  into  the  working
 of  the  sericulture  industry  there,  I  can  say
 that  the  policy  in  regard  to  pricing  of  cacoons
 and  other  necessary  changes  have  got  to  be
 considered.  Unless  that  is  speedily  done,  I
 am  afraid,  we  may  not  be  able  to  exploit
 the  full  potentlalities  which  are  largely
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 available  in  Jammu  and  Kashmir,

 I  can  point  out  many  other  things  also.
 The  Mysore  State  occupies  a  premier  place
 in  the  production  of  mulberry  silk  in  this
 country.  And  one  woeful  spectacle  is  the
 condition  of  the  filature  silk  industry  there.
 It  is  completely  in  doldrums,  in  complete
 choas,  due  to  very  many  reasons.  Unless
 we  are  able  to  put  the  filature  industry  on  a
 sound  and  workable  basis,  we  can  never
 think  of  competing  in  the  world  market.
 Only  if  we  do  this  can  we  be  able  to  capture
 world  market  to  the  extent  necessary.

 A  suggestion  was  made  some  time  ago
 to  start  a  Corporation  with  the  help  of  the
 Centre  to  manag:  the  public  sector  filature
 industry  in  Mysore.  I  do  not  know  at  what
 stage  the  consideration  is,  Tne  Centre
 should  come  forward  to  render  help  to  this
 industry.  Unless  that  is  done,  the  futur
 of  high-grade  silk  exportable  to  world  market
 will  be  put  at  naught.

 Another  thing  regarding  exports,  I  wish
 to  draw  the  attention  of  the  Government  to
 one  habit  that  is  now  growing  with  alarming
 consequences,  Power-loom  silk  is  being
 exported  as  handloom  silk  because  in  the
 foreign  markets  the  handloom  silk  only  is  in
 demand.  The  Silk  Board  has  to  issuz
 certificates  for  this  purp>se.  Some  of  the
 private  operators  and  also  a_  well-known
 cooperative  society  itself  stationed  in
 Bombay  are  mixing  these  two  things.  They
 take  the  power-loom  fabrics  also  and  pass
 them  on  as  the  handloom  producis,  I  do
 not  know  how  the  officers  of  the  certificate-
 issuing  department  have  not  detected  this
 very  serious  flaw,  We  are  not  only  duping
 the  foreign  market  but  we  are  duping  our
 own  industry  inthe  long  ruo,  If  this  is
 being  carried  to  its  logical  end  what  will
 happen  in  course  of  time  is  that  the
 handloom  industry  in  silk  will  bein  utter
 ruin  and  in  the  long  run,  it  may  not  be  able
 to  compete  with  the  power-loom  products.
 When  you  export  a  product  as  a  handloom
 product,  you  should  see  to  it  that  it  is  a
 genuine  handloom  product.

 I  would  like  to  suggest  that  with  increase
 in  exports  we  should  also  think  of  levying  a
 fee  on  export  to  cover  the  expenditure  on
 pre-shipment  inspection.  I  make  this
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 because  when
 can  afford

 suggestion  to  the  Ministry,
 exports  are  going  up,  exporters

 ‘to  pay  a  small  fee  which  when  collected  will
 account  of  or  something.  At  the  present,  we
 are  not  charging  any  fee  on  exports  in
 respect  of  silk  fabrics  exported,  at  the  fime
 of  pre-shipment  inspection.  |  understand
 exporters  have  agreed  to  pay  about  1/4%
 levy  on  the  f.o.b.  value  of  exports  made,  If
 the  exporters  themselve:  are  ready  to  bear
 it,  there  should  be  no  objection  on  the  part
 of  Government  to  impose  it.  If  we  take
 the  value  of  exports  as  Rs.  12  crores,  we
 will  have  at  least  Rs.  3—4  lakhs  as  the  fee
 which  will  go  a  long  way  to  keep  this
 section  of  inspection  in  a  good  and  trim
 condition.

 Last,  but  not  least,  I  would  appeal  to
 Government  to  strengthen  the  hands  of  the
 Central  Silk  Board  financially  and  to  allot
 funds  for  proper  research  to  be  made  at
 various  centres,

 With  this,  I  place  on  record  my
 appreciation  of  the  good  work  done  by  the
 Central  Silk  Board,  If  Government  would
 come  forward  to  give  more  help  in  a
 concrete  form,  it  will  go  a  long  way  to  put
 the  sericulture  industry  on  a  proper  basis.

 श्री  क०  मि०  मधुरूर  (केसरिया)  :  अध्यक्ष
 महोदय,  इस  विल  को  देखने  से  ऐसा  मालूम
 होता  है  कि  इस  में  कोई  कांट्रोवशियल  बात  नहीं
 है  क्योंकि  इस  बिल  के  जरिये  से  सिल्क  बोर्ड
 के  अधिकार  को  बढ़ाया  गया  है।
 इस  में  किसी  को  दो  मतनहीं  हो  सकते
 कि  इन  को  बढ़ाना  जरूरी  है  ।  यह  जो
 सिल्क  उद्योग  है  इसका  अपने  देश  में
 इतना  लम्बा  इतिहास  है  कि  जब  से  यहां  कपास
 के  कपड़े  वन  रहे  हैं  करीब  करीब  तभी  से

 हिन्दुस्तान  में  सिल्क  के  कपड़े  भी  बनते  रहे  है
 हिन्दुस्तान  के  ही  नहीं,  बाहर  के  विदेशी  लोग
 भी  जो  हिन्दुस्तान  में  आए  उन्होंने  भी  इस  बात
 की  तारीफ  की  है  कि  हिन्दुस्तान  का  सिल्क
 उद्योग  अपना  एक  स्थान  रखता  है।  इतना  ही
 नहीं,  बल्कि  पुराने  जमाने  में  तो  यह  स्थिति  थी
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 कि  आप  के  यहां  के  जो  सिल्क  के  कपड़े  बाहर
 जाते  थे  तो  जितना  कपड़ा  वजन  में  जाता  था
 उससे  पांच  गुना  सोना  वहां  से  लाता  था  ।
 इतना  बड़ा  उद्योग  यह  था।  आसाम,  बंगाल
 बिहार,  मैसूर  ओर  बहुत  सारे  प्रान्त  इस  उद्योग
 में  लगे  हुए  हैं।  तो  लाखों  ही  लोगों  के  लिए
 कुटीर  उद्योग  के  रूप  में  यह  कम  दे  रहा  है  जो
 इस  में  लगे  हुए  हैं  और  जिन  कौ  रोजी  की  समस्या
 इससे  हल  होती  है।  खास  करके  इस  जमाने
 में भव  कि  बेकारी  की  समस्या  इतनी  बढ़ी  हुई
 है  भौर  सरकार  के  तमाम  'आइवासनों  श्रौर  उस
 की  तमाम  योजनाओं  के  बावजुद  यह  वेकारी
 की  समस्या  हल  नहीं  हो  पाईं  है,  ऐसे  समय  में
 लाखों  ही  लोगों  की  रोजी  का  साघन  यह  सिल्क
 उद्योग  बना  हुआ  है।  ऐसी  स्थिति  में  हमारे
 देश  के  प्रश्दर  जिस  तरह  से  इस  सिल्क  उद्योग
 का  विकास  करना  चाहिए  था  और  सिल्क-वोर्ड
 को  इस  के  लिए  जो  काम  करना  चाहिये  था,
 वहू  काम  नहीं  हो  पाया  ।  मंत्री  महोदय  ने
 यह  बहुत  घमंड  के  साथ  कहा  है  कि  दस  करोड़
 का  हमारा  एक्सपोर्ट  हो  गया  ।  लेकिन  डीवेल्यू-
 एशन  का  हिसाब  उन्होंने  नहीं  बताया  है।  फिर
 भी  जेसी  भी  तरक्की  हुई  है  उसको  देखते  हुए
 मैं  भी  यह  कहना  चाहता  हूं  कि  जो  तरक्क्री  इस
 उद्योग  में  होनी  चाहिए  थी  वह  नहीं  हुई  क्योंकि
 जो  इस  की  समसयायं  हैं  उन  पर  ध्यान  नहीं
 दिया  जाता  है।  सिल्क  बोर्ड  को  ही  ले

 लीजिए  |  यह  बोर्ड  क्या  है?  एक  माननीय
 सदस्य  ने  अभी  कहा  कि  यह  बिलकुल  उजला
 हाथी  है।  मैं  भी  कहता  हूँ  कि  यह  बिलकुल
 उजला  हाथी  है  क्‍योंकि  जो  सिल्क  बोर्ड  की
 रिपोर्ट  सरकार  की  ओर  से  आई  है  उस  में  एक
 जगह  बताया  गया  है  कि  यहां  से  एक  टीम  भेजी
 गई  जापान,  हांगकांग  और  अमेरिका  वगरह  में
 इस  बात  की  जांच  करने  के  लिए  कि  इस  सिल्क
 का  बाजार  क्‍यों  घटता  जा  रहा  है।  मैं  जानना

 चाहता  हूं  कि उस  टीम  के  भेजने  में  जो  खर्चा

 हुआ  क्या  प्रापके  पास  यह  _प्रमाण  है  कि  उस  के
 बाद  इन  मुल्कों  में  अपने  यहां  के  सिल्क  का
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 व्यापार  कुछ  बढ़ा  है?  मेरी  जानकारी  के

 भ्रनुसार  बढ़ने  के  बजाय  कुछ  घटा  है।  सरकार
 के  ही  भांकड़े  यह  बताते  हैं  कि  जापान  में

 जहां  965  के  अन्दर  5  लाख  का  सिल्क
 निर्यात  हुआ  था  वह  1967-68  में  लाख  का

 हो  गया  -  ऐसे  ही  अमेरीका  में  जहां  37  लाख
 का  निर्यात  था  वह  घट  कर  7  लाख  हो  गया
 तो  इस  तरह  से  पाया  तो  यह  जाता  है  कि  जो
 आप  ने  निर्यात  बढाने  के  लिए  प्रयत्न  किया
 उस  के  उपर  जो  खर्चा  हुआ  उसका  कोई  समुचित.
 फल  आपको  प्राप्त  नहीं  हुआ  ny

 इस  उद्योग  में  प्रगति  न  होने  का एक  कारण
 यह  है  कि  ऐसे  लोगों  को  आप  ने  इस  सिल्क
 बोड़  में  रखा  है  जिनको  इस  के  बारे  में  कोई
 जानकारी  नहीं  है  जिनको  आप  एक  तरह  से
 पेंशन  देते  हैं,  कुछ  खाने  कमाने  का  घन्घा  वना
 दिया  है  और  इस  के  चलते  सही  मानों  में  सिल्क
 उद्योग  के  विकास  में  जो  तरक्की  होनी  चाहिए
 वह  नहीं  हो  पाती  है।  वह  इसलिए  नहीं  हो
 पाती  है  कि  इस  बोर्ड  में  जो  लोग  हैं  उन  का  इस
 सिल्क  उद्योग  में  लगे  हुए  बुनकर  जो  हैं  या  और
 जो  छोटे  छोटे  लोग  इस  में  लगे  हुए  हैं  उन  के
 साथ  सम्बन्ध  बहुत  ही  दूर  का  होता  है।  उन
 के  बीच  कोई  ऐसा  सम्बन्ध  नहों  है  जिससे
 उन  की  समस्याओं  की  तरफ  यह  ध्यान  दे
 सकें  ।  बनारस  में  सिल्क  का  कारोबार  होता
 है,  वहां  की  हालत  मैं  बताता  हूं  और  भागलपुर
 में  भी  यह  कारोबार  करने  वाले  लोग
 हैं।  आप  भी  जानते  हैं  उन  को  कितनी
 कितनी  कठिनाईयों  का  सामना  करना  पड़ता
 है।  वह  महाजनों  की  लूट  के  शिकार  बने  हुए
 हैं।  उनको  कोआपरेटिव  से  पैसा  नहीं  मिल
 पाता  है।  जो  पैसा  वह  ले  जाते  हैं  उससे  जो
 सिल्क  वह  तंयार  करते  हैं  वह  उन्हें  महाजनों  के

 हाथ  बेचनी  पड़ती  है।  यद्दी  नहीं  उन्हें  जो
 चेक  मिलता  है  कोआपरेटिव  से,  उस  को  भुनाने
 की  कठिनाई  उनके  सामने  आती  है।  तो
 महाजन  लोग  वहां  बैठे  हुए  होते  हैं  और  उन  में
 से  00  रुपये  का  चेक  70  रुपये  में  उन्हें  भुनाना
 पड़ता  है।  इस  तरीके  से  कितनी  कितनी
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 कठिनाईयां  उन  के  सामने  आती  हैं।  आसाम
 का  एक  ऐसा  इलाका  है  सवालपुप्ती  नाम  से
 जिसे  कहा  जाता  है,  हिन्दुस्तान  भर  में  सबसे
 अच्छे  किस्म  का  सिल्क  बैदा  करने  के  लिए  वह
 इलाका  विख्यात  है।  वहां  जो  कीड़े  पालने  वाले

 हैं,  जो  सिल्क  काढ़ने  वाले  हैं  उन  को  तमाम

 सुधिधाओं  से  वंचित  रखा  गया  है  ।  लगातार

 वह  मांग  कर  रहे  हैं  लेकिन  उसके  बाद  भी
 उन  की  मांगों  पर  कोई  ध्यान  नहीं  दिया  जा
 रहा  है।  तो  जब  आप  सिल्क  उद्योग  में  कुछ
 विकास  करना  चाहते  हैं  तो  जब  तक  जो  उस  में
 काम  करने  वाले  बुनकर  हैं  या  सिल्क  काढ़ने
 वाले  हैं  या  कीड़े  पालने  वाले  हैं  उन  की  सम-
 स्यायें  हल  नहीं  की  जाएंगी,  उनकी  कोआपरे-
 टिव  नहीं  बनाई  जाएगी  जिससे  कोआपरेटिव
 तरीके  से  वह  काम  कर  सकें  और  महाजनी
 लूट  से  तथा  विदेशी  लूट  से  बच  सकें,  तब  तक

 यह  उद्योग  आगे  नहीं  बढ़  सकता  है।  हमारे
 यहां  बिहार  में  रांची  में  एक  सिल्क्र  रिसर्च
 स्टेशन  खोला  गया  है।  सरकार  ने  जितनी
 जमीन  उन  को  दी  है  सिल्क  उद्योग  का  विकास
 करने  के  लिए  उस  में  से  35  एकड़  ज़मीन  में  ही
 यह  कारोबार  चल  रहा  है  और  बाकी  जमीन
 बेकार  पड़ी  हुई  है।  उस  में  कोई  कारोबार

 नहीं  हो  रहा  है।  इसी  तरह  से  एक  दूसरे
 माननीय  सदस्य  श्री  विक्रम  महाजन ने  मैसूर  के

 बारे  में  बताया  वहां  पर  भो  कई  ऐसी  कठिनाईयां
 हैं  जिनको  हल  नहीं  किया  जा  सका  है।  इस
 लिए  मेरा  यह  निवेदन  है  कि  यह  जो  बोर्ड
 बनाया  गया  है  इस  में  ऐसे  लोगों  को  लिया
 जाये  जिन  के  बारे  में  माननीय  सदस्य  श्री
 ज्योतिमंय  बसु  ने  बयाया  है  कि  जो  एग्रीकल्चर
 के  एक्सपर्ट  हों  या  जो  इस  काम  के  एक्सपर्ट  हों,
 ऐसे  लोगों  को  लाइए  जो  सचमुच  में  इस  इंडस्ट्री
 के  बारे  में  जानते  हों  जो  इसके  विकास  करने  में
 नये  नये  सिल्क  के  कीड़ों  को  पैदा  करने  में  ग्रोर
 आज  जो  विज्ञान  की  उपलब्धियां  हैं  उन  को
 ओर  आगे  बढ़ाने  में  मदद  दे  सके  1  नये  नये
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 किस्म  के  सिल्क  के  कौड़  पैदा  किए  जायं,  उनकी
 तरक्की  की  जाय,  उनका  परिवार  अधिक
 बढ़ाया  जाय  और  इस  तरीके  से  इस  उद्योग  का
 विकास  किया  जाय।  इसलिए  जरूरी  बात  यह
 है  कि  सिल्क  बोर्ड  में  उन  लोगों  को  खास  तौर
 से  रखा  जाय  जो  सिल्क  उद्योग  में  लगे  हुए  हैं,
 बुनकर  लोग  हैं  या  और  दूसरे  लोग  हैं  उनका
 उस  में  प्रतिनिधित्व  होना  चाहिए।  केवल
 एम०  पीज़०  या  और  ऐसे  लोगों  को  श्राप  ने  उस
 में  मेम्बर  बना  दिया  जो  आपके  लगुए  भगुए  हैं
 श्रौर  जो  अपना  कमा  कर  खा  रहे  हैं,  अध्यक्ष
 महोदव,  आप  को  भी  मालूम  है  कि  किस  तरह
 से  इसके  अन्दर  कमाया  खाया  जा  रहा  है,  तो
 ऐसे  लोगों  के  उस  में  रखने  से  क्या  होता  है  कि
 इन  के  और  बुनकरों  तथा  इस  उद्योग  में  काम
 करने  वाले  लोगों  के  बीच  में  खाई  बढ़ती  जाती
 हैं  और  उन  के  अन्दर  कोई  उत्साह  नहीं  पैदा
 होता  है।  आप  समाजबाद  की  बात  करते  हैं
 तो  जाहिर  बात  है  कि  इस  में  कुछ  एसे  कदम
 उठाइए।  एक  कदम  यह  भी  हो  सकता  है
 सीधा  सा  कि  सिल्क  उद्योग  में  जो  बुनकर  लगे
 हुए  हैं  उनको  इस  बोड  के  प्रतिनिधित्व  में  तर-
 जीह  दी  जाये,  मंनेजमेंट  में  व्यवस्था  करने  में,
 निर्णय  करने  में  उनका  भी  हाथ  हो  जिससे
 उनका  उत्साह  बढ़े  ।  इन  सारी  बातों  में  उन
 का  भी  नियंत्रण  हो  यह  आवश्यक  है।  ऐसे  ही
 अफसरशाही  की  बात  आ  जाती  है।  अफसर-

 शाही  की  बात  यह  है  कि  ऐसे  लोग  सिल्क  बोड़ें
 में  लगे  हुए  हैं  जो केवल  अपना  टी०  ए०  बनाने
 में  इन्टेरेस्ट  लेते  है।  लेकिन  उनके  जो  नीचे  के
 लोग  हैं,  उनके  अन्दर  उन  का  जीवन  सुधारने  के

 लिए,  उन  की  समस्याओं  को  सुलभाने  के  लिए,
 सिल्क  उद्योग  के  विकास  के  लिये,  सही  तरीके
 से  और  लगन  से  काम  करने  की  भावना  नहीं
 है।  अगर  आप  इन  नौकरशाहों  पर  निर्भर

 रह  कर  इस  देश  की  कायापलट  करना  चाहते

 हैं  तो  आप  कभी  सफल  नहीं  होंगे  ओर  उस
 असफलता  की  जिम्मेदारी  आप  पर  होगी  ।
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 श्री  क०  मि०  मधुकर ]
 l6hrs.

 आज  जो  कानून  आप  सिल्क  बोर्ड  के  लिए
 लाये  हैं--  वह  ठीक  है  जहां  तक  इस  का  विस्तार

 जम्मू-काश्मीर  में  होने  जा  रहा  है,  मैं  उसका
 समर्थन  करता  हूं।  इस  कानून  से  जम्मू-
 काइमीर  के  सिल्क  उद्योग  को  विकसित  होने  में
 मदद  मिलेगी,  लेकिन  दूसरी  तरफ  आपको  इस
 उद्योग  में  पनप  रही  अफसरशाही  की  तरफ  भी
 घ्यान  देना  होगा  '  आप  को  ऐसी  व्यवस्था
 करनी  चाहिये  जिससे  इस  उद्योग  में  काम  करने
 वाले  श्रमिकों  के  जीवन-स्थिति  में  सुधार  हो,
 उन  के  लिये  कर्ज़  को  व्यवस्था  कीजिये,  मार्केट
 की  व्यवस्था  कीजिये,  प्रचार  की  व्यवस्था
 कीजिये  ।  यदि  श्राप  इन  चीजों  की  तरफ
 ध्यान  देगें  तभी  इस  उद्योग  में  उन्नति  हो  सकती

 है,  अन्यथा  इस  कानून  के  यहां  पर  पास  करने
 का  कोई  मतलब  नहीं  है  !

 सिल्क  बोर्ड  के  हिसाब-किताब  की  तरफ
 भी  आपको  ध्यान  देना  चाहिए,  इस  का  हिसाब-
 किताब  पालियामेंट  में  पेश  नहीं  होता  है,  एक
 तरह  से  उस  पर  कोई  नियन्त्रण  नहीं  है,  जिसके
 कारण  उस  में  गड़बड़-घुटाला  होता  रहता  है
 इसलिये  जरूरी  है  कि  आप  बोर्ड  को  अपने
 नियन्त्रण  में  लाइये  ताकि  उसका  हिसांब  किताब
 सरकार  को  मिले,  पालियामेंट  को  मिले  और

 उस  पर  हर  साल  यहां  पर  बहस  की  जाये  और

 यह  देखा  जाये  कि  सिल्क  बोर्ड  क्या  काम  कर

 रहा  है,  वह  ठीक  से  काम  कर  रहा  है  या  नहीं
 कर  रहा  है।  आप  उस  को  अनुदान  देते  हैं,

 सुविधायें  देते  हैं,  इस  लिये  आपको  यह  भी

 देखना  चाहिये  कि  कैसे  हम  उस  पर  नियन्त्रण
 रख  सकते  हैं  जिसके  ज़रिये  आप  उसकी  प्रगति

 का  लेखा-जोखा  प्राप्त  कर  सकें ।  आपकी

 रिपोर्ट  में  उस  का  कोई  लेखा-जोखा  महीं  है  शौर
 जो  है,  वह  भी  सही  ढंग  से  नहीं  है।  सही
 ढंग  से  उस  का  लेखा-नोखा  समारे  सामने  आना

 चाहिये  i
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 इसलिये,  सभापति  महोदय,  मैं  चाहूंगा
 कि  यदि  सरकार  सिल्क  उद्योगका  विकास  करना
 चाहती  है  तो  सिल्क  उद्योग  में  लगे  हुए

 लोगों,  श्रमिकों  की  स्थिति  को  सुधारने  का
 प्रयत्न  करना  चाहिए,  उनकी  समस्याओं  का
 समाधान  करना  चाहिये,  उनके  लिये  मार्केट
 बढ़ाने  का  प्रयत्न  करना  चाहिये,  नये  नये
 अनुसंधान  करने  के  लिये  हम  ऐसी  व्यवस्था
 करें  कि  यह  उद्योग  उन्‍नति  कर  सके ।  इस
 उद्योग  में  लगे  हुए  श्रमिकों  को  महाजनी  लूट
 से  बचाने  का  यत्न  करना  चाहिए।  आज  तक
 वे  लोग  महाजनी  लूट  के  शिकार  होते  रहे  हैं,
 विदेशी  कम्पनियों  कौ  लूट  के  शिकार  होते  रहे
 है ंउन  के  चलते  ये  लोग  पनप  नहीं  सकेंगे

 इन  सब  चीज़ों  की  व्यवस्था  करते  हुए  यदि
 आप  इस  बिल  को  लाते  तो  इस  का  समर्थन
 करते  हुए  मुझे  खुशी  होती  ।  फिर  भी  इसके
 विकास  के  लिये  आपने  जो  कुछ  किया  है--जंसा
 आपने  दावे  के  साथ  कहा  है--वह  प्रशंनीय  है,
 लेकिन  उस  विकास  से  आप  सन्तुष्ट  न  हो  जाइये,
 उस  को  आगे  बढ़ाने  पर  ज्यादा  ध्यान  दीजिए,
 उनके  लिये  कर्ज़े  की  व्यवस्था  कीजिये,  उनके
 माल  की  खपत  बढ़ाने  के  लिये  न  केवल  विदेशों
 में  बल्कि  देश  में  मार्केट  बढ़ाने  का  प्रयत्न  कीजिये
 ताकि  सही  मायनों  में  उन  को  राहत  मिल
 सके  1

 6  04  hrs-

 PERSONAL  EXPLANATION  BY
 MEMBER

 (Shri  R.  K.  Birla)

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  I
 was  on  my  legs  when  the  House  adjourned,
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 May  I  invite  your  kind  attention  to  rule  357
 which  says  that  a  Member  may  with  the
 permission  of  the  Speaker  make  a  personal
 explanation  although  there  is  no  question
 before  the  House.  In  which  case  no  debat-
 able  matter  may  be  brought  forward  and  no
 debate  shall  arise.  I  emphasise  the  words  4
 ‘no  debatable  matter’.

 Usually  when  something  is  said  in  this
 House  by  any  hon.  Member  in  regard  to
 any  other  hon,  Member  the  Chair  always
 gives  him  a  chance  to  offer  a  personal
 explanation,  In  this  case,  where  Mr.  R.  K.
 Birla  is  giving  a  personal  explanation,  Mr.
 Madhu  Limaye  has  said  something.  What
 has  he  said  ?  I  have  searched  the  proceed-
 ings  of  the  House.  Mr.  Limaye  is  present
 here  and  he  has  not  said  anything  in  this
 House  regarding  Mr.  रे.  K.  Birla.  Mr.
 Birla  was  elected  in  ‘1967,  Since  967  also
 he  has  not  said  anything.  Since  you  read
 something  from  the  report  of  the  Estimates
 Committee,  I  took  care  to  read  certain  pas-
 sages  of  the  Estimates  Committee  report.
 This  is  the  report  of  the  Estimates  Com-
 mittee,  968-69—fourth  Lok  Sabha  —87th
 Report.  Shri  Madhu  Limaye  had  made
 areference  to  the  delegation  which  went
 abroad  for  importing  wool  top.  You  know
 this  is  actually  about  the  import  of  wool
 top,  nylon  and  woollen  yarn  and  other
 woollen  products  for  the  woollen  textile
 industry  and  their  allocation  to  the  various
 units  since  October,  1962.  After  the  Chinese
 aggression  we  wanted  jersey  because  we
 were  short  of  jersey  and  you  know  there  was
 much  trouble  and  the  Government  was  accu-
 sed  of  not  providing  adequate  uniform  to
 our  jawans  for  the  battle  which  took  place.
 Naturally,  we  went  in  for  the  import  of
 some  woolen  tops.

 You  have  read  Shri  Madhu  Limaye’s
 letter  dated  6th  September,  1967.  This  is
 Annexure  to  Appendix  II:  Copy  of  the  letter
 dated  6-9-1967  to  Shri  Dinesh  Singh,  Minis-
 ter  of  Commerce,  by  Shri  Madhu  Limaye.
 The  name  of  Shri  R.  K.  Birla  has  come  io,
 in  the  report  of  the  Estimates  Committee,
 only  once,  I  will  read  from  the  report,
 page  215.

 “Dear  Mr.  Dinesh  Singh,  this  is  in
 continuation  of  my  letter  of  26th
 August,  1967,  in  regard  to  the  charges
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 against  the  Textile
 Bombay.”

 Commissioner,

 Mr.  R.  K.  Birla  was  never  the  Textile
 Commissioner,  Bombay.

 “yr  wish  to  bring  to  your  notice  three
 additional  matters  in  which  the  Tex-
 tile  Commissioner  ls  personally  impli-
 cated.  This  relates  to  the  import
 of  raw  wool  after  the  declaration  of
 pational  emergency  in  1962,  licences
 for  which  were  issued  in  the  name  of
 Woolen  Mills  Federation  as  per  the
 advice  of  the  Textile  Commissioner
 and  four  Wool  Advisers,  namely  (a)
 B.  M.  Grover  (Model  Woollen  Mills).
 (2)  G.  K.  Singhania  (Raymond  Wool-
 len  Mills),  (3)  R.  K,  Birla  (Digvijay
 Woollon  Mills),  and  (4)  V.  Galloway
 (Lal  Imli  Woollen  Mills,  Kanpur).”*

 Now,  there  are  certain  pertinent  ques-
 tions  on  the  basis  of  which  personal  expla-

 natlon  can  be  given  ;  the  question  whether  it
 is  a  debatable  matter  can  be  raised,  and  if
 this  is  a  debatable  matter,  why  not  have  a
 regular  debate  on  it?  This  House  is  entit-
 led  to  have  a  full-dress  discussion  on  the
 Public  Accounts  Committee  Report  or  the
 Public  Undertakings  Committee  Report  or
 the  Estimates  Committee  Report.  There
 are  instances  when  questions  were  asked  of
 the  Chairman  of  the  C:mmittee  on  Esti-
 mates,  Shri  Venkatesubbaiah,  and  the
 Chairman  of  the  Public  Accouats  Com-
 mittee,  Shri  M.  R.  Masani.  Questions  had
 been  put  to  them  by  some  Members,  Simi-
 larly,  questions  can  be  put  in  this  matter
 also  under  the  rules  of  procedure.  Mr.
 Birla  did  not  care  to  read  the  rules  care-
 fully.  He  has  mentioned  page  77  of  the
 report.

 MR.  SPEAKER  :  Which  para  ?

 SHRI  Ss.  M.  BANERJEE:  On  the  top
 first  line,  It  says:  ‘‘It  has  been  added  by
 the  CBI,  ‘From  a  scrutiny  of  the  bills  of
 entry...”

 MR.  SPEAKER  :  What  do  you  want  to
 aim  at?

 SHRI  S.  M.  BANERJEE  :  I  am  coming
 to  it,  Sir.  My  questions  are  4  whether  a
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 [Shri  S.  M.  Banerjee]
 debatable  matter  can  be  rafsed  ;  secondly,
 whether  a  statement  made,  not  on  the  floor
 of  the  House,  can  be  a  subject-matter  of
 Personal  explanation  ;  third,  whether  the
 statement  before  the  Estimates  Committee,
 which  had  nothing  to  do  with  Mr.  R.  K,
 Birla’s  actlvitles,  as  a  Member  of  Parliament
 can  be  a  subject-matter  for  personal  expla-
 nation;  four,  will  Mr.  R.K.  Birla  be  allowed
 to  quote  the  Estimates  Committee  out  of
 context,  when  the  whole  report  is  before  the
 House.  Why  only  an  extract  is  quoted  ?

 Sir,  my  point  of  order  is  this.  Mr.
 R.  K.  Birla  was  entitled  to  glve  a  personal
 explanation  had  Mr.  Madhu  Limaye  quoted
 him  inside  this  House  and  said  that  Mr.
 R.  K.  Birla  was  associated  with,  and  was
 responsible  for,  something.  But  then  Mr,
 Madhu  Limaye  has  charged  the  Textile
 Commissioner  with  something.  The  whole
 question  went  to  the  Estimates  Committee
 and  the  Estimates  Committee  had  said  in
 its  report  at  page  77:

 “The  Committee  note  that  from  the
 enquiries  made  in  India  by  the  CBI
 they  could  not  establish  that  the  prices
 at  which  wool  top  was  imported  by
 the  Federation  in  963  were  higher
 than  the  market  rate.”

 They  have  further  said  ;

 “From  a  scrutiny  of  the  bills  of  entry,
 it  was  found  that  they  did  not  con-
 tain  full  description  of  the  goods  im-
 ported  and  therefore  did  not  furolsh
 fool-proof  data  for  comparison.”’

 Sir,  there  were  strong  criticisms  about
 the  drum-barrel  industry,  Suppose  some  of
 those  fabricators  become  Members  of  Parlia-
 ment  in  1972,  can  they  say,  ‘‘The  Public
 Accounts  Committee  have  made  these  re-
 marks,  Please  glve  me  a  chance  for  personal
 explanation.”  Sir,  the  sanctity  of  the  House
 would  be  spoiled.  This  is  the  House  of
 the  People,  not  the  House  of  Birlas.  There
 are  rules  governing  this  House.  Under  no
 rule,  by  no  stretch  of  imagination  can  this
 be  allowed.  If  Mr,  Birla  wants  to  have  a
 discussion  on  the  Estimates  Committee’s
 report,  he  can  table  a  proper  motion  and

 -we  can  have  a  discussion.  By  mentioning
 imply  his  name,  it  does  not  become  a
 matter  for  personal  explanation.  What  fs
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 he  going  to  say  in  this  personal  explana-
 tlon?  Is  he  going  to  say,  ‘‘My  name  is  not
 R.  K.  Birla”  ?

 I,  therefore,  request  you  to  give  your
 ruling  and  keep  the  dignity  of  the  House,
 I  am  sure  you  will  keep  the  banner  of  Lok
 Sabha  flying  and  allow  Mr.  Birla  to  make
 his  statement  in  the  Chamber  of  Commerce
 meeting.

 MR.  SPEAKER  |  The  matter  before  the
 House  was  whether  Mr.  R.  K.  Birla  should
 be  allowed  to  make  a  personal  explanation
 about  anything  said  about  him  about  the
 period  when  he  was  not  a  Member  of  Parlia-
 ment.  I  thought  that  could  not  be  done
 and  that  was  why  I  reserved  my  ruling  this
 morning,  because  I  thought  he  was  not  a
 member  at  that  time,

 Now,  Mr.  Madhu  Limaye’s  first  letter
 to  the  Speaker  is  dated  50  December  ‘1967,
 It  is  there  mentioned  in  the  introduction  in
 the  first  page,  The  Speaker—my  predeces-
 sor—reffered  it  under  Rule  310  to  the  Esti-
 mates  Committee.  At  that  time,  Mr.  Birla
 was  amember  of  this  House.  You  have
 already  made  a  reference  to  the  allegations
 in  page  77  and  I  need  not  read  that  again.
 Then,  Mr.  Limaye  addressed  another  letter
 to  the  Chairmgn  of  the  Estimates  Com-
 mittee,  That  letter  is  dated  89  March
 1968,  It  is  given  at  page  207.  Along
 with  it,  he  has  also  enclosed  a  copy  of  the
 letter  which  he  addressed  to  Mr.  Dinesh
 Singh.  That  letter  is  dated  6th  September,
 1967,  At  both  times  in  967  and  in  1968,
 Mr.  Birla  was  a  member  of  this  House.  In
 that  letter  to  Mr.  Dinesh  Singh,  Mr.  R  K.
 Birla’s  name  is  mentioned,  It  gocs  to  the
 Estimatee  Committee,  If  the  Estimates
 Committee  record  had  been  left  there  with
 no  mention  of  any  names,  I  do  not  think
 anything  could  be  raised  in  this  House,
 But  when  this  report  is  presented  to  the
 House,  with  the  name  of  Shri  R.  K.  Birla
 there,  it  becomes  a  property  of  this  House.
 These  allegations  have  been  mentloned  in
 the  report  of  the  Estimates  Committee  which
 has  been  laid  on  the  Table  of  this  House
 and  the  nam:  of  Shri  R.  K.  Birla  fs  men-
 tioned  there.

 SHRI  MADHU  LIMAYE  (Monghyr)  s  If
 he  wants  a  discussion,  let  him  bring  a
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 proper  motion,  He  cannot  raise  debatable
 Points  here.

 MR.  SPEAKER  ;  You  cannot  divest
 him  of  his  position  as  a  member  especially
 when  his  name  is  mentioned  in  the  Report.

 SHRI  MADHU  LIMAYE  :  But  he  can-
 not  raise  debatable  points,

 MR.  SPEAKER  :  A  discussion  of  this
 subject  was  rejected  at  the  last  session  be-
 cause  of  some  opposition.

 SHRI  S.  M.  BANERJEE:  Let  us  have
 a  discussion  now.

 MR.  SPEAKER  a  That  was  already
 rejected.  If  notice  is  given  of  another
 motion,  it  will  be  considered  on  merits.

 When  the  conduct  of  a  member  is
 mentioned,  whether  inside  the  House  or  out-
 side,  and  if  it  becomes  the  subject  matter  of
 a  report  which  is  laid  on  the  Table  of  the
 House,  I  cannot  refuse  him  leave  for  making
 a  personal  explanation.  He  is  entitled  to
 make  it.

 st  wa,  लिमये  :  अध्यक्ष  महोदय,  एक
 बात  का  खुलासा  नहीं  हुआ  ।  क्या  विवादास्पद
 बातें  वे  इसमें  रख  सकते  हैं  ?

 शी  रवि  राय  (पूरी):  यह  दो  साहू  के
 बाद  क्‍यों  आया  ?  67  के  बाद  ढ़ाई  साल  बीत
 गए  हैं  ।

 SHRI  MADHU  LIMAYE:  Let  him
 not  raise  any  debatable  point.

 SHRI  R.  K,  BIRLA  (Jhunjhuou)  :  With
 your  permission,  Sir,  under  rule  357  of  the
 Rules  of  Procedure  and  Conduct  of  Business
 of  the  Lok  Sabha  I  beg  to  make  a  _  personal
 explanation.

 On  the  30th  November  967  in  response
 to  a  call  attentlon  notice  by  Shri  Madhu
 Limayya......

 at  मघ  लिसये  :  नाम  ठोक  उच्चारण
 कीजिए  ।

 श्री  रा०  क  बिड़छा  :  नाम  का  उच्चारण
 नहीं  आता  t
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 MR.  SPEAKER  +  Let  him  not  get
 involved  in  these  interruptions.

 SHRI  INDRAJIT  GUPTA  (Alipore)  §
 If  somebody  calls  him  Birlayya,  how  will  he
 like  tt  ?

 st  स०  मो०  बनर्जो:  ये  रुपया-रुपया

 कहते-कहते  मघुलिमेया  कहने  लगे

 श्री  रवि  राय  :  आप  नाम  ठीक  से  क्‍यों
 नहीं  पुकारते  हैं  ।

 SHRI  R.  K.  BIRLA:  On  the  30th
 November  967  in  response  to  a  Call  Atten-
 tlon  Notice  by  Shri  Madhu  Limayya...

 MR.  SPEAKER:  Let  him  pronounce
 the  name  correctly.  Is  he  making  a  fun  of
 this  House  ?  What  is  this  ?

 et  मु  लिमये  :  अगर  ये  अनपढ़  हैं,
 ठीक  से  नहीं  पढ़  सकते  हैं  तो  सिके  मघु  हो
 कहें।

 SHRI  २,  K.  BIRLA  :  On  the  30th
 November  967  in  response  to  a  Call  Atten-
 tion  Notice  by  Shri  Madhu  Limaye,  the
 hon.  Speaker  on  the  6th  of  December  967
 referred  the  matter  to  the  Estimates  Commi-
 ttee  for  examination  and  report.  The  Esti-
 mates  Committee  appointed  a  Sub-Commi-
 ttee  which  submitted  its  report  to  the  Esti-
 mates  Committee.  The  printed  report,  which
 is  the  87th  Report,  was  already  placed  on
 the  Table  of  the  House.

 One  of  the  allegations  made  by  Shri
 Madhu  Limaye  was  that  the  Purchase
 Mission  headed  by  me  and  consisting  of
 three  other  representatives  of  the  Woollen
 Industry  arranged  to  purchase  raw  wool
 abroad  at  very  much  higher  than  the  inter-
 national  prices  and  the  quantity  imported
 was  also  less  than.the  total  foreign  exchange
 allowed  for  the  purpose.  The  sald  allega-
 tion  appears  on  page  2I6  of  the  Report  of
 the  Estimates  Committee  under  reference,
 The  Purchase  Mission  headed  by  me  and
 consisting  of  three  other  representatives  of
 the  Woollen  industry  was  specially  appoint-
 ed  by  the  Government  of  India  to  assist  the
 Government  in  meeting  the  clothing  require.
 ments  of  all  the  three  defence  forces  during
 ‘he  Chinese  aggression.
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 Referring  to  the  findings  of  the  Estima-

 tes  Committee,  I  would  like  to  draw  the
 attention  of  the  hon.  House  to  a  secret
 letter  addressed  by  the  High  Commissioner
 of  India  in  New  Zzaland  to  the  Joint
 Secretary  of  the  Ministry  appearing  on
 p.  266,  Appendix  XII,  of  the  Estimates
 Committee  Report.  The  relevant  extract
 from  the  said  letter  reads  as  uider

 “They  were  stiff  bargainers,  as  one
 would  expect  from  a  group  of  hard-
 headed  businessmen,  and  left  highly
 satisfied  with  the  prices  at  which
 they  were  able  to  secure  wool  on  a
 rising  market,”

 Sir,  |  now  come  to  the  majo  point  of  the
 findings  of  the  Estimates  Committee  which
 has  dealt  in  detail  with  the  enquirles  in  the
 matter  held  earlier  by  the  C.  8.  I.  also.  The
 unanimous  findings  and  conclusions  of  the
 Committee  appear  on  p.  77,  para  357  and
 treads  as  follows  :

 “The  Committee  note  that  from
 the  enquiries  made  in  India  by  the
 Central  Bureau  of  Investigation,  they
 could  not  establish  that  the  prices  at
 which  wool  was  imported  by  the
 Federation  in  963  were  higher  than
 the  market  rate,  and  that,  on  the  other
 hand,  enquiries  made  by  them  from
 International  Wool  Secretariat,  New
 Delhi,  and  a  comparison  of  some  of
 the  bills  of  entries  pertaining  to  the
 past  import  by  individual  mills  with
 the  bills  of  entries  in  regard  to  the
 wool  purchased  by  the  Wool  Mission
 had  shown  that  the  prices  paid  by
 individual  mills  for  import  against
 their  licences  were  in  fact,  in  some
 cases,  higher  than  those  paid  by  the
 Woo!  Advisers.”

 Sir,  I  would  like  to  draw  the  attention
 of  the  hon.  Members  of  the  House...

 SHRI  MADHU  LIMAYE:  Ona  point
 of  order,  Sir.

 MR.  SPEAKER  :  Let  him  finish.

 श्री  मघ,  लिसये  :  खत्म  हो  जायगा  तो
 आप  कहेंगे  कि  मामला  सामने  नहीं  है  1
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 SHRI  R.  K.  BIRLA  :  I  would  like  to
 draw  the  attention  of  the  hon.  Members  of
 the  House  that  I  and  my  colleagues  have
 been  totally  exonerated  from  the  allegations
 made  by  my  hon.  friend,  Shri  Madhu
 Limaye...

 SHRI  MADHU  LIMAYE  :  This  is
 absolutely  debatable.  That  is  why  I  was
 rising  on  a  point  of  order.

 SHRI  R.  K.  BIRLA:  ...and  have  in
 fact  been  complimented  as  is  evident  from
 the  para  quoted  above.

 Sir,  I  thought  it  ncecssary  to  place  the
 facts  in  their  true  perspective  before  this
 hon.  House  and  I  now  leave  the  matter  in
 your  hands  to  deal  in  a  sultable  manner  as
 you  think  proper.

 श्री  मघ,  लिमये  :  मैंने  इनका  स्पष्टीकरण
 पहले  पढ़ा  नहीं  था  लेकिन  मैंने  एंटीसिपेट  किया
 था  कि  सेल्फ  स्विन्ग  परपज  के  लिये  ऐस्टीमेट्स
 कमेटी  की  रिपोर्ट  से  एक  ह16: छ  पैराग्राफ  उधूत
 करेंगे।  ऐस्टीमेट्स  कमेटी  का  जो  आवश्यक

 हिस्सा  है  वह  उन्होंने  पूरा  नहीं  पढ़ा  है,  क्योंकि
 इसके  पहले  ही  तुलना  करने  के  लिए  जो
 आवश्यक  जानकारी  चाहिये  थी  वहू  ऐस्टीमेट्स
 कमेटी  के  सामने  नहीं  थी,  यह  स्वयं  ऐस्टीमेट्स
 ने  कहा  है।  पेज  77  का  अखिरी  हिस्सा  पढ़ें।
 यह  सी०  बी०  आई०  का  हवाला  देते  हैं  :

 “It  has  been  added  by  the  ८.  8.  IL,
 from  scrutiny  of  the  bills  of  entry,
 that  it  was  found  that  they  did  not
 contain  full  description  of  the  goods
 imported  and,  therefore,  did  not
 furnish  full  proof,  data,  for  compari.
 son.”

 जब  कम्पेरीजन  के  लिये  डाटा  नहीं  था  तो  उनके

 सामने  जो  बातें  थीं  उस  के  आधार  पर  जो
 निष्कर्ष  निकाला  जाता  है  कि  मधु  लिमये  का
 आरोप  सत्य  है  कि  नहीं  यह  ऐस्टेवलिश  हम
 नहीं  कर  सकते  हैं।  उन्होंने  इनको  ऐग्जोनरेट

 नहीं  किया,  न  मेरे  बारे  में  कहा  है  कि  मेरा

 आरोप  गलत  है।  बल्कि  ऐस्टीमेट्स  कमेटी  ने
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 कहा  है  कि  सी०बी०आई०  रिपोर्ट  कहती  है  कि
 हमारे  पास  पूरी  जानकारी  नहीं  थी  जिसके
 आधार  पर  दामों  के  बारे  में  तुलना  की  जा
 सकती  थी  और  ठोस  निष्कर्ष  निकाला  जा
 सक्रता  था  ।  ऐसी  हालात  में  विवादास्पद
 मामला  इन्होंने  नियम  357  के  अन्दर  उठाया
 है।  इसलिये  में  दो  दिन  से  प्रार्थना  कर  रहा
 था  कि  विवाद  के  लिए  मोशन  रखा  जाय
 क्योंकि  मोशन  में  अभ्रपनी  बात  रखते  तो  मैं
 जबाब  दे  सकता  था।  लेकिन  अफसोस  है  कि
 इस  तरह  की  बात  कभी  इस  सदन  में  नहीं  हुई
 थी,  और  ऐस्ट्रीमेट्स  कमेटी  की  रिपोर्ट  को
 तोड़  मरोड़  कर  रखा  |  ऐस्टीमेट्स  कमेटी  के
 मेम्बर  यहां  होंगे,  उसके  सभापति  यहां  इस
 समय  नहीं  हैं,  मैं  माननीय  तिरूमल  राव  और
 माननीय  वेंकटसुवेया  को  देख  रहा  था,  इनमें  से
 कोई  भी  नहीं  है,  उनकी  गेरहाजिरी  में  बिड़ला
 साहब  ने  यह  चालाकी  की  है,  जिसकी  मैं  घोर
 निन्‍दा  करता  हूं  ।

 SHRI  R.K.  BIRLA:
 Sir...

 Mr.  Speaker,

 MR.  SPEAKER  :  No  more  ;  you  may
 kindly  sit  down.  Every  time,  you  insisted
 so  much—of  course,  you  have  the  right  of.
 giving  personal  explanation—and  beeause  your
 name  was  brought  in,  yOu  brought  facts
 before  me.  What  satisfaction  have  you  got
 now  by  just  reiterating  what  the  Estimates
 Committee  has  said?  Anyway,  I  do  not
 want  to  make  any  further  observations,

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  May  I  submit  that  the
 evidence  before  the  Estimates  Committee
 should  be  laid  on  the  Table  of  the  House  ?

 MR.  SPEAKER  :  It  should  come,

 SHRIS  M.  BANERJEE:  Let  us  have
 a  discussion.

 SHRI  MADHU  LIMAYE:  Let  it  be
 laid  on  the  Table  of  the  House.  Let  us  have
 a  regular  motion  and  a  discussion  thereon,

 मेरे  मैमोरैच्डम  के  आधार  पर  इतनी  बड़ी
 रिपोर्ट  आयी  है  ।  मेरे  लिये  यह  इज्जत  और
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 प्रतिष्ठा  का  प्रदन  है  ।  किसी  एक  बिग  बिजनेस
 हाउन  के  दबाव  में  आकर  दबने  बाले  नहीं  हैं
 बिड़ला  जी  ।  इस  चीज  को  याद  रखिये  मैं
 तेयार  हूँ  बहस  के  लिये।  आप  तैयार  हैं  ?

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East)  ;  a  Mr,  Speaker,  Sir

 MR.  SPEAKER  :  No  debate  on  a  Mem-
 ber’s  personal  explanation.

 SHRI  H.  N.  MUKERJEE:  I  am  not
 debating  it,  Do  J  take  it  that  you  are
 having  the  matter  committed  to  the  Estimates
 Committee  for  final  determination  of  what-
 ever  the  position  is  ?

 MR.  SPEAKER  |  There  is  one  thing.
 When  a  Member  wants  ‘o  give  a  personal
 explanation,  I  cannot  deny  him  his  right  of
 giving  a  personal  explanation  in  his  capacity
 asa  Member.  I  had  gone  through  it  and
 I  advised  him.  But  he  did  not  do  it......
 (Interruption).

 SHRI  H.  N.  MUKERJEE  :  We  do  not
 have  an  opportunity  of  discussing  the  Esti-
 mates  Committee  Report.

 MR.  SPEAKER  Fa  That  cannot  be  denied
 to  you.

 SHRI  प्र.  N.  MUKERJEE:  I  am  not
 denying  Mr.  Birla  or  Mr.  X  from  giving  a
 Personal  explanation.

 MR.  SPEAKER  :  The  discussion  on  the
 Report  of  the  Estimates  Committee  cannot
 he  denied  to  this  House.

 et  aa,  ford  :  लेकिन  इसके  बारे
 में  एक  प्रक्रिया  है  ।  माननीय  मुकर्जी  साहब
 ठीक  कह  रहे  हैं  ।  मैंने  कई  दफा  इसके  ऊपर
 प्रस्ताव  दिये  हैं  और  अन्त  में  आपके  दफ्तर  और
 हमारे  बीच  में  यह  समझौता  हुआ  है  कि
 ऐस्टीमेट्स  कमेटी  हो,  पी०  ए.  सी०  हो  या
 पी०  यू०  सी०  हो,  इसके  बारे  में  सरकार  की
 सिफा  रिशें  और  निर्णय  आयेंगे  ।  इनको  अगर
 कमेटी  मानती  है  तो  बात  अलग  है।  वरना
 अगर  मतभेद  है  तो  मतभेद  है,  ओर  जो  हिस्सा
 है  उसी  के  ऊपर  यहां  पर  बहस  की  गयी  है।
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 [श्री  मघु  लिमये]
 माननीय  सुरेन्द्रनाथ  द्विवेदी  के  प्रस्ताव  पर
 55वीं  रिपोर्ट  में  अमीन  चन्द  प्यारे  लाल  और

 सुब्रमन्‍न्यम  के  मामले  में  यहां  बहस  हुई
 थी  1  उसके  बाद  पी०  ए०  सी०  की  रिपोर्ट  पर
 967  में,  वही  अमीन  चन्द  प्यारे  लाल  के
 मामले  पर  बहस  उठायी  थी।  अभी  रोड  रोलर
 का  मामला  पड़ा  हुआ  है,  मेरा  एक  सें से
 उसका  मोशन  आपके  सामने  है।  तो  इस  रिपोर्ट
 पर  बहस  किस  शक्ल  में  उठायी  जा  सकती  है  ?
 आप  उसके  लिए  श्रपवांद  करेंगे  तो  बात
 दूसरी  है

 MR.  SPEAKER  I  am  going  to  serlo-
 usly  consider  this  matter.  I  have  myself
 been  the  Chairman  of  the  Parlamentary
 Committees  earlier.  I  was  feeling  exactly
 like  you  when  I  was  a  Member.  I  fail  to
 understand  what  satisfaction  would  a  Mem-
 ber  derive  by  just  quoting  the  Estimates
 Committee  Report.  Of  course,  he  has  the
 Tight.

 SHRI  5.  M.  BANERJEE:  Why  don’t
 you  expunge  the  whole  thing  ?

 MR.  SPEAKER  :  Order,  order.  You
 just  distract  my  attention.  I  am  also  of  the
 view  that  it  is  a  compact  Report  as  a  whole.
 If  some  favourable  parts  are  taken  out  of
 it...

 SHRI  MADHU  LIMAYE  :  Out  of  con-
 text.  (Interruption)

 MR.  SPEAKER:  Of  course,  I  cannot
 deny  any  Member  of  his  right  of  personal
 explanation  when  there  is  something  in  the
 Report  which  relates  to  the  conduct  of
 a  Member  during  the  period  when  he  is  a
 Member.  When  the  Rport  is  there,  and
 some  parts  of  it  are  quoted—of  course,  it  is
 not  possible  in  a  brief  personal  explanation
 to  take  up  everything—on  such  occasions,  {t
 does  need  a  thorough  discussion.  I  am  go-
 ing  to  discuss  it  with  the  leaders  of  the
 Opposition  parties.  I  am  going  to  take  it  up
 at  my  own  level  also  as  to  what  is  the  way
 out  when  the  recommendations  of  the  Go-
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 vernment  come.  I  have  been  myself  feeling
 like  that  when  I  was  the  Chairman  of  the
 Parliamentary  Committee.  We  have  to  find
 a  way  out.

 SHRI  CHINTAMANI  PANIGRAHI  :
 The  Estimates  Committee  has  not  cxonerated
 him  fully  and  the  Wool  Misston.

 MR.  SPEAKER  ॥  You  can  quote
 another  part  where  he  is  not  exonerated  and
 I  will  allow  you,

 CENTRAL  SILK  BOARD  (AMEND-
 MENT)  BILL—contd.

 MR.  SPEAKER  |  We  now  continue
 the  general  discussion  on  the  Central  Silk
 Board  (Amendment)  Bill.  Shri  Lakkappa.

 SHRI  K,  LAKKAPPA  (Tumkur)  :
 Mr.  Speaker,  Sir,  while  speaking  on  the
 Central  Silk  Board,  I  would  like  to  say
 that  the  silk  industry  in  the  country  is  the
 oldest  one,  The  Board  is  running  a  racket
 and  not  running  any  silk  iddustry  in  the
 country,  I  am  representing  a  State,  the
 state  of  Mysore,  from  where  three-fourth  of
 the  national  out  put  of  silk  is  coming.
 Mysore  State  produces  the  finest  silk  which
 has  got  international  reputation.  But  it  Js
 Most  unfortunate  that  the  Government  of
 India  is  not  looking  into  all  the  aspects  of
 the  silk  industry  and  it  has  constituted  a
 Silk  Board  which  is  controlled  by  pen-push-
 ing  bureaucrats.  This  is  in  the  hands  of
 the  Textile  Commissioner  who  has  no  ele-
 mentry  knowledge  of  silk  industry  and  also
 rearing  of  silk  worms  and  cultivation  of
 mulberry.  Here,  I  would  like  to  say  that
 the  Board  has  not  served  the  purpose  for
 which  it  has  been  constituted,  namely,  pro-
 motion  of  sericulture  in  the  country.  Even
 to-day  the  method  of  mulberry  cultivation
 is  outmoded  and  even  the  gradation  of  the
 silk  worms  is  not  upto  the  international
 standard.  That  is  why  in  the  international
 market  where  once  upon  a  time  our  silk
 was  famous,  we  are  not  able  to  compete
 now  because  of  the  deterioration  of  the
 quality  of  our  silk  and  we  have  lost
 the  market  to  other  countries  like  Korea
 aod  Japan.  I  would  quote  instances  where
 this  Board  has  failed  in  its  function  of  pro-
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 moting  the  silk  {industry  in  the  country
 because  even  the  basic  amenities  to  the
 farmers  have  not  been  provided  even  though
 the  Silk  Board  has  spent  several  crores  of
 rupees,  This  Silk  Board  is  incapable  of
 implementing  any  programme  in  the
 country.

 १6.32  hrs.

 [SHRI  K.  N.  TiwAry  in  the  Chair]

 For  example,  in  Mysore  State  the  sfik
 industry  has  not  been  promoted  and  It  is
 running  at  a  _  loss.  The  silk  filature
 industry  in  the  Mysore  State  fs  in  a  very
 bad  shape  and  even  the  five  lakhs  of
 people  who  are  employed  and  who  are
 making  out  their  Ivellhood  from  the  silk
 industry  are  at  the  verge  of  extinction  and
 the  Central  Silk  Board  has  not  come  out
 with  any  Central  aid  so  far  as  running  such
 an  industry  !s  concerned.  It  is  in  a  pathetic
 condition  Even  the  Plan  outlay  has  not
 been  utilised.  There  is  no  proper  approach
 to  the  programme  of  mulberry  cultivation
 in  the  country  and  even  good  seeds  have
 not  been  supplied  and  even  rearing  instru-
 ments  have  not  been  supplied.  Several
 thousands  of  people  in  my  constituency  and
 several  lakhs  of  people  in  the  State  have
 been  suffering  because  even  the  equipment
 for  rearlng  silk  worms  has  not  been  supplied
 by  this  Silk  Board  even  though  it  has  been
 in  extstence  for  several  years  now.  It  is  most
 unfortunate  that  the  Central  Government
 has  not  been  keen  on  developing  silk  indus-
 try  in  Mysore  State  and  it  is  meeting  out  a
 stepmotherly  treatment  to  Mysore.  Even  lo-
 cating  the  Silk  Board  at  Bangalore  has  been
 denied  though  it  has  got  a  congenial  atmos-
 phere,  It  is  for  the  Government  to  take  a
 decision  in  this  respect.  Even  unanimous  deci-
 sions  of  the  Board  have  not  been  implemen-
 ted.  I  would  like  to  quote  certain  instances
 where  one  Committee  has  been  constituted
 by  the  Silk  Board  to  go  into  the  modernisa-
 tion  of  the  silk  industry  and  also  rearing  of
 silk  worms  and  also  cultivation  of  mulberry
 in  all  there  aspects.  That  committee  has
 recommended  certain  suggestion  but  so  far
 those  suggestions  have  not  been  implemen-
 ted.  It  is  most  unfortuna:e  that  such  a  Silk
 Board  will  not  promote  the  silk  industry  in

 _the  country  as  well  as  in  the  States.
 Kashmir  and  Mysore  are  rearing  silk  worms
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 and  producing  quality  silk  filature  which  is
 declining  now.  So,  my  suggestion  is  that
 thc  Government  has  to  reorient  all  the  pro-
 grammes  to  see  that  proper  implementation
 is  given  and  also  to  see  that  proper  guide-
 lines  are  given  to  the  Silk  industry  in
 Mysore  State.

 IT  with  to  point  out  that  8  districts  in
 my  State  are  predorminently  silk-rearing
 and  mulberry  growing  areas  and  5  lakhs
 of  people  are  employed  there  and  also  it
 is  the  only  avocation  for  the  people  who
 are  comMng  from  the  rural  areas.  I  want  to
 say  especially  that  the  condition  of  the
 rural  areas  have  been  neglected.  I  say  {t  on
 the  floor  of  the  House  that  the  Silk  Board  ts
 tunning  a  racket.  There  are  certain  {nstan-
 ces  which  I  would  Hke  to  quote.  There
 fs  one  instance  particularly  which  Js  this.
 In  Kashmir,  under  the  guise  of  modernising,
 300  filature  basins  costing  about  Rs.  20
 lakhs  at  Jammu  and  Kashmir  entered  {nto
 a  bogus  transaction  and  swindled  all  the
 Money.  Even  the  machinerfes  are  not  put
 to  use,  Even  to  boxes  are  not  opened  since
 several  years.  I  donot  know  what  is  the
 deal  and  who  are  all  the  beneficlaries,  Even
 these  boxes  have  not  been  opened  for
 several  years.  Why  has  not  the  Government
 instituted  an  enquiry  in  this  matter  of
 swindling  of  Rs.  20  lakhs  under  the  guise  of
 modernising  ?  Even  the  Members  of  the
 Silk  Board  Committee  have  suggested  that
 an  enquiry  should  be  held.  Although  they
 have  stated  that  an  enquiry  should  be  held
 by  the  Government  of  India,  such  enquiry
 has  not  been  done.  There  should  be  an
 enquiry  held  to  know  as  to  who  are  all  the
 top-ranking  people  who  are  involved  in  thts
 deal.

 Therefore,  I  demand  of  this  Government
 that  they  should  immediately  make  an
 enquiry  so  far  as  this  deal  is  concerned.
 Because,  Sir,  persistently  and  consistently,
 this  Committee  has  suggested  an  enquiry
 in  this  matter.  Rs.  20  lakhs  are  involved
 in  this.  Why  have  not  these  boxes  been
 epened  so  far?  Js  the  hon.  Minister
 capable  of  answering  to  this  question  ?

 My  next  point  is  this,  Sir.  There  is
 one  letter  by  me  which  I  addressed  to  the
 hon.  Minister  of  Foreign  Trade,  and  Supply.
 [  addressed  that  letter  to  him  in  June,  £969
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 [Shri  K.  Lakkap  pa]
 regarding  export  of  mulberry  silk-waste.
 The  allegation  was  this.  There  is  one
 company—Messrs  H.K..  Bhushan  Kumar  for
 Promoting  exports  in  silk  waste,  whose
 office  is  located  in  Bombay  who  had  made
 this  deal  in  Mysore  State,  of  running  a  big
 racket  in  silk  waste,

 The  reply  given  to  me  by  the  Hon.
 Minister  is  this.  I  would  like  to  read  out
 from  the  reply  because  it  isa  big  racket
 where  so  many  crores  of  rupees  have  been
 swindled,  for  nearly  four  or  five  years.  In
 his  reply  to  mz,  dated  the  24th  July,  1969,
 the  Minister  of  Foreign  Trade  and  Supply
 stated  as  follows:  I  quote.

 “Please  refer  to  your  letter  dated  the
 Ist  June,  969  regarding  export  of
 mulberry  silk  waste.  I  have  looked
 into  the  case,

 Consequent  upon  the  suspension  of
 Purchase  by  the  Channapatna  Spun
 Silk  Mills....”’

 There  is  a  Channapatna  Spun  Silk  Mills
 in  Mysore  State,  Sir.  Now.

 **
 who  are  exporting  raw  silk  waste  from

 Mysore  State,  {  would  like  to  know  as  to
 who  are  all  involved  in  this  case,  The
 letter  of  the  Minister  goes  on  to  say  :I
 quote.

 *‘Consequent  upon  the  suspension  of
 purchase  by  the  Channapatna  Spun
 Silk  Mills  and  in  the  absence  of  any
 demand  within  the  country,  on  the
 advice  of  the  Central  Silk  Board  and
 the  Mysore  Government,  it  was
 proposed  to  allow  export  of  the  entire
 quantity  of  mulberry  silk  waste  avail-
 able  without  insisting  on  supply  of  an
 equivalent  quantity  to  the  Channa-
 patna  Mills.”

 MR,  CHAIRMAN:  If  he  wants  to
 any  person  by  name  in  this  way,  he  must
 give  proper  notice.  I  had  requested  hon.
 Members  earlier  also  in  this  connection  to
 stick  to  this  procedure.  He  has  referred  to
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 the  name  of  a  person  just  now  against  this
 tule.  That  will  be  expunged  from  the
 trecord.

 SHRI  K.  LAKAPPA:  I  do  not  refer  to
 him  in  that  way,  I  referred  to**  of  the
 Congress  headed  by  Shri  Nijalingappa,  There
 are  two  Congress  today  in  this  country.
 Unless  I  mention  it,  there  will  be  confusion
 as  to  which  was  meant.

 MR.  CHAIRMAN  :  I  will  never  allow
 any  names  to  be  mentioned  in  this  manner
 without  giving  prior  notice  to  the  Speaker.

 SHRI  K.  LAKAPPA  ;  Because  he  is  a
 big  men,  we  have  to  give  notice  to  mention
 his  name.  Should  he  deserve  this  treatment  ?
 If  you  say  yes,  I  will  not  question  it.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  ;  There  are  rules  for  expunction
 of  remarks.  If  a  particular  expression  is
 defamatory,  derogatory  or  unparliamentary,
 it  can  be  expunged.  Do  you  think  the
 mention  of  ‘Nijalingappa’  is  derogatory,
 defamatory  or  unparliamentary  in  thts
 House  ?  Oa  what  basis,  do  you  give  this
 ruling  ?  Simply  because  somebody  mentions
 the  name  ‘Nijalingappa’  or,  for  that  matter,
 mentions  the  name  of  some  ex-Minister  who
 may  be  involved  in  something.  simply
 because  this  {s  done  in  the  course  of
 discussion,  can  you  tell  the  member  ‘You
 cannot  utter  any  such  name;  it  will  be
 expunged’  ?

 MR.  CHAIRMAN:  He  can  mention
 names  provided  he  gives  prior  notice.

 SHRI  SURENDRANATH  DWIVEDY  :
 No,  no.  It  is  an  allegation  he  has  made.

 MR,  CHAIRMAN  :  But  heis  not  here
 to  defend  himself.

 SHRI  K.  LAKKAPPA  :  I  have  to
 mention  it  because  today  there  is  the
 Nijalingappa  Congress  and  the  Indira  Gandhi
 Congress.  I  have  sald  that**  of  the
 Nijalingappa  Congress  is  running  3  racket,
 If  he  is  doing  this,  what  can  I  do  ?  ]  have
 unfortunately  to  mention  it.

 *Empunged  as  ordered  by  the  Chair--  yide  Col...
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 This  is  in  Chennapatna,  Hz  hails  from
 Chennapatna.  In  Caennapatna,  there  is  a
 silk  industry,  The  mills  want  to  coasune
 the  silk  waste.  But  this  has  bzen  denied  to
 them,  Unfortunately,  the  Ministry  say  in
 their  letter  to  me  that  the  application  of
 Messers.  H.  K,  Bhushan  Kumar  for  export
 of  3  63  lakh  pounds  of  silkwaste  of  South
 Indian  origin  was  intended  to  be  supported,
 subject  to  the  conditions  etc,  There  were
 certain  conditfons  mentioned.  This  Bhushan
 Kumar  is  running  a  number  of  rackets  in
 Bombay.  He  fs  a  420......

 MR.  CHAIRMAN:  Again  he  is  doing
 it.  He  fs  calling  a  particular  person  as  ‘420’,
 this  and  that.  Is  it  proper,  is  it  dignified
 for  a  member  to  attack  another  person  who
 is  not  here  and  without  giving  any  prior
 notice  ?  In  spite  of  my  ruling,  he  goes  on
 mentioning  these  things,  Let  him  think  for
 himself  whether  this  is  proper.

 SHRI  K.  LAKKAPPA  t  This  Bhushan
 Kumar  who  wanted  to  export  this  quantity
 of  3.68  lakh  pounds  of  silkwaste  of  South
 Indian  origin,  is  running  several  industries  in
 several  fictitious  names  ;  he  also  holds  seve-
 tal  licences  in  Bombay.  I  would  like  to
 know  whether  he  is  from  Bihar  or  where  he
 fails  from  What  is  the  relationship  bet-
 ween  the  Silk  Board  and  the  Ministry  and
 also  the  State  Ministry  ?  The  rules  and
 regulations  have  not  been  complied  with  so
 far  as  the  export  of  the  silkwaste  is  concer-
 ned.  The  conditions  for  export  which  the
 Minister  stated  in  his  reply  to  my  letter  are  :

 **(l)  presentation  of  documentary  evi-
 dence  in  proof  of  firm  contracts  ;
 and

 (2)  restricting  the  quantity  to  the  quota
 found  short  between  the  export
 commitments  and  the  permits  on
 hand  with  exporters”’.

 Afterwards,  the  Ministry  came  to  know
 about  the  Chennapatna  Silk  Mills  having
 resumed  purchase  of  silkwaste.  The  letter
 says  3

 “‘Meanwhile,  it  came  to  the  Govern-
 ment’s  notice  that  the  Channapatna
 Silk  Mills  had  resumed  purchase  of
 silkwaste,  and  in  vicw  of  the  changed
 circumstances,  it  was  decided  not  to
 allow  wholesale  export  of  mulberry
 silkwaste  and  insist  on  the  adherence
 of  the  normal  policy  in  this  regard’’,
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 SHRI  LOEO  PRABHU  (Udipi)  :  On  a
 point  of  order.  Rule  353  says  that  no
 Member  can  make  a  defamatory  or  tncri-
 m{natory  allegation  without  giving  notice  to
 the  Speaker.

 SHRI  K,  LAKKAPPA  :  Unfortunately,
 you  are  too  late.

 SHRI  LOBO  PRABHU  :  This  is  a  very
 clear  rule  and  Mr.  Lakkappa  has  been
 indulging  in  more  ‘hen  one  defamatory
 statement  not  only  against  Mr.  Nijalingappa
 but  against  some  other  party.  He  has  to
 give  notice.  If  he  does  not  give  notice,  you
 should  rule  that  kind  of  reference  to  be  out
 of  order  and  expunge  it  from  the  records.

 MR.  CHAIRMAN  :  According  to  this
 tule,  I  have  to  rule  this  out,  and  if  anybody
 disobeys  or  gees  against  this  rule  No.  353,
 that  will  be  expunged.  That  is  my  standing
 observation.

 SHRI  K.  LAKKAPPA  :  This  is  an
 instance  where  on  the  advice  of  the  Central
 Silk  Board  and  Mysore  Government  it  was
 proposed  to  allow  export  of  the  entire
 quantity  of  mulberry  silk  waste  through  this
 gentleman,  It  is  on  the  advice  of  the  Silk
 Board,  on  the  advice  of  the  Ministry  here
 and  also  on  the  advice  of  the  Mysore
 Ministry,  the  Mysore  Ministry  which  is  now
 headed  by  a  Minister  who  is  holding  the
 portfolio  of  Sericulture.*  *

 MR.  CHAIRMAN  :  It  will  not  go  on
 Trecord,

 I  will  not  allow  you  to  speak  if  you  go
 on  like  this,  Whatever  proof  you  have,  you
 must  give  to  the  Speaker  first,  get  his  per-
 mission  and  then  pu:  it  before  the  House.

 SHRI  SURENDRANATH  DWIVEDY  :
 It  will  be  difficult  for  any  Member  to  parti-
 cipate  in  the  debate  if  there  is  a  standing
 ruling  like  this.  Ido  not  know  the  limit
 of  it.  if  he  does  not  mention  any  name,
 but  simply  says  that  a  deal  has  been  made,
 a  contract  has  been  made  like  this  and  these
 are  the  allegations,  I  think  he  is  perfectly
 justified  to  make  such  a  remark  without
 reference  to  any  individual,  If  there  is
 particular  reference  to  an  individual,  you
 come  into  the  picture.  I  do  not  know  how
 any  expunction  is  possible.

 MR.  CHAIRMAN:  You  will  agree
 with  me  that  if  he  has  got  anything  in  his

 **Not  Recorded.
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 Possession,  he  must  send  it  to  the  Speaker
 prior  to  his  mentioning  it  in  the  House,

 SHRI  SURENDRANATH  DWIVEDY
 I  am  afraid  you  are  not  correctly  {nterpret-
 ing  the  rules,  If  he  is  making  accusations
 against  any  Individual,  then  of  course  he
 has  to  gfve  you  prior  notice  so  that  the
 individual,  tf  he  happens  to  be  a  Member,
 can  defend  himself,  or,  if  he  fs  not,  then
 you  can  use  your  judgment  to  see  whether
 {t  is  proper  or  not  to  permit  that  remark,
 but  if  he  does  not  mention  any  name  and
 only  mentions  about  a  deal,  that  Govern-
 ment  has  done  this  contract  has  been  entered
 into  with  a  particular  person,  these  are  the
 allegations,  etc.,  I  think  it  is  perfectly
 justified.  No  rule  can  come  in  the  way.

 MR,  CHAIRMAN  :  What  fs  the  aut-
 henticity  of  the  quotation  ?

 SHRI  SURENDRANATH  DWIVEDY:
 If  there  fs  no  authenticity,  it  does  not  create
 create  any  effect,  I  make  some  allegations
 here.  Whether  they  are  authentic  or  net,
 it  is  for  the  House  to  judge,  for.  the  Minister
 to  refute.  You  cannot  from  the  beginning
 throttle  the  discussion  saying  that  proof  of
 authenticity  must  bz  placed  before  you
 before  you  permit  me  to  say  anything,  make
 any  allegation,  any  accusation,  against  any
 institution  or  Government,  That  will  be
 something  unheard  of  in  the  history  of  any
 Parliament.  Really,  I  cannot  understand
 how  you  can  make  9  remark  like  this  that  it
 fs  your  standing  ruling,  that  no  accusation
 whatsoever  against  any  authority  can  be
 made  here  without  reference  to  Chair,  I
 do  not  think  that  is  permissible  even  under
 our  rules,

 SHRI  P.  VISWAMBHARAN  6(Trivan-
 drum)  4  Asa  Member  of  this  House,  he
 takes  full  responsibility  for  the  statement  he
 makes  here.

 SHRI  LOBO  PRABHU  :  Names  were
 actually  used.  Therefore  that  attracts  the
 first  part  of  the  rule.  I  shail  read  the
 second  part  also  for  the  benefit  of  Members.

 SHRI  SURENDRANATH  DWIVEDY  ;
 You  are  reading  only  one  part  of  the  rule,
 Where  does  it  say  that  no  accusation  what-
 @ver,  no  allegation  whatsoever  against  any
 Ministry,  institution  or  authority  or  any
 contract  can  93  mada  without  first  intima.
 ing  to  the  Speaker  ?
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 SHRI  LOBO  PRABHU  ;  I  am  reading
 that:

 “Provided  that  the  Speaker  may  at
 any  time  prohibit:  any  member  from
 making  any  such  allegation  if  he  is
 of  opinion  that  such  allegation  is
 derogatory  to  the  dignity  of  the  House
 or  that  no  public  tnterest  is  served  by
 making  such  allegation.”

 SHRI  SURENDRANATH  DWIVEDY  :
 What  is  meant  by  ‘such’  ?

 SHRI  TENNETTI  VISWANATHAM
 (Visakhapatnam)  +  That  rule  is  a  very
 healthy  rule.  But  what  Mr.  Lakkappa  read
 does  not  have  any  reference  to  the  dignity  of
 this  House;  it  fs  in  no  way  affected.  It  fs
 about  a  particular  person  who  is  working  in
 some  other  Government  and  some  other  per-
 son  who  has  been  enjoying  certain  benfits
 by  the  abuse  of  authorlty  and  power.  How
 does  it  affect  the  dignity  of  the  House?  As
 Mr.  Dwivedy  says  unless  you  allow  us
 some  elbow  room  ॥  these  things  I  do
 not  think  it  will  be  possible  for  a  member
 of  Parliament  to  do  his  duty  or  to  criticise
 any  executive  Government,

 SHRI  SHRI  CHAND  GOYAL  (Chan-
 digarh)  :  An  {mportant  question  has  been
 raised  by  Mr.  Lobo  Prabhu.  Are  we
 going  to  be  so  touchy  about  the  mention
 of  certain  names?  This  rule  has  been
 interpreted  tn  this  House  on  a  number
 of  occasions  and  _  the  _  interpretation
 which  is  sought  to  be  put  now  fs  beyond
 the  scope  of  that  rule.  The  rule  implies
 that  if  an  allegation  is  being  levelled
 against  some  officer  who  is  not  in  a  position
 to  defend  himself  there  is  a  procedure  to
 follow.  If  Mr.  Lakkappa  refers  to  certain
 names  it  does  not  hurt  the  dignity  of  the
 House,  I  support  the  contention  of  Mr.
 Dwivedy  and  other  hon,  Members,

 SHRI  K.  LAKAPPA  :  I  am  confronting
 this  Government  with  a  case  of  abuse  of
 power  by  an  authority  in  the  name  of  silk
 board.  Many  licence  holders  are  swindling
 Money  in  collusion  with  the  Mysore
 Minister  holding  the  portfolio  of  silk  as
 also  the  Silk  Board  officials,  I  have
 known  that  particular  gentleman  I  have
 quoted,  He  got  an  export  licence  denying
 the  claims  of  Chennapatnam  Silk  Milks;
 that  mill  is  in  short  supply  of  waste  silk
 to  run  the  mill.  Inspite  of  the  demand
 by  that  mill  this  Government  and  the
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 Silk  Board  have  entered  into  a  shady  deal.
 They  failed  to  give  the  waste  silk  purcha-
 sed  {n  Mysore.’  This  Ministry  here,
 the  Mysore  Ministry  and  the  Board  were
 in  collusion  with  thls  man  and  have
 engated  in  this  deal.  It  it  of  a  shady
 character,  Will  the  Government  enquire
 into  the  whole  matter?  How  many  export
 traders  in  silk  waste  from  Mysore  were  there?
 I  would  like  to  know  it,  and  I  want  a
 categorical  answer  from  the  Minister.  I  am
 making  this  allegation  with  a  sense  of
 responsibility.

 Coming  to  the  other  points,  I  have
 to  mention  that  the  export  of  mulberry
 silk  amounts  to  Rs.  4  crores  a  year,
 Now,  there  fs  a  decline  in  Mysore  State,
 because  the  Silk  Board  has  taken  a  stem-
 motherly  attitude  in  the  functioning  and
 the  organisation  and  {in  the  developmental
 activities  in  regard  to  mulberry  silk  in  my
 place,  as  well  as  in  the  silk  filature
 industry.  The  State  Govenment  has  made
 several  attempts  and  has  been  request!ng
 this  Government  to  give  it  a  subsidy  to
 run  the  mills  which  are  running  at  a
 loss,  and  virtually  the  mill  has  been
 closed.  Several  lakhs  of  people  are  now
 unemployed  ;  they  were  eking  out  thelr
 livelihood  by  employment  in  the  silk
 industry.  The  Central  Government  has
 not  even  gone  into  the  aspects  which  have
 been  pointed  out  by  the  State  Government,

 Even  though  a  decision  has  been  taken
 that  the  Board  should  be  located  at
 Bangalore,  it  has  not  been  done  so  far.
 When  I  confronted  the  Minister  sometime
 back,  he  categorically  assured  me  that
 the  location  of  the  Board  will  be  at
 Bangalore  and  that  it  will  be  done  very
 shortly.  Six  months  are  over  since  he
 promised  to  do  so.  He  has  not  done
 it  so  far.  Bangalore  has  a  congenial
 atmosphere  for  the  Board’s  locatl»n,  siace
 the  promotion  of  the  industry,  the  rearing
 of  silkworms  and  other  things  can  bez
 done  ina  compact  manner  at  Bangalore.
 Therefore,  I  wouid  urge  the  Government
 to  take  sultable  action  in  this  regard  and
 see  that  the  promotion  of  the  silk  industry
 which  is  the  oldest  in  Mysore  State  is
 proceeded  with  properly.

 With  these  words  I  conclude  my  speech,
 MR.  CHAIRMAN  :  Shri  Tridib  Kumar
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 Chaudhuri  ;  not  present.  Shri  Kachwai—
 not  present.  Then,  the  Minister.

 श्री  शिव  चन्द्र  झा  (मघुबन)  :  सभापति
 महोदय,  आप  कैसी  लिस्ट  बनाते  हैं  ?  हमारे
 दल  की  तरफ  से  कोन  बोला  है  ?

 सभापति  महोदय  :  आप  की  तरफ  से  यहां
 कोई  नाम  नहीं  आया  है

 ot  शिव  चन्द्र  का  :  यह  क्या  गड़बड़  हो
 रही  है  ?  मैंने  कल  ही  नाम  भेज  दिया  था।

 सभापति  महोदय  :  लिस्ट  में  तो  आप  का
 नाम  नहीं  है।  लेकिन  अगर  माननीय  सदस्य
 बोलना  चाहते  हैं,  तो  वह  बोलें  ।

 श्री  शिव  चन्द्र  का  :  यह  क्‍या  घांघली  है  ?

 सभापति  महोदय,  रेशम  उद्योग  के  सम्बन्ध
 में  हिन्दुस्तान  बहुत  आगे  बढ़  हुआ  था  और  उस
 का  इतिहास  भी  बहुत  पुराना  है।  मैं  उस  में
 ज़्यादा  नहीं  जाना  चाहता  हूं  मैं  यहां  पर  सिर्फ
 इतना  ही  कहना  चाहता  हूँ  कि  बहुत  प्राचीन
 समय  के  ईजप्शन  मम्तीज  बहुत  बढ़िया  किस्म
 के  भारतीय  मसलिन  में  लिपटे  हुए  पाए  गए  हैं।
 ओल्ड  टेस्टामेंट  में  भी  भारतीय  कपड़े  के  संस्कृत
 नाम  “कर्पास”  का  जिक्र  किया  गया  है।  पुराने
 यूनानी  लोगों  को  भी  हिन्दुस्तानी  सूती  कपड़े
 ओर  रेशम  के  बारे  में  पता  था  और  वे  इस  को
 “बेंजिटिका'”  के  नाम  से  पुकारते  थे  ।  पुराने
 यूनानी  इतिहासकार  हेरोडोट्स  ने  भी  अपने

 इतिहास  में  भारतीय  कपड़ों  का  जिक्र  किया  है।
 उस  के  बाद  मंगस्थनीज  ने  भी  उनका  जिक्र
 किया  है।  यह  पुराने  जमाने  की  बात  है।  जब
 मार्कों  पोलो  चीन  से  वापिस  जा  रहा  था,  तो

 वहू  अपने  साथ  हिन्दुस्तान  के  सूती  कपड़े  और
 रेशम  को  साथ  ले  गया  और  उस  ने  उनकी  बहुत
 तारीफ  की  ।  “'ट्रेवलज़  ऑफ  मार्को  पोलो  में  उस
 ने  कहा  कि  भारतीय  कपड़ा  “इन  सूथ  लुक  लाइक

 टिस्यूज  आफ  कि  स्पाइडर  नेव,  अर्थात्‌  हिन्दु-
 स्‍्तानी  सूती  कपड़ा  ओर  रेशम  ऐसे  मालूम  होते
 हैं,  जैसे  कि  वे  मकड़े  के  जाले  हों।  चौदहवीं
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 और  पन्द्रहवीं  सदी  में  भी  यहां  जितने  ट्रेवलर्ज
 आये,  उन  सब  ने  भारतीय  कपड़े  की  बहुत
 तारीफ  की  V  डिमिशक  ने  भी  अपनी  किताब  में
 उस  की  बहुत  तारीफ  की  है  7  और  पशिया  का

 राजदूत  हिन्दुस्तान  में  था,  यह  जब  वापस  गया
 तो  यहां  से  सिल्क  का  कपड़ा  ले  गया  जिस  को
 पहनने  से  वहां  ऐसा  हुआ  कि  वह  बिलकुल  नेकड

 ही  मालूम  होता  था  ।  एक  कहानो  है  इतिहास  में
 कि  औरंगजेब  एक  दफा  अपनी  लड़की  पर  बहुत
 जोर  से  गुस्सा  हो  गया  और  कहा  कि  तुम  मेरे
 सामने  इस  तरह  नंगी  क्‍यों  आती  हो  ?  उस  ने

 कहा  कि  मैं  सात  पते  कपड़े  पहने  हुए  हूँ।  तो
 यह  पुराना  इतिहास  हिन्दुस्तान  का  रहा  है  रेशम
 उद्योग  के  मामले  में  ।  लेकिन  इसका  सत्यानाश
 तब  हुआ.  जब  ग्रे  हिन्दुस्तान  में  आए।  जिस
 तरह  से  हिन्दुस्तान  के  और  उद्योगों  को  उन्होंने
 खत्म  किया  उन  का  सत्यानाश  किया  उसी  तरह
 से  रेशम  उद्योग  का  भी  सत्यानाश  किया।  इसे
 भी  खत्म  किया  ।  आजादी  के  बाद  बड़ो  उम्मीदें
 थीं  कि  हमारा  रैशम  उद्योग  भी  बढ़ेगा ।  लेकिन
 कोई  खास  कारगर  कदम  सरकार  की  ओर  से
 नहीं  उठाए  जा  रहे  हैं।  आज  के  जमाने  में  यह
 बात  जरूर  है  कि  रेशम  उद्योग  को  एक  बड़ी
 प्रतियोगिता  का  सामना  करना  पड़  रहा  है
 आट्टिफ़िशियल  सिल्क  से  जिस  को  नायलान  और
 रयान  कहते  हैं।  इस  के  लिए  बहुत  बड़े  बड़े
 रिसर्च  चल  रहे  हैं  और  दुनिया  के  मार्केट  को
 भी  यह  छाये  जा  रहा  है।  इसका  मुकाबिला  रेशम
 उद्योग  को  करना  पड़ेगा  और  सरकार  को  इसके
 बारे  में  सोचना  पड़ेगा  ।  लेकिन  सरकार  ने  इस
 ओर  कदम  नहीं  बढ़ाया  है।  हिन्दुस्तान  की  उप-
 जाऊ  भूमि  जहां  कि  इंडिजिनस  रेशम  होता  है
 वहां  इसे  बढ़ाया  जा  सकता  है।  लेकिन  कोई
 खास  कदम  उठाया  नहीं  जाता  1  मैं  सरकार  से
 जानना  चाहता  हूं  भागलपुर  में  जापानी  कोलंबो-
 रेशन  से  सिल्क  उद्योग  की  स्थापना  की  बात  थी,
 बह  कहां  तक  प्रागे  बढ़ी  है  ?  वह  ड्राप  तो  नहीं
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 हो  रहा  है?  और  जब  वह  बन  जायेगा  तो
 कितनी  उस  की  कंपेसिटी  होगी  और  कितना  वह
 आगे  बढ़ेगा  |  दूसरी  बात--बिहार  में  ही  और

 जगहें  हैं  जहां  यह  रेशम  उद्योग  बढ़ाया  जा  सकता

 है,  उस  के  कारखाने  खोले  जा  सकते  हैं।  मैं
 जानना  चाहता  हूं  कि  क्या  उस  ने  सर्वे  किया  है
 बिहार  का  ?  हिन्दुस्तान  के  और  इलाकों  को
 छोड़  कर  बिहार  की  ही  बात  मैं  कहता  हैँ।  मैं
 बताना  चाहता  हूं  उत्तरी  बिहार  के  दरभंगा  जिले
 में  जो  बुनकर  हैं  चाहे  वह  सूती  कपड़े  के  हों  या
 रेशमी  कपड़े  के  हों  वह  दोनों  में  बड़े  एक्सपर्ट  होते
 हैं  जिन  की  तारीफ  934  %  बाम्बे  कांग्रेस  में
 महात्मा  गांधो  ने  खुद  को  थी  जिस  का  एक
 लम्बा  चौड़ा  इतिहास  है।  तो  उत्तरी  बिहार  में
 भी  रेशम  उद्योग  की  शुरूआत  हो  सकती  है।
 इसके  ऊपर  सरकार  ने  क्‍या  सोचा  है  और  क्‍या
 कोशिश  की  है  ?  मैं  देखता  हूं  कि  यह  कुछ  नहीं
 कर  रहे  हैं।  रेशम  उद्योग  को  बढ़ाने  के  लिए
 रिसर्च  की  बहुत  बड़ी  जरूरत  है।  आटिफिशियल
 सिल्क  का  जैसा  कि  मैंने  कहा  मुकाबिला  करना
 पड़ेगा  इंडजिनन  और  असली  रेशम  उद्योग  को,
 इसलिए  उस  के  लिए  बहुत  रिसर्च  की  जरूरत
 है  1  लेकिन  इस  विधेयक  में  कोई  खास  बात  मैं
 नहीं  देखता  हेँ।  केवल  एक  नामकरण  किया
 गया  कि  यहां  यहां  हमारा  इंस्टीट्यूट  है।  लेकिन
 और  कितना  इस  में  विकास  होगा  इस  का  कोई
 जिक़  नहीं  है  t

 7.00  hrs.

 दूसरी  बात--जो  चोथी  पंचवर्षीय  योजना
 में  रेशम  उद्योग  बढ़ाने  के  लिए  रकम  रखी  गई
 है  उस  रकम  का  इस्तेमाल  किस  रूप  में  होगा,
 स्टेट  वाइज़  किस  रूप  में  इस्तेमाल  होगा,  मंत्री

 महोदय  इस  पर  रोशनी  डालें  -  इस  विधेयक  में
 एक  खुशी  की  बात  सिर्फ  यह  है  जेसा  कि  मान-
 नीय  सदस्यों  ने  कहा  कि  यह  जम्मू  और  काइ्मीर
 राज्य  में  भी  लागू  होगा  ।  अब  तक  जो  विवाद
 यहां  रहा  है  वह  यह  कि  जो  विधेयक  आते  हैं
 बहू  काइमीर  और  जम्मू  में  लागू  नहीं  होंगे,  यह्‌
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 बात  उन  में  लिखी  होती  है  लेकिन  यह  विधेयक

 जम्मू  ओर  काइमीर  में  भो  लागू  होगा  यह  खुशी
 की  बात  है  और  इस  का  हम  स्व्रागत  करते  हैं

 जहां  तक  इसके  अन्दर  आडिट  करने  की
 बात  है  जब  मेरा  संशोधन  आएगा  उस  उक्त  मैं
 उसके  बारे  में  कहूँगा  लेकिन  जब  आडिटर  जनरल
 आडिट  करेंगे  सिल्क  बोर्ड  के  एकांउट्स  का  और

 यहां  सच  इंटरवल  की  बात  आ  जाती  है  तो
 बड़ा  लम्बा  इंटरवल  आ  जाता  है।  इसलिए
 अच्छा  होता  कि  समय  निर्धारित  किया  जाता
 हर  तीसरे  महीने  उनका  हिसाब  आडिट  किया
 जाता  और  उसकी  रपट  आती।  और  उस
 से  लेखा  जोखा  कर  के  एक  नया  नक्शा  बना
 कर  हम  सिल्क  उद्योग  को  आगे  बढ़ाते  |

 इन्हीं  शब्दों  के  साथ  मैं  मोटे  तौर  पर  तो
 इसका  स्वागत  कर  सकता  हूँ।  लेकिन  मैं  यह
 कहना  चाहूंगा  कि  जिस  रूप  में  इस  उद्योग  को
 आगे  बढ़ना  चाहिये  उस  ओर  सरकार  का  ध्यान

 नहीं  जा  रहा  है  इस  ओर  खास  ध्यान  दिया
 जाना  चाहिये,  जिससे  सिल्क  उद्योग  आगे  बढ़
 सके  जिस  तरह  से  कि  पहले  था  7  इसके  साथ-
 साथ  आ्टिफिशल  सिल्क  (बनावटी  रेशम),  जो
 आज  दुनिया  में  छाया  हुआ  है,  के  मुकाबले  में
 हमें  एक  नो-हाउ-परिव्तंत  लाना  होगा  तथा
 इस  पर  विचार  करना  होगा  लेकिन  सरकार
 की  ओर  से  इस  तरफ  ध्यान  नहीं  दिया  जा
 रहा  है

 इन  शब्दों  क॑  साथ  मैं  मोटे  तौर  पर  इस
 बिल  का  स्वागत  करता  हूँ

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :
 सभापति  महोदय,  यह  जो  बिल  हमारे  सामने
 आया  है,  जिसक  जरिये  जों  बोर्ड  बनने  ज्ञा  रहा
 है,  मैं  उसका  विरोध  करता  हैं......

 श्री  चौधरी  राम  सेवक  :  बोर्ड  कोई  बनने
 नहीं  जा  रहा  है  ।

 श्री  हुकम  चन्द  कछवाय  :  जहां-जहां  बों
 बनेंगे,  एक  तरह  से  वे  परवरिश-खाते  हैं।  बोर्ड
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 के  बारे  में  अगर  अकल  लेनी  है  तो  खादी  बोर्ड
 का  नमूना  आपके  सामने  है।  इतनी  बढ़ी  तादाद
 में  घपला  वहां  पर  है,  इतना  अ्रष्टाचार  है,
 जिसका  कोई  हिसाब  नहीं  किया  जा  सकता  |
 मैं  इस  सम्बन्ध  में  यही  बात  कहना  चाहता  हूँ
 कि  रेशम  क॑  कीड़े  कुछ  प्रान्तों  में  पैदा  होते  हैं,
 शहतूत  का  पत्ता  उस  कीड़े  के  लिए  अच्छी

 खुराक  है  लेकिन  मेरी  अपनी  जानकारी  है  कि

 शहतूत  सभी  प्रान्तों  में  बड़ी  मांत्रा  में  पैदा
 नहीं  होता  है,  इस  रेशम  के  कीड़े  को  अरण्डी  के
 पत्त  पर  भी  पैदा  किया  जा  सकता  है  ।  मैं
 चाहता  हूँ  कि  सरकार  इस  सम्बन्ध  में  खोज  करे
 और  अरण्डी  हर  प्रान्त  में  पैदा  होती  है,  यह
 हमारे  देश  का  एक  प्रमुख  उद्योग  है

 सरकार  का  ध्यान  इस  उद्योग  में  लगे  हुए
 श्रमिकों  की  तरफ  नहीं  है।  सभापति  महोदय,
 आज  इस  उद्योग  में  क्या  हो  रहा  है।  रेशम  के
 कीड़े  पेदा  करने  वाला  व्यक्ति  रेशम  पैदा  कर
 के  एक  दूसरे  व्यक्ति  को  देता  है,  जो  उस  रेशम
 से  सूत  बनाता  है  और  सूत  बनाकर  वह  तीसरे
 व्यक्ति  को  देता  है  जो  उससे  कपड़ा  बनाता  है
 और  कपड़ा  बनाकर  चोथे  व्यक्ति  को  देता  है
 जो  उसको  मुनाफे  से  बेचता  है  |  सभापति
 महोदय,  ये  तीन  व्यक्ति  जितना  मुनाफा  कमाते

 हैं,  उनके  मुकाबले  चोथा  व्यक्ति  जो  कपड़े  को
 लेकर  बेचता  है,  इन  तीनों  के  मुकाबले  कहीं
 ज्यादा  मुनाफा  कमाता  है।  मेरा  ऐसा  कहना
 है  कि  यह  चौथा  व्यक्ति  जो  उस  कपड़े  को
 ऊंचे  मुनाफे  पर  बेचता  है,  उस  पर  पाबन्दी
 लगनी  चाहिये  ।  इस  कपड़े  के  मुनाफे  का अधिक
 से  अधिक  लाभ  रेशम  पैदा  करने  वाले,  उसका
 सूत  कातने  वाले,  उसका  कपड़ा  बनाने  वाले  को
 मिलना  चाहिये  ।  इसके  सबन्ध  में  एक  अच्छी
 व्यवस्था  सरकार  को  करनी  चाहिये  ।

 सभापति  महोदय,  रेशम  से  कपड़ा  बनाने
 की  जो  बात  है  ।  इससे  मेरा  भी  सम्बन्ध  है।
 मैं  भी  एक  वीवर  हूं।  मेरे  घर  में  रेशम  का
 कपड़ा  बनता  है,  लेकिन  इस  काम  में  किलनी
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 श्र  हुकम  चन्द  कछवाय]
 कठिनाई  होती  है  इस  का  अनुभव  मैं  ही  कर
 सकता  हूं  |  लेकिन  मैं  एक  बात  कहना  चाहता

 हुँ--देहातों  क॑  अन्दर  आप  छोटी  छोटी  समि-
 तियां  बनाइये  ताकि  उनके  माध्यम  से  इस
 उद्योग  में  लगे  हुए  श्रमिकों  को  विशेष  लाभ

 मिल  सके  ।  मैंने  सुना  है  कि  सरकार  कुछ  बड़ी
 बड़ी  मिलें  बनाने  की  योजना  बना  रही  है,
 जिससे  कि  रेशम  का  कपड़ा  उन  बड़ी  बड़ी
 मिलों  में  बने  ।  इसका  नतीजा  क्‍या  होगा--छोटे
 लोग,  जो  हाथ-कर्घा  वाले  लोग  हैं,  हाथ  से
 कमाने  वाले  लोग  हैं,  उनका  रोजगार  बहुत
 बड़ी  मात्रा  में'  छित  जायगा  ।  शायद  मंत्री
 महोदय  इस  बात  को  जानते  हैं  कि  आज  सारे
 देश  के  अन्दर  जो  रेशम  का  कपड़ा  बनाने  वाले
 लोग  हैं,  उनकी  किस  प्रकार  से  दुर्दशा  हो  रही
 है,  उनकी  कितनी  दयनीय  हालत  है।  ये  जो  बड़े
 बड़े  कपड़ा  मील  वाले  लोग  हैं--ये  बुनकरों  को
 बड़ी  तादाद  में  रुपया  व्याज  पर  देते  है।  उस
 रुपये  पर  काफी  व्याज  तो  उनसे  लेते  ही  हैं,  उस
 के  साथ  साथ  वे  उनसे  करार  कर  लेते  हैं  कि  तुम
 जितना  कपड़ा  बनाओगे,  वह  सब  हमको  मिलना
 चाहिये,  दूसरे  के  हाथ  नहीं  बेच  सकोगे  ।  वे
 जीवन  भर  उस  कर्ज  के  गुलाम  होते  हैं  और

 गुलामी  के  तौर  पर  जो  भी  कपड़ा  बनाकर
 देते  हैं,  उसका  उनको  कोई  प्रोत्साहन  नहीं
 मिलता  है

 अधिक  से  अधिक  लोग  इस  धन्घे  को  अपने
 घर  में  करें,  रेशम  से  सत  बनायें,  रेशम  पैदा
 करें,  रेशक  के  सुत  से  कपड़ा  बनायें---उसके
 लिए  हमें  गांधी  जी  के  इन  शब्दों  को  याद
 करना  होगा--बड़े  बड़े  कल-कारखानों  के
 मुकाबले  इनका  महत्व  इसलिये  द्  कि  इनसे  हम
 अधिक  से  अधिक  लोगों  को  काम  दे  सकेंगे,
 अधिक  से  अधिक  लोगों  को  काम  मिले,  अधिक
 हाथों  को  काम  मिले--ऐसी  योजना  हमारी
 होनी  चाहिये  n  लेकिन  मुर्भे  दुख  के  साथ
 कहना  पड़ता  है  कि  सरकार  इस  ओर  कोई
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 ध्यान  नहीं  दे  रही  है।
 सभापति  महोदय,  इस  उद्योग  ने  संसार  में

 बहुत  ख्याति  पाई  है,  दुनिया  के  देशों  में  हमारे
 देश  का  रेशम  बहुत  ऊंचा  दर्जा  रखता  है,  परन्तु
 आज  उसमें  गिरावट  आती  जा  रही  है  |  यह
 गिरावट  क्‍यों  आई  है  ?  इसका  मूल  कारण
 क्या  है  ?  इसका  कारण  यही  है  कि  लोगों  को

 प्रोत्साहन  नहीं  है,  उनको  कोई  सहायता  नहीं
 मिलती  है,  उनको  कोई  इनकम  नहीं  है,  जिस
 ढंग  से  उनको  पैसा  मिलना  चाहिए,  जैसा
 उनका  गुजारा  होना  चाहिए  वह  नहीं  है,  उन
 का  पेट  नहीं  भरता  है,  उनको  रोटी  नहीं  मिलती
 है  7  यही  इसका  मूल  कारण  है।  इसलिए  जब
 सरकार  बोर्ड  बनाये  तो  इस  पर  अधिक  से
 प्रधिक  ध्यान  दे  कि  किस  प्रकार  से  बुनकरों  को

 सहायता  दी  जा  सकती  है  ।  आज  सुबह  मैंने
 सवाल  किया  था  जिसके  उत्तर  में  मंत्री  महोदय
 ने  स्वीकार  क्रिया  कि  यह  बात  सही  है  कि  आज
 लोगों  को  जिस  ढंग  से  पैसा  मिलना  चाहिए,
 उनकी  मेहनत  का  जितना  पैसा  उनको  प्राप्त
 होना  चाहिए  वह.  नहीं  होता  है।  उसी  के
 कारण  आज  सारे  देश  में  निराशा  का
 वातावरण  छाया  हुआ  हैं  उन  बुनकरों  में  ।
 इसके  अलावा  एक्साइज  ड्यूटी  भी  अधिक
 मात्रा  में  लगाई  गई  है।  जहां  तक  किस्म  की
 बात  है,  मेरा  कहना  है  कि  आज  देश  में  जो
 इस  प्रकार  के  बड़े  बड़े  उद्योग  चल  रहे  हैं  उन
 पर  सीमायें  बांधनी  चाहिए  कि  इस  तरह  से  इस
 क्वालिटी  का  ही  कपड़ा  आप  बना  सकते  हैं,
 उसके  अलावा  दूसरा  नहीं  बना  सकते  हैं  ताकि
 हथकर्घा  वालों  को  श्रधिक  प्रोत्साहन  मिले  v

 श्री  राम  सेवक  :  माननीय  सभापति  जी,
 डिबेट  में  जिन  माननीय  सदस्यों  ने  भाग  लिया
 है  उनकी  सरकार  अभारी  है।...

 47  .4  hrs.
 Re.  COMMUNAL  RIOTS  IN  VARANASI

 श्री  स०  सो०  बनर्जो  (कानपुर)  :  सभापति
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 जी,  मेरे  एक  सवमिशन  है।  अभी  हमें  सूचना
 मिली  है  टेलीपिंटर  के  द्वारा  कि  बनारस  में  एक
 सीरियस  कम्युनल  रायट  हुआ  है  ।...(व्यवघान)
 मैंने  तो जनसंघ  का  नाम  भी  नहीं  लिया  ।  तो
 उसमें  काफो  लोग  मरे  हैं  +  इसलिए  मैं  यह
 निवेदन  करता  चाहता  हूं  कि  गृह  मन्त्री  इसके
 बारे  में  कोई  अपना  बयान  दें  कि  वहां  की
 सिचुएशन  कसी  है।  पालिमेन्द्री  अफेयर्त  मिजिस्-
 टर  यहां  पर  मौजुद  हैं,  में  आपके  द्वारा  उनसे
 निवेदन  करूंगा  कि  6  बजे  के  पहले  आज  इस
 सदन  में  गृह  मंत्री  का  वक्‍यव्य  होना  चाहिए
 क्योंकि  जिस  तरह  से  वहां  दंगा  हुआ  है  उसमें
 ला  एन्ड  आर्डर  की  कोई  सिच्चुएशन  नहीं  रह
 गई  है  '(व्यवधान)**

 श्री  दिव  नारायण  (बस्ती)  ला  ऐन्ड  आर्डर
 की  सिच्चुएशन  तो  वहां  पर  क्रिएट  की  गई  है।
 डा०  गापाल  रेड्डी  ने  आगरे  में  जो  वयान
 दिया  है,  आप  उसको  भी  तो  कहिये  tv  आगरे
 में  उन्होंने  क्या  कहा  है  ?  You  are  trying  to
 topple  down  the  Government.  We  know
 what  you  are  doing.  You  send  your  people
 this  way  and  that  way.  These  people  are
 creating  this  situation  there,  They  are
 doing  all  this.

 शी  हुक्म  चन्द  कछवाय  (उज्जैन)  :  संसद
 कार्य.  मंत्री  यहां  पर  हैं  आप  उनसे  कहिए  कि
 कि  बनारस  में  जो  कुछ  हुआ  है  उसके  बारे  में

 गृह  मंत्री  जी  यहां  पर  बयान  दें
 DR.  RAM  SUBHAG  SINGH  (Buxar)  :

 We  read  yesterday  in  the  newspapers  the
 the  statement  of  the  Governor  that  he  could
 intervene  only  when  the  law  and  order
 situation  broke  down  and_  today  _  this
 Varanasi  news  has  come,  Let  us  know
 how  the  communal  riot  broke  out.

 श्री  हुक्मचन्द  कछवाय  :  संसद  कायें  मंत्री

 यहां  पर  बंठे  हैं,  आप  उनसे  कहिए  ।
 SHRI  5.  M.  BANERJEE  :  This  news  is

 very  depressing.
 मैंने  कोई  ऐसी  बात  नहीं  कही  जो  शिव

 नारायण  जी  को  बुरी  लगे।  मैंने  यही  कहा  है
 कि  वहां  पर  कम्युनल  रायट्स  हुए  हैं  यह  किस
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 की  जिम्मेदारी  में,  में  नहीं  जानता  ।  लेकिन
 वह  इतना  सीरियस  हूँ  जिससे  मुझे  खतरा  है
 कि  वह  फैल  न  जाये  ।  ....(व्यवधान)

 SHRI  SEZHIYAN  (Kumbakonam)  3
 The  news  ts  very  alarming  that  there  has
 been  communa)  strife  in  Banaras.  Tomor-
 Tow  at  4  O’Clock  we  are  going  to  have  a
 discussion  on  the  communal  situation.  But
 before  that  we  would  like  to  have  a  full
 statement  on  whatever  material  is  available
 to  Government.  If-it  is  given  to  the  House
 before  6  O’Clock  today,  it  will  be  good
 but  if  it  is  not  possible,  tomorrow  moroing
 at  least  we  should  be  provided  with  a  full
 statement  of  fact  so  that  we  can  also  take
 that  into  consideration  when  we  speak  during
 the  discussion  tomorrow  at  4  O'Clock.

 श्री  हुकम  चन्द  कछवाय  :  इस  सरकार  के
 द्वारा  झगड़े  करवाये  जा  रहे  हैं  -  यह  हमारा  इस
 सरकार  पर  आरोप  है  ।  अगर  ऐसा  नहीं  है  तो
 उसकी  सफाई  की  जाये  ।

 SHRI  MANUBHAI  PATEL  (Dobhai)  3
 Sir,  while  speaking  on  the  law  and  order
 situation  on  the  26th,  I  said  that  the  Prime
 Minister  was  trying  to  topple  down  the
 stable  Governments  in  the  states  and  that
 she  was  trying  fo  create  instability  in  the
 stable  State  Governments,  That  was  a
 categorical  thing  that  I  stated  on  the  26th
 while  speaking  on  the  law  and  order  situa-
 tton  in  the  country.

 The  same  thing  is  being  purposely
 allowed  to  be  done  in  order  to  see  that  if
 the  State  Governments  and  the  Congress
 there  do  not  toe  their  line,  they  are  harassed
 and  they  are  toppled  down  and  the  Instabi-
 lity  Is  created  there,  This  is  the  attitude  of
 the  Government  which  creates  not  oniy  law
 and  order  situation  but  it  is  encouraging
 communal  riots  also.  ([nterruptions).

 श्री  हुक्स  चन्द  कछवाय  :  यह  बात  सही  हें
 इसका  स  रकार  को  जवाब  देना  चाहिये  ।

 श्री  वेणी  शंकर  शर्मा  :  (बांका)  हम  यह
 जानना  चाहते  हैं  कि  दंगा  बनारस  में  किस
 तरह  से  शुरू  हुआ  और  क्‍यों  हुआ  और  पहल
 किसने  की

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS,  AND  SHIPPING  AND
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 TRANSPORT  :  (SHRI  RAGHU
 RAMAIAH)  4  I  am  sorry  that  certain  frres-
 Ponsible  statements  are  being  made  by
 responsible  Members  that  the  Government
 is  responsible  for  riots  and  so  on.  I  must
 Protest  against  it......(/nterruptions)  Thcre
 is  nothing  of  that  sort.

 श्री  हुकम  चन्द  कछवाय  :  सही  बात  हैं,
 वहां  की  सरकार  को  गिराने  के  लिये  दंगे  कराये
 जा  रहे  हें।

 SHRI  MANUBHAI  ‘PATEL.  I  only
 quotcd  what  I  spoke  on  the  26th.  The
 statement  made  by  the  Parliamentary  Affairs
 Minister  is  quite  irresponsible.

 SOME  HON.  MEMBERS  rose.

 MR.  CHAIRMAN
 debate.

 :  This  Is  not  a
 I  will  not  allow  any  tbing  more.

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri)  a  Sir,  only  this  morning,  when
 there  was  a  Call  Attention  notice  about  the
 Chief  Minister  of  West  Bengal,  these  very
 Members  raised  a  hue  and  cry...

 SHRI  S.  M.  BANERJEE  ;  That  was
 about  the  Chief  Minister’s  hunger-strike,
 This  is  about  the  communal  riots,

 SHRIMATI  SHARDA  MUKERJEE  ॥
 That  is  arising  out  of  the  break-down  of  the
 law  and  order  situation  there.  Now,  these
 very  Members  are  saying  all  these  things......
 (Interruptions).

 श्री  स०  मो०  बनर्जी  :  वह  भूख  हड़ताल  थी
 और  यह  कम्युनल  रायट  है।  यह  (मैं  श्रीमती
 शारदा  मुखर्जी  को  बताना  नाहता  हूं  ।

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh)  :  On  a  point  of  order,  Sir,
 Actually,  it  was  after  lunch  that  |  read  the
 entire  teleprinter  news  which  had  _  been
 displayed’  outside  the  Parliament  Library,
 The  situation  that  has  developed  in  Vara-
 nasi  is  rather  serious.  The  position  is
 that  Section  44  has  been  imposed  in  the
 entire  city  for  a  period  of  one  full  month.
 Curfew  has  also  been  imposed.  My  Informa-
 tion  is  that  some  people,  some  miscreants,
 threw  some  stones  on  a  temple.  All  these
 things  are  being  manoeuvred  and,  I  think,
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 are  being  done  with  a  political  objective,
 with  a  political  motive......

 MR.  CHAIRMAN :  Order,  order  ;  there
 is  no  point  of  order.  This  is  another  way
 of  making  a  speech,  |  don’t  allow,

 SHRI  SHRI  CHAND  GOYAL:  Now
 that  the  matter  has  been  raised,  the  House
 has  to  take  notice  of  it.  It  is  a  serious
 matter.  We  want  the  Home  Minister  or  the
 Minister  of  Parliamentary  Affairs  to
 ascertain  facts  and  to  make  a  statement  so
 tnat  the  entire  House  is  taken  into  confi-
 dence  of  what  is  happening  there.  The
 developments  that  are  taking  place  are  not
 of  ordinary  nature  but  are  of  a  very  serious
 nature.

 MR.  CHAIRMAN:  What  is  your
 point  of  order?  There  is  no  point  of  order.

 श्री  हुकम  चन्द  कछवाय  :  सरकार  कहती
 है  कि  हमें  कुछ  नहीं  मालूम  है  तो  क्‍या  यह
 सरकार  वैसे  ही  यहां  बैठी  हुई  है  ?

 SHRI  S.  M.  BANERJEE  :  On  a  point
 of  personal  explanation,  Sir.

 MR.  CHAIRMEN  :  Please  sit  down,
 Your  proposal  is  that  what  has  come  in  the
 teleprinter  should  be  discussed  immediately
 before  6  O’Clock.  It  is  not  possible.  It  is
 impossible  for  any  member  to  get  the  news.
 Tomorrow  we  are  discussing  the  co:  |
 Situation.  These  things  which  you  have
 brought  will  also  be  included  in  what  the
 Government  have  to  say.

 SHRI  S.  M.  BANERJEE  :  On  a  point
 of  personal  explanation,  Sir,  Hon.  Member,
 Shrimati  Sharda  Mukerjee,  said  that  when
 the  House  was  discussing  this  morning  the
 hunger  strike  by  the  Chief  Minister  of  West
 Bengal,  I  protested  saying  that  it  Is  a  matter
 of  law  and  order  and  it  is  a  State  subject
 and  it  cannot  be  discussed  here.  Sir,  there
 is  a  difference  between  the  hunger  strike  by
 the  Chief  Minister  for  three  days  only—
 three  days  hunger  strike  is  no  hunger  strike
 because  three  is  no  hunger  strike  for  three
 days  and  communal  riots.  She  must  realise
 that,  (Interruptions)

 SHRI  MANUBHAI  PATEL  :  You  are
 not  Sharda  Mukerjee.
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 SHRI  S.  M.  BANERJEE:  |  am  not
 and  I  do  not  want.  With  your  white  strip
 of  hair  you  can  become  Indira  Gandhi.

 MR.  CHAIRMAN:  As  I  said  it  will  be
 discussed  tomorrow,

 SHRI  SHEO  NARAIN:  We  will  send
 him  to  the  medical  college.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORIEGN  TRADE
 (SHRI  RAM  SEWAK)  :  A  request  has  been
 made  by  Mr,  Sezhiyan  that  I  may  reply
 tomorrow  in  detail.  If  you  like  I  will  reply
 tomorrow.

 MR.  CHAIRMAN  ;  He  may  reply  now.

 7.22  hrs.
 CENTRAL  SILK  BOARD

 (AMENDMENT)  BILL—contd.

 बं  देशिक  व्यापार  मंत्रालय  में  उप-मंत्रो

 (श्री  रास  सेबक):  सभापति  जो,  माननीय
 सदस्यों  ने  बहुत  से  सजेएन्स  रखें।  बहुत  से
 सदस्यों  ने  कुछ  सिल्क  बॉड  की  कमियां  बताई,
 कुछ  नये  सजेइन्स  रखें,  लेकिन  मैं  सदन  के
 सामने  यह  बात  रखना  चाहता  हूं  कि  यह  बिल
 ऐसा  बिल  है  कि  जो  बड़ा  कन्ट्रोवशियल  बिल
 नहीं  है।  सिर्फ  एक  घारा  इस  में  जो  दी  गई
 है  एमेंडमेंट  के  लिए  वह  यह  है  कि  इस  को
 काइमीर  राज्य  में  लागू  किया  जाए  और  दूसरी
 यह  है  कि  जो  बेलेंश  सीट  है,  उस  का  आडिट
 कम्पट्रोलर,  एण्ड  आडिटर  जनरल  द्वारा  किया
 जाय  और  रिपोट  इस  में  पेश  की  जाये।  दूसरी
 चीज  यह  है  कि  जो  रुल्स  बनें  वे  भी  हाउस  में
 रखें  जाएं  t

 कुछ  माननीप  सदस्यों  ने  कुछ  नये  प्वाइन्ट्स
 उठाये  हैं,  उन  के  बारे  में  मैं  कहना  चाहूंगा  ny
 जहां  तक  भारत  में  सिल्क  उद्योग  का  प्रइन  है,
 भारत  संसार  में  चौथे  दर्ज  पर  आता  है।  सब
 से  पहला  दर्जा  जापान  का  है  और  फिर  दूसरे
 दूसरे  देशों  का  है।  इस  हिसाब  से  हम  यह
 देखते  हैं  कि  हमारे  देश  में  यह  उद्योग  पुराने
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 जमाने  से  चला  आ  रहा  है  और  बराबर  तरक्की
 के  रास्ते  पर  जा  रहा  है।  जहां  तक  हमारे
 देश  में  सिल्क  पैदाबार  का  प्रश्न  है,  मैं  यह  कहना
 चाहता  हूं  कि  सन्‌  966  में  देश  में  20.47
 लाख  किलोग्राम  सिल्क  पैदा  हुआ,  सन्‌  967
 में  22.30  लाख  किलोग्राम  और  सन्‌  968  में
 23.2]  लाख  किलो  सिल्क  देश  में  पैदा  हुआ  ।

 श्री  स०  सो०  बनर्जो  :  वह  सब  कहां  गया  ?

 श्री  राम  सेवक  :  कुछ  की  देश  में  खपत  हो
 गई  और--कुछ  बाहर  चला  गया  और  एक्सर्पोट
 हो  गया  |

 श्री  शिव  नारायण:
 गया  ?

 कुछ  रसा  चला

 श्री  राम  सेवक  :  रसा  भी  गया  है,  सभी
 जगह  गया  है,  सारे  संसार  में  गया  है  |

 कुछ  माननीय  सदस्यों  ने  इस  इंडस्ट्री  में
 जो  एम्पलायमेंट  है  भिन्‍न  भिन्‍न  स्टेट्स  में,  उस
 के  बारे  में  कहा  ।  मैं  यह  कहना  चाहता  हूं
 कि  एम्पलायमेंट  पाजीशन  जो  देश  में  सिल्क

 इंडस्ट्री  की  है,  वह  यह  हैँ

 आदमी

 मआान्घ्र  प्रदेश  0  हजार
 आसाम  9.72  लाख

 विहार  .25  लाख
 हिमाचल  प्रदेश  5  हजार
 जम्मू  कारमीर  2.50  लाख
 मध्य  प्रदेश  48  हजार
 तामिलनाडू  68  हजार

 मंसूर  13  लाख

 मनीपुर  8  लाख

 उड़ीसा  L.4  लाख
 वेस्ट  बंगाल  .56  लाख

 इस  तरह  से  कुल  32  लाख  व्यक्ति  इस

 एम्पलायमेंट  में  लगे  हुए  हैं।  ज्यादातर  गरीब
 इसमें  काम  करते  हैं,  लेकिन  उनकी  पैदावार
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 का  अधिकतर  भाग  स्थानीय  महाजनों  द्वारा
 जाइजेस्ट  कर  लिया  जाता  है।  वह  उनकी
 चीज़  कम  कीमत  में  खरीदते  हैं ग्र  ज्यादा
 भाव  पर  बेचते  हैं।  इसके  लिये  सरकार
 बराबर  इस  वात  का  प्रयत्न  कर  रही  है  कि  जो
 इस  उद्योग  में  लगे  हुए  लोग  हैं  उन  की  कोआ-
 परेटिव  सोसायटीज  बनाई  जायें।  कोआपरे-
 टिव  सोसायटीज  के  द्वारा  सरकार  मदद  करती

 है।  लेकिन  अभी  तक  हमारा  यह  एक्स्पेरि-
 मेंट  सक्सेसफुल  नहीं  हुआ  है।  मध्य  प्रदेश  में

 यह  विशेष  तौर  से  लागू  किया  गया  था,  लेकिन

 वहां  भी  यह  फेल  हो  गया।  इसी  लिए  जो
 वहां  के  स्थानीय  कारीगर  हैं  उनको  यह  दिक्‍कतें

 आ  रही  हैं

 श्री  डार  ने  कांदमीर  के  बारे  में  कुछ

 कहा  i  जहां  तक  कोरमीर  के  प्रोडक्शन  का

 सवाल  है,  पिछले  वर्ष  लगमग  98  हजार  किलो-

 ग्राम  सिल्क  वहां  बना,  लेकिन  इस  वर्ष  प्रोडक-

 शन  में  कुछ  कमी  हो  गई  और  केवल  48

 हजार  किलोग्राम  सिल्क  वहां  बना।  इसके

 कुछ  कारण  हैं।  इसके  बारे  में  हमारी  सरकार

 ने  वहां  की  गवर्नमैंट  को  लिखा  है,  और  मेरा

 ख्याल  है  कि  वहां  की  सरकार  इस  पर  विचार

 कर  के  हम  को  जवाव  देनी  ।  उसके  बाद  जो

 भी  हो  सकेगा  हम  वहां  के  बुनकरों  की,  सिल्क

 पैदा  करने  वालों  की,  मदद  करेंगे  ओर

 प्रोडक्शन  को  बढ़ाने  में  सहयोग  करेंगे  1

 श्री  शिव  नारायण  :  कुछ  श्री  कछवाय  को

 मदद  कीजिए  t

 श्री  राम  सेवक  :  श्री  कछवाय  को  मदद

 मिलेगी,  वह  कोआपरेटिव  बना  लें

 इसके  बाद  जहां  तक  देश  से  सिल्क  के

 निर्यात  का  प्रश्न  है,  मैं  सदन  को  बतलाना

 चाहता  हूं  कि  967  में  342..L  लाख  रु०  का

 सिल्क  बाहर  गया,  968  में  550  लाख  रु०  का

 सिल्क  गयो.  और  969  अक्तूबर  तक  037
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 लाख  रु०  का  गया,  लेकिन  मेरा  खयाल  है  कि
 वर्ष  के  समाप्त  होने  तक  हमारा  एक्स्पोर्ट
 200  लाख  रु०  तक.  पहुंचेगा  |

 कुछ  माननीय  सदस्यों  ने  टिप्पणी  की  है
 और  शक  जाहिर  किया  है।  मेरे  पास  जो

 डिवेलुएशन  के  बाद  के  फिगसे  हैं  मलवरी  और
 टसर  के  एक्स्पोर्ट  के  वह  डालसे  में  हैं।  मैं
 हाउस  को  बतलाना  चाहता  हूं  कि  वह  क्‍या  हैं  t

 966  4,228  dollars
 967  4,560  dolfars
 968  7.335  dollors

 969  upto  September...!,723  dollars

 इस  तरह  से  पता  चलेगा  कि  माननीय
 सदस्यों  का  जो  शक  है  वह  सही  नहीं  हैं  ny

 et  क०  मि०  सधुकर  :  आप  बतलायें  कि
 यू०  एस०  ए०  और  हांगकांग  को  एक्स्पोंट  बढ़ा
 है  या  घटा  है।

 श्री  राम  सेवक  :  मैं  जो  कलेक्टिव  'फिगसे
 हैं  वह  दे  रहा  हूं  1

 श्री  सनु  भाई  पटेल  (डभोई)  :
 किबढ़  हैं।

 कह  दीजिए

 श्री  राम  सेवक  :  जब  तक  सही  इन्फामें-
 शन  मेरे  पास  नहीं  होगी  तब  तक  मैं  कुछ  नहीं
 कहूँगा  ।

 कुछ  माननीय  सदस्यों  ने  नये  प्वाइंटस
 उठाये  हैं  जैसे  श्री  मुतुस्वामी  ने  कहा  हैकि
 construction  of  research  stations  had
 suffered  in  Mosore.  He  sald  that  more
 money  should  be  given  for  construction  of
 research  stations  at  Mysore  and  Ranchi.
 The  matter  is  under  active  consideration,
 Buildings  are  under  preparation,  Construc-
 tion  work  in  Ranchi  is  already  under  way.
 For  Mysore,  it  is  under  examination,  in
 consultation  with  the  Finance  Ministry.

 SHRI  SEZHIYAN:  For  the  past  so
 many  years  it  is  under  consideration.  We
 want  some  assurance  from  the  Minister
 when  the  consultation  will  be  over  and
 construction  will  start.
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 SHRI  RAM  SEWAK:  The  matter  is
 with  the  Finance  Ministry.  Unless  I  get
 their  clearance,  I  cannot  proceed,  But  I
 can  give  the  assurancee  that  we  will
 Proceed  further  on  it  afier  it  is  received
 from  Finance.

 SHRI  SEZHIYAN  :  How  long  will  it
 take  for  the  file  to  come  from  Finance  ?

 SHRI  RAM  SEWAK  :  Unless  the  file
 com:s,  [  cannot  say  anything.

 SHRI  SEZHIYAN:  He  _  simply  passes
 on  the  work  to  some  other  dzpartment.

 SHRI  RAM  SEWAK:
 come  in  the  near  future.

 I  hope  it  will

 MR.  CHAIRMAN  7  He  may  continue
 tomorrow,  We  have  to  take  up  the
 half-hour  discussion  just  now.

 17.31  hrs.
 HALF  AN  HOUR  DISCUSSION

 ALLEGAL  ENTRY  OF  PAKISTANIS  INTO
 AJMER

 at  रघवीर  सिह  शास्त्री  (बागपत):
 समापति  महोदय,  मैं  आज  जो  चर्चा  सदन  के
 सामने  उठा  रहा  हूं  वह  कुछ  पाकिस्तानी
 नागरिकों  के  बिना  वीसा  के  अजमेर  में  जाने  के
 सम्बन्ध  में  है।  उसके  साथ  भारत  सरकार  के
 स्टील  ओर  हैवी  इ  जीनिर्यारिग  विभाग  के  डिप्टी
 मिनिस्टर  श्री  शफी  कुरेशी  का  नाम  भी  जुड़ा
 हुआ  है।  यह  सवाल  इस  सदन  में  दो  बार
 लिखित  रुप  में  प्रस्तुत  हुआ  है,  एक  9  नवम्बर
 को  ओर  दूसरे  2[  नवम्बर  को।  I9  नवम्बर
 को  इसका  उत्तर  प्रधान  मंत्रों  जी  ने  दिया  है
 और  2  नवम्बर  को  इसका  उत्तर  गृह  मंत्री  जी
 ने  दिया  है।  इन  दोनों  ही  उत्तरों  में  जो  कहानी
 बताई  गई  है  वह  यह  है  कि  एक  पाकिस्तानी
 नागरिक  जिन  का  नाम  श्री  मीर  पीर  अजीज

 हुक्‍्कानी  है  और  उनकी  पत्नी  और  उनके  दो  बच्चे
 जो  पाकिस्तान  से  भारन  आए  थे  20  अगस्त  से
 ले  कर  9  नवम्बर  तक  के  लिए  तीन  महीने  के

 30

 लिए  परमिट  ले  कर,  वे 31  अगस्त  को  हमारे
 कुरंगी  साहव  के  साथ  गाड़ी  में  गए  और  पहली
 सितम्बर  को  अजमेर  जा  कर  उतरे  ny  उतरने  पर
 पुलित्त  वालों  ने उनको  रोका  और  उनको  पूछा  कि
 उनके  कागजात  कहां  हैं.  उनको  दिखाया  जाए।
 उनके  पास  कोई  कागजात  नहीं  थे  ।  लिहाजा  एक
 अंडरटेकिंग  लिखत  रुप  में  दी  गई  कि  हम  अपने
 कागजात  भुल  आए  हैं  और  दिल्‍ली  जा  कर
 कागजात  दिखा  देंगे  ।  इस  पर  पुलिस  ने  उनको
 छोड़  दिया  और  दिल्ली  आ  कर  वे  कागजात
 दिखाए  गए  और  उन  कागज्ञात  में  यह  कमी
 पाई  गई  कि  उनके  पास  अजमेर  जाने  का  वीसा
 नहीं  था  ।  लिहाजा  यहां  के  मैजिस्ट्रेट  ने उनको
 फारेन  एकट  946  की  दफा  4%  वायोलेशन
 में  अपराधी  पाया  और  अपराधी  पाते  हुए  उन्हें
 चार  सौ  रुपये  तथा  एक  दिन  कोर्ट  उठने  तक  की
 सजा  सुनाई  |

 यह  है  वहू  कहानी  जो  इन  दोतों  प्रश्नों  के
 उत्तर  में  वताई  गई  है।  इसी  सम्बन्ध  में  एक
 प्रइन  तीन  सितम्बर  को  राजस्थान  भसँम्वली  में
 भी  उठाया  गया  ।  वहां  पर  जो  इसका  उत्तर
 दिया  गया  उस  में  और  यहां  जो  उत्तर  दिया
 गया  उस  में  बड़ा  भारी  भेद  है।  वह  भेद  यह
 है  कि  भारत  सरकार  ने  उत्तर  दिया  है,  मात्रुम
 यह  पड़ता  है  कि  उस  में  बहुत  कोशिश  की  गई
 है,  बड़ी  होशियारी  के  साथ  और  वड़ी  सावधानी
 के  साथ  श्री  कुरैशी  को  जितना  भी  बचाया  जा
 सके,  जितना  भी  उनको  उस  में  से  निकाला  जा
 सके,  उतना  निकाला  जाए  ओर  श्री  कुरैशी  के
 सम्बन्ध  में  केवल  यह  बताया  गया  है  कि  वह
 रेल  में  उनके  साथ  सफ़र  कर  रहे  थे  और  इससे
 ज्यादा  और  कोई  श्री  कुरैशी  की  इस  प्रइन  में
 चर्चा  नहीं  है।  लेकिन  राजस्थान  श्रसेम्बली  में
 तीन  सितम्बर  को  बहां  के  गृह  मंत्री  श्री  दामोदर
 लाल  व्यास  ने  जो  उत्तर  दिया  उस  में  उन्होंने
 यह  कहा  कि  जो  अंडरटेकिंग  पुलिस  के  सामने
 दी  गई  वह  अंडरटेकिंग  भारत  सरकार  के  उत्तर
 से  तो  यह  मालूम  पड़ता  है  कि  श्री  हुक्कानी  ने
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 दी  लेकिन  वहां  के  गृह  मंत्री  ने  राजस्थान  की
 असंम्बली  में  यह  स्वीकार  किया  है  कि  वह
 अंडरटेकिंग  श्री  कुरंशी  ने  दी और  उन्होंने  यह
 कहा  कि  ये  भूल  आए  हैं,  पेपर  हैं शर  मैं  दिल्‍ली
 जा  कर  दिखा  दूगा।  इनके  पास  सारे  वेलिड
 पेपर  हैं  और  कोई  ऐसी  वैसी  बात  नहीं  है।
 ओवर  साइट  से  भूल  आए  हैं  ।  इससे  ज्यादा  कोई
 दोष  इनका  नहीं  है।  यह  लिखित  अंडरटेकिय

 इन्होंने  दी  ।

 इसी  के  साथ  साथ  जो  बहुत  सीरियस  बात

 है  कि  क्‍योंकि  भारत  सरकार  का  एक  जिम्मेदार
 आदमी  अंडरटेकिंग  दे  रहा  था  इसलिए  पुलिस
 ने  उनको  जाने  दिया  7  इससे  भी  ज्यादा  एक
 दौर  सीरियस  बात  है।  वहां  श्री  भैरो  सिंह
 शेखावत  ने  राजस्थान  असंम्बली  में  कहा  यह
 जोकि  इनवटिड  कामाज  में  अखबारों  में  प्रकाशित

 हुआ  था,  हिन्दुस्तान  टाइम्ज  में  चार  सितम्बर  को

 छपा  था  उन्होंने  पुलिस  को  अ्रपना  रौब  दिखाते

 हुए  कहा  कि  मैं  भारत  सरकार  का  मिनिस्टर

 हूं  और  मेरे  रहते  हुए  श्राप  इन  को  कुछ  नहीं

 कह  सकते  हैं  वे  शब्ट  'रिपोर्टिड  हैं  और  उन्हें
 मैं  आप  को  सुनाना  चाहता  हूं  :

 “The  Minister  told  them:  “They  are
 with  me.  You  have  no  business  to
 ask  such  questions,  I  run  the  Go- 98  oe vernment  at  the  Centre’,

 उन्होने  कहा  कि  मैं  केन्द्र  में  सरकार  चलाता  हूं,
 तुम्हारी  यह  जुर्रत  कैसे  हुई  कि  तुम  ने  इन  को
 टोका,  तुम्हें  इन  को  टोकना  नहीं  चाहिए  था  ।

 इस  कहानी  में  फ़क॑  ह ैऔर  इसी  लिए  इस
 में  तरह  तरह  की  बातें  पैदा  होती  हैं।  एक  बात
 तो  यह  है  कि  कुरेशी  साहब  ने  लिखित  अंडरटे-
 किंग  क्‍यों  दी  ।  इस  से  यह  भी  सवाल  पैदा
 होता  है  कि  जिन  आदमियों  के  लिए  कुरेशी
 साहब  ने  अंडरटेकिंग  दी  उनके  साथ  कुरेशी
 साहव  का  क्‍या  रिश्ता  था।  वे  पाकिस्तान  से
 आये  |  उन्त  के  पास  तीन  महीने  दिल्ली  में  रहने

 DECEMBER  3,  969  Ajmer  (H  A.H.  Dis.)  32

 और  बाद  में  काश्मीर  जाने  का  वीसा  था।
 भारत  सरकार  ने  जो  जवाब  दिया  है,  उस  से
 पता  चलता  है  कि  उन  के  पास  भारत  में  कहीं
 और  जाने  का  वीसा  नहीं  था  -  कुरैशी  साहब
 को  यह  मालूम  था  ।  लेकिन  ज॑ंसा  कि  भारत
 सरकार  के  जवाब  में  ही  नहीं,  बल्कि  राजस्थान
 के  गृह  मंत्री  हरा  भी  बताया  गया  है,  वे  लोग
 कुरैशी  साहब  के  यहां  ठ्हरे  हुए  थे,  वे  इन  के
 यहां  से  ही  अजमेर  गये  और  कुरैशी  साहव  ने
 उन  के  लिए  लिखत  अंडरटेकिंग  दी  और  कहा
 कि  इन  के  सब  काग़ज़ात  सही  हैं,  वे  भूल  से
 दिल्ली  में  रह  गये  हैं,  मैं  दिल्‍ली  जा  कर  दिखा
 दूंगा  1  मैं  समभता  हूं  कि  वे  भूल  से  नहीं  रहे
 9  तारीख  के  भारत  सरकार  के  उत्तर  में
 बताया  गया,

 “According  to  the  Deputy  Minister,
 Shri  Hakkani  was  permitted  to  visit
 Ajmer  during  the  Urs  celebrations
 last  year.”

 यानी  वे  पिछले  साल  भा  उसं॑  में
 सामिल  हो  चुके  थे  वह  पढ़ी-लिखी  फैमिली
 थी  और  उन  लोगों  को  पता  था  कि  अजमेर
 जाने  के  लिए  उन्हें  बोसा  चाहिए।  उन  के
 नालेज  में  था  कि  उन  के  पास  वीसा  नहीं  है।
 लेकिन  मालूम  पड़ता  है  कि  डिपुटी  मिनिस्टर
 साहब  ने  कहा  कि  मैं  भारत  का  डिपुटी  मिस्टिर

 हूं,  मेरे  साथ  चलो,  तुम्हें  कोई  टोकेगा  नहीं,
 पूछेगा  नहीं  और  मैं  तुम्हें  ले  जाऊंगा  ।  लेकिन
 पता  नहीं,  वहां  पर  पुलिस  को  कैसे  पता  चल
 गया  और  पुलिस  की  हिम्मत  भी  बहुत  थी  कि
 उस  ने  डिपूटी  मिनिस्टर  के  सामने  उन  लोगों
 को  टोका,  जिस  पर  डिपुटी  मिनिस्टर  साहब  ने
 कहा  कि  तुम्हें  टोकने  की  जुरंत  क्‍यों  हुई  ।  डिपुटी
 मिनिस्टर  साहब  ने  कहा  कि  उन  के  कागजात
 भूल  से  दिल्‍ली  रह  गये  और  उन्होंने  लिखित
 श्रंडरटेकिग  दी  ।  मैं  समझता  हूं  कि  यह  बड़ी
 ग़लूतबयानी  थी  an  कोर्ट  से  साबित  हो  गया  कि
 उन  के  पास  बीसा  नहीं  था  ।

 यह  भी  सवाल  उठता  है  कि  कुरसी  साहब
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 के  अंडरटेकिग  पर  किसी  अपराधी  को  छोड़  देना
 क्या  कोई  ठीक  कानूनी  परम्परा  है।  वह  डिपुटी
 मिनिस्टर  हैं  ;  उन  की  अपनी  जगह  है।  चाहे
 वह  कितने  ही  बड़े  ओहदे  पर  हों  ।  अगर  कोई
 आदमी  किसी  कानून  को  तोड़ता  है  और  कोई
 नागरिक  पुलिस  को  कहे  कि  इस  को  छोड़
 दीजिए,  मैं  इस  के  पेपर  दिखा  दंगा,  तो  क्या
 उस  आदमी  को,  ख़ास  तौर  से  एक  ऐसे  बिदेशी
 नागरिक  को,  जिस  ने  भारत  में  प्रवेश  सम्बन्धी
 कानून  को  तोड़ा  हो,  छोड़ा  जा  सकता  हैं  ?  गृह
 मंत्री  महोदय  उत्तर  दें  कि  ऐसे  आदमी  को  इस
 प्रकार  छोड़ना  कहां  तक  उचित  है  ।

 उन  पाकिस्तानी  नागरिकों  ने  यहां  कुछ
 किया  या  नहीं  किया,  उन  को  जो  भी  सजा
 मिली,  जो  कुछ  भी  हुआ,  लेकिन  जड़ा  तक

 डिपुटी  मिनिस्टर  साहब  के  बर्ताव,  व्यवहार
 और  तौर-तरीकों  का  सम्बन्ध  है,  मैं  समझता

 हूं  कि  वे  काफ़ी  आपत्तिजनक  हैं  वह  जान-

 बूक  कर  उन  लोगों  को  अजमेर  ले  गये  और
 शायद  अजमेर  से  भी  उन्हें  बचाकर  इसलिए
 ले  आये  कि  अगर  वे  अजमेर  में पकड़े  जायेंगे
 तो  अदालत  में  उनको  बह  सुविधा  नहीं  रहेगी  t
 दिल्ली  में  उन  को  चार  सौ  रुपये  जुर्माने  और
 कोट  के  उठने  तक  कैद  की  सजा  दी  गई  ।

 मैं  इस  बात  की  चर्चा  तो  नहीं  करना
 चाहता.  क्योंकि  यह  बात  कहने  का  कोई  लाभ

 नहीं  है  कि  हमारे  डिपुटी  मिनिस्टर  साहब  पहले
 काइमीर  में  थ ेऔर  कुछ  साल  वह  नजरबन्दी  में
 भी  रहे,  लेकित--

 इस्पात  तथा  मारी  इंजीनियरिंग  मंत्रालय
 में  उप-सन्‍्त्रो  (भो  मुहमद  शफ़ी  कुरंशी)  :  अन-
 रेबल  मेम्बर  की  जो  मर्जी  हो  वह  कहें।  वह
 हर  मुस्छमान  को  पाकिस्तानी  कहते  हैं।  हम
 इससे  डरने  वाले  नहीं  हैं।  वह  इस  बात  को
 भूल  जायें।  वह  हम  को  इस  तरह  धमका
 नहीं  सकते

 श्री  रघवोीर  सिह  शास्त्री  :  मैं  इन  को
 घमका  नहीं  रहा  हूं  1

 श्री  मुहम्मद  शफ़ो  कुरंशी :  हम  हिल्दु-
 स्तानी  हैं  और  हम  डट  कर  यहां  रहेंगे  I

 श्री  रघुवीर  सिंह  शास्त्री  :  मैंने  इन  को
 पाकिस्तानी  नहीं  कहा  है  t  (व्यवधान)  क्‍या
 आप  नजरबन्द  नहीं  रहे  ?  क्या  यह  गलत  है  ?

 मुझ  पर  रोव  दिखाते  हैं?  यह  अजमेर  का
 स्टेशन  नहीं  है  और  यहां  पुलिस  का  सिपाही
 नहीं  खड़ा  है,  ध्यान  रखना  चाहिए  इन  को...

 (व्यवधान)

 थ्रो  मुहम्भद  ाफी  कुरंशो  :  यह  बड़ी  गलत
 बात  है  कि  हर  मुसलमान  को  यह  पाकिस्तानी

 कहते  हैं,  उन्होंने  मुझे  पाकिस्तानी  कहा  है...

 श्री  रघुबीर  सिह  शास्त्री  :  मैंने  नहीं  कहा
 पाकिस्तानी  आप  को  -  oe  (व्यवधान)  ...मैंने
 इन  को  पाकिस्तानी  नहीं  कहा......

 श्री  मुहम्मद  शफ़ी  कुरेशी  :  यह  हर  कईइ-
 मीरी  मुसलमान  को  पाकिस्तानी  कहते  हैं  ।
 काश्मीरीयों  के  लिए  इससे  बड़ी  वेइज्जती
 और  कुछ  नहीं  हो  सकती.

 श्री  रघुवीर  सिह  ज्ञास्त्रो  :  आप  वेइज्जती
 का  काम  करेंगे  तो  आप  की  वेइज्जती  होगी
 आप  बच  नहीं  सकते  इस  बात  को  कह  कर  I

 SHRI  MOHD.  SHAFI  ‘QURESHI
 I  have  very  serious  objection.  This  man
 has  no  right  to  say  this.  I  should  be  given
 some  time  because  my  name  had  been  brou-
 ght  in  and  I  owe  an  explanation  to  this
 House.

 श्री  रवि  राय  (पुरी)  :  कुरेंशो  साहब  को
 सुना  जाय  ।

 MR.  CHAIRMAN  ;  I  shall  give  him  a
 chance,

 at  वेणीशंकर  शर्मा  :  (बांका)  जिन  के



 315  Pakistanis’  entry  into

 नाम  आये  हैं  प्रइन  पूछने  के  लिए  उन  को  प्रश्न

 पूछ  लेने  दीजिए  फिर  मंत्री  महोदय,  एक  साथ
 जबाव दे  देंगे  |

 श्री  रघुवीर  सिंह  शास्त्री  :  एक  बात  में  इन
 से  पूछना  चाहता  हूँ,  इन्होंने  मुझे  जो  कहा

 समापति  सहोदय  :  आप  ने  सवाल
 पूछ  लिया,  हो  गया  ।  अब  आप  बार  बार  नहीं
 खड़े  हो  सकते  ।

 शी  रघुवीर  सिह  श्ञास्त्री  :  लेकिन  मैंने  इन
 को  पाकिस्तानी  नहीं  कहा  ।

 थीं  बेणी  शंकर  शर्मा  :  अध्यक्ष  महोदय,
 जिन  लोगों  का  नाम  प्रश्न  पूछने  के  लिए  है  उन
 को  पहले  मौका  दीजिए  ।

 श्री  शिव  नारायण  (बस्ती):  हाफ  ऐन
 अवर  डिस्कशन  में  जिनके  नाम  क्वेश्चन  है  वह
 बोल  ले  उसके  बाद  प्रश्न  पूछने  वाले  प्रश्न  पूछ
 लेते  हैं  तब  मंत्री  महोदय  जवाब  देते  हैं,  यह  इस
 हाउस  की  परम्परा  रही  है।

 श्री  वेणी  शंकर  शर्मा  :  सभी  प्रश्नकर्ता  जब
 प्रइन  कर  लेते  हैं  तत्र  सभी  प्रइनों  का  जवाब  एक
 साथ  मंत्री  महोदय  देते  हैं  ऐसी  परम्परा  आज
 तक  इस  सदन  में  रही  है।

 सभापति  महोदय  :  आप  बैठिए।  जवाब
 होम  मिनिस्टर  देंगे।  श्री  मु०  शफी  कुरेंशी
 परसनल  एक्सप्लेनेशन  दे  रहे  हैं  ।

 श्री  शिव  चन्द्र  झा  (मधुबनी):  सभापति
 जी,  ऐसा  करने  से  हम  लोग  जो  प्रइन  करने  वाले

 हैं  वह  फिर  उन्हीं  बातों  को  पूछेंगे  तो  उनको
 फिर  दोवारा  वही  उत्तर  दोहराना  पड़ेगा।
 इसलिए  पहले  सवाल  हो  जाय  फिर  बह  जवाब
 दें  सभी  प्रश्नों  का  एक  साथ  |

 समापति  महोदय
 कुरेशी

 :  श्री  मुहम्मद  शफ़ी

 DECEMBER  3,  969  Ajmer  (H.A.S.  Dis.)  36

 श्री  मुहम्मद  शफी  कुरेशी :  अध्यक्ष  महो-
 दय,  यह  जो  इल्जाम  शास्त्री  जी  ने  मेरे  खिलाफ
 लगाया  है  यह  सरासर  एक  मरीज  दिल  की

 पुकार  है।  मैं  समझता  हूं  कि  वाकयात  जो  हैं
 वह  मैं  हाउस  के  सामने  रखूं।  मीर  अजीज
 हकानी  वाकई  उन  बदनसीव  काइ्मीरियों  में  से
 एक  काश्मीरों  हैंजो  947  के  बाद  आजाद
 काश्मीर  में  या  पाकिस्तान  हेल्‍्ड  काइमीर  में

 रह  गए।  उन  के  वालिदेन,  उनके  बूढ़े  वाप,
 उन  की  मां,  और  उनके  तमाम  रिश्तेदार  इस
 वक्त  काश्मीर  में  हैं,  वह  जिन्दा  हैं  ओर  इस  वक्त
 काश्मीरी  वाशिन्दे  हैं।  पिछले  साल  यह  शख्स
 तकरीवन  22  वर्ष  के  बाद  हिन्दुस्तान  आया  और
 इस  शख्स  ने  आज  तक  हिन्दुस्तानी  शहरियत
 को  तक  नहीं  किया  है और  न  इस  ने  कभी  यह
 दावा  किया  है  कि  हिन्दुस्तान  में  उसका  कोई
 रिश्तेदार  नहीं  है।  वह  यहां  आया  और  अपने
 रिश्तेदारों  से मिलने  के  लिए  हुकूमते  हिन्द  से
 दरख्वास्त  की  काश्मीर  जाने  के  लिए।  जैसा
 कि  तरीका  है,  एन्क्‍््रायरी  हुई  और  एन्क्‍्वायरी
 के  बाद  हुकूमते  जम्मू  पॉड  काश्मीर  ने  कहा  कि
 यह  शख्स  काइमीरी  वाशिन्दा  है,  इसके  मां  बाप
 यहां  मौजुद  हैं,  इस  के  काश्मीर  आने  में  कोई
 एतराज  नहीं  है।  चुनाचे  वह  काइमीर  गया
 और  अपने  मां-वाप  से  मिला।  दो  महीने  वहा
 रहा  i  इस  साल  यह  शख्स  अपनी  बीबी,  एक
 पांच  साल  की  बच्चीं  और  एक  नौ  महीने  के
 लड़के  को  लेकर  आया  और  मेरे  साथ  रहा  और
 मैं  समभता  हूँ,  यहां  मैं  एक  बात  वाजेह  कर
 देना  चाहता  हूं  कि  पाकिस्तान  आक्युपाइड  काइ-
 मीर  में  जो  भी  काश्मीरी  हैं  और  पाकिस्तान  में
 जो  भी  काश्मीरी  हैं  जिन्होंने  आज  तक  अपनी

 हिन्दुस्तानी  शहरियत  को  तके  नहीं  किया  है
 वह  मेरे  भाई  हैं  और  हिन्दुस्तान  के  शहरी  हैं
 क्योंकि  वह  हिस्सा  पाकिस्तान  आक्यूपाइड  जो
 एरिया  है  वह  काइ्मीर  का  हिस्सा  है,  हिन्दुस्तान
 का  हिस्सा  है  और  कोई  शख्स  यह  नहीं  कह
 सकता  फि  वह  पाकिस्तानी  वाशिन्दे  हैं  -  लेकिन
 वदकिस्मती  यह  है  कि  पाकिस्तान  उन  को  आने
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 नहीं  देता,  जब  तक  की  वे  पाकिस्तान  से  पासपोर्ट
 लेकर  न  आयें।  यह  शख्स  यहां  आया,  मेरे  पास
 रहा  ।  इन  को  सभापति  महोदय,  सिर्फ  26  रु०
 मिलते  हैं  पाकिस्तान  से  आने  के  लिये,  यहां  दो-
 दो  महीने  लग  जाते  हैं  काश्मीर  जाने  के  लिए,
 ऐसी  हालत  में  कहां  जाय  v  मैं  फद्च  से  कहता
 हूं  कि  इस  शख्स  को  मैंने  अपने  साथ  रखा,
 हजारों  काश्मीरी  पाकिस्तान  से  आते  हैं,  उतकों
 अपने  साथ  रखूंगा,  उन  की  मदद  करू गा  |

 इस  शख्स  ने  दरख्वास्त  दी  काश्मीर  जाने
 के लिए ।  बदकिस्मती  से  जब  यह  अजमेर
 गया,  मुझे  म।लूम  नहीं  था  कि  इस  के  पास
 विजा  है  या  नहीं।  वहां  जाकर  दरगाह  के
 रजिस्टर  में  दर्ज  करवाया,  अपना  नाम  लिखा
 और  वहां  लिखा  कि  मैं  पाकिस्तानी  काश्मीरो

 हूं  इस  बक्त  पाकित्तान  में  रहता  हूं  इस
 पर  बाकायदा  तौर  से  पुलिस  के  जरिए  (पूछताछ
 हुई ।  यह  गलत  बात  है  कि  मैंने  पुलिस  को
 घमकाया,  रौ  दिखाया  कि  मैं  डिप्टी  मिनीस्टर
 हूं,  कानून  को  नहीं  चने  दूँगा।  मैं  समझता

 हूं  कि  मेरा  सबसे  बड़ा  फर्ज  यह  था  कि  मैं  उस
 को  कानून  के  हवाड़े  करता  और  मैंने  उस  को
 कानून  के  हवाले  करवाया  ।  अदालत  का  जो
 फैसला  है  उस  से  साफ  जाहिर  होता  है--मैं
 उस  को  पढ़  कर  सुनाता  हं

 “The  accused  has  confessed  his  guilt,
 The  record  of  the  police  file  show
 that  the  accused  had  intimated  to  the
 authorities  immediately  regarding  his
 having  gone  to  Ajmer  and  had  also
 applied  for  condonation  of  the  de-
 parture  from  rules,  Having  consi-
 dered  the  case  on  its  merits,  I  have
 reached  the  conclusion  that  there  was
 no  maja  fide  intention  on  the  part  of
 the  accused  to  deceive  the  authorities
 or  to  take  undue  advantage  of  the
 visa  issued  to  him.”

 यह  हमारी  अदालत  का  फैसला  हैं--अबयह  कहना
 कि  वहू  गलत  नीयत  से  या  इरादे  बाहर  गया  था,

 Dis.

 यह  मैं  मानने  के  लिए  तैयार  नहीं  हूं  ।  मैं  इस
 बात  को  मानता  हूं  कि  वह  मेरे  पास  रहा,  मुमे
 कतई  इल्म  नहीं  था  कि  उस  के  पास  डाक्यूमेन्ट्स
 नहीं  हैं,  विजा  था,  सिफ  अजमेर  के  लिए
 'एन्डोस्डं  नहीं  था।

 इस  लिए  श्ञास्त्री  जी  ने  जो  इल्जामात
 लगाये  हैं,  वे  बेहूदा  इल्जामात  हैं,  काश्मीरियों
 की  इस  से  बड़ी  तौहीन  नहीं  हो  सकती  कि  वे
 कहें  कि  पाकिस्तानी  हैं  या  पाकिस्तानी  एजेन्ट
 हैं

 श्री  रघवीर  सिह  शास्त्री  :  मैं  फिर  कहता
 हैं  कि  मैंने  यह  नहीं  कहा  है  ......

 श्री  मुहम्मद  शफोी  कु  रेशी  :  हम  इस  की

 पुर  जोर  मजम्मत  करते  हैं  ।

 श्री  रघ्‌  वीर  सहि  ज्ञार्त्री :  मैंने  नहीं  कहा
 कि  काइमीरी  पाकिस्तानी  हैं-वे  गलत  बात
 क्यों  कह  रहे  हैं  वे  खुद  बेहुदा  बातें  यहां  करते
 हैं  ।  इनकी  सारी  बातें  बेहुदा  हैं  V

 गृह  कार्य  मंत्रालय  में  राज्य  मंत्री  (६.1६
 विद्याचरण  शुक्ल) :.  श्रीमन्‌,  ाफ़ीक  कुरेशी
 साहब  ने  जो  वक्तव्य  दिया  है,  उस  के  बाद  मुझे
 ज्यादा  कहने  की  आवश्यकता  नहीं  है  माननीय
 शास्त्री  जी  ने  राजस्थान  के  गृह  मंत्री  जी  का
 जो  रेफ्रन्स  दिया  है,  उस  के  सम्बन्ध  में  कुछ
 कहना  चाहता  हूं  -  उन्हों  ने  अपने  वक्तव्य  में
 ऐसी  कोई  बात  नहीं  कही--जैसीकि  शास्त्री
 जी  के  पास  सू  बना  है।  उन्होंने  एक  सीधी  सी
 बात  कही  थी  --राजस्थान  असेम्बली  की  प्रोसी-
 डिग्ज़  मेरे  पास  हैं,  जिसको  मैं  पढ़  कर  सुनाता
 हूं।  राजस्थान  के  गृह  मंत्री  जी  ने  यह  कहा
 शा

 श्रीमान्‌  कुरेशी  जी  ने  कहा--

 ‘He  is  staying  with  me  in  New  Delhi.
 He  has  come  from  Pakistan  under
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 [श्री  विद्या  चरण  शुक्ला]
 valid  passport  today  the  Ist  Septem-
 ber,  1969,  He  accompanied  me  to
 Dargah  Hazrat  Khwaja  of  Ajmer.
 Unfortunately,  his  papers  are  lying  in
 New  Delhi.  I  shall  check  up  party’s
 visa  at  Delhi  and  let  concerned  autho-
 ritles  know  about  it  ह:

 इस  में  न  कोई  इन्टीमिडेशन  की  बात  है  और  न
 किसी  चीज  को  छिपाने  की  बात  है।  जो  साफ
 बात  थी,  वही  कह  दी  थी  कि  पेपर्ज  की  देख  कर
 जो  अथारिटीज  हैं  जो  कानून  के  चलानेवाले  लोग
 हैं,  उनको  बता  दूंगा।  उस  के  बाद  यहां  लिखा

 है  कि--

 “Peer  Sahib  is  accompanled  by  his
 wife,  aged  2l  years,  Tahira  Begum
 and  two  minor  children  Razia,  aged
 about  7  years  and  Madina  aged  about
 9  months,  Their  visas  will  also  be
 checked  in  Delhi  and  {oformation
 conveyed  accordingly.  I  have  re-
 quested  the  Additional  Superintendent
 of  Police,  to  allow  him  and  _  his
 family  to  proceed  to  Delhi.’

 यह  बिलकुल  सीधी  सी  बात  है।  उसके  बाद
 कानून  के  अन्दर  जो  कायंवाही  होनी  थो,  वह
 की  गई,  अदालत  में  इन  के  मामले  को  पेश
 किया  गया  ।  अदालत  में  मीर  साहब  ने  कहा
 कि  मुभसे  गलति  हुई  है,  मुके  नियम  मालूम
 नहीं  था  कि  वहां  जाने  की  इजाजत  नहीं
 है  ।  इसलिये  उन  के  इरादे  को  ठीक  पाकर
 अदालत  ने  साधारण-सी  सजा  दी  और  वह
 सज़ा  उन्होंने  पूरी  भुगती  ।  उसके  बाद  जब  विज्ञा
 समास्त  हुआ  तो  वह  पाकिस्तान  चले  गये  |

 इस  में  यह  कहना  कि  शफ़ी  साहब  ने  या
 हमारे  किसी  अधिकारी  ने  उन  के  श्रपराघ  को

 छुपाया  या  इस  में  किसी  किस्म  की  कोई  ज्ोर--
 जबरदस्ती  की  या  धमकाया--ये  सरासर  गलत
 बातें  हैं।  मुके  इस  बात  का  बड़ा  दुख  है  कि
 शास्त्री  जी  सरीखे  व्यक्ति  के  पास  इस  तरह  की
 गलत  सूचना  कहां  से  आ  गई  जिसके  आधार
 पर  उन्होंने  यहां  पर  ऐसी  बातें  कहीं।  यहां
 पर  तो  जो  रिकार्ड  है,  जो  अदालत  का  फैसला
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 है  उससे  साफ  पता  चछता  है  कि  इसमें  कुछ
 गलतफहमी  जरूर  थी  और  वह  गलतफहमी  दूर
 हो।  और  इसमें  ऐसा  भी  नहीं  हुआ  कि  माफ
 कर  दिया  गया  बल्कि  अदालत  के  फैपले  के
 अनुसार  पूरी  कार्यवाही  की  गई।  इसलिए  मैं
 कहूंगा  कि  इसमें  किसी  को  भी  शक  करने  की
 आवश्यकता  नहीं  हैँ  कि  कहीं  भी  कानून  का
 उल्लंघन  किया  गया  है  और  जहां  उल्लंधन
 किया  गया  हूँ  वहां  पर  जो  कानूनी  कार्यवाही  है
 वह  की  गई।  जहांतक  कुरेशी  साहब  का
 मामला  हैं,  मैं  नहीं  समझता  उसका  जरा  भी
 इसमें  कोई  दोष  है  ।

 श्री  वेणी  शंकर  दर्मा  :  अध्यक्ष  महोदय,  मैं
 व्यक्तितत  आरोपों  और  आशक्षेपों  के  बिलकुल
 विरुद्ध  हूं।  मैं  इन  बातों  को  पसन्द  नहीं
 करता  1  लेकिन  अभी  माननीय  गृह  मन्त्री  जी
 ने  जो  कहा  उसके  सम्बन्ध  में  मेरा  एक  प्रश्न
 है।  जहांतक  अन्नीज  हकानी  साहब  का
 सम्बन्ध  है  मेरी  उनके  साथ  बड़ी  हमदर्दी  हे।
 वे  अजमेर  कीं  यात्रा  के  लिए  गए  थे।  जेसे
 कि  हमारे  ती  हैं बसे  ही  उनके  भी  तीथ  हैं।
 उनको  तीथ  यात्रा  के  लिए  पूरी  सुविधाएं
 मिलनी  चाहिए  थी  लेकित  साथ  साथ  कानून  का
 पालन  भी  होना  चाहिए  था  मैं  आपके  माध्यम  से
 राजस्थान  सरकार  की  पुलिस  को  घन्यवाद  देना

 चाहूंगा  कि  उन्होंने  एक  डिप्टी  मिनिस्टर  के  साथ

 अपने  व्यवहार  में  इतनी  हिम्मत  तो  दिखाई  1
 लेकिन  मैं  गृह  मन्त्री  जी  से  पूछना  चाहूंगा  कि

 कुरेशी  साहब  का  पुलिस  से  यह  कहना  कहांतक
 जायज  था  कि  मैं  कागजात  देख  करके  जो

 कार्यधाही  होगी  वह  कर  दूंगा।  पुलिस  की
 अपनी  जो  कार्यवाही  थी  वह  उन्हें  पुलिस  को
 करने  देनी  चाहिए  थी  ओर  उसके  बाद  अगर

 चाहते  तो  उनकी  जमानत  ले  करके  आगे  की
 कार्यवाही  कर  सकते  थे।  मैं  श्री  कुरेशी
 साहब  की  इमानदारी,  दयानतदारी  और  सच्चाई
 पर  अविश्वास  नहीं  करता  ।  गलती  आदमी  से

 ही  होती  हे  7  हर  किसीं  से  भूल  हो  सकती  है।
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 लेकिन  क्रेशी  साहब  का  पुलिस  के  कामों  में
 दस्तन्दाज़ी  करना  कहां  तक  जायज  था  मैं
 जानना  चाहता  हूं  ।  लेकिन  मैं  यह  जानना
 चाहता  हूं  कि  वे  वहां  तक  सही  थे  पुलिस  से  यह
 बात  कहने  में  कि  ठीक  हैँ,  “मैं  इनके  कागजात
 देख  लूंगा  और  जो  कुछ  कार्यवाही  होगी  वह
 कर  लगा  ia  मेरे  विचार  से  उन्हें  चाहिए  था
 कि  पुलिस  को  अपना  काम  करने  देते  t  पुल्सि  के
 काम  में  दस्तन्दाजी  करना  कहांतक  उचित  था  ?

 श्री  रवि  राय  :  सभापति  जो,  मुझे  दुख  है
 कि  इस  तरह  का  सवाल  हमारे  सामने  आया।
 में  आपके  जरिए  यह  चीज  कहना  चाहता  हूं  कि
 जिस  तरीके  से  कुरेशी  साहब  ने  सफाई  दी  उसके
 बाद  इस  बार  में  संसद  सदस्यों  के  दिमाग  में
 कोई  गलतफहमी  नहीं  रहनी  चाहिए।  मैं  भी
 इस  चीज  के  साथ  कतई  सहमत  नहीं  हूं  ओर  मैं
 समभता  हूं  कि  हमारे  देश  में  जो  मुसलमान
 भाई  हैं  उन  पर  किसी  तरह  का  कोई  शक  नहीं
 करना  चाहिए।  जिसके  तरके  से  कुरेशी
 साहब  बोले  कि  जो  साथी  उनके  आये  थे,
 हकानो  साहब  वह  भले  ही,  पकिस्तान  ने  कश्मीर
 का  जो  हिस्सा  अकूपाई  कर  रखा  हे,  वहां  के
 आदमी  हैं  लेकिन  जम्मू  कश्मीर  के  हैं,  हिन्दु
 स्तानी  हैं  तो  इससे  सदन  को  सन्‍्तोष  हो  जाना
 चाहिए  1  मैं  सिर्फ  एक  चीज  के  बारे  में  शुक्लजी
 का  व्यान  खींचना  चाहूंगा  कि  एक  हमें  एक
 मानवीय  दृष्टिकोण  भी  रखना  चाहिए--अभी
 परसों  में  ओर  श्री  मघु  लिमये  आल  इंडिया
 इंस्टीटूयट  श्राफ  मेडिकल  साइंसेज  गए  ये,
 वहां  पर  पाकिस्तान  से  एक  पुराने  नेता,  राष्ट्रीय
 आन्दोलन  के  नेता,  जोकि  वहां  सोशालिस्ट  पार्टी
 के  भी  नेता  थे,  श्री  मुबारक  सागर,  अपनी
 चिकित्सा  के  लिए  आये  हुए  हैं  और  वहां  पर
 उनकी  चिकित्सा  हो  रही  है।  मैं  और  श्री

 मु  लिमये  उनसे  मिलने  गए  थे।  मैं  आपके
 द्वारा  सिर्फ  यह  कहना  चाहता  हूं  कि  उनको  यह
 शिकायत  थी  कि  खुफिया  विभाग  के  लोग  रोज
 जाकर  उनको  तंग  करते  हैं।  वे  तीन  महीने
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 के  लिए  इलाज  के  सिलसिले  में  आये  हैं।  मैं
 मैं  गृह  मन्त्री  जी  से  प्राथंना  करूगा  कि  इस  बारे
 में  छानगीत  करें।  श्री  मुबारक  सागर
 राष्ट्रीय  आन्दोलन  के  नेता  हैं  और  वे  हमारे
 मेहमान  हैं  -  उनके  दिमाग  में  इस  तरह  की  बात
 नहीं  आनी  चाहिए  कि  भारत  सरकार  को
 खुफिया  विभाग  के  लोग  जाकर  उनको  तंग
 करते  हैं  ।  हमारे  जैसे  लोग  उनको  देखने
 जा  रहे  हैं।  तो  उनके  दिमांग  में  इस  तरह
 की  बात  नहीं  आने  देना  चाहिए  कि  उनको  तंग
 किया  जा  रहा  है।  मैं  समभता  हूं  गृह  मंत्री
 महोदय  इस  सम्बन्ध  में  जरूर  कुछ  कार्यवाही
 करेंगे  ।

 श्री  शिव  चन्द्र  आा:  मेरा  पहला  सवाल  है  कि
 जवाब  में  यह  दिया  गया  है  कि  अजमेर  के  लिए
 ऐन्डोसंमेंट  नहीं  था  1  मैं  मंत्री  जी  से  जानना

 चाहता  हूं  कि  हिन्दुस्तान  आने  में  जो  कोई  बाहर
 से  झाता  है  तो  क्या  हर  जगह  के  लिए  उस  के
 वीजा  पर  ऐन्डोसंमेंट  की  जरूरत  होतो  है  ?
 जब  दिल्ली  कोई  आ  गया  तो  अजमेर  के  लिए
 भी  ऐनन्‍्डोसंमेंट  की  जरूरत  होगी  ?  इसलिये  मैं
 यह  कह  रहा  हूं  कि  दूसरे  देशों  का  मेरा  निजी
 तजुर्बा  है,  मैं  अमरीका  में  जब  विद्यार्थी  था  तो
 सेनफ्रान्सिसको,  शिकागों  हो,  वार्सिगटन  हो  या

 न्यूयाकं  हो,  अपने  कागजात  के  आधार  पर  कहीं
 भी  ज्ञा  सकता  था,  यह  जरूरी  नहीं  था  कि  जगह-
 जगह  जाने  के  लिए  हर  बार  ऐन्डोसमेंट  कराऊं,
 इसी  तरह  से  हांगकांग  का  मेरा  ट्रान्जिट  बीजा
 था  तो  उस  में  भी  यह  नहीं  था  कि  फलां  जगह
 जा  सकता  हूं,  फनां  जगह  नहीं  जा  सकता।

 रंगून,  पेनांग  में  भी  यहीं  था,  लन्‍्दन  में  भी
 था।  तो  मैं  जानना  चाहता  हूं  कि  हिन्दुस्तान  में

 ऐन्टर  करने  के  लिए  हरे  जगह  के  ऐन्डोसंमेंट  की
 जरूरत  है  ?  एक  बार  इंडिया  के  लिए  हो  गया
 तो  हर  जगह  के  लिये  लागू  होना  चाहिये।
 अजमेर  के  लिये  ऐन्‍न्डोसंमेंट  की  क्‍यों  जरूरत
 होगी  ?

 दूसरा  सवाल  यह  है  कि  जो  अजमेर  गये
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 [श्री  शिव  चन्द्र  झा]
 और  गिरफ्तांर  किये  गये  तो  उन  को  पुलिस
 वालों  ने  गिरफ्तार  किया  या  इमोग्रेशन  वालों
 ने  ?  मैं  भी  गिरफ्तार  हों  चुका  हूँ  अमरीका  में  ।
 लेकिन  अमरीकी  पुलिस  ने  मुझ  को  गिरफ्तार
 नहीं  किया  बल्कि  इमीग्रेशन  वालों  ने  किया।
 वे  लोग  मेरे  पास  आये  अपनी  भ्राइडेन्टिटी  लेकर
 कि  हम  लोग  इसमीग्रेशन  से  आये  हैं  ओर  आप
 को  गिरफ्तार  करना  है।  तो  मैं  जानना  चाहता
 हूं  कि  इमीग्रेशन  के  कानून  में  पुलिस  वालों  को
 मिश्फ्तार  करने  का  हक  है  या  इमीग्रेशन  वालों
 को  है?

 तीसरो  ओर  आखिरी  सवाल  यह  है  कि
 पाकिस्तान  को  ले  कर  के  यह  होता  है।  मान-
 नीय  मंत्री  महोदय  ने  कहा  कि  आजाद  कश्मीर
 पाकिस्तान  में  है  लेकिन  उस  के  लोग  सब  हमारे
 हैं,  इस  को  मह नजर  रखते  हुये  ओर  पाकिस्तान
 से  जो  हमारा  सम्बन्ध  हैं  उस  को  महंनंजर
 रखते  हुए,  कुछ  और  लिबरेलाइजेशन  की  बात
 वह  इमीग्रेशन  कानून  में  करने  की  सोचेंगे  ?

 SHRI  {NDER  J.  MALHOTRA
 (Jummu)  +  My  question  is  a  very  simple  but
 very  basic  one  and  75  per  cent  of  the
 ground  of  my  question  has  almost  been
 covered,  I  would  Hike  this  clarification  from
 the  Home  Minister.  Is  any  distinction  being
 kept  in  mind  between  the  regular  Pakistani
 nationals  and  those  people  who  are  residing
 in  Pakistani  occupied  Jammu  and  Kashmir
 area,  when  they  apply  for  visas  for  visits  to
 the  various  cities  in  India,  whether  it  is
 Srinagar,  Ajmer  or  any  other  city  ?

 श्री  विद्या  चरण  शुक्ल  :  सभापति  जी,  को

 पहला  प्रइन  माननीय  शर्मा  जी  ने  पूछा  उस  में

 यह  था  कि  जब  उनके  पास  श्रजमेर  का  वीजा
 नहीं  था  तो  क्‍यों  हमारे  डिप्टी  मिनिस्टर  साहब
 ने  यह  कहा  कि  मैं  दिल्ली  में  जाकर  इसके  काग-
 ज्ञात  देख  कर  फ़िर  अ्रधिकारियों  को  सूचित
 करूगा  ।  इस  में  तो  मैं  नहीं  समझता  कोई
 आपत्तिजनक  बात  थी।  क्‍योंकि  यदि  उन  के
 वीज़ा  वगरह  के  कागज़ात  वहीं  के  वहीं  होते  तो

 कहीं  देख  कर  तय  कर  लिया  जाता  कि  उस  पर
 कया  कार्यवाही  करनी  है।  जब  उप  मंत्री  महो-
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 दय  को  मालूम  नही  था  कि  उनके  कामज़ात  में
 वीजा  है  कि  नहीं  तो  जब  तक  उस  के  बारे  में
 तय  नहीं  कर  लेते  तब  तक  कुछ  कार्यवाही  करना

 मुनासिब  नहीं  होता  ।  इसलिए  मैं  नहीं  समझता
 कि  कोई  आपत्तिजनक  बात  थी  यह  कहने  में  कि
 आप  इसके  लिए  प्रतीक्षा  कीजिए  और  दिल्ली  में
 कागजात  बगैरह  देख  लेंगे  और  फिर  अधिका-
 रियों  को  सूचित  किया  ज्ायेगा।  यदि  कोई
 गलती  होगी  तो  अधिकारियों  को  सूचित  किया
 जायगा  अन्यथा  कोई  कायंवाही  का  प्रश्न  नहीं
 होता  ।  उसमें  गलती  पायी  गयी  और  अधिका-
 रियों  को  सूचित  किया  तथा  अदालत  में  केस
 दायर  किया  गया  और  वहां  पर  जो  उस  को
 सजा  मिली  उस  को  पूरा  किया  गया  t

 श्री  वेणी  शंकर  झर्मा :  कया  यह  अथौरिटी
 का  यूसरपेशन  नहीं  है  ?

 38.00  brs.

 श्री  विद्या  चरण  छुक्ल :.  इस  का  प्रइन  ही
 नहीं  उठता  क्‍यों  कि  अगर  वहां  यह  निश्चित

 होता  कि  वीजा  नहीं  ह ैऔर  उस  के  बाद  भी

 कहते  कि  आप  इस  मामले  में  कुछ  न  कीजिये
 ओर  हम  इन  को  दिल्‍ली  ले  जाते  है  और  दिल्ली
 में  जाकर  जो  कुछ  होगा  वह  करेंगे  तब  वह  ठीक
 नहीं  था  -  लेकिन  जब  पता  ही  नहीं  था  और

 उन्होंने  कहा  कि  दिल्ली  में  कागजात  वगैरह  देखेंगे
 और  उस  के  बाद  हम  तय  करेंगे,  तब  इस  में  मैं

 नहीं  समझता  कि  कोई  आपत्तिजनक  बात  है,
 और  मैं  समभता  हूं  कि  माननीय  शर्मा  जी  इस
 से  सहमत  होंगे  ।

 माननीय  झा  जी  ने  जो  प्रश्न  पूछा,  मैं  उन
 को  बताना  चाहता  हूँ  कि  साघारण  रूप  से  वीजा
 का  वही  नियम  रहता  है  जो  वे  कह  रहे  हैं,
 परन्तु  हिन्दुस्तान  और  पाकिस्तान  के  बीच  जो
 वीजाज  हैं,  उन  के  लिए  नियम  विशेष  रूप  से
 बनाया  है  कि  हिन्दुस्तानी  जब  पाकिस्तान  जाते
 हैं  तो  केवल  उसी  शहर  या  शहरों  में  जा  सकते
 हैं  जिसके  लिये  उन  को  वीजा  दिया  है  और  इसी
 तरह  से  पाकिस्तान  के  निवासी  को  यहां  पर
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 पाकिस्तान के  पासपोर्ट  के ऊपर  भारतीय  राज-
 दूत  द्वारा  जो  वीजा  दिया  जाता  है,  वह  विशेष
 शहर  या  शहरों  के  लिये  दिया  जाता  हैं।  बाद
 में  आ  कर  कोई  आवश्यकता  पड़  जाय,  तो  दूसरी
 जगह  का  वीजा  ले  सकता  है।  कभी  कभी  ऐसी
 उसको  आवश्यकता  पड़  जाती  है  और  ऐसा
 किया  जाता  है,  पर  वीजा  का  जो  नियम,  हिन्दु-
 स्तान  और  पाकिस्तान  के  एप्रीमेंट  के  हिसाब  से
 बना  है  वह  यह  है  कि  हर  शहर  के  लिए  अलग

 न
 बीजा  का  ऐन्‍्डोसंमेंट  पासपोर्ट  में  होता

 i

 जहां  तक  पाकिस्तानी  अधिकृत  कश्मीर  के
 काइमीरी  भाइयों  का  सवाल  है,  मैं  इस  बात  से

 सहमत  हूं  कि  उन  की  तरह  उदारतापूर्वक  नीति
 रखनी  चाहिये  ओर  हमारी  जो  जम्मू  और
 काइमीर  को  सरकार  है,  उसने  इस  उदारता  की
 नीति  को  अपनाया  है  और  इस  उदारता  की
 नीति  के  अन्तगंत  जितनी  उदारता  हम  इन  के
 मामले  को  दिखा  सकते  हैं  उतना  हम  दिखाने
 का  यत्न  करते  हैं  श्लौर  मैं  समभता  हैँ  कि  हमारी

 नीति  यह  होनी  चाहिये  कि  हम  पूरी  उदारता
 के  साथ  इन  के  साथ  व्यवहार  करें  जिस  से  उन
 का  मन  जो  हिन्दुस्तान  के  शहरी  रहने  का  है  या

 हिन्दुस्तान  के  साथ  रहने  का  है  या  अपने  मन  में
 वे  अपने  को  हिन्दुस्तानी  मानते,हैं,  उस  में  :  हमें
 किसी  तरह  के  रोड़े  नहीं  अटकाने  चाहिए  और
 न  उन्हें  हतोत्साहित  करना  चाहिये।  इसलिए
 उदारतापूवंक  नीति  का  मैं  समर्थन  करता  हूँ।
 ... (व्यवधान)

 SHkI  ABDUL  GHANI  DAR  (Gur-
 gaon)  :  I  am  on  a  point  of  order,  Sir.

 MR.  CHAIRMAN:  The  House  stands...
 (Interruption)

 SHRI  ABDUL  GHANI  DAR  t  This  is
 a  very  important  point.

 MR.  CHAIRMAN  4  ...adjourned  to
 Meet  tomorrow  at  I!  O’Clock.

 48.03  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,  De-
 cember  4,  (1969/Agrahayana  ‘13,  ‘1891
 (Saka).


